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LOK SABHA DEBATES

LOK SABHA

Tuesday, March 15, 2016/Phalguna 25, 1937 (Saka)

The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]
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... (Interruptions)

AR &Y 2 U9 IAT 241, SNHST WIa=T ol |

.. (o)
HON. SPEAKER: Not now. After the Question Hour.
... (Interruptions)
HON. SPEAKER: I will allow after the Question Hour.
... (Interruptions)
SHRI A.P. ITHENDER REDDY (MAHABUBNAGAR): It is a High Court issue.
Every time it is happening. It is a very important issue... ([nterruptions)
HON. SPEAKER: After the Question Hour. Question Hour has started.
... (Interruptions)
#t TR o e (TERWYR) : HEIGd], d8 GoldlM Read o &l Bfd o <& ... (raem)
HON. SPEAKER: Nothing will go on record. Only question and answers will go
on record.
... (Interruptions)... *

HON. SPEAKER: It is not like this. I will give you time after the Question Hour.

... (Interruptions)

* Not recorded.
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11.01 hours
ORAL ANSWERS TO QUESTIONS
HON. SPEAKER: Q. No. 241 Shrimati Bhavana Gawali.

... (Interruptions)

(Q. 241)
et Wae gsfordvia et sfeme wEledl, WRA @rel M, 59 WReR iR o

Guirdl & AW W WG Bl 8. (Q@uT) A § gH e ghE § Sl M e € a8
3T FETfTe! T 8l BT ¥, 9gd IR SN U Ul Riprrd omch 2l ... (Fau) R U
U 9gd 9N Rerd ol g1 Af S PIE aeara g T8l aaar B 3R A8 U © 6
BT SN HA-URA1 SMER 1 U fFa1 81 I9a 16 U MMd |d W gal ©, o srvae
FfHSt IR @ o1 & IR | H T B

AT IMMUD AT | AT T2 St & w99 © fF S9-¢9 MuR HErse St 94 |
e 2 5 89 SrRae afsds! AR @1 ¢ Fdhd & a1 R S9-89 INYR AEgd & J1egq A
SIS AR HRA BT ATYD FATT Dl Dls (R § AT 30 AW DI 3T SANFE AT &
@Al | Tlel BT AT W@ § AT AT # SUS HATAT BT AT BIg WA 87
N IR TREAE eI Heledl, Sidel B BN Al © IR S B N [,
5o, FENTE 3R QIR Ud TR &dell &1 $B 21 IR d$g & Sl o4 sl 8, ST
T 39 o frar B1 O B Ao ® 6 QR owr L@ oy & aft S 6 st
AT © 6 919 9% X <9 4 FOR FaRRM S & 8 Sl § AT HREISOIe el 8l Sl
g, T9 96 3 AN DI 984 YEhd Tl AfeT ot ' W't Iw fRar € iR om oft wn
RIERIE]
sl e geforsvta Taett: sree wEG], AW Wi TR 9% © f5 8w A ok amad
TR BT o Bl SO 8 PlaiesSe d Ao JeT 8 «ifeT 85 WidH Tl e ur &1 81 s
AISHT | el Bl W 2l BT BT Bl IR 3T T & fb 88 M ft fel| refesse
q BT W E Al W Wt fire, =i <1l @ aied 98 96t € SR TR I T8 Wl
1 I8 © ol T H31 off 3T W I Y HIfRrer Haar?
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2N IR IHEAE Bl U8 A WEl § [P AWl S BH <d &, SWH dad dad IR g
& €, BE-del Al Al < § 3R Pe-pEl HRANM Il W Bar g1 I8 9 we ® fb S
UIfteeh 38R &, MW ¥ 9gd 1 Aol 81 &l S Tad! AfSeT] € A1 14 WA & dd 6, SID
fou @ o fhar 71 81 8 A 39 W A" @ © 6 B el fhar oy, «ife Siet 9@
ST BT AT &, S & Je & Sar9 # 7 fF I B SAeT g9R A8 989 B Bl © 3R
AT & FR 8 ¥R &R 21 891 39 R Al HFA10T Hl 98 gerrs ot f6 @ gx didiey
& W W I § Whd ©l Uh A1 3neT fhell & < Wahd € A1 I T & @1 d-ar | w0
fcr fbell S Xe Il SMAT &, 9T UHYEYl & UTgd 6 IR W B 98 89 SR PR Hehd
gl AfeT onft IHH B\ R 7 oiEl 9% faa-fanel fear 2 aw ffved w8 o @ g
(Y wiasy &1 arq 1 89 T8 B 2 8, <l BA Wy [&fd € wwaR o fafia § b S
N fifed MR 87 ¢ W & W axX ol TN T & o § o AR Ao & AT € S
foU S 3o Uifed a@ 81 alfey| ¥ fFar S, 39 R 89 T f[IaR R % Bl

$it 3Rfdg WEd : ABIGY], SRS, &l ARHR 1 1995 H Yo GRATSHT ofg off, ds d&d
AN TGl BT A, Fad IR D &1, ae AR A, T giw Aol gaad ) & ot o), S
=Y B g, g8 YIS D! X UM aY &, Al WAl DI Sqd gergdl el | 3@ g Bl

IATET 3R g DI WGl 3R 3T S Al |9 2012-13 H 948.82 ARI T g, Pl TG

BT 3R BRI ARBR §RI 381.48 G <1 WGl Bl Tg| IGH Igd SAGT B 3T BT 8l |

2015-16 W ¥ IRV & I 865 TR T T1AT 7 3R WA 280 G T &I T8 2| I8 I
TS BH BRI ©, 98 S B AT H Rl B RE § SR Sl WNER! 3 I BB g,
T8 T IR IS & Bl & HHRIRHT Tl 81 BT BRUT 8 [ [hAMI Bl S0 9, S
AUl 9 Bl B, 98 1 U & wHY el < Sl 5, SH T pi-pdlt 8T oY oI g
A1 T Al B U & 9T W 9D U9 Al fhy A SR A1 W9 [JuRed € 39w fofg
3BT TS U BITT?

A reaet @ U W BT WIS BT Ay 1 SR U 3779 A B

#it IR TEE @ FEEdn, S fd e wel fb dE-aR ueE §$ Y 21 I8l e @R
HT FaA T A G R N 7 wled § ok s e f feae 99 @R, & swan
TWRITd 8 SUH Pl bls BIde! Tal B §l S8 db WX &g Bl Jdld g al S9d ot 8q
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JANT ATEd © 6 Afde A Af¥e AET H WS B Gol AR A B vHeqdt et | S b
B U @ A H Hel 2 {6 S g @) W] 8, 98 3l I 428 G T Bl bl AT A
3R @RI AT S g Bl WG 8, 8 2014-15 H Wl 280 @ 7 ot 3R T T 280
g < 8| T8l b geid del fb el WHI WR Al Bl IS (A, S9 [Y g9 @l T
AEN Tgel & TSl AT B Sd B BH NN A A1 I WRBRI BT g 9% HEl § 6 e
B8 WEI Pl WA AW TS B of SIOY| BAR U MG B DU B A T8 8, I
WHR & 9 A B T 2l Al o Ul SReege Red & 98 q¥1 &1 431 sy
TRDBR DI HHA &l SEl b IqH Sl oAl S Bid & AT HUEel Bidl 8, Pel <id
HIb ST 8 SR 8, 39 IR Aol & g 891 U ¢ Us Sgisele iR feiiergeres &
AR BT AR B B O 8 & b I BIs BT B ARl 3, Fad! &t d9drse W Slell
ST AT | 39 BROT ol T g9 fUsel fedl @er o fb diMT aR aRIs SiTell e ars
IGH A el 21 g8 ®el 6 gd 9gd 9r) Aol dieivd & Arens | el off, ot 78 &
ST 8, STeTT-3Tell WRDR &, UeaH el 8, 3 T €, S 15-16 3MgeH & I Bl B
I WU A GEacl AR Vg <d 8, I8 A9 AWHR & FWR ¢ [ 9T PR =g ol 3R 0
@ren=ii ®I S § ST Al B

A W= FAR TUSA: TR, B Al Feled ¥ I S e g 6 8RR sIRwvs #
ST g DI WASR TS B T @ 8, Wi IR ARG Yo% H TRy & HIeH ¥ ARdl T o1
AT B A F vl ga ® iR et Aifeid A1 WRBR B g1 W e & <&, g9 forw
MR ARBR BT BIg fadq 8 MR AR & Al IHH § Dls AaT 915 T8 87

£ YA qraE ¢ HEISAT, H4 UScl & Dl & il Wl U g 34 BUR BNIS WU B
AHSl & W H T @ 2 Al 8 U H BE HH TE B ©| &l 9b A4 ©, b e SR
WCTH &, 8l oy WHR Wiied! 2] AT 98 U8 Bl & b 8 W UHiang A Wi di 89
T8l Tl 9 21 $B el W Al e B W¥Ed 81 olfhd S W IS WDHR WG g
ITHT AT T d 2, fIU I8 I IR B HW ¢ b g sifte I st @il

2 ow R TR FEed], U W) H gHuedl & fofg S el 9§, 9% 22 Bl @I a0
gl IEH g W 2 iR g W Tl g B U fHW I gl BAN WRPR 1 Safafha e
3 TiibeeR & forg 1 wdel a9 & forw fopart &1 duR fhar 8 S ®w o o SR
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ITB HATRE el 8, S|4 At |1 2l fise av IR g9k 0 9fd fdaed R qras
@t 21 59 af dadt 1500 T UfT foaea fRadt @ & & w52 it & S argan §
o I qIA B S 22 NS aTelt foRe | STl S Al 87 ... (@1aer)
A IR qEE ;- WERd], S GHREE HAMSS Uae ©, Sl 22 BR e § 9 B
AN & forg €| aEclt TTae T AT W §, d9-9S ol WA 8, SAfly aIAl Bl 22 &
T H SiSH &1 Dls w@d™ T8 ol
3t ek ¥o= <terd) @ wRIg, @5 Sft 3 T & SRigasy M e $B Iy €, foad
T Udh SRIColTgSl MRINGCE T Bal Sl &1 M I8 X Y of fh 1410 ™ 3R T Us
g H 1450 WU | olfh §¥et H WD AfABN SrepeT ! fq=ifordl & gief § < <7 € 3R
frar a1 faet § A 718 B € i drg 7 f[{Eifay o o € iR IR e 39 a UM
21 5O 3y fhaml B g9 & v sy wifafea o1 R saorE fhar & iR @ e | e
Th WRIRAC & oy fam 09 ey € SR fapamn g wier 1am 87
#f Ifdera A ¢ ST 5 A wEr 5 S wlie &1 wEen § 98 W TaHe WdEd! g
B IR I < E| TRl I qg 91d § S 3resT oM e A oM Mad @ 9 8 S
fore S/ #7 FE fF 98 I R $ ol SaEed! 21 # afdem e oo, # g8t
A ff < 2

HEIG], BN Q1 B AhYa ¢l B9 UHAIRE & A § U Treed adb A ugdl
T B, W THGRE B MRS db IHHE o I ol ThARls & Mesd J Sl aHH
Aeadr 5, 98 I58 IHR & O Sar 21 S9H AR w31 § ifafiaan 9 @ off| o
-4 B g & BB BA g5 & R SHBT BRU Ig § 5 & golagived A @
SN &R W® &l I w0 A S AFA Ged BT Y §, 98 od WPR A GHE2d gl
3T g St 7% ® b foa wdiar a1, fha wlie & a1 &, o v & an & s
el B, I8 fore AN U B, B9 A e B S Wl <l
AR et @ § S g (P Neigy wee foy Aew@yul a1d , WIegAe &l a1 W Hew@yul
gl 3R PIs F@i AW {$ATS B A1 98 SR [T H & S Al g
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(Q. 242)
2t ewor Rregan: Heieyl, WHR BT IR A1 el &, Afb <o & A= I 4 99 IR,

BTG, Ufgad amdt, foer & fafi= e Taaa ywifag €1 59 el & faes & &g ft
3w Z| SHERl ¥ U1 9ell B I ¥l WeR AR Sl SIRES T, 9@l oMfeard &F &
TP BR A e ASPH AT dSHl, S ARdcll oAl § IMAA B4 &l 97 g sanfe
BHROT | &7 ¥ IR BT @RV gl IRES & al § Jaael Ud dRiaredl gRT 4dd 8%
J TH-US dedr U 9 & fofg @l @1 woR fRar S j@ gl 1 AR 7 39 A6 B
fou @1E S fhy 87 9% # ofue #1ed W WRBR A A1 ared gl

st RS AR ; FEISY, I ISR T Sl 9diT b Tagerardl R ARa S R o
Tl BT AMAT W W ABR S D (A dlerd & MR A1 agell W 4 AT B & 9 A g
v we Tatie &1 § o @1 B dfRT TN B WeR, 8§ 7 e 7 39 fou U@
HIBERT difert 9918 21 s9& ded Riad W 5, 39 vl § 106 Rl Toderae 9
TIfad 8, 3@ fo AR WReR 1 9ga o1 &1 2 3R I9a foy g =gl uiferdt a9
gl 3@ aoiE ¥ o we # fiem &9 gon ¥ O e & fog g 9o, S enfeardt
R & oY Trged T8 e, SS9 <iged & fov ff 89 W &xa 81 S 9ieiars 3iR
TRIAATG] Ta-HE D [R1g H ATHIRST DR ARl Pl [ARE K ©, el DA 6, SAD [o1Y
W T HGE B WRBR B ol S B IRE H g4, S g91fad ol § S99 106
JeTfera woll €, ST gford &1 wqg &<l ol e & fg WY 91 &3 Wi a1 & @Riaw
IRES & aX H H AT GG B A A [P ARES 7 21 Rfet Wi 21 g9 143
HIRIT JeR Ao §l Bifchge Yo weM, S ¥ Tadd URAT 400 W M 8, I
W 75 Yol T MMUHT AU § 3R ITH 4 69 Yo W HRellc 8l MY 81 St et R
Wl I &, SN I IR ARG A A g1 RS Reics gart€ier, S gRan aai W @4l
BIAT 8, SUP oy ¥l 27 s o &y Bl tSivHa S IRe=T § AaRTeT guTfaa &l

[N aY

Bl ARES Bl 1894 IS U il fhy gl Faael URIAT & 2199 AN <Ay G
B DI WBR | A AR I 1523 Dl [FY 5 IRES b fow 782 @ fRY ©
AT | 507 Pwilc IR QA g1 ARIRA. 1 @F § ¥ Ta9d URIT & Y 7300 FRIS
¥uY arclic fhd € 5400 fhadieR Ue o & fog, S/ & 4000 fheldier e a9 7% 2
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IRES # 760 fHarier § ¥ 512 fharicy Fwlie g &l sufely s WaR @ T8 4

TeRIeT URAT BT T # G §Y &R GHT HeH Iol W& ©l

Y sewor frggan: seer wEIGHT, A EN IR U U © 6 1 yemNfie gurR S @
Aadl YT & ATAR TRl §RT TAT g Bl " Dl Abd & oY AT a1 BT Ydd
forar 27 afk &7, A1 o9 I8 WHR 7 30 W T HRATE B 87

3t gRWTS Aekl: A JTeeT WU, AT We Bl Sl fowr U1 aqel! iR TUERT @
HEg H B, SHARl W, HHAARI] I, A~ AMBAT F AR A S8 I THRIdral I dolae
PR I © AR UV W FRA &l AP A1 IR-IR W AT DI Il b e B
HeAal 7 8, 39 o0 ghHiAe I 91 & iU TR-aR Tsagen S &1 2l Y 31 I
g9 Usarsord Ol &Y TS § fh we waHiic &Y S W dee =iy, a8l e @ faw ar
Tl & oy, a1 GREn gail B gerferdd o & foy ff B IR AT TAR & 2l

ST I QA AT eI HElGd], 9¥ @ Fadd JHIad &l W N IR HOR, IS,
fened, Y@, RS e vd e 6 gl Sude R @ oy R 8, a8 w7
St it AT B TR S RGN HHAR G SHAR SHT oI B B B, qAT Wl I8 ®
BIC-gS Fal 8, S Tl §RI OfaR Al Pl BRI 81 W& g, aAqT Q1 T8 o W
BT 3R ULV {HY S &1 R A&y &5 ey § ToIefardl e JATE & WIS vd
fueq foavem ol g fagld ouil & YuRargoR SARIGR {8 3R dads e & A1eR o
Bl Ao TorRil @ SRR A 31 gd e 98 3 ofaRe aell Al 18 3R 7 & W
T BT DR < TS| IS &b D & RIAT BRIABY W, IS AT8 T[S Pl 8T DR &
TS| it wRde & a3 ' Sft &1 JekT afell 9 o W S9! g1 Sl HeAg §¥
fER # &1 & 2| 399 a7 # B A Ao WY W g T8 B € ek 39 R #
aTel ANT 31 3R SRIRETT & ardraRy H Sff 8 & AY 99ay &3 Ras § yae w439 94
qSH ATSHT 3R Heg YR Ao & foharaae d IWIa Taaerdral FeA1 gRl Aa=e
el Al SRl ® e RO SdeR iR SO & ae # ofg T8 femr w g ek 9
3T B I 48 HR@® W g 2] Sp! Yo GRn M & It g Al M a s gu © fh A
U & AR < 2] 89 9T8d © [ I ARBR Bl DN © b TaIell WISl gRI SIakT agell
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TR B fqers Jromet & fharaas 4 oA 81 @ 87 39 96y H b W IR RPN o
T 9N by € a9 Taraell |l 3 guifad &3l H faerd el &1 qr1 fhar Si? g R
A H AT AR IS 93 8, S=i IREs 3 Ry 9018 21 ... (SFaem)

A A& ¢ MU Y 81 T 2] 3779 qfS |

$it ERWE et : ooy WERWT, WA WeRT A UfSHeR Uh &9 b aN H Al gl #
Ugel W ! Iarn fF gfer iR &t Ue QISR We @1 Feide B, i Wt 49 S Aoy
gars 3R e ff Taer wuifaa &3l § STaufic BT B d1dh! 8, T8 didex Bl AR <o
Y, Biodex BT A STl <d | ) g9 Irsedl & Y gerferas 9o &1 It g 3R
S AR Bed g9M B a1d oY, IFH W g e B 2 R eEd gsd @ AR H
HHT BB AT Diodex gRT 10-10 fHarier A a9 & forv e Ted drgd & A
do PRD H YT AR PR AT g IR g1 il @il &l fasbr d el axep A
gAY T B, 9D AU B WRHR YA Hal 2] fUse 9fa |l § 2011 # S geAg
Tedl off, IUd 22 WAT &9 7% Bl H favaw faamar g f6 a9 IR &R g ' WA A
e fpar 2 16 v fieM @& S0 | 31Tl 8 W9 H 8F TaRiaiarg bl FHI BT |

DR. MRIGANKA MAHATO: Thank you, Madam.

My constituency Purulia in West Bengal is a Naxalite-affected area but for
the last five year there is no single incident of Naxalite activity. There is total
peace in that area due to some effective measures taken by our Chief Minister
Mamata Banerjee. My humble submission to the Minister is this. Effective
measures which are taken in West Bengal include employment of unemployed
youth who have passed Class VIII or Class X in civic police, village police or
Home Guards and rapid infrastructure improvement like drinking water. ...
(Interruptions)

HON. SPEAKER: So, you do not have any question.
... (Interruptions)
DR. MRIGANKA MAHATO: It is my suggestion that all those measures like

employment generation and infrastructure development should be taken up in all
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areas with Naxalite activity along with strict vigilance by the Central forces and
the police forces. ... (Interruptions)
HON. SPEAKER: That is your suggestion.

... (Interruptions)
DR. MRIGANKA MAHATO : So, please look into this matter so that there will
be no incidents in the future. ... (Interruptions)
A JEheT @ AT HE | Foie fQan 1 39 < wehdl &
2 gRE =Ated : oreder Heledl, AT 9 | aardl fb BHR) WRBR 3BT B PR W@l ©
Afpd A oA &1 A9 8 Sl &g TRBR 3R I DR Had w8l I BRI
DI S GBI MY, 98 Gerddl 89 od ol a8 [derd B 8, YR&m gl Bl 8, scloroid Bl
g, 1 39D oI 89 FEal &) & MU el &M fhar § a1 rfi |
TR "t (st o fE) oy welewn, Ug 99 2 f S weiae | ywifdd & B S
TSI bl TSV Bl I8! &, fohfolial B el Bl I8t 21 9T 3Y gt it gRurs
FER) 7 IIART B, BAN Avedd TaHE B Th Aol UiTS ool § 3R 39 weoll & dad 8d
AN IRIGR ¥ Ta-Hcd Bl Sl AfPaAH IRRC UIaigs R §dhd ©, 98 oA Uldse axd
W | WET B e @ fg # aqan Aredr § b 2010 # oW 2213 $HIS<H §U 9,
o o RgRE ®Rie iR Rafafor=a @t St fpferm gg off, a8 1005 0Tl 539 RIagRET
BT B et srbel 285 off 3R ufafera=a 1 fpferm 720 oftl oot & a4 # wed
DI AT HRAT AT B 89 AN BT Tl BT 8GRV 2 3R T & |1 W TaHed
B AT B IR WSS R @ 8, ST BT a8 IR 2 fFH 2015 # S et S ES T, 9
226 2 o RIRIRS wRIw &) fforst St 2010 # 285 off, o9 a8 ®adt 58 ® T T
Sa1 & el 2010 H fifafera=a @t fbfermst S e 720 off, 319 98 UCHR Hacl 168 B
TS B ST WY AR 7 3mvaRd fhar € 6 59 HRidie B Aol Bl Hiesee v & forg
S W AR FEdT 8 I ARBRI DI SUAE B Fhd ©, 98 8 ST PR T
Hq1aiare A g9Iiad &3 & A @1 Sigl do U ¢, [ & forg g9 &S I B
$B ISR B AN SAR Fearil 71 I8 & Bl
. [T I I S, 39S goic H FHekd g8 2l L. (raem)
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$it IoY (g @ $B R BISY Bigd HHRN & SR Sl de T8 i, g Id] Rargd
B B BIRT B B B
A eqeT : Fa9a 243 3R 246 ST Th SN &, alell & ey # 8 iR A |y § forw <

F&d &l We will take Question No.243 and 246 together.
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(Q.243 and 246)

SHRI R.P. MARUTHARAJAA: Thank you Speaker Madam. To stabilize the
soaring prices of pulses and increase its availability, the Tamil Nadu Government
under the dynamic leadership of hon. Chief Minister Puratchi Thalaivi Amma has
ordered pulses and essential commodities in its cooperative outlets at subsidized
rates; Half a kg. of Toor dal is priced at Rs.55 and a kg. at Rs.110. The PDS outlet
would continue to sell the subsidized Toor dal and Urad dal and palm oil at Rs.30
and Rs.25 respectively. These timely initiatives would help stabilize the market
rate of Toor dal. 1t is because of the efforts taken by the hon. Chief Minister
Puratchi Thalaivi Amma, the ill effects of price rise on the poor and middle class
people have been reduced considerably.

My question to the hon. Minister is whether the Union Government has
procured any additional quantity of pulses and other essential food grains in the
last two years and distributed to various States, particularly Tamil Nadu, to
stabilize market prices and also to ensure the availability of the same to common
public.

o IR T 7ee Heledl, IT 9 Fel © b Q¥ H -3l WBR 2| AHeArS
# B wdl & AT T AN B R H Fae R AT e S B, Afe a8 wEer Tod ©
5 30 Ifies & WEHR < W 2 AR 30 TIY g8t e € @ S 27 WY AR 9RG
WRBR P gl 27 T &9 < &, N 3 TY I ABR d81 <l ol Pe-dbel qfa HRAR Bl

Teh /U1 ST ISl @ Al &l HUY T ARBR il 8| Bel-dhel Iod PR, [€98R TRe § Uh
ff 1 T8 <<t @ @1 27 WU 89 <d © 3IR 3 WY HogwR ol ¢l ighd 39 9 @1 7 R
SIS WR IS VBN I HET DI B R & ¢ [ dvs WDR Al $Y T8l & W@l o, 89 of
T PV I IT Tl T FE T T B 39 919 DI W BT A1 2 [P AR 91 AT IR
I fH% 9 wie IR Bl

ST b H U Ue & Sar H pel [ Ife od WK A@redl € e @raer ik g
@ Al 3R W HE < T, 1 98 I58 WHR & FR ¢, d 918 d1 & bl &, S9d1 g&
EIR NI IR
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SHRI R.P. MARUTHARAJAA: Madam, Tamil Nadu’s universal Public
Distribution System is commended both within India and all over the world and is
a model food security programme. Hon. Chief Minister Puratchi Thalaivi Amma
has ordered the officials to ensure that the process of collection of biometric
information through the National Population Register is expedited and the State is
in a position to issue smart cards to all the families at the earliest. I would like to
know whether the Union Government has any plans to execute and facilitate such
innovative scheme all over the country to ensure poor families to get their food
grains at low cost.

N AR TREE ¢ SR A FEl R S H S ergeRisss iR 8, Us ¢ Us
FHICSoIeH, feul oifarg ok fefieargsied &1 et 8 ¥ IR & UR 8H &x B 2
S8 Q1 7 T8 2 B g SHfaaRer yunel # gUR g gl BRI eRAe ® f 9y 2019 I
fSfoTcasseT & dar Us ¢ U SFcIsoisd @ 31 9l dedl @I 89 I & &l T
cadll

oY AR pEEE:  NeFE WEIGH], BH MUD HEH I AEGR HA S § I§ Ul died o (B
TEH AIRTY & T8 ad o H B g¢ W, i) fUsel wET # q @ O fheoa wwERl &
R o # gt 21 ifd, S g <€ H BT UST Al 1,34,000 Hif¢H S I M gy IR
HIF MG UG IR < B ISR AT & RIATh T HaR o B IR DI T51 39 TRE
P IRRRARY fh 91 B 3R 9 IO &1, 9P aR § M fbd aRg B yawe &1 18 287

2 YA I 37ede] WEledl, I8 dgd ol AscayUl WAl ¢ 3MR MY Sl Hel b g
U foq =ed & 5 werueef & ooy O o W wffaa g el g dsd
IqD SR 4l B SRI| A BT SN AHSAT 8, ST {1 Bl AT [P @t o1 foran Saare g

IIBY, AN UT9 Sd-T S g1 aidl gl fU%el a1 89 226 oG o9 <lol 91fay o1, oifh

BHN Y8l IUTGH 170 WG < 3Tl 170 G S aTel & 3feld I 45 <G < &Te1 $HIe gall

Ifh 39 IR B4 I8 BH U DA 65 oG Uaq] ATy, e Ad dd e | dd Al g e
qH &l DI U SATET g¢ SN, S fegpd I8 gl € foh 3wy uisde daer & & ol
B g J 3HIC BRd ¢ SR Rierrd 78 et 2 f 9 faqer § @die oxa IS¢ a8 ue R ™
& €, AT ST ISl W de T € 99 81 9 S [ ¢ I g8 | o & d1e T8 Bifeh
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B BT HTH B & 3R GR-8R 9 Tl BT T 9 AT & ad d S ATdhe § Adbres &
B B &l Brg IRPR P U AR BHINSS Tae b d8d 31N <l ATHIeT Yde & dad
ST WETT B, S AN SR B AASHR A5 WER B g gafery sl a) w1 wia fafie
T, BH A Bl B I BN THREART BRI BRarg HY| $B 5T ARBRI | HIRATg

P, 134 BOR S &I Fdhdll, ABRIE, &I WRGR gRI A9 SIIGl 87 BOIR 1 QI (ATl
1| B9 39 |eY H qR-aR 40D DI | 89 Aoy HIA Bl 93% B g, AHd R B d6b B
g 3R I PR A BRATg Bl AE B © (b BAR A [ Bl A 8, 8H 1 IAD (17
Sare W fqarer e © 6 89 F-an IRl e 8 8, UaRiie § ORI @R W 5, sWIC A
R B W 8, oAb aTal DIy DI B 78l gl ogf Farg &t raven et g a8 a1 &
teraR &9 B O gl g, RFEE arel Rl W) AN -3 BEe SU9Td IR S dl Bl
3d 21 39T 9% WARIT , 39 B9 | 3NN H 98 I, SN g W S < @
g AfbT 89 Io¥ BRI A I ATUE AT ded © b 9 SHERI & RIA® bl A Bl
HNATs BN IR Wi fafiic B A1 FH & S B 8F AN I3 a8 § Fd® 8 iR 39 IR
g AT it Y ST R T & T B g Tl o iR S T B S qgM BT WA

BT I RIATH B! BRaATg DI SR |

AT STEAE ¢ FIT AT HHUS AlteRicy T IS AT &7

2 A< @ Te¥e Heledl, H YD HIEH I AT HAT Sl A AT BC PR YL Yol
ATEAT g 6 q¥ <% & 3feR o bl T W 1 & gedl € dl SRIER iR ST B gRI X
I H I BIgelse fhar S g1 98l 9 fhw ouAT afe], M, THICR Ul HRdl ® 9
RS BT AR B ST & 3R IFbT ¥¢ (R S 8, f6a bl ara o 1 780 e,
I G WIS § $O T8I AT R fFAE B gan Bl 21 T $W IR H ARBR DI Bly
M7 & 5 5@ T vwed I Fon Sar @ @1 fRaml @1 fedt ave @t s & S 9@

S YA qREE ¢ e Sfl, AT e Bl U 984 o dfedl 21 S BEY P,
TART TATEY A1 B 3T <wiit fp el ar ot a1 & oremar ofR foslt it &) @ma 78
IG! BAR U 91, g ABRe a1 § 8, A a8 {6 @l wed § 6 anfde | s
g¢ a9 firer Aol 1 oS! wgferad Rt & #ikW WRI9 gorr A1 Afs Al & foy eAreR &
¥ 9 Y, WS & SH 96 Q| dfhd § AT 9 $I 91 9 f[depa wgqa gl 519 &4




15.03.2016 25

JITAIRTE # & 99 Y & wed I f6 99 R & T IR A1 B 9 T, ST Wsded
@ S §9 AT 98 S ©, Il Pel srg-ddl T8l B, Wb SIg WA BT SM ATST 98 Sl
g a1 #ifear # g @Al 8 o € % o ® 5 uEts g e & ' s 9 ¥
FeHd € 1 ™ am Bl B IS @1 W e™ g¢ A1 S|l fhfefysH g anfey| Sl %
AR WG D1 HIETT B 91d 7 6 fFaE @ dicees e, e @1 Sfia R e, S
DI A JreaH A W Sarer e e, § 39 91 9 g9 ave weqd gl

SHRI D.K. SURESH : Madam Speaker, thank you for giving me this opportunity.
As we are all aware a majority of people in our country, particularly women and
children, are suffering from the problem of mal-nutrition because of poverty and
also because of their inability to purchase pulses which have high nutrition value.

I would like to ask the hon. Minister of the NDA Government, Achche din
ke sarkar, proposes to supply pulses to poor people through PDS to help them to
fight mal-nutrition.

N AR THaE : femd weled], NEIvE & Hemw ¥ dfed & foy gAR U9 a e &
UeraR 980 HH 21 89 W dred © b WSiud & Hiegq @ ardl 4| offdh 5/ I sAR U
AfteRide Ar # Iat waven TE & O, 99 9% VIER™ A1 Wel T8 enn| ofed I 9
|qEl 2 fh WRT dAFl & I uifed d@l & HH g 3R &1 H Uifed I el 8l g1 &A1
3 W AR TR 1 8 T ol IS S Smeardd T8 < |ahd|

SHRIMATI KAVITHA KALVAKUNTLA: Madam Speaker, in order to plug the

leakages in the implementation of the Food Security Act, the Government of
Telengana and the Central Government are working closely in our State. S0 314
HA1 HEIGY A Bel b Us ¢ Us Hryexiguis 1% JISvd o=+ & g A Al aferd 3R
Bl ST N B Bl AP 59 a0 T TSW IRPR TR R Holl oI 17 T4 BT g9 31T
g i R 40 9Re s IR Aumd ol gl 9 W31 q8iey 9 S aredl g P @
3mg |l wfierd dud B W AR wR 96d 87

#it TR UTHA : JTee HEIGAT, B O N© W A19d, g <d 8, S9d fATdl gRurce
Hiee # 50 AR <7 2| S I Sl e fagd B 9aTd 8, S9H W T W B T US ¢
e HRCAgoRH & fol |g IR | de ¥ # e @ I FaiRa @t 2 sk 320 as
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{ e & IR AaRa f @t S1 gat 7l 399 fQged § B Sl ameRt A § SR R

Al Bl 8, ITH AT I DR Bl W g1 HRAT dMSV| 5T WDR g8 bRell 2

IR Bg AN ST 2T 981 B & 2l

T LT : IR SWGHY 7 IR BIY, IR AT HEE HY el ST IMIhT IR HEg
Easlil

3N T qHTeT ARV ATGE: fEIET Haledl, H AT HAT S A ST @r8dl €, $oi dal b
fgars @1 o gfaer 8F & PHRU a1 BT SAeT T8l 8 @ ol A 99 @ g B ara @
TS BH A BT W@l © AfehT o & IdH ARBR IS & el Bl ... (hquT) arel B St
BT F& & SABT BRO .. (Fay™) Rrars &1 Jdes oMe #7aiq AT 3I6RE Ae # & TP

JTTST TRIET BT ATl W ST AT AT 59 oAl BT RIT BTH IRDR HY & 27

sft I I aRIEE ¢ STy WEleY, WRBGR DI A b Ugel [AER WRBR Bl ddEl TS
|t ISl H BreNl & Rae® HRAE gs, SHKERI & RIe® HRAg gy, [WeR # &l &
Raelis BRarg i T8 & TP ... (caur)

HON. SPEAKER: Nothing will go on record. Only the Supplementary to be put

by Shri Jyotiraditya Scindia will go on record.

(Interruptions)...

2 SAfoRifec weeva Rifean @ #giewn, a8 v v fawy € R <O 31 125 B B
ST BT WiaST SR G ST g1 Bl aAT § HETS BT UBIT UX I DT YHIRIT B gl
Bl S8 B JIoHIG el ol a1y dfesd <91 Bl SEdT & forw g6 |Ee hrer s S
WRBR M & Y a1 Heelt o 37t 7 @t RIfy O=ft &1 1 2 fF R @ ot St avmeR
g gl H wEA S & g @mear § {6 el a1 b1 ge § 98l SHERl & [d%g dad

TSaTgoNl §% BRAT IR I BRI @ A HIEH BRAT B! T8l ol AT Uh-Ub I D

A1 el B B9 AT SR HeH SO AT & 1A Tl Bl HES IR S H SR ST A ?
S ¥ 31 g1l 9aTd §, I & & H qHIT I WRHR RI TE 981 & 7 O 89 Ra

P 3R IAET 91 D 3R MM §§ B D ?

* Not recorded.
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2 WA TE 2 AhE HElGd, S8l b Yo glg BT WAl © S (g I A E
gfeh UBell TRBR W S BRATS B T 2l T Wed AfeRT fual 9 2l e 49 ue=
@ 9 | Pel AT, IS9P o AU sHFIEe UTsdigoR 89N 8 HATed Iidd © g9H
R SPHIS TSaIsoR 8l 8, SUd 3Tl HHST 3T AT I Usd B TS b
dhed B § g9 I HiY |, e afea, aiforsy dfee, foa afve, e 9 iR
IRA & T SMdH AAEHR B &l HD STl Sc-FHRERIA HHS § SHDH! d3% Bl
gl 3 W W R AW A I B Al HiY warery gqenan § & o e 8,
fraet feuie wewll, fbaan o e, 39 ©¥ g &, AfS SAE-Faia &1 9Her 2 @ s
FHra A St ® 5 smard o 2 f frafa & 21 22 safRafia aaifeds & an o
89 VR W Jal WK B 8 R IqD FUR TR Fuadl o W HT & AR HAST HTh
FHCAT 3R AR AN @I a9 &1 ST8i 9% it St 7 @er, @1 98 J@ T8 8 R
Tl el W A5 @ HHa TE T g8 Bl NP S B HAd 9 21 I D G . (1aeT)
sit sofofeqy waawma f&fdmn: w31 78Iy, #9 I &1 g8 SOR Tl ... (@) Ud U
W T & T Tl . (caa) T o # 38 gfg T8 g8 ... (@euH) 7EWE ga 9%

T .. (age) smus e | A3 € (1)

U A ;. HAl S, MY STarg S|

... (cTaym)
A e : SRS Sfl, I8 T &1 &7 27
... (cgaym™)

A A ;. SARIST it B BIs 9 a1d Reble & 81 S|
... (aaem=)”

A JTEhE ¢ 7Y YT UBT &, ST IfF IR |

... (caym)
it YW gaE ;@ SIRRISE Sfl, 31T AN Hodlol & 99 2l .. (@ag™) #9919 g6
TRII0T AGT ST S Yo P A9 984 B U@l 7 31 Bl § U@y 1 a9 B @i 7

&l <1 @Rl gl BN WRBR | 275 WA &l BT UH.Q.W. F1T 2 ... (FaeT)

* Not recorded.
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(Q. 244)
AN S AT WU A redeT Heledl, WA HA St 7 99 wAfaRer dadl S Sfare e

8, 9% S IS W & R ¥ fear 81 # IoRAM & IR b WAl & A 37l g
ISR Yo 9 Uid Yd 3 &, Forgd 9 a1 Jdral &l fgAled g3f 8 3R 9 A9 g1 §
HAT S A YOl ATedT § [P ORAT Y9 B d YK Hi A el & o 87

T, A P U I8 © b SAqR R # S o8 &F & O WHd AW g
SHD STh DI UTH YATId Pl DIl USTS &, S & H 50 |rell ¥ ATl ey o @
g1 R WPHR IT Ul o Pl TR &l 87
A UHTY AESHY : e Aeledl, 349 YRATA § U, AR, Tpel MfS U b Suand
B B AU BRIE & ST Bl R < St 2 U8l I8 7 ARG 3% garRRTie
H AT ATl BT SHDT [AD=bROT B Sl & Aoe AMBAS TR &, STH I8 B Bl
gl Tgd R fiem # 500 o o 9, Af g9 9l B & SRO 3@ Ig B 170
f& & wgel & o gl

3fedel Heledl, WY Wawd 7 NORAM B Sl A9 Ybed & aR H gol 8, Al 9 Al
fSfhT arer & & €1 9 Ufded Hree™ d € 3R U HEH & 3iex o Aoiel Mt |
M B, g IR & W fIeRY B, a9 S9dT Mok el & ATel § SRR &
HETA fAWTT & SR AT a1t &Y | #RT I bl ©§ [P I8 Siedl & Bl
SHRI S.P. MUDDAHANUME GOWDA: Hon. Speaker, thank you. Diversion of

forest land sometimes becomes necessary in the interest of the development of the
country, particularly for development in urban areas. If the Government of India
goes on diverting the land day in and day out for the sake of developmental
activities, then the size of the forest in the country would be reduced. Definitely it
will have an impact on the environment and ecology of the country.

To make good of the reduction in the size of the forest in the country, and
to not only maintain the status quo but also to increase the size of the forest, what
action plan does the Government of India have?

SHRI PRAKASH JAVADEKAR: Let me make it very clear that we have 80

million hectares of forest area in the country. Out of which, after so many decades,
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after Independence, we have not diverted even one per cent of it. Let us
understand the context properly.

More importantly we are trying to increase the area because any private
project proponent, if he gets the land for mining or anything else, immediately he
has to give equal land in non-forest area. It is compensated also.

We are now trying to increase the area. Our target is 33 per cent forest
cover, that means, increasing the tree cover outside the forest also. It is not that
forest cover should happen only in forest area; it should happen in non-forest area
also. Our target is to have tree cover and forest cover of 33 per cent.

SHRI PREM DAS RAI: Madam, Speaker, there is no relaxation, according to the
reply of the Minister, in the Forest Conservation Act, 1980 in urban areas. What I
would like to ask the hon. Minister, through you, is this. Is he contemplating on
looking at some of the issues related to the following? Some States have high
forest area like mine. Sikkim is actually increasing the forest area almost to the
extent of 83 per cent? However, there are States like Haryana where forest area is
less than three per cent. Every time we have to take some land away from the
forest, there is always the same issue and we are looked at with the same kind of
lense. Will the Ministry look at this particular issue where the density of forest is
very high? At the same time, since the urban centres in all such areas are also
increasing, will the Ministry relax the norms for States like Sikkim and maybe
even Arunachal Pradesh?

SHRI PRAKASH JAVADEKAR: We already have made arrangements where
States having forest cover of more than the national average, we are considering
them on a different footing. Those deficient States where forest cover is much less
than the national average, we are incentivising them for increasing it and we are
ensuring that unnecessary difficulties are not faced by States which have more
forest cover. That is already taken. As far as the suggestion goes, it is a suggestion

for action.
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it e et AT e o, # W S 1 gare <A1 dredn €, e 9gd oresl B
fopar 21 RUIE as 2 6 7R § uig § W @ WUl AW Y § 3R i wueTd a1t B
§Ih] FdicH 984 d9l ©, 8.97 W ¥ 8.41 UFST 21 1980 @ Uae H S Relaiw off, T8 & &
oifh R Srefl 81 ISER0 & AR IR Jrg AR & a1 YRATS H agd AR URATA Bl
g=hals bl M1 & fad WX agd a¢t &1 31l 3R B, &1 @Al # R AHAT Healls
&3 & AHars! H BT YRAT Shefs B & HRY CTeRfes gusyee! st off %8 gl § I8
AR H31 S & &9 W AN e gl

SN TS TA@SHR: AN JegeT Sfl, S il Usel AW B o ey fouqr o b gt
dafea S wl dicfdes gRar & &M by SiY oifhs 39 R &1 =181 foar wan ol <9 89
HIRIHR Gl 9 Dl 10-15 DG o g7 | BAT ISAl @ YT TR, A1 d3hR VAT B
far & fb oW 350 &9 Ufded Al dSR U & AT Ho B ufbar § &1 Y8 Hehe
ffeeaar o= & 8w g

SHRI K.C. VENUGOPAL.: Just like tribals in the forest, I think, fishermen should

have a right in the coastal area. Due to CRZ norms, poor fishermen are not in a
position to construct their small houses. Hon. Minister has replied that he has
given sanction for about 900 projects in the last two years. What would be the
future of these poor fishermen who are not in a position to construct houses due to
these CRZ norms?

SHRI PRAKASH JAVADEKAR: This is very important that those vulnerable
sections, fishermen and poor people who are staying on the coastlines for years
together, they will face the real brunt of the nature when there is a furious coast.
Therefore, we are reviewing the whole CRZ policy in the interest of the poor and
in the interest of the coastal marine ecology.

HON. SPEAKER: Question Hour is over.
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12.00 hours
PAPERS LAID ON THE TABLE
HON. SPEAKER: Now, Papers to be laid. Shri Rajnath ji.
TR WAt (sht womma Rig) o welewn, § frAfoRed o= @ uw-us ufa (R= qen siish

TRBROT) AT el W QT gi-

(1) a9 2016-2017 & T T8 HATGT B FaM! &I fawga AR (@oe-)) |
[Placed in Library, See No. LT 4370/16/16]
(20 99 2016-2017 & forg & WGy (ReTHsa fed Fg T¥er) &I A
F! faeqa w1 (@ve- )|

[Placed in Library, See No. LT 4371/16/16]
(38) @y 2016-2017 & foIY I[& HATHA HT1 TRUF Ioic|

[Placed in Library, See No. LT 4372/16/16]

T dueH, 6t fderE iR T 6@en @A | Iow @At (W WiaR A Ae): A
Jfege Heled, # gl AT AR DI 3R ¥ a9 2016-2017 & Y S d9meq, 74 e ok
T SAUigR W31 @1 el & fawga A @1 Ueb ufcr (B a2 Siusll d%hrun) |41

eel WX X9l gl

[Placed in Library, See No. LT 4373/16/16]
UG A, @M 3R Aot faaror w0 (3 3w Qe amram) @ A erege S,
# frfaRad o= 991 ded IR [T -
(1)  Frafaied o= & ve-ue wfr (e dem s W) -

(TH) d¥ 2016-2017 & T SUHRHT AT, WTE IR ATGSIw fqaRor #Arerd o

3TaMI &l faga A
[Placed in Library, See No. LT 4374/16/16]
@) a9 2016-2017 & fory @Wrer 3iR Ao fAaxor faum, STHReT AT, W@Te
3R WSt faaRer #3rera &1 ulRuml qore|
[Placed in Library, See No. LT 4375/16/16]
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() a¥ 2016-2017 & foIU SUHRHT AMC fAWRT, SUHRGT AW, @& 8k
A faaRor 31 &1 R Jore|
[Placed in Library, See No. LT 4376/16/16]
2) (u) ARG @rer i, T8 Reell & 99 2014-2015 & a1 Ufdes & ya ufd
(R oI SIS AHR0T) Tl IETaRfard i |

@) uRA @re fE, 98 fieell & a9 2014-2015 6 BRIBROT B RGN gRI
JHte B b ufa (fB=a dor Srsl Awhvo) |

@) S (2) ¥ IfcaRad TAT P GHT USd W I@H H Y fAeva & DR AN dTell
faavor (fR=t o 3R Hvenvu) |

[Placed in Library, See No. LT 4377/16/16]

(4) I Iu-TR ATRIH, 1982 B R 6 B IUIRT (3) B fcvia FrAfARId AfERgARA
P UH-Ue Ui (FF= q2n sl v -

(TH)  HIIM 258(30) S 28 TaAY, 2016 & WRA & AU H YRR GAT AT AT

e gR1 ¥ sfegfaa foear wan g 6 4+ fawra e sifafeem, 1982 &

TS R & Rl D eram § [T e S w® afa fadea

124 B0 Bl R A IY-BY BT ISUSY 31X FUBT fohar S|

@) P 259(N) T 28 SAY, 2016 & WRA & IoUH H eI ol o1 Tl
oI gR1 1 ®RA, 2016 B T Iu-R AATH, 1982 & T B DI
IRE & 9 9 Frad e T g

[Placed in Library, See No. LT 4378/16/16]
(5) AN e MY erfdfm, 1982 &t a1 9 HI IULRT (3) & fiid A+ A MY
(enes) M, 2016 S 13 SFEY), 2016 & WRA & o0 H SJfEge F&1 ALaLA.

23(37) # U1 Y &, @ U ufa (R o sl davv) |
[Placed in Library, See No. LT 4379/16/16]
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aroe = iR AfdeRar w2t (sh emar d@g wEela) ¢ AW oreme o, # fefaRed

A B Th-Ueh Ui (B T SISl WXBR0T) G Ueel RGN 8-

(1) a9 2016-2017 & folu WHISTG =IRT SR AHINAT AT DI M Bl I
A |

[Placed in Library, See No. LT 4380/16/16]
(2) a9 2016-2017 & forT ARG =T SiR MfABIRAT HaATer &1 aRUm gore]

[Placed in Library, See No. LT 4381/16/16]

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF DEFENCE (RAO INDERIJIT
SINGH): I beg to lay on the Table a copy of the Detailed Demands for Grants
(Hindi and English versions) of the Ministry of Planning for the year 2016-2017.
[Placed in Library, See No. LT 4382/16/16]
THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA
AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH)
AND MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): I beg to lay on the Table:--

(1) A copy of the Outcome Budget (Hindi and English versions) of the Ministry
of AYUSH for the year 2016-2017.
[Placed in Library, See No. LT 4382A/16/16]

(2) (1) A copy of the Annual Report (Hindi and English versions) of the
Central Council of Homoeopathy, New Delhi, for the year 2014-
2015, alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Council of Homoeopathy,
New Delhi, for the year 2014-2015.

(3) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (2) above.
[Placed in Library, See No. LT 4383/16/16]



15.03.2016 35

(4) (i) A copy of the Annual Report (Hindi and English versions) of the
Central Council of Indian Medicine, New Delhi, for the year 2014-2015,
alongwith Audited Accounts.

(ii)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Council of Indian
Medicine, New Delhi, for the year 2014-2015.

(5) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (4) above.

[Placed in Library, See No. LT 4384/16/16]

B o ik Semefiaar darea @ o w@35t qen HEE Bl dee § e @3 (sh

Ioia YA wel):  AFEART eme Sn, H sft wat< A @ 3R ¥ a9 2016-2017 &

f gass SRIeH 3R Wd HATET B el B! f[awgd AW &1 U afd (R a2 sl

PR U e WX gl gl

[Placed in Library, See No. LT 4385/16/16]
THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): I beg
to lay on the Table:--
(1) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 619A of the Companies Act, 1956:-
(1) Review by the Government of the working of the Andaman and

Nicobar Islands Forest and Plantation Development Corporation
Limited, Port Blair, for the year 2014-2015.

(i)  Annual Report of the Andaman and Nicobar Islands Forest and
Plantation Development Corporation Limited, Port Blair, for the
year 2014-2015, alongwith Audited Accounts and comments of

the Comptroller and Auditor General thereon.
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2)

€)

4)

()

(6)

(7

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.
[Placed in Library, See No. LT 4386/16/16]

(1) A copy of the Annual Report (Hindi and English versions) of the Centre
for Environment Education, Ahmedabad, for the year 2014-2015,
alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Centre for Environment
Education, Ahmedabad, for the year 2014-2015.

Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (3) above.
[Placed in Library, See No. LT 4387/16/16]

(1) A copy of the Annual Report (Hindi and English versions) of the C.P.R.
Environmental Education Centre, Chennai, for the year 2014-2015,

alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government C.P.R. Environmental Education Centre, Chennai, for
the year 2014-2015.

Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (5) above.
[Placed in Library, See No. LT 4388/16/16]

A copy of the Detailed Demands for Grants (Hindi and English

versions) of the Ministry of Environment, Forests and Climate Change for
the year 2016-2017.

(8)

[Placed in Library, See No. LT 4389/16/16]

A copy each of the following Notifications (Hindi and English

versions) under Section 26 of the Environment (Protection) Act, 1986:-
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(i)

(i)

The Hazardous Wastes (Management, Handling and
Transboundary Movement) Amendment Rules, 2016
published in Notification No. S.0.189(E) in Gazette of India
dated 20™ January, 2016.

The e-waste (Management and Handling)

Amendment Rules, 2015 published in Notification No.

S.0.745(E) in Gazette of India dated 13"™ March, 2015.

37

[Placed in Library, See No. LT 4390/16/16]
THE MINISTER OF STATE OF THE MINISTRY OF POWER, MINISTER OF
STATE OF THE MINISTRY OF COAL AND MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL):

I beg to lay on the Table a copy of the Detailed Demands for Grants (Hindi and
English versions) of the Ministry of Coal for the year 2016-2017.
[Placed in Library, See No. LT 4391/16/16]
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T8 HATCT § A HAL (s ERWE AeY): A oteger oY, # FrEfeiRad o 991 Ued W
Gl ;-
(1) A9 SR < daraa faf¥, 2012 @ 9”1 123 & Sicia feeferRaa srfagamell &
Toh-Ueh Hfer (f&= qem sioh wivepvn) -

(THh) <9 IR 9 U™ dOd & ST-9ud a1 e vara & Risce iR arsd-

yRrse &1 fatad Fram, 2013 S 20 S[F, 2013 & 8 IR qq F° IoT&H
TR & RIoTq3 | SffEgeT G&AT 20 § Y1 gY |

@) <A 3R S fen damad (do®) M, 2013 Y 26 A8, 2013 & AT iR
Qg HE A& YA b IS0 H AR HA1 28 H Y1 gU |

2 Sww (1) # Ifcafad 73 B T Ted W W@ A g f[AdaR & SR g9 aret &
faavor (fR=it Ter sisft dxanvo) |
[Placed in Library, See No. LT 4392/16/16]
(3) T YUY JFHHRUT AATTIH, 2008 B &R 26 & A SR FHTIRET ARLATA
B UH-Uep Ui (FF= q2n sl v -
(Th) HI3M. 3520(37) ST 28 AR, 2015 & WRA & ISUA H UHIRAT 3T &7 qAT
e gRT AT IV AT (A=A, 2008 & gRT 11(1) & TATSI
e Rafde o w3 <rrerE, I Bl [T ey & W W sAfegEa  fhar

T Bl

@) HI.37. 398(37) I 8 TRAN, 2016 & WRA & ASUF H THIAT 3T o T foradh
GRS IV AT TR, 2008 & gRT 11(1) & waore RIS @ik
AR T TN Ycx ard &N fIog depevrd urdtel gi)n diordie {9 fafder e
3R | AT IR I Pl I =Iramerd & w0 4 AfRgfaa fwan man gl

() HI.3M. 399(31) T 8 HRAY, 2016 & HRA & AoUH H THIRIG T3l AT o1 oy
SR TS 3TNl IR0 I, 2008 H ORT 11(3) & Ifcid IMddmarg
R freeasr wfafaftrn (Fraron)  sifafrm/sndeardt fhardemdt &1 faro
sffafem (ere/drer) & sidiia garfafdd o iR #iR & =Iredl a1 favy




15.03.2016

o

39

T & W9 H fNgfad A wa Bl

B3I, 400(31) T 8 HBRAY, 2016 P HRA & AU H THIRIG TN AT o1 a9
ERT TS 3TIYUT STfUeHReT 1A\, 2008 @ ORI 11(3) & Ifaia e &R
FF =ridier, AR, S ShIAl Bl [I9Y <ATed & w9 ¥ sragfaa  fhar
gl

PHIIMM. 149(37) S 16 Tal, 2016 & WRA & (U H TehIRIG AT AT AT
RTadh R I =IT0T TSR AAFTRM, 2008 HI GRT 11(3) & T =
=Jrele, RS 93 e, deddl B ARy e & oW sy fea

= Rl

B3I, 3521(37) ST 28 fa@mR, 2015 & WRA & SO H YHIRIA AT o qAT

% g1 R Gared & v R 97 IrRe-01, ufedten 869 dIe, TS
focell 1 IT =AWl AR AR T HoarqR A s foret
IRTENY-IR-|8 YANI 3R | ey, 8 fdeet gferw fren, ufearan asd
PIC, 8 focel & a0 H fFg<h fHar 2l

HIIM. 3522(37) ST 28 AR, 2015 & WRA & WSUA H BRI Il &7 qAT
I gRT 16 IpaR, 2015 DI AR HEIT D13, 2874(30) H BT FAe

fpy Ty 2l

[Placed in Library, See No. LT 4393/16/16]
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[ 3R INRG Fae@ H o #3 (3 SRS TR SER): A temy off, a9
2016-2017 & oIy Saxd fAWRT, A IR IdRG #AT I & gRUMH! g9ie & Ua ufa (=)

AT IS AXHRU) FHT Yeol TR @ |

[Placed in Library, See No. LT 4394/16/16]
THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA): I beg to lay on
the Table:--
(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-
(a) (1)  Statement regarding Review by the Government of the working of

the Sambhar Salts Limited, Jaipur, for the year 2014-2015.

(i1))  Annual Report of the Sambhar Salts Limited, Jaipur, for the year
2014-2015, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 4395/16/16]
(b) (i) Statement regarding Review by the Government of the

working of the Hindustan Salts Limited, Jaipur, for the year 2014-
2015.

(i1))  Annual Report of the Hindustan Salts Limited, Jaipur, for the year
2014-2015, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 4396/16/16]

() (i) Statement regarding Review by the Government of the working of the
Heavy Engineering Corporation Limited, Ranchi, for the year
2014-2015.

(i)  Annual Report of the Heavy Engineering Corporation Limited,
Ranchi, for the year 2014-2015, alongwith Audited Accounts and

comments of the Comptroller and Auditor General thereon.
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(2) Three statements (Hindi and English versions) showing reasons for delay
in laying the papers mentioned at (1) above.
[Placed in Library, See No. LT 4397/16/16]

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS AND MINISTER OF STATE IN THE MINISTRY OF
SHIPPING (SHRI PON RADHAKRISHNAN): I beg to lay on the Table:--

(1) Detailed Demands for Grants of the Ministry of Road

Transport and Highways for the year 2016-2017.
[Placed in Library, See No. LT 4398/16/16]

(2) Outcome Budget of the Ministry of Road Transport and
Highways for the year 2016-2017.
[Placed in Library, See No. LT 4399/16/16]

(3) Detailed Demands for Grants of the Ministry of Shipping for
the year 2016-2017.
[Placed in Library, See No. LT 4400/16/16]

(4) Outcome Budget of the Ministry of Shipping for the year
2016-2017.
[Placed in Library, See No. LT 4401/16/16]
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ARSI R SR Ared d oa w34t (3ft Fome qoiR): A reder o, #
fefoiad o= w4 gedl IR Gl gi-
(1) (T®) el sRece BR fa fagerel eftedhts, SavIgd & ay 2014-2015 & d1fNd
gfaded @ U afa (R aom 3Roh HRenvon) doir oIEruifard ok |
@) e $Rece ®R o fagerel 8ftsdte, <evgT & 99 2014-2015 &
HTRIBIUT B TRHR R FHIET BT U Uil (B qm s awm ) |

2 S (1) ¥ IfcaRad gFT B GHT TS W I@H H Y Ao & DR AN ATl
faavor (fR=t T 3ol venvu) |
[Placed in Library, See No. LT 4402/16/16]

(3) (T®) e SRece BR T Hedl efvsdhte, Ridariae & 99 2014-2015 & aTfd®
gfded &I U afa () a2 RISl H¥ehvun) a7 oI@raNiferd o |

@) eFd sRecge ®wR 3 Heell fisdhs, e & a9 2014-2015 &
HTIHOT B TRBR GRT THIET B U afa (R qem sHrsh wvamon) |

(4) S (3) ¥ IfcalRad 73T T AW Uedd W I@H H Y e & HROT AW arel
faa=or (fR=t a2 3Rl Hwenv) |
[Placed in Library, See No. LT 4403/16/16]
(5) (T®) 3Tell AR ST 3 §ieee B & fFaf gftsdts, gag & a9 2014-2015
& a1 ufrdes @t ga Ui (RS qe ot Axamvvn) qen oamRifad o |

@)  oreh AER S A sReee B i iR 2ftsdte, dag & av 2014-2015
& BRI B ARBR GRT THET B U gfa (= o 3sh d=anvo) |

6) S (5) ¥ IfcaRad TAT P GHT Ued W I@H H Y fAeva & DR AN dTell
faavor (fR=t o sRst dvanvo) |
[Placed in Library, See No. LT 4404/16/16]
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (DR. SANJEEV BALYAN): I beg to lay on the Table:--
(1) A copy each of the following papers (Hindi and English versions) under
Section 619A of the Companies Act, 1956:-
(@) (1) Review by the Government of the working of the Goa Meat Complex
Limited, Panjim, for the years 2012-2013 and 2013-2014.
(1))  Annual Report of the Goa Meat Complex Limited, Panjim, for the
years 2012-2013 and 2013-2014, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 4405/16/16]

(b) (i) Review by the Government of the working of the West Bengal
Livestock Development Corporation Limited, Kolkata, for the year
2014-2015.

(i) Annual Report of the West Bengal Livestock Development
Corporation Limited, Kolkata, for the year 2014-2015, alongwith
Audited Accounts and comments of the Comptroller and Auditor
General thereon.
(2)  Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at item No. (a) of (1) above.
[Placed in Library, See No. LT 4405A/16/16]

(3) A copy of the Outcome Budget (Hindi and English versions) of the
Department of Agricultural Research and Education, Ministry of
Agriculture and Farmers Welfare for the year 2016-2017.

[Placed in Library, See No. LT 4406/16/16]
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(4) A copy of Notification No. S.0. 156(E) (Hindi and English versions)
published in Gazette of India dated 19™ January, 2016, making certain
amendments in Notification No. S.0. 974(E) dated 14™ December, 2010
issued under Section 42 of the Prevention and Control of Infectious and
Contagious Diseases in Animal Act, 2009.

[Placed in Library, See No. LT 4407/16/16]

(%) A copy of the Insecticides (Amendment) Rules, 2016 (Hindi and English
versions) published in Notification No. G.S.R.164(E) in Gazette of India dated
15" February, 2016 under sub-section (3) of Section 36 of the Insecticides Act,
1968.

[Placed in Library, See No. LT 4408/16/16]
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45

MESSAGES FROM RAJYA SABHA

SECRETARY GENERAL: Madam Speaker, I have to report the following

messages received from the Secretary General of Rajya Sabha:-

(1)

(i)

“In accordance with the provisions of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of Business in the Rajya Sabha, |
am directed to return herewith the Appropriation (Railways) Vote on
Account Bill, 2016, which was passed by the Lok Sabha at its sitting
held on the 9™ March, 2016 and transmitted to the Rajya Sabha for
its recommendations and to state that this House has no
recommendations to make to the Lok Sabha in regard to the said
Bill.”

“In accordance with the provisions of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of Business in the Rajya Sabha, I
am directed to return herewith the Appropriation (Railways) Bill,
2016, which was passed by the Lok Sabha at its sitting held on the
9" March, 2016 and transmitted to the Rajya Sabha for its
recommendations and to state that this House has no
recommendations to make to the Lok Sabha in regard to the said
Bill.”
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12.02 hours
COMMITTEE OF PRIVILEGES
1* and 2" Reports

SHRI S.S. AHLUWALIA (DARJEELING): I beg to lay on the Table the First and
Second Reports (Hindi and English versions) of the Committee of Privileges.

12.02 V4 hours

COMMITTEE ON SUBORDINATE LEGISLATION
1" Report
3 RIaR T agEde T (SEATTR) ¢ A1 3ege off, § “RiRe ok o= a1

IAE (TeforT @R cafer) weied fH, 20147 & ax # srfieeer e ddet afafa &
1197 gfcrde (fE=al J2ar Sl W¥hRUT) YK BT &

12.02 2 hours

STANDING COMMITTEE ON LABOUR
14™ and 15™ Reports

ST, dRN% PAR (SeHTg) : JHI ey Sfl, # s dee) wrdl |y @ FreEfafea (R

AT SIS HLBRUY) YR BRal ;-

(1) %M 3R ISR AT B 3TGHI DI AW (2015-2016) & IX # AWM & A9
gfaded (161 dArd |4 H Ifafdse fewlvmi/RIwiRel &R ReR gRT ®I-T3- HRars dadr
1477 gfde|

(2)  ‘ordd e @ W ® dX # AT & od ufades (16 v ww) # stafdse
e fOrl/fABTRAT IR WRBR gRT HI-TTS-HRATS daell 1597 Hfdad |
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12.03 hours
COMMITTEE ON PETROLEUM AND NATURAL GAS
10™ and 11™ Reports

SHRI ARVIND SAWANT (MUMBAI SOUTH): I beg to present the following
Reports (Hindi and English versions) of the Standing Committee on Petroleum
and Natural Gas:-
(1)  Tenth Report on the subject 'Functioning of Petroleum Conservation
Research Association' of the Standing Committee on Petroleum and
Natural Gas.
(2)  Eleventh Report on Action Taken by the Government on the
recommendations contained in the Seventh Report (Sixteenth Lok
Sabha) of the Standing Committee on Petroleum and Natural Gas

(2014-15) on 'Ethanol Blended Petrol and Bio-Diesel Policy'.

12.03 2 hours

STANDING COMMITTEE ON PERSONNEL, PUBLIC GRIEVANCES,
LAW AND JUSTICE
81° Report
SHRI P.P. CHAUDHARY (PALI): I beg to lay the Eighty-first Report (Hindi and
English versions) of the Standing Committee on Personnel, Public Grievances,
Law and Justice on 'Role of Ministry of Law and Justice in Framing/Approving

the Provisions of International Covenants/Multilateral/Bilateral Treaties or

Agreements'.
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12.04 hours

48

STATEMENTS CORRECTING REPLY TO

UNSTARRED QUESTION NO. 846 DATED 01.03.2016
REGARDING ‘NAGA ACCORD’ AND
UNSTARRED QUESTION NO. 1639 DATED 08.03.2016
REGARDING ‘ENEMY PROPERTY’

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): I beg to make the following statements:-
1. Correcting the reply given on 01.03.2016 to Unstarred Question No. 846

(Hindi version only) asked by Shri Mullappally Ramachandran, M.P.,

regarding ‘Naga Accord.’
AT T AATLRT T HEAT 846 F oy # fawi® 1.3.2016 &1 fow 71U 39T &

T oY fAEtertag sfaedtioa BT Soam:
I o o ey F foro LI
T AT
(%) &% (@): (F) #T (@) ARG TEFE A | (F) AT (@): AT AT A

LR T Lo B R T T
THEATT I ZEATAL Al [T Bl
fear® 3 smreq 2015 & UH
AN FHA 9T gEATeAT
o U o T foega g
w7 8, ™o sE st
GEEIIRER RS

quTaT Fea i fRem +,

TG AR 7 &A1 3 3
2015 & TF =EET THHA

U gEaTAT U g TEd
e g Ru g
e sE sifaw awstar
T STom

WELSE)

SITaH qH=AAT FT § 09 99T
TATIT T TLHRTET & TITHIT

BT sToem)

STAH TH=ATAT F0 °§ 73 997
IATET ST gl o

el faT ST

[Placed in Library, See No. LT 4409/16/16]
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2. Correcting the reply given on 08.03.2016 to Unstarred Question No. 1639
(English and Hindi versions) asked by Shri T.G Venkatesh Babu., M.P., regarding
‘Enemy Property’.
In reply to Lok Sabha Unstarred Question No. 1639 answered on
08.03.2016 , following would be substituted:

SI. No. Reference For Read

1. Page 1 of Annexure -I of answer, | 10,43,390.00 | 1,04,339.00

total estimated value

Reasons for delay:

The aforesaid mistake was detected by the Ministry of Home Affairs
on 8th March 2016 itself after the reply was laid on the Table of the House.

[Placed in Library, See No. LT 4410/16/16]
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12.05 hours
ELECTION TO NATIONAL TIGER CONSERVATION AUTHORITY

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): I beg
to move the following: -

“That in pursuance of clause (c) of sub-section (2) of section 38L of
the Wild Life (Protection) Act, 1972, the members of this House do
proceed to elect, in such manner as the Speaker may direct, two
members from amongst themselves to serve as members of the
National Tiger Conservation Authority, subject to the other
provisions of the said Act. ”

HON. SPEAKER: The question is:-

“That in pursuance of clause (c) of sub-section (2) of section 38L of
the Wild Life (Protection) Act, 1972, the members of this House do
proceed to elect, in such manner as the Speaker may direct, two
members from amongst themselves to serve as members of the
National Tiger Conservation Authority, subject to the other
provisions of the said Act. ”

The motion was adopted.
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12.06 hours
RAILWAYS (AMENDMENT) BILL, 2014-Withdrawn”

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): I beg to move for
leave to withdraw a Bill further to amend the Railways Act, 1989.
HON. SPEAKER: The question is:-

“That leave be granted to withdraw a Bill further to amend the
Railways Act, 1989.”

The motion was adopted.

SHRI SURESH PRABHU: I withdraw the Bill.

* The Bill was introduced on 7 August, 2014. A Statement containing reasons for which the Bill is being
withdrawn has been circulated to members on 12 March, 2016.
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HON. SPEAKER: Hon. Members, I have received notices of Adjournment Motion
from Sarvashri Mallikarjun Kharge, Jyotiraditya M. Scindia, K.C. Venugopal,
Nandi Yellaiah, G. Sukhender Reddy, Jay Prakash Narayan Yadav, Dushyant
Chautala, Charanjeet Singh Rori, Prof. Saugata Roy, Shri Adhir Ranjan
Chowdhury, Shrimati Kavitha Kalvakuntla and Shri A.P. Jithender Reddy, on
different issues.

The matters though important do not warrant interruption of business of the
day. The matters can be raised through other opportunities.

I have, therefore, disallowed all the notices of Adjounrment Motion.

Mohammad Salim ji, would you like to say anything?

... (Interruptions)
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12.07 hours
SUBMISSIONS BY MEMBERS

(i)Re: Reported disclosure by news agency showing politicians and higher
officials taking bribe on camera

3t AigFe AAH (W) @ el Sfl, I§ FaTd dgd Aeayul § iR 8H A | ST gt 2|

TR, WHE Bt U IRAT B BW =R el off g & 2 8 g 9uds e
# a2l g S HYler g1 werEAl Sft Bed © fb A8 Wliddd @i HieR ® 3R g9 Al
HH W B AN ERT Yo I & <lfpd ¥ a8 W P Al 9Fed W e o @ § 6
ISl B ST PR Aie I O H [ IS 8 AR WeT H 3AA USd W U arehaT Y
IR AT g91RR S & TS| ST HIAT R Gh GEA AT AT JAT TR forar wanl 14t
Wl [T | 11 |GGl BT BT T A71 BIg 3R T8 He [ AT 89 39 al 3R 89 aAlfaT
FRD HA P, g WHR DI T AT WHR DI JAIAT BT 3R AFa H Fardl IoG | I8
badl 91 WSl ® foy & 78 afcp g d¥e & oIy smafare] g iR RS 2

HEIGAT, § TR R BT b ARG YO SIC HH A T ATS! HIAral 3R A
AR A T | HRTE THIMSIR HY 3R IS a8 Al DI qedls &I Il ol | 3 o/
M <@ 2 fh & U ARl & Wi IS S A1) @ Iedl § o A | § qHein g 6 WRaR
B 39 v @1 ifRar | o TRl L ¢ L (craeT)
AR A& @ AT 96 MY, 3 AU a1 6ed H e & 2

. ()
it Arg™E WellH : 84 31 W IW 31l gl S i &l ... * =1y, (@ragr)
AT TEAE : 3T &3 Y|

. ()
2N TA. Q. I (QAferT): A Jegel #eledl, THal S Sic B Yo Yol uled
gl Bl ATR A Io A1 $B AT A Ued W A P 61, 98 dad guiagor & T8,
9fch U |i¥e & oY iR ARAR WHE gomell & foly Ueh dsolrod a1d 1 81 SiF A
@ fF TN S 9eT & UlE 9iNe sHed ddeedl ® ol dlfed & & fofg Arel @

* Expunged as ordered by the Chair.
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TRESAT o §Y ToR | Wfe & snfedwa 105 & d8d & IfeR g 5 &n fnia-fafites
BIhY B9 3T 919 Wed H W 9| 85 Phis WY yuifad 7 & 9a | AT dIs ywifad &= g,
S0 won & SRl 7 feg 8 ge wwifad @, 1 9 ot o e =iyl

A fUBe W9 99 2005 3R 99 2006 ¥ <1 © b T4 SR FHE 3R TR
Al & &9 a M, A1 A& B A AT 3R =M 3 ke A wfad Ba) Al &
fo & B & vast W 0 ford A, @1 s W 7 S ANl Bl g@iw fhar el

# 3ud HIEW ¥ SR W HEd D AEH § AU AN BRI § 59 GUIAYU SR
ST Tl @ oy 39 AT 1 Ui HHl & AR WSl SY 3R 1Rl I Sic B
BT ART RBISHT HMAT ST qAT 5B Sd-TSdTel B S DRATS B S|
AT e o 2 W e s Ud S 4 PHR Bl 20 THLUHE. JEalferdl gRI Sor
T v § dag &3 D AR YSH B Sl 2

AT |G ART 7 dlel | DT Urel | T Al aled |

... (cgaym™)

#t R oW Aot (TERHUR) ¢ HeH, IS A "I BT AT SR gl HA B AN A
SHH Sl ST 8, S9Y 89 99 Ufal Wegd IR I8 ol IT UBd W q8AdT DI bR Bl gDl
gl ... (Interruptions)...” TEADT BT ABY AN-UF AT TS 7| ... (19ET)
A et : fhel b1 A A& o B

. ()
N sefir o= AeR:: O g T A I 9@ dE W@ g ..(F9wm) § N & Raamw
AfFTTd ¥ F BIs Soal™ T8l ol & Bl olfdhd Sl a1 # da 81 gdbl gl SI@l Arel &
ded dx Ave ARl 919 o §, fl @ am fRam @ fog, feft o e e &
forg, @1 84 J8 <@ A1ty 6 399 89 o g9 i G dlegdld A9e @1 TRAT I Bl
IO G¥e @I TRAT A1 Taier RRoor Bt 21 S9foT s SR hel ¥ Bel S gl arey
3R 1 W anft U S, I Radrh wars g @Ry | a8 R Al 2
PROF. SAUGATA ROY (DUM DUM): Madam, I am sorry that I have to live this

day to hear these things in Parliament. Madam, you know, ... (Interruptions)

* Not recorded.
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HON. SPEAKER: Nobody has taken it up.
... (Interruptions)
PROF. SAUGATA ROY : Madam, you did not interrupt anybody else. Please let
me just say. ... (Interruptions)
HON. SPEAKER: I am not interrupting anyone.

... (Interruptions)

A A& Wi 3T Sy

... (Interruptions)
PROF. SAUGATA ROY: Madam, three Members of Parliament — one from CPM,
one from Congress and one from BJP — have raised certain matters which had
been shown on a TV channel. It pertains to certain allegations against Members
belonging to our Party. I want first to know ... (Inferruptions) 1 am not quite clear,
Madam, under what Rule you allowed them to speak. Have they given ...
(Interruptions)
SHRI MOHAMMAD SALIM: Under what Rule money was taken?

(Interruptions)

A A& ¢ 37T AN IS FAT PR IS ©¢ Al Feld 96 Sy |
.. ()

HON. SPEAKER: Shri Mohammad Salim, please sit down.

... (Interruptions)
HON. SPEAKER: This will not go on record. I will not allow this.

... (Interruptions)... ~

HON. SPEAKER: Shri Mohammad Salim, please sit down. This is not fair.

... (Interruptions)
PROF. SAUGATA ROY: This is not the way. Please sit down.

... (Interruptions)

* Not recorded.
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A SET& ;WIS T 93 SMSY| I8 37981 T8 2| # 37Musd! de &l g1 HiepT fazm ol
Now let him speak. gl ¥ If ol fem & it =& fean € smum geeiie AR
@1 A 3 o, a1 oY S T8 qhd 2l

... (Interruptions)
HON. SPEAKER: What you are doing is not fair. #% amdep! Hier faam 2
You said whatever you wanted to say. @ # &l 9t @ 2|

He is also not taking any name.

... (Interruptions)
PROF. SAUGATA ROY : Madam, just allow me for two minutes...
(Interruptions) Madam, I think, the matter should not have been raised at all. Ifa
Member had a complaint, he should have written to you and you could have given
a decision. But I want to say that this is part of a political conspiracy before the
West Bengal elections, where CPM, Congress and BJP are destined to lose; and
the people who are raising this complaint... (Interruptions)
HON. SPEAKER: Now, you have raised your point.

... (Interruptions)
PROF. SAUGATA ROY: People who are raising this issue... (Interruptions) One

Member was arrested on murder charges and was put in jail... (Interruptions)

12.16 hours

(i)Re: Establishment of a separate High Court in Andhra Pradesh and
Telangana

HON. SPEAKER: Shri Jithender Reddy.
... (Interruptions)
HON. SPEAKER: Nothing will go on record except what Shri Jithender Reddy

speaks.

... (Interruptions)...

* Not recorded.
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SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Madam Speaker...
(Interruptions)
HON. SPEAKER: Mr. Adhir Ranjan Chowdhury, this is not fair. I had already
allowed you. Why are you standing, now?
... (Interruptions)

AT Sreme : faee | T Biar 21 9t freasi|

G
HON. SPEAEKR: Hon. Members, please take your seats. Let Mr. Jithender
Reddy speak.
M TR oo YsSt: dAeH, 89 T T & W S qifeRmie dfagm & AAier @9 gy,
B9 Pl HITE [ §Y, 3MMUD! HAGT @A Y, 89 UHUIS @ IR B ol Y, 8IS Bl
fS¥ed &l &R gU HIF U HRb 89 AN 1 By dR AU I D Blg PIC D X H ATD
A AT fRar B 39a 918 et S A e A § fF 989 9ol 9 R | Wer=
ST S §RT &9 STTear fadm T o Sied a) <, dfed &1 et diq Y 2

The absence of a separate High Court for Telangana is causing untold
damage and injustice to the people of Telangana as the present Andhra Pradesh

dominated High Court is poised to work against the interests of Telangana. I8 &1

B 39 & O 3MUB IEA of MU 21 We do not want to disturb the House till now

also. We want an early decision to be taken. We want the Home Minister to
intervene in this and see that the High Court is bifurcated. Madam, in the case of
earlier States, when they were formed, within a month or two, those High Courts
were formed there. But why this delay is being made only for Telangana, we
would like to know. There is something going on behind this, which is not good
for the country. I am not talking anything outside the Constitution. Whatever had
been promised by the AP State Organisation Act, that is what we are demanding.
Still, we are requesting you, Madam, in a very good and not disturbing the House,
to please intervene and give instructions to the Home Ministry and the Law

Ministry to bifurcate the High Court and do the justice to Talangana.
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HON. SPEAKER: Shri Gutha Sukender Reddy is permitted to associate with the
issue raised by Shri A.P. Jithender Reddy.
3Mua! a8 it @S S, oY $B FHe aed B

... (cgaym)

A emet : § |t DI YT, T8 IR I g

... (cgaym)

12.18 hours

(iii) Re: Injustice faced by people of Andhra Pradesh due to non-
implementation of the provisions of Andhra Pradesh Reorganisation Act by
the Government of India

2 AfcwrdoA WS ([ea) ¢ ded WPy, U dgd & GHR 9T qe & AMA o1 @red
gl... (cgaem)

AR SeAet ¢ 98 81 AT, HA! Sl 919 H GEdT Sfad <A1 81 A < 9hd ol vt Sfou |

G

3t Afcardroa @i Hed, SF ATy Yo R A1 b1 fawror gan, Remiargores garl,
I go] Ig AT foar T o1 fh g8l R WA DN WS MY U< Dl fIIT S,
fhepal Ao, S gifeed fou MU ok o9 WRA ™R W Sl 9 & 49 98
SIS B, SMESMEH &, Fea IAafGd & a1 gud R off s wwmt € ¥ it

9ISl I < B dE 59 WRBR 4 {61 o1l 519 e § I8 fAvg Io1 o1, I a1 ARG,

ATed - Pel ATl SRI, g, I Pl & $eR I3 ... (Faem)

[T 31eAeT : 3T §Ifery, §9 Uap e 9er 2

3t AfcAde @S W W HI Ul 3fs ofl, I9 Jad IS Aied - el o1 fb e
T ITHT Dl ATl Afh 319 A1 A1 &1 = &, TR 1 ol oo I Werel wed W) T8l § %@
g1 SHD ST Sl P AU IA FHY MR QU A, ITH A YD |l AREATT qRT TS
fopar|... (cxagr)

A JNeheT: 319 AT I3 MY, Rifh 37T I 33 XA TR & o
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#it AfcTdIoA @S: B9 Sl $B W1 AR QAT o, IFH ATSl Falhd b1, Afh a1
B Sl I ¥, S© Pellbel BRI Bl RER 30 ARGR &1 ofl, d AT (ST db Y¥
T fhy Tyl safely § =g 6 g2 ek o ARyl (Fau) 98 39 Ry @e ¥ B3,
IE I8 bl a1y

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam

Speaker, as the Parliamentary Affairs Minister, I would like to respond to the first
issue also. I seek your permission because from the Government’s side, it should
not been seen that the Government is silent. Various Members of different parties
have given notices of Adjournment Motion and it was deserved. Subsequently,
the Speaker, in her discretion, has allowed it to be raised in the House. For that
also, some friends have raised objections but what I am saying is, we should not
appear to the general public that we are trying to hide under some rule or under
some pretext because that will send a wrong message. What I am suggesting is,
Madam, we do not know whether what is being aired in the television channels is
true or false as far as West Bengal is concerned. But the fact of the matter is
something is being shown. We have also seen earlier incidents where such things
have come. There was discussion and subsequently, there was some inquiry. The
House has taken it very seriously. My friend Saugata Roy Ji with all his
experience, has made a very serious allegation as if the BJP, Congress and TMC
which are all sitting together for the last two years and then doing everything
common, have all come together and then doing it. It is not the question of TMC
or BJP.

PROF. SAUGATA ROY: It is a conspiracy.

SHRI M. VENKAIAH NAIDU: Saugata Ji, you are a very learned parliamentarian.
Please do not go beyond a point and embarrass a lot of people. My point is if it is
TMC, Congress, TDP, CPM, BJP - everybody has got their own political line and

everybody knows it. I do not want to politicise this. From the point of view of
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Parliament as a Parliament Affairs Minister, the prestige of the Parliament is at
stake. So, we have to establish the truth. The people, who are being portrayed
negatively, will have a recourse to take and then the people, who are showing with
such falsehood, have to be taken to task. But simply saying it is a political
conspiracy and not accepting any sort of inquiry, will not suffice and will not
justify the public impression also.

So, This is what I am suggesting, Madam Speaker, without taking sides
because I do not want to take sides also on this.

There are two ways. One is, the Government should order an inquiry and
the other one is, the House should order an inquiry. You are the custodian of the
House. As the Speaker of the House, you please consult others also and see
whether it is referred to Ethics Committee - we have no problem - or if you want
to have some other mechanism of finding the truth, then let us try to do it because
this impression should be dispelled. Right or wrong, I am not going into the
details. This has to be dispelled because the very system of Parliament and our
functioning is under question. We should not be seen with suspicion. Nowadays,
it has become a fashion also to condemn all parliamentarians and also the political
system. I do not want this to happen in this connection. It has come just now
before the election. That is a different matter but at the same time, truth has to
prevail.

So, I request the Chair to take appropriate action in this regard in whatever
manner. If you want to have consultation, we can have consultation.

The second point is this, that is, the issue raised by Kharge Ji through the
Motion. The Motion says:

“The injustice faced by the people of Andhra Pradesh because of
non-implementation of the provisions of Andhra Pradesh Re-
organisation Act by the Government of India which gives Special
Category Status to the State of Andhra Pradesh.”
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I am a student of law. I am also a parliamentarian for some time and a
legislator also earlier. Nowhere in the Andhra Pradesh Re-organisation Act, there
is any mention of special category status to Andhra Pradesh.

Madam, hon. Mallikarjun Kharge Ji has taken my name. I should tell him, I
should remind him also and I have no problem and hesitation in that also that the
Bill that was brought by the UPA Government and adopted by Parliament, here in
Lok Sabha, does not contain the words ‘Special Category Status’. I have the

proceedings.... (Interruptions)

-1 JeALT ¢ (TS RAT 81 AT 87 ARG Sff, 377 98 S8y

.. ()
HON. SPEAKER: Jyotiraditya Ji, I am sorry.
... (Interruptions)

HON. SPEAKER: No, nothing will go on record like this. I have not allowed
anybody.

... (Interruptions)... ~
A el @ Fep! § S1elrg, T8l Bl § 8 Rebls # 8l wrgm|

... (Interruptions)... *

[ L&Y : H31 Off, &% 91 Bl IR o1 a1y, Ig W ool e =l

.. (o)

SHRI M. VENKAIAH NAIDU: I am going to elaborate that. Your leader is
capable of arguing the case effectively. What I am trying to say is, I am
mentioning about the notice given by you, people. You, people said it is as part of
the Re-organisation Act. I did not say it. You are saying, it is part of the Re-
organisation Act and you are questioning me saying that, no, in the case of 11

States, no Act has been passed by Parliament. You cannot have both....

(Interruptions) I am coming to that. ... (Interruptions) Mr. Mekapati Raja Mohan

* Not recorded.
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Reddy, I am coming to that. I am arguing on their notice. It is not one person. ...
(Interruptions) That means, you are withdrawing the notice. You have nothing to
argue. This is one.

Secondly, Madam, I want to tell you that I have the list of the projects of
the assurances or mentions made in the AP Re-organisation Act about IITs, about
universities, about AIIMS and about various establishments. All these things, one
after another, a majority of them have already been fulfilled by this Government. I
am very happy to say it also. I am also born in that region though I do not belong
to one particular place. But I can tell you that the Government is continuously
monitoring and we are taking keen interest.

The very second day on a burning issue of Andhra Pradesh, which is the
lifeline of Andhra Pradesh, Polavaram project, Madam, you are aware that my
Government’s first priority in the Cabinet was, one about the black money and
second about Polavaram. An Ordinance was issued and it was again approved by
Parliament also. How can anybody say and that too with all experience that none
of them has been fulfilled and all that? ... (Interruptions)

SHRI MALLIKARJUN KHARGE: You come to the point of Special Category
Status.
SHRI M. VENKAIAH NAIDU: The point is, it is not there in the Re-organisation
Act. It was a promise.... (Interruptions)
HON. SPEAKER: Nothing will go on record. Only your statement is going on
record.

... (Interruptions)...
HON. SPEAKER: Do not answer anybody
SHRI M. VENKAIAH NAIDU: Madam Speaker, if they want to hear my
response, I am ready with the response.... (Interruptions)
HON. SPEAKER: Yes, they do not want to hear.

... (Interruptions)

* Not recorded.
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HON. SPEAKER: No, this is not allowed.
... (Interruptions)

SHRI M. VENKAIAH NAIDU: It has become a habit. While in power, you did
not do it. ... (Interruptions)
AT 7eAe : SAIfoRIfaed Sft, =i ISt 37rarst § A qiferg |

.. (o)
SHRI M. VENKAIAH NAIDU: Even I, myself raised it in the Rajya Sabha. I was
the one who raised the issue in the Rajya Sabha. I requested you to bring it in the
Act. You never bothered to bring it in the Act.... (Interruptions) Now you are
shedding crocodile tears outside.... (Interruptions) You are creating political
agitation. This will not work. You have failed in your responsibility. You have
betrayed the people of Andhra Pradesh.... (Interruptions) You have betrayed the
people of Telangana for 10 years. You did not do your duty and do not accuse
us.... (Interruptions) We are committed to fulfill each promise made in the Act
and also we are trying to do justice to Andhra Pradesh.... (Interruptions)
HON. SPEAKER: This is not fair.

3 9t & 9 faRav| a8 99 |7 8 @ 87

. ()

HON. SPEAKER: Is everything fine?
... (Interruptions)

e W (sft woma RiE) o ooreder Sf, sN Riaws XSSt Sl A SNOBIE @IS BT UR Sor
... (eraym)

[ STEF&T ¢ MY T 98 ST

... (cTaym)

HON. SPEAKER: No, nothing will go on record.

... (Interruptions)... ”

* Not recorded.
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it Trorner e @ o R W@l St 7 818 I &1 S e SO/ ... (FadgT)
AT 3reget ¢ 3T o fheft 1 fopll BRUT A ool B &) Ugfd 7 §919T1 3T AT 98

SIEN

NG
HON. SPEAKER: Nothing will go on record.
... (Interruptions)... ~
£ Yo g # 39 IR F IE P @mEdl g B sAN WReR SO 9ehd © b 88 Bl
BT IEHGIA BT AT, (FIgF) iR gad fou f ffed & e 3 e 9

2. (cTaem)

* Not recorded.
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12.29 hours

(At this stage, Shri Mallikarjun Kharge and some other
hon. Members left the House.)

SHRI M. VENKATIAH NAIDU: Madam Speaker, no, we are not going back.
HON. SPEAKER: I know.

SHRI M. VENKAIAH NAIDU: We are addressing each and everything which is
mentioned in the Act. Please try to understand we are addressing all the issues,
including the promises. It was I who said it in Parliament. It is not in five years or
10 years ago. I had raised the issue. You people did not do it. I am aware of it. I
am conscious of it. After the 14™ Finance Commission certain problems have
come. Those problems are being addressed by the Finance Minister. Yesterday, he
has explained it also. We are studying all these aspects including the promises that
they had made. It is not in the Act. The Act is silent because they forgot their
responsibility. Now, they are trying to be violent after being silent while in power.
Just to score a political point, they are saying this. After talking out, they are
walking out now. ... (Interruptions)

SHRI ASADUDDIN OWAISI (HYDERABAD): You are being a diplomat
now. ... (Interruptions)

SHRI M. VENKAIAH NAIDU: Owaisi ji, please sit down. ¥R AT &1 d&1 BT H
T MUl W ... (TIUM) AT HRA Al B dqd1 S & Y IR T8 21| 3Ma, M9 99
SR, (@aer) 3 A d W G T8 B L. (FdUE) ARG AT @ W FoAw &

P, (TaET)

Jithender ji, please sit down. You can ask after I finish it. ... (Interruptions)
I request the hon. Members from Telangana to sit down. ... (Interruptions) Once |
finish it, other hon. Members can also ask whatever they want to. ... (Interruptions)

Madam Speaker, this should go on record because this issue is concerning
the aspirations of the people. Madam, they made a sweeping allegation. ...
(Interruptions) But, I want to inform the House as to what we have done — IIT

sanctioned; IIIT sanctioned; Indian Institute of Management sanctioned; Indian
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Institute of Science Education and Research sanctioned; ESSO — NIOT Ocean
research facility sanctioned; Polavaram Project approved both in Ordinance and
Parliament; National Kamadhenu Research Centre sanctioned; National Institute
of Fisheries Education sanctioned; and Solar Energy Corporation of India
sanctioned. ... (Interruptions) Then, upgradation of Vizag Airport sanctioned;
Tirupati Airport has been upgraded to International Airport and has been
inaugurated; Vijayawada Airport modernization is going on; multimodal logistic
park at Kakinada Container Corporation is going on; work on Vizag New Green
field airport is going on. ... (Interruptions)
HON. SPEAKER: Jyotiraditya ji, this is not fair.

... (Interruptions)
HON. SPEAKER: Please sit down. Otherwise, I will name you.

... (Interruptions)
SHRI M. VENKAIAH NAIDU: Hon. Madam, National Highway projects worth
Rs.65,000 crore have been recently announced by Nitin Gadkari ji. Outer Ring
Road around Vijayawada has also been sanctioned. Ministry of Urban
Development has sanctioned Rs.1000 crore — Rs.500 crore for Guntur and Rs.500
crore for Vijayawada. Then, Vizag and Kakinada are part of the 20 Smart
Cities. ... (Interruptions)

As far as National Heritage City Development and Augmentation Yojana
(HRIDAY) is concerned, an amount of Rs.22 crore has been sanctioned under it.
Amaravati falls under this project. Spices Park has been sanctioned. A Special
Development Package for Visakhapatnam, Vizianagaram and Srikakulam has
been sanctioned and the money has been released twice. Money has also been
released for Anantapur, Kadapa, Kannur and Chittoor. Money for Krishnapatnam
International Leather Complex sanctioned. Then, money for SAMEER — Society
for Applied Microwave Electronic Engineering & Research has also been

sanctioned. ... (Interruptions)
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What is happening with the Congress Party — the Leader walks out and the
Dy. Leader comes in. ... (Interruptions)

An amount of Rs.300 crore has been sanctioned for Bharat Electronics Ltd.,
Palasamudram. Hon. Finance Minister, Arun Jaitley visited there and laid the
foundation. DRDO Missile Test Facility at Nagayalanka is under consideration;
Naval Air Station is under consideration; National Open Air Range at Kurnool is
under consideration. Foundation of All India Institute of Medical Science,
Mangalagiri has been laid by the hon. Health Minister ... (Interruptions)

Madam, they have no special status. Having not done anything during their
status, they do not have special status now. ... (Interruptions) Congress Party do
no have that status. ... (Interruptions)

Rajiv Gandhi Institute of Petroleum and Technology is also at the advanced
stage of sanctioning. A few other projects in respect of Ministry of Chemicals and
Fertilizers are under active consideration. ... (Interruptions) Then, Tribal
University, Central University and Petroleum University are under active
consideration. Land has been identified for them. ... (Interruptions)

Under 14" Finance Commission, an amount of Rs.2,09,819 crore, as a
result of increased devolution, has been sanctioned. It is a part of the Andhra
Pradesh Reorganization Act. As per the recommendation of 14™ Finance
Commission, Rs.41,364 crore is being given per year to the State. It is Rs.29,374
crore more in comparison to the recommendations of 13" Finance Commission....
(Interruptions)

Dugarajapatnam Port at Nellore district is also under consideration. It is at
the final stage of decision. ... (Interruptions) There are a lot more things to be
mentioned. ... (Interruptions) Nowhere, since Independence, so many projects
have been sanctioned. ... (Interruptions) It is because that the State is divided.
Injustice has been done to Andhra because of the partition and because of the
thoughtlessness of the Congress Government. ... (Interruptions) We are going out

of the way to help the State of Andhra Pradesh.
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We will definitely do it. We will take care of Telangana also because we
feel that justice was not done to both the States by the Government which has
divided the State arbitrarily and without application of mind. Madam Speaker, I
can assure you that the entire Government is looking into the grievances of the
people and there is no question of going back on any of the promises made in the
A.P. Reorganisation Act. ... (Interruptions)

Whatever you people have been saying outside, it has no takers. You know
what has happened in Andhra Pradesh also. Do not try to mislead the people.
Today, the truth has come out. All the notices given by Khargeji, Jyotiraditya
Scindia, K.C. Venugopal and Nandi Yellaiah, and all these Congress leaders, said
‘as mentioned in the A.P. Reorganisation Act’. That means that you are not even
applying your mind before giving a notice. Please try to understand and rectify it
in future. Extend support to the Government for the good things we are planning
to do. We have done it to Andhra Pradesh and also to Telangana.

HON. SPEAKER: What happened Jithenderji?

SHRI A.P. JITHENDER REDDY : In the same rhythm, whatever has been given
in the A.P. Reorganisation Act’s section 94 has not been done. Aims have not
been done. Tribal University has not been done. Horticulture University has not
been done. National Project for Irrigation in Telangana has not been given. High

Court bifurcation has not been done.
[T 31eAeT : VAT 98l 8Idl ®, TSI 3T IS B dd B

.. (o)

SHRI A.P. JITHENDER REDDY: Industrial corridor has not been given.

CAMPA funds have not been given. Backward Region Funds are not given. So, all

these items are still pending. Only one-sided bifurcation as per A.P. State
Reorganisation Act has been done. This is not correct.

When Venkaiah Naiduji has given such a big list, in the same fashion, he

should have also said that so and so things have been done in Telangana also. But

nothing has been said by our Minister. So, there should not be any partiality. The
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division has taken place and both the States have to be treated equally. Whatever
Andhra Pradesh State gets, Telangana State also has to be given that. This is my
submission.

When next time Shri Venkaiah Naidu gives out a big list, he should also
come out with the same list for Telangana also, saying what has been done for
Telangana. I expect the same rhythm from him in respect of Telangana also. ...
(Interruptions)
HON. SPEAKER: Now, it is okay. I am not going to allow any question.
SHRI M. VENKAIAH NAIDU: I have a long list. know that this is not Question
Hour. So, I am not going into it.

Since the issue was raised by them about Andhra Pradesh, I responded. 1

am ready about Telangana also. ... (Interruptions)

AT S @ A G0, UM BT S & QR {99 G 81 S, 99 SR Sifar

/IR foran Sigam, I|H |aep! Hidt faam Syl Now, nobody will be allowed.

... (cgaym™)
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12.38 hours
MATTERS UNDER RULE 377 *

HON. SPEAKER: Hon. Members, the Matters under Rule 377 shall be laid on the
Table of the House. Members who have been permitted to raise matters under
Rule 377 today and are desirous of laying them, may personally hand over text of
the matters at the Table of the House within 20 minutes.

Only those matters shall be treated as laid for which text of the matter has
been received at the Table within the stipulated time. The rest will be treated as

lapsed.

* Treated as laid on the Table.
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(i) Need to set up a Research Centre of Ayush in Uttarakhand

ST, 9 daERae feie (FRER): sygde siia oy &1 fase ve wredd fafdar
UG § S 7 ®ad 9 DI dfeth 79 IR ARGSS DI TR A DI 91 Bl ¢l faeg
B 60 UTd A 3D AN URFERG Targdl Bl SYAN B &1 ARBATR IR G
e & A 341 AR 760 UiEl BT qUN & R LA [BHIT & b1 S
gl faofia < & 40 Ufded & 31 & -4 BT AaT B §l WRA Bl 70
Tfrerd | 31 AR ST SMYdfed qarsdl IR R gl 3mgds & drsibaar gY faeg
# AR 9¢ & 2l 8 dmaenelt € 6 wafa 7 8 angde Sei-gfeal @1 erim
o & g s $© anl q oMYy &3 # 20-25 & e &) <& ol & ordd
IETD & ITRES <qqfH B D WY QAR Bl gt I AT Hdaeiel I 2
Sig fafdear & & # a8 e & o= @l 9 oo 4 i a8 uew 65 ufoe &
1Y 9 &3 ¥ reviad ol Ul AR # omgy dedel fxlt Wt Agcardiel Jre &
forg warutfds & 2|

3MYde H AR DI HEAT B HEGToR 8 SN fgaiid STHINT FThR Ja¥l 3R
Y BT TR ISTAT| ST 8F 719 A DE Tbhd © [ IANGUS & UhATH VAT I & T
Rd B g Iowmme & w0 # wnfid fea T 2l s uew HO15 ¥ Sifes
fareafdene g o I8 w50 e @ 89 & 0 | S0 ugE a9 gt gl

W B5 WHR W AR © 6 ITRES # AYY &1 Mg ARAF RAUT B
e I MY IG & MYFTHad AMeus wIfud fhy o || Hifds @re-
AR W & QY M &l Madhdl g1 39 AR 1 B WHR A ;R 7 &
TRt Wy WA # O ASdl R e Wy R S Aifey-1. e e
JUferdi, 2. Aol ¥R WaATy, 3. Fellhel R 4. 3N URY e, 5. YA
Sral &1 fmior gd fagoe enfel
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(ii) Need to provide civic amenities as well as government welfare
schemes to forest dwellers in Gonda parliamentary constituency,
Uttar Pradesh

st Hifd a9 g (e): # e d9Sy & Must & e dediiel aRaviSl Ud
HIBIYR & A< IS gergl, TeRBIEE, YR d I[HTS Hel J&I-05 & a4
TaTRIAT B WA B AR WRBR BT S ATHE HAT ATl g

ISR IRAR | 1936 ¥ THIHIU A TG FHIAGR ¢l I§ AN Ay
ST & @ A BN & BRI IoRd AH AT T8 & 9g ¢ 8k T & fheft um
TId ¥ 9H9g gl 39 PRU $v YRd IRGR JAT 9T IRBR B JHHE  ATBRI
AT ¥ AT BT oS @M 21 A 2013 H qohleid efIart gRT 3+ Afdarai &1
FRieror fopam T o qem STaEl SR W @ WAl BT e AT 7l aardl
TS 9ia 4 @1 q1ed gl @) 998 9 9 R AR W 9 9T B4 8| T
P PIs FIRN T B D HRUT STl SRl Ud Siediel bicl BT 9I 947 8dT gl 39
aMfearf¥dl & U F 8 A Bre AR A B Sl Bre & wifed 9 fHAT uH gard
Haell ¥ W dfad 21 a9 PRI B AT BT 2006 Td HRNET A9 2012 &
I foTer W | @ oew WR IuES WA AT BT AR B 8 A<
et T |fafa 7 aika fBam 21 8.5.2013 & S QW &I (W T YT T8l gall
gl

AR AT GATERY, 99 U9 Sdry gRads a1 A g drd #3414
NG T fh WRA &1 ISUF SAGRY HE-2, We-3, SUES (1) WISDR A Jh1rd
ST BRI HAT @ 06 RHawR, 2012 & f~Gwi &1 &9 § ¥&@d §U 84
iR UREAR Bl IThT 8 faetar @1 Hul &Yl
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(iii) Need to take suitable measures to prevent accidents of fishing
boats in sea close to Rajula Jaffarabad in Gujarat

$t ARoTTE FTBfE (sPRe): § w2 St o1 garT =R g 6 o I # Al
STHRIEIE & WG 9 a8 & WA Fard 7o STM ) & MR &4 §, 519 7 78
Thet & folg 3 dic dd) W § O € A1 3Mdl IR ST@! dic IS-9S SRl |
TH HR T B SR 2 AR AGIARI DI HId W & SR 2

S GHCIR & Sfg 9@ @ BRil T iR T & AR Bl WEHR B AR I DI
DI AT IR TSl 2l

T AR 2 6 s @ 7oy # I PR B T 91 & 9 A 39 THR D
gecRIT BT BT S Fhdl & AR AT & T, AGIIRI DI ITdHT &P AR T faA™
P! ufshar # Aeg & Adhdl g
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(iv) Need to prepare a fresh list of BPL and Antyodaya families

M e TR AFER (Bremdt): e 1 W W@ F TR YoM b oy WRd
WRHR gRI A= Aroristl o1 fharaas a9 2002 # q Y T g G Bl AMER
AHR BT ST 8, IR Fel AR H G| et gal 3 39 urF TRdl DT AH T
g O J& e A= S arsmslt &1 dm ugar @wd @ w®ife gar |
T Rierad ot Bt Bt 8 SR AR & § oty fdadl & dfd g9 9 o fad
faare B <eq1 21 <9 H ST BT B W e @ SN SfER W Ay 2011 H
qul fhar ST gept g1 fbeg a9 2002 H a1 VS R B S AT W AR ATDR
AR &7 A 33T S /T SEfe 99 W @ I& AHINIG 9 SN &5 H Bt
aRRad g 2l

# WRBHR A AN BT 3 (6 T3 qIvel 9 3@Aeg JAl bR ARBR §RT Tl
ST X8 SHHAUBRI U TR S el [ Arormeli &1 o9 ar<fde are
Al BT e Sy A TRl BT S 8 D JAT WE AR H 4. St

SUTATT & UhTed HFadg bl a1ed U fhar <1 9 |
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(v) Need to provide employment to the families whose land was
acquired for construction of Munger-Begusarai rail-cum-road bridge in
Bihar

St Wien RiE (FRA): FIRERA YA-9e-9sd §d 8g [har a1 Jbel hs
ST 9 URATSAT § TS 21 U8 ST S A, JE SABT IS oY, JE SHBT FAvd T
Yo 1S F framt @t fvd e o & wRY S ®El o1 6 9 et s o
IT® IRAR A TP A& B AIDH & STt | wReg 3t d& U et WY et sirelt
H TS STl TAT| AU & AU Alh Ul IhT GdgTh AfBR gl qa-HLT N
I & TIfdert ot 39 favy W Hi9 g1 S8 YRd WReR A Bl I Bl 40
foerd g S9b Sitad § g O @ fIT @ B o & ® 9@ fha o g
& WA & oY SR &1 STy WM S &

9 IR A fHAMT § WIS SRAIY Ud BEIDR gl Xold UM YH: Heay
H @l gl o AU SMedrT Bl Y- B B (oY ITH GHRAT BT W 2] HHE
TS § TR ST B SITRRIT & fh WRBR B WO B € I giepivr yea el
gl o H Ul el B ST ST B dedT 8, Bl AR AEAG YA SN B e

JTRTS DT dTEdl 7|
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(vi) Need to revamp the Maternity Benefit Act, 1961
SHRI HARISH MEENA (DAUSA): I draw Government’s attention to the widely
prevalent discrimination against pregnant women in the corporate sector in the
country and the need to revamp the Maternity Benefit Act, 1961.

The statutory guidelines framed in 1961 allow 12 weeks of paid maternity
leave for women in private sector. However the Indian household has undergone a
drastic change from 1961 to 2016 with significant increase of women participation
in labour market, mainly urban areas.

I am concerned with alarming reports of discrimination faced by women in
the economic sphere of their life. Survey shows one-fourth of highly educated
women in urban areas abandon their professional careers and at least 11% face
dismissal at work due to pregnancy. Most employers are not generous to respect
the dignity of Motherhood and this has put huge burden on middle class mothers
trying to strike balance between their careers and family. India is also at the
bottom amongst South Asian countries in breastfeeding practices, with more than
50% children born every year deprived of optimal feeding practices.

To safeguard working women and their rights to remain self-reliant and
economically independent, revised maternity plan is the need of the hour. A
recent study by Booz and Company says that if men and women are employed
equally in India, the nation’s GDP might go up by 27%. Few organizations in
India such as Flipkart, Accenture, Google, Facebook, Godrej, HUL, SAP Labs
have allowed more than 3 months of maternity leave to their employees. However,
this is not being practiced in majority of the private sector organizations where
women employees continue to be discriminated against.

In the light of above, I would like the government to expedite the proposal
made by WCD Ministry to extend Maternity Leave period in private sector and
bring in place a legislation that makes it mandatory for the private sector to

provide for six months of Maternity Leave.
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(vii) Need to expedite construction of ring road in Ranchi
Parliamentary constituency, Jharkhand

sft YW cgd et (R § AR BT &0 I FHET &7 I A 8w R I B
frfor @ e iy @1 TRE Qe Arsar g1 ot fb |t S € b i sRavs B
IS & 3R I8 9REve & ey Svgve Ug Sl SIREUe & 4] g fRId 81 Jat

I AT BRI DY =T § a8 berd & Rgd dRo7 Iy T = 9ek § 9 &+11

frs-9re 81 & gueAN Bl &1 I AR A Yo § el o O gl 39 RS B
frHTor &7 ie 9¥ gd IR B a1, < 9 FEiv 8N B g o g9t i anra J
gl O & 2] 39 UBA 156 PRS WU H (AR BIAT AT oAfehd < Bl qole A 452
RIS WY W9 B B | 39 IR W oFd H AT 9fE g3 2

# WROR A ARG BN A b = A e {1 I b Bl A A
S Y I B ST B S F ]IEd e |9 |
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(viii) Need to open a cultural centre in memory of Sree Narayana Guru at
Varkala, Kerala

PROF. RICHARD HAY (NOMINATED): I urge upon the Government to open a

suitable cultural centre in memory of Sree Narayana Guru at Varkala, Kerala.
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(ix) Need to set up an Agriculture University in Ujjain, Madhya
Pradesh

. Famt Aeda (Soo): AW GEE & 9o (R YY) &Y & giRediu 4§
HIHT AUTATISI 1T &5 & AT T8l & [HAM AT A Sita el DI & H @
g B Foaa Afiafg &g v frem & 9 sfieag € BN vd weg fasmr ot
Sog W e d e ®w & W9 H Iooid Bl fABRia H Bg I8 W Th
S Y feafdarey & A raeasdr 21 sdd AeaH 4 BN Jarsil 1 S qAqT
BB AW AT IS & AN-I D el 3 W SFR, A=, quidr a1 aeTar
371 1 Ieare St AT § BIell B

3 W WG RN HA S e € fp wR e @1 &g A @d g
oo eg W e diY fawafdenerd qunfia w1 5g WRAE i O qeg gaw
Aled AR A &3 Iooid & [pari bl ghqe! ol w0 | o 7t qab |
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(x) Need to set up a Pulse Production Research Centre in Eastern
Uttar Pradesh

2t TRE BUE (Wd IR TR): N U H SleT D AN b AT MY H BIB! 3R
gl g&f ST uew & Rl @1 Fafia ) R I & e ¥ feam o afiea
3R HicdTied fhar SY A1 Sefed & &4 A Fuer o1 wdar 21 #, 39 ded H, TR
A A BT g b Qhl SR QT H Ueh Tefed Icdled WY Dy WG fhar S 3R
T8 Gole SUTGT Bl daM Bl FUTGET BT Jal oA ST MR I dg & J1egH A
fFaml @1 drearfed fham SR, @ qdi SR U™l SAg-ToRN (PRIeR) & w9 #
fInRd B W 8, R S H Il B IAET B UF AlSd g 9 qhdl B
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(xi) Need to ban import of synthetic Menthol

3t Aeud R (W) § WOR &1 &F AT Aeaqu fava fGafes doid &
YN ¥ ARA UThfaed Heifel, fHaml @ IR Bl 9 Bl 31R 3MTHT DHRAT aATadl
gl ARG Heffd Sifad vd e ve Fafds[E SEn 2l 98 e eN9 25 A
framl, R TEa: A Al 99T &3 F e Afed SR U, f[I8R, USie 9 #e gaw
& &F WA €, @ SiifawT &1 AEd 81 ofg 9 Bic SWRl B I8 San fhasi &
Sifaet &1 ft T 7 ared 1 g9s Frafa & 9 A ¥ fageh qar &1 off ore B
gl Helfar @t ot axa fopaml gNr Helfer offaa &1 Icured fham <irar ® St f& a9
9 R @ uerel, |ied J9iesi Ud Bl SERT § U ded A @ Wd H WA fhY
S Bl B & W $o facel HEfEl 93 d@ el B TART dRe U™ uaidt g
Sl gRI e Helie 1 o &R B & 3R (e Hlfer B WRdg aoiR 4
Tigfae Helfd & gor § HTH o W 99 W 2| 39S g9 ARa faaeh
fafsea o @ g1 faxfa 9§ 2012-13 # 5514.28 HI$ WY, 2013-14 H 4526.80
PRIS W, 2014-15 H 3160.29 IS T AR 2015-16 H 1021.06 IS w0 Al
HeT D1 Ao gl &l 39H I fIRmae ams &1 59 UM &1 <@d §Y Uar oran &
ARA A e wiasy § 39 &H qod WR Hofd &1 AT T8l B IR 3R g¥
AR Helfel ST BT |l GHTTA 8 QM| @l b, #oigR aRISHIR 8 SR 3R
3ATSHTAhT T Igd ST Hhe WSl 8l S|

R A Y A3 S § [deT g 6 fhami ok wRd Heffer e & f&a
§ fufes difer omamd W ol ufidy o Y, Frafdae o dicdrsd fQar sy siik
AR Helfd &1 I~Id Jolfd Jameiy Iuael & &I Rl By, orad I8t &1 feam
Holfer Jeured # Ui 2R H gfg B W d6R &1 uforgel § &9 g W 1 Jelfa
3 STHR A URAR BT 3TN IdT Tl b |
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(xii) Need to launch a special drive to trace the missing children

Mt v R (ReEeR): =0 wra &1 9w 21 397 Jaftres e v 396 s
I ¥ I &1 fAhrg G9q 21 § GNhR B &9 <9 § & 3170 fA9e ¥ U T=a1 e
B & bl B IRE B BT ATed! gl g2l & 7 B W SD Aa-fuar R
1 G 8, U B 9l HEgH PR Aehd gl dedl Bl AUSU PR by (RIE I IRR
BT el BR ST WG F37a1 I | Ps gl Bl SUSKUl g9A(oC fhaT war © B
ITD A 3R el e &R o & fhe iR offar I fifd ok a°f & <t &1
IYTE] HRATIT S Ab | IRG & < H g2l Bl d¥b™l Bl o &) &1 39 dvg ¥ 9Rd §
T SR & 2 T ARG H W I I TS G d=d T B I T, S retead
3 < A T & A H U Al H &9 TR 3R b d Yeb Aol § 9 §9IR
o TG B o) WRA H 2015 H 2014 B AUel gl @ A B H 45 Ufawd B
TR g5 ¢ H ST B WRGH Pl gAE il g Sl gl Bl ged B DA H o B
3R I8N 8D oIy &5 99 ASC §915 g ol < H A 8l ¢ dedi & AW H qdie
IR B AT BT Tl 3R IFd foy gford arawen =R HedR Wt o s 2

3T W AYBR A R ¢ 6 =l DI g # Ngih qob-iich b1 ITANT b
S 3R 39 forv {9y QI SH-9ad TR 9oy 9T 3R $9® aIfNd) &l IR A

] IOl & S |
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(xiii) Need to improve poor service of BSNL in Ladakh region

SHRI THUPSTAN CHHEWANG (LADAKH): The performance of the Bharat
Sanchar Nigam Ltd. (BSNL) in Laddakh during the past 18 months has been
dismal and people of my constituency are disappointed and angry. The region has
been neglected to the extent that pending works on installation of Towers and land
lines have not been taken up and left incomplete. No additional facilities like
DSPTS have been provided and improvement in functioning by enhancement in
capacity has not made any progress. No fund under USO has been provided to
augment facilities. The services of the BSNL have been declining with disruption
in internal services and instances of repeated call drops. Now that a new work
season 1s about to commence with harsh weather conditions, I would like to
request the authorities in the BSNL and the Department of Telecommunications to
kindly take note of the poor service of BSNL in Ladakh region and sanction more

towers and fund under USOF to provide adequate telecom facilities there.
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(xiv) Need to construct a Rail Over Bridge on level crossing No.1 on
Gaya-Mugalsarai Section in Gaya parliamentary constituency, Bihar

it R A () W GG &7 T F AR Y WS W NAd A AR B
dg R fear T 2 O @ TmETiEl Bl U ol g 99 AR IS4 UR R S 3
HICARAT DI AHA HAT TS @ gl T Uh UG did-RId &, S@l R aral
el So-faser & omd 9 & g

3 H A ¥l #AT St { AW BRal g B g9 ¥ed A & FW NeAd
3aRfSST 1 fHATU1 BRaT @l Ul bl S|
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(xv) Need to find a permanent solution to Indo-Myanmar boundary dispute
DR. THOKCHOM MEINYA (INNER MANIPUR): On December 18, 2013, Smt.
Preneet Kaur, MOS External Affairs in her written reply to my Unstarred Question
No. 2165 on Indo-Myanmar border dispute had replied: “There is no boundary
dispute between India and Myanmar. There are, however, nine unresolved
Boundary Pillars (BP) along the India-Myanmar Border in Manipur sector. The
two sides hold regular dialogue on issues related with boundary demarcation and
border management, through institutionalized mechanisms, such as Foreign Office
Consultations, National Level Meetings (NLM) and Sectoral Level Meetings
(SLM). Meetings are also held at the level of the Heads of Survey Department
and Director (Survey), where issues related to boundary demarcation, joint survey,
inspection and maintenance of boundary pillars are, inter alia, discussed. Joint
survey, inspection and maintenance of Boundary Pillars are regularly carried out
by Survey Departments of both the sides. India has also proposed constitution of a
Joint Boundary Working Group with Myanmar to enable examination of all
boundary related issues in a comprehensive manner. Media has recently carried
reports of protests against fencing work at the India-Myanmar border on grounds
that the fence was being constructed deep inside Indian Territory. A Central Team
recently conducted site inspection of the Bps near Moreh, Manipur, along with
representatives of the Manipur Government and the political parties”.

In this connection, I would very respectfully like to state that nothing has
happened on the ground. Villagers on the border and near these nine unresolved
Boundary Pillars are feeling uneasy. Unauthorized constructions are being done
by the foreigners inside our Indian Territory.

Hence, I do strongly urge upon the Union Government and Ministry of
External Affairs in particular to immediately submit the report of this Central
Team to the Parliament and the Parliament should debate on it and find a

permanent solution to the alleged Indo-Myanmar boundary dispute immediately.
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(xvi) Need to establish AIIMS in Kerala

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Quality healthcare
can only be provided through quality medical institutions. Hospitals equipped with
state-of-art infrastructure and enhanced facilities can alone provide improved and
affordable healthcare services to the masses.

The Government, in 2015, had promised to establish an All India Institute
of Medical Sciences (AIIMS) in Kerala to promote medical research, encourage
information dissemination and provide affordable healthcare to residents of Kerala
and of the neighbouring districts in Tamil Nadu. This would also provide
excellent higher education opportunities in medicine and jobs to young medical
professionals.

Kerala has finalized the required logistics and identified suitable locations
to establish this institution, including a location in the rural areas of
Thiruvananthapuram. However, the Central Government has not made the
required financial allocation for the purpose.

I, therefore, urge the Government to provide financial assistance to Kerala

to establish an AIIMS in Thiruvananthapuram.
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(xvii) Need to include Malabar Cancer Centre, Tellicherry, under Rashtriya

Arogya Nidhi Scheme

SHRI MULLAPPALLY RAMCHANDRAN (VADAKARA): Malabar Cancer
Centre (MCC), Tellicherry is a prestigious Institute under Government of Kerala
that caters to 50% of Kerala population and hundreds of patients from Karnataka,
Tamil Nadu and Mahe (Pudduchery). MCC has applied through Government of
Kerala to include it in the list of recognized Government Cancer Hospitals under
Rashtriya Arogya Nidhi (RAN) scheme for obtaining financial assistance for the
treatment of poor patients. However, Government of India has rejected the request
stating that MCC has not been identified as State Cancer Institute or Tertiary Care
Cancer Centre. It may be noted that MCC has been raised to the status of Tertiary
Cancer Centre and has received financial assistance under TCC scheme during the
year 2012. MCC is also providing free treatment to the majority of patients using
various financial assistance schemes. Considering these facts, I earnestly appeal to

the Government to include MCC Tellichery under Rashtriya Arogya Nidhi scheme.
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(xviii) Need to revamp education loan disbursement

DR. K. GOPAL (NAGAPATTINAM): Education loans are being given to
students for pursuing higher education. Earlier, economically poor students could
not afford the cost of professional and higher education. However, the policy of
giving education loan is deficient on many counts. It has no statutory backing or
proper guidelines. Each bank has its own guidelines. Many banks often refuse the
same on some silly and technical grounds. Guarantee and surety is always insisted
upon for granting the loan.

The rate of interest on such loan also varies from bank to bank. Students
and parents are harassed and have to run from pillar to post to get the loan
disbursed. Students pursuing studies in Private institutions and seeking admission
in management quota are not given loan.

So, the Central government should take the following steps:

(1) Loans to be disbursed for pursuing professional courses such as
medical, engineering or vocational course or education in any
discipline in any college or institution or University.

(2) The loan application should be disposed of within a period of one
month from the date of its receipt.

(3) The bank shall make payment directly to the head of the college or
institution or University.

(4) The bank should never deny an education loan to a student on any
ground.

(5) To do away with the system of guarantee, mortgage or surety for the
purpose of disbursement of loan.

(6) A bank official who refuses should be punished with imprisonment for

a term or a fine equivalent to the amount of loan sought by the student.
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(7) The loan should be waived off, if a student, even after five years of

completing his course, fails to get any employment.
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(xix) Need to establish Ayurveda and Yoga institutes in Chidambaram,
Tamil Nadu

SHRI M. CHANDRAKASI (CHIDAMBARAM): I wish to draw the attention of
the Union Government towards the need to create awareness about the AYUSH
treatment in our country. It is disappointing to know that the NSSO-survey shows
little attraction towards these systems of Medicines. This illustrates that the
Government have not taken adequate steps to promote and popularize AYUSH.

In my state, the Chief Minister has ordered distribution of ‘Nilavembu-
water’ to safeguard people from Dengue and Swine flu-fever. The Government of
Tamil Nadu also distributes a Siddha based —ante-natal-kit to pregnant woman free
of cost.

I request the Central Government to implement National Health
Programmes in AYUSH for the benefit of the public.

In Tamil Nadu, both Siddha and Ayurveda Systems of treatment are very
popular since ancient times. Honble Serafoji Maharaja of Thanjavur District in
Tamil Nadu was Ayurveda doctor and performed numerous eye surgeries, first
operation of cataract on August 20™ 1827. He was taken to Kashi to teach the
techniques of surgeries. The records are still available in the Saraswathi Mahal
Library of Thanjavur. I urge the Central Government to start National Institute of
Ayurveda in the memory of Serafoji Maharaja in my Chidambaram constituency.

Also, one more important fact I wish to bring to the notice of the
Parliament, the father of Yoga, Pathanjali belonged to my constituency,
Chidambaram. He popularized Yoga to the entire world. As this Government is
celebrating International Yoga Day, I urge upon the Central Government to
establish Central Research Institute for Yoga in memory of Pathanjali, Yoga Guru

at Chidambaram.
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(xx) Need to undertake dredging in Ichhamati river in West Bengal

DR. TAPAS MANDAL (RANAGHAT): I want to draw the attention of the
Central Government to a long pending demand of almost 20-30 lakh people
residing on both the sides of the river Churni and Ichhamati. The reactivation
specially dredging is extremely necessary for river Ichhamati in West Bengal to
increase its navigability, better drainage and flood management to save the lives of
people. The bank erosion is assuming dangerous dimension causing huge loss of
agricultural crops, property, and lives of people residing on both the sides of the
river Chruni and Ichhamati from Majdia (Pabakhali Village), Nadia to Hasnabad,
24-PGS (N).

The Mathabanga river originates from Bangladesh and enters into India
through Nadia District and it is bifurcated near Majdia, falling under my
constituency, Ranaghat, creating two branches namely Ichhamati and Churni.
After traversing a length of 19.5 KM in India, the river Ichhamati enters into
Bangladesh near Fatehpur — Mubarakpur. In the course of its journey, the
Ichhamati joins the Jamuna at Tippi in 24- PGS (N), the western branch called
Churni flows west of Ranaghat, Cahkdaha, and Payradanga. Previously, dredging
had been completed between Barnaberia and Kalanchi on Indo-Bangladesh border.
And again dredging is necessary between Fatehpur and Dattapulia via Mubarakpur
in Nadia district in India. If the proposed dredging between Fatehpur and
Dattapulia via Mubarakpur is not executed, the earlier dredging will be of no use.
By dredging you not only give life to the river, but also ensure the lives of all
living beings nearby.

Therefore, I would hope and expect that the government would undertake

to clear up off-take point at Pabakhali, Majdia, Nadia, dredging in the river up to
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Dattapulia to save the river Ichhamati and also the off-take point of the river

Jamuna to link it up with the Bhagirathi (Ganges).
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(xxi) Need to take steps to alleviate the suffering of tea garden workers in

West Bengal

SHRIMATI PRATIMA MONDAL (JAYANAGAR): The closure of privately
owned tea gardens in Darjeeling, West Bengal has left the plantation workers in a
pitiable condition.

The State has decided to pay FAWLOT (Financial Assistance to the
Workers in Locked Out Industrial Units) to jobless tea workers. The state has
identified tea estates and plantations which are ‘sick’ and will provide food grains
to 1.03 lakh workers and their families at Rs. 2 per kg under the Antodaya Yojana.
Rs. 1,080 crore is being spent under this scheme and a total of 3.28 lakh people
will be befitted from it.

The State Food Department has set up six ration shops outside the gates of
the five closed tea gardens, so that the workers, along with the people living in
those areas, can get the benefit of procuring ration from those shops. The Central
Government is responsible for securing better working conditions for the workers
and for investigating companies which have defaulted on the payment of wages. It
has the authority to take over the management of a tea company which fails to
comply with the Tea Act, 1953. The Centre has turned a blind eye towards the
hardships and distress faced by the workers and their families. I would urge the
Government to take the necessary steps to alleviate the suffering of the workers

and to extend a revival package for the tea gardens in the State.



15.03.2016 94

(xxii) Need to set up a Odisha Hydro Power Corporation Limited Plant in the
state

SHRI BAIJAYANTI JAY PANDA (KENDRAPARA): Odisha, which is a coal
bearing state and a significant contributor to the National Clean Energy Fund
(NCEF) corpus, has a long list of projects which are in urgent need of funds.

The NCEF corpus, comprising central cess on the coal mined, is being
spent for research and development of clean energy technology. According to
official sources, the NCEF corpus has reached a considerable amount and is
expected to grow further.

The Odisha Hydro Power Corporation Limited (OHPC) is planning to
establish a 600 mega watt (MW) pump storage hydro power plant at Upper
Indravati. This pump storage hydro power plant, a green energy project, is to meet
the peak power requirement in the state. Central PSU WAPCOS has already
conducted a preliminary study of the project and found it feasible. The
Government of India is urged to consider providing the investment required for the

setting up of the OHCP plant.
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(xxiii)Need to accord permission to convert STD/PCO booths run by
differently- abled persons into multi-purpose vendor booths
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(xxiv) Need to provide forest clearance for construction of a new capital for
Andhra Pradesh

SHRI JAYADEV GALLA (GUNTUR): The dreams of people of AP and

sacrifices of farmers, who have given their land, culminated into a sacred mission

to construct new capital Amaravathi for AP. It is modern, world-class, smart,

green, blue and people’s capital. There is no doubt that the land pooled so far is

not sufficient to go ahead with the envisaged plan. So in pursuance to Section 94(4)
of AP Reorganisation Act, Government of AP has requested for diversion of some

forest land and the State environment and forest authorities have cleared the

proposal. The State Environment Impact Assessment Authority has also approved

the proposal. And, the proposal has been sent to the Ministry of Environment and

Forests, Government of India for its clearance.

I am given to understand that the Forest Advisory Committee sought some
clarifications from the State and the State has submitted the same. Hon. Union
Environment Minister is on record saying and I quote,

“Whatever be the procedural issues, we would grant all environmental and

forest-related clearances for the new capital in a month.”

In view of the above, I request Government of India and the Environment
Ministry to give forest clearance early so that construction work on the ground can

be commenced.
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(xxv) Need to check illegal diamond trade in Mahabubnagar and Kurnool
districts

SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Not all minerals and
gems have to be mined. In Mahabubnagar District, Telangana and Kurnool
District of Rayalaseema, diamonds are frequently found on soil surface in the
fields after ploughing. The historic Golconda mines known for famous Kohinoor
Diamonds is here. Diamonds are also gathered in forest streams here.

Illegal Diamond trade flourishes in this area. Some traders and anti-social
elements who use muscle and guns, control this trade. They pay a pittance to the
farmers, take away the diamonds and reap huge profit. Both these districts are
drought prone and the farmers are very poor.

NMDC in contrast runs a fully mechanized mine where the diamond
production is falling, it contributes less than 1% to NMDC and whose profitability
is unknown.

If the Mines Ministry buys the surface diamonds or pays a finders fee to
these farmers, it will curb the illegal trade, help the farmers make some money,
reduce violence against farmers, make NMDC Diamond business more profitable.

I request the Ministry to consider this suggestion.
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(xxvi) Need to construct a level crossing on eastern side of Lailakh
railway station in Bhagalpur parliamentary constituency, Bihar
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(xxvii)Need to release funds for construction of Auditorium in
Pratapgarh, Uttar Pradesh
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(xxviii) Need to increase the stipend for wrestlers

SHRI DUSHYANT CHAUTALA (HISAR): I would Ilike to wurge the
Government to increase the stipend being provided to wrestlers and develop the
existing akharas under the Sports Authority of India. Wrestling is one of the
indigenous sports of the country, but now it is not being given proper importance
by the government. The players were given over the last 10 years a mere stipend
of Rs. 1000 which is not enough to meet even the travelling allowance. Hon'ble
Minister had informed in his written answer on 11.08.2015 that in order to create a
broader base for modern wrestling the Sports Authority of India has adopted 32
akharas with about 15-20 wrestlers each. But in reality, the akharas are provided
very limited facilities and Rs.1000/- stipend provided to the wrestlers is very low.
Besides other facilities, the diet for wrestlers is more essential than any other
sportsperson. Therefore, I request the government to enhance the amount of
stipend for wrestlers from Rs. 1000/- to Rs. 3000/- per month and allocate more

funds for the development of akharas running under the Sports Authority of India.
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(xix) Need to confer Padma Award on K.D. Jadhav, the renowned
Olympic wrestler
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12.39 hours
'NATIONAL WATERWAYS BILL, 2015

(Amendments made by Rajya Sabha)

HON. SPEAKER: Now, we will take Item No. 26 — Shri Pon Radhakrishnan.

... (Interruptions)
HON. SPEAKER: This is only a small amendment.

... (Interruptions)
HON. SPEAKER: Please take your sit. Now, nothing will be allowed. I am sorry.

... (Interruptions)... ~

HON. SPEAKER: Shri Radhakrishnanji.

... (Interruptions)
A JLhe @ Yeb Bl A1 e 8, STal 91 91d 8l 8

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS AND MINISTER OF STATE IN THE MINISTRY OF
SHIPPING (SHRI PON RADHAKRISHNAN): Madam, on behalf of my senior
colleague, Shri Nitin Gadkari, I beg to move:

“That the following amendments made by Rajya Sabha in the
Bill to make provisions for existing national waterways and to
provide for the declaration of certain inland waterways to be
national waterways and also to provide for the regulation and
development of the said waterways for the purposes of shipping
and navigation and for matters connected therewith or incidental
thereto, be taken into consideration :-

ENACTING FORMULA

1. That at page 1, line 1, for the word "Sixty-sixth",
the word "Sixty-seventh" be substituted.

' The Bill was passed by Lok Sabha on the 21* December, 2015 and transmitted to
Rajya Sabha for its concurrence. Rajya Sabha passed the Bill with amendments at its
sitting held on the 9" March, 2016 and returned it to Lok Sabha on 10* March, 2016.

* Not recorded.
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CLAUSE 1
2. That at page 1, line 2, for the figure, "2015", the
figure "2016" be substituted.
CLAUSE 4
3. That at page 2, line 18, for the figure, "2015", the

figure "2016" be substituted.”

HON. SPEAKER: The question is:

“That the following amendments made by Rajya Sabha in the
Bill to make provisions for existing national waterways and to
provide for the declaration of certain inland waterways to be
national waterways and also to provide for the regulation and
development of the said waterways for the purposes of shipping
and navigation and for matters connected therewith or incidental
thereto, be taken into consideration :—

ENACTING FORMULA
1. That at page 1, line 1, for the word "Sixty-sixth",
the word "Sixty-seventh" be substituted.
CLAUSE 1
2. That at page 1, line 2, for the figure, "2015", the
figure "2016" be substituted.
CLAUSE 4
3. That at page 2, line 18, for the figure, "2015", the

figure "2016" be substituted.”

The motion was adopted.
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HON. SPEAKER: I shall now put Amendment Nos. 1, 2 and 3 made by Rajya
Sabha together to the vote of the House.
The question is:

ENACTING FORMULA

“That at page 1, line 1, for the word “Sixty-sixth”, the word
“Sixty-seventh” be substituted.”

CLAUSE 1

“That at page 1, line 2, for the figure “2015”, the figure
“2016” be substituted.”

CLAUSE 4

“That at page 2, line 18, for the figure “2015”, the figure
“2016” be substituted.”

The motion was adopted.
HON. SPEAKER: The Minister may now move that the amendments made by
Rajya Sabha in the National Waterways Bill, 2015, as passed by Lok Sabha, be
agreed to.
SHRI PON RADHAKRISHNAN: I beg to move :

“That the amendments made by Rajya Sabha in the Bill, as passed
by Lok Sabha, be agreed to.”

HON. SPEAKER: The question is :

“That the amendments made by Rajya Sabha in the Bill, as passed
by Lok Sabha, be agreed to.”

The motion was adopted.
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12.41 hours
REAL ESTATE (REGULATION AND DEVELOPMENT) BILL, 2016

HON. SPEAKER: Now, we will take up Item No. 27, Shri M. Venkaiah Naidu.
THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): I beg to move:

“That the Bill to establish the Real Estate Regulatory Authority for
regulation and promotion of the real estate sector and to ensure sale
of plot, apartment or building, as the case may be, or sale of real
estate project, in an efficient and transparent manner and to protect
the interest of consumers in the real estate sector and to establish an
adjudicating mechanism for speedy dispute redressal and also to
establish the Appellate Tribunal to hear appeals from the decisions,
directions or orders of the Real Estate Regulatory Authority and the
adjudicating officer and for matters connected therewith or
incidental thereto, as passed by Rajya Sabha, be taken into
consideration. ”’

Madam Speaker, I would like to request the hon. Members to pay a special
attention to this Bill because this Bill is the need of the hour. The request has come
from various quarters for all these years. This is an issue, which is pending for
long. We have been discussing about some regulation in the Real Estate for the
last 11 years because all the buyers across the country are agitated rightly and they
are not getting adequate redressal system as per the previous arrangement.

So, keeping that in mind, during the UPA regime, a Bill was brought and
the Bill was referred to the Standing Committee. The Standing Committee, in its
collective wisdom, has made certain recommendations. Out of 30 and odd
recommendations, 22-23 recommendations were accepted. In between, there was a
change of Government and the Government that came has brought it in the form of
a new Bill. The Bill has gone to the Rajya Sabha because it has originated from
there and the Rajya Sabha, in its wisdom, had again referred this matter to the

Select Committee.
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The Bill, which was approved by the Standing Committee consisting of
Lok Sabha and Rajya Sabha Members was again referred to the Select Committee
of Rajya Sabha. I have agreed simply because I want the Bill finally to be passed
at the end of the day. So, we have agreed and the Select Committee of the other
House has done an excellent job. They have made their own recommendations and
sent them back to the Rajya Sabha.

Now, Madam, I am very happy to share with the House that the Bill was
debated, discussed and decided in the Rajya Sabha almost unanimously with one
Party, namely, AIADMK -- and I must put it on record -- have raised a
fundamental issue saying that the Parliament has no jurisdiction on this issue
because it is a matter concerning the local bodies at the State-level. We discussed
about that matter within ourselves in the Department also, and I have referred the
matter to the Law Ministry. The Law Ministry has opined that Yes, the Parliament
has a jurisdiction.

Subsequently, I have referred the matter to the Attorney General of India.
The Attorney General of India also, after careful study, has sent back saying that
the Parliament of India has the jurisdiction to pass such a legislation in the larger
interest of the people. Keeping that in mind, the present Bill has been brought in
and in the Rajya Sabha it was approved by the support of all the Parties. I am very
happy to state it.

Madam, the purpose of the Bill is that it is not only going to make
consumer the king, but bring in such needed regulation and transparency to the
people who are involved in this sector. This Bill seeks to create a set of rights and
obligations for both the consumers as well as developers.

Secondly, this Bill seeks to encourage both of them to live up to the
expectations of each other as per the agreement entered into by both of them.
When you purchase a house, you enter into an agreement. If one of the parties fail
to perform the obligation, then the provisions of the Bill will come into operation.

If they mutually agreed upon, nobody is going to intervene. Unfortunately, what is
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happening is that the buyers or the consumers are always at the receiving end. In
India, the Law of Torts is very weak as compared to other Western countries. We
do not have such provisions to enforce the law. Also, in India, the issues take a
long time. In courts, we have such a system that delay is being caused. I am not
here to accuse the judiciary, but the judicial system as of now in India today is
such that we are not able to get speedy justice. So, the hapless consumers should
not be left in lurch. That is what has really stirred my conscience that we must
bring this Bill at the earliest.

This Bill seeks to establish a regulatory authority with which the developer
will register the project to be launched. If ‘x’ wants to launch a project, he has to
register it with the regulatory authority. It is that simple. Secondly, while doing so,
they have to declare all project related information, including the details of
developers, status of land, various approvals, project schedule, information
regarding architects and structural engineers, etc., so that there is transparency and
people get satisfied when they come to know who the architects are, who the
developers are, who the engineers are, and what is the size of the project. All these

things will be in public domain. Thirdly, the disclosure helps the home buyers to

make an informed choice. BIF-AT HHE RIS B, SUDB] SAAW HIF 8, IADT AMfhede

BT B, I R A & G R MR G FAA ©, T8H ©, STH] U 310 w9
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Apart from promoting fair play in real estate transactions, it also aims
ensuring timely execution of the projects — timely execution is a major issue;
people do not respect time and as a result, when there is cost escalation, the buyer
or the consumer is always put to loss. Keeping that in mind, it ensures timely
execution of the projects.

The Bill seeks to provide uniform regulatory environment and orderly
growth of the real estate sector. We want the real sector to grow. As the Minister
of Urban Development, I have no hesitation in saying that. We feel that the real

estate developers are also partners in development. We do not consider them as
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untouchables. Some people have the habit of condemning the private sector. We
who are in the Government do not believe that private sector is bad. Public and
private partnership is the need of the hour. That is the way forward. We have seen
the other methods in all these years, then we have learned by experience and that
is why we have come to this conclusion.

Display of unanimity and the spirit of give and take by both the
Government and the Opposition enabled the passage of this crucial Bill in Rajya
Sabha on 10" March, and the stage is now set for receiving the Lok Sabha
approval. The manner in which it was passed in the Upper House clearly
highlights that the highest Legislature of the land could do it to further the
aspirations of the people. The spirit of camaraderie demonstrated in the Upper
House underlined what we could do collectively for the betterment of the lives of
the people. The Rajya Sabha witnessed the rare occasion of the Opposition and the
Treasury Benches giving credit to each other for introducing and piloting this Bill.
I have no hesitation in saying — I have said it there and I am saying it here also —
that it was a Bill brought during the earlier regime, by the earlier Minister. Then,
certain improvements have been made in that Bill by both the Standing Committee
and the Select Committee. Finally, now, the time has come during this
Government that we brought this Bill and I am putting it before the House. The
credit for the significant improvements in the Bill goes to the work done by the
Standing Committee and it also goes to the Select Committee, the ideas they have
exchanged among themselves and the conclusions they have reached has really
helped me to come to some conclusion. Normally, in many of the cases, we come
to Lok Sabha and people say, “You have majority here, you just got it passed and
all that.” But we have gone to Rajya Sabha because the issue was pending there. I
am happy that Rajya Sabha, after deliberations... (Interruptions)

SHRI N.K. PREMACHANDRAN (KOLLAM): The same system has to be

followed in other cases, including in case of Aadhar.
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SHRI M. VENKAIAH NAIDU: It is a very good suggestion. If the same system
of consultation, discuss, debate, decide and do not disrupt is allowed, I am happy
to take this route. What Shri Premachandran has said is really a good idea. People
of the country want it. This morning also I got a message saying, “Please preserve
the example of Rajya Sabha and follow it also.” I have no problem at all. The
Government have nothing to hide. Whether it is Lok Sabha or Rajya Sabha, both
of them have been given their respective jurisdictions and responsibilities. We
should work together. Both of them together are called the Parliament of India. If
we do not perform our responsibilities in Lok Sabha and Rajya Sabha, then it will
go to parlok Sabha. This is what has happened to many of the Bills earlier. I do
not want that to happen. If you discuss, debate and decide, good things will
emerge and good ideas will come. Nobody is perfect. In spite of our experience,
nobody is perfect. After discussion, some saner points or good points have
emerged, and the Government had no hesitation at any point of time to take those
suggestions forward.

I was moved by the response of the public on social media also, after the
Rajya Sabha cleared the Bill. There was so much appreciation from across the
country, from different parts of the country, hailing the passage of the Bill in
Rajya Sabha. Many of them posted that they rejoiced at that historic moment and
some were overwhelmed with emotions. I understand such reactions as cries of joy
after having gone through the pain of waiting for long to get their due and finally,
the moment of restoring order in the real estate sector becoming a reality. In this
country, a lot of consumers have been taken for a ride by unscrupulous elements. I
am not trying to damn the entire real estate sector. There are great people; there
are good people; there are reputed builders and architects also who have
constructed many buildings across the country. Our aim of Housing for All by
2022 is not possible by mere efforts of the Central Government or State
Governments alone. Government of India, State Governments and then private

sector also should join in a big way. If you consider the housing sector in the
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country, the contribution of the private sector individuals, whatever you call, is
also immense. They have done a great job. We have so many prestigious projects
in the country. That is why even the FDI also is coming in this particular sector.
Media has been following the progress for last three years and have given
their thumbs up to the Bill. Almost all sections of the media have hailed the
passage of the Bill because it enhances the confidence of the consumers and
investors. It ensures transparency and also encourages accountability. That is the
factor which was missing for many years for variety of reasons. I am not trying to
get into politics because it has nothing to do with politics. It is an issue where we
are trying to plug the leakages, shortages, shortcomings, if any, and trying to

improve the system so that the system can help the people.

Jones Langs Lassalle India is one of the industries, a real estate consultancy
firm opined that the enactment of the Bill as law will almost single-handedly
revamp the way the real estate sector works across the board, from developers and
end users and investors, to lending institutions and government agencies involved

in the buying and selling of property.

Oberoi Realty, a Mumbai based real estate company, has said that the Bill
is an excellent step. One of the significant issues flagged by the developers relates
to cost of funds increasing on account of requirement to deposit 70 per cent of the
collections in a separate bank account. I must clarify that the account to be
maintained by the promoter is a separate account and not an escrow account. Also,
the deposit of the 70 per cent is for both construction cost and land cost have also
to be notified. Earlier it was fifty per cent. Even the Select Committee
recommended 50 per cent. Some Members have given dissent note. I have taken
note of the dissent also. I have raised it from 50 per cent to 70 per cent
subsequently. The promoters can use the remaining 30 per cent for other expenses
incurred or for any other business purposes. After all, you need to give them a

little cushion, otherwise, it is not very easy to talk about an ideal situation. As you
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know, the promoter purchases some land, gives advance for some other land and
meanwhile, he will complete this project and go to other project. Keeping that in
mind, we have given that much cushion of 30 per cent available for him and
pending 70 per cent. That way, you are assured that the project will be completed
in time. A lot of projects have taken time. Earlier, delegations have come and met
everyone of us. What happened in NOIDA? What happened in Gurgaon and in
some other places by so-called big companies also? People are pained. They are
agonising and they are coming to us including some of the media friends also have
been taken for a ride. Normally, nobody would touch media. But some
unscrupulous elements have also taken on media and they are also taken for a ride.
They are also crying. That is why, there was a positive reaction because they also
had an experience. The 30 per cent to promoter is to ensure that the project funds
are not diverted and the projects are completed on time. That is why, a stipulation

of 70 per cent has been brought in.

I can assure the industry that with the establishment of a regulatory
mechanism there would be greater flow of investment because the credibility is
invested, both national and foreign, into the sector, resulting in reduction in cost of
borrowing. They should understand the industry who are saying that they are
concerned. I can tell them that because of this regulation, the credibility of the
sector is going to go up, acceptability is going to go up and more investments are
going to come from foreign investors as well as investors from other sectors also.
With that, the cost of borrowing will also come down because you will have a lot

of other avenues.

Madam, the Bill seeks to enhance the credibility of the realty sector. As |
said, right now the consumers end up paying more than what they were told at the
time of launching a project. Subsequently they say, we launched the project, that
was the rate, but subsequently this has been added, that has been added and all.

That is not allowed now. That has been put an end to.
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Regarding the consequences of including the ongoing projects under the
Bill, I discussed the issue with my officials. This shall have a bearing on the
projects and consumers. In fact the Select Committee of Rajya Sabha too in its
wisdom supported and retained the need for regulating existing projects. But at the
same time, projects which are almost at the fag end of completion and all, what
they require is they need to give only information. We are not going to harass
them. Because there is so much concern among the industries circle as to what will
happen to the ongoing projects, on ongoing projects whatever agreement you have
entered earlier stands. You have to fulfil the obligations which you yourself have
agreed upon through an agreement. And whatever conditions that were stipulated
in your agreement, they have to be implemented in fofo. All of what I am
proposing will apply for the future projects along with the projects which have got
stuck now. It is necessary for me to clarify that upon passage of the Bill, ongoing
projects would not come to a standstill. Let me make it very clear in the premises
of the Parliament. They will not come to a standstill, they will continue.

The Bill does not provide that the existing projects should stop all
operations until complied with the provisions of the Bill. The Bill does not say that.
The Bill only provides upon the formation of the regulatory authorities, all
promoters of existing projects coming within the ambit of the Bill would need to
register and provide and upload all project details on the website of the authority.
This is mandatory. A window of three months from the date of the commencement
of the said clauses, sections have been given to the promoters for registration also.
Reasonable time has been given. All that developers need to do is to specify the
project details of such apartments so that prospective buyers will make informed
choice, project status is known to all, and ensure that the projects are completed on
time. That is the need of the hour.

Regarding the provision of imprisonment for any violation of the orders of
the regulatory authority, some concern is expressed in certain quarters including

some sections of the media. It is certainly not a first option but only the last option.



15.03.2016 113

Let me make it very clear, you will be cautioned, you will be penalised, and if you
do not adhere to the regulatory authorities order, then you will be taken to task.
Why should anybody worry? If you are not violating any of the orders of the
regulatory authority, nobody is going to touch you.

Some people are saying that this regulatory authority will be in one State
headquarters or at some place and how can every house buyer in a village or town
to go to the regulatory authority. No. Regulatory authority will be there and
simultaneously 600 plus consumer courts also will be functioning. Their
jurisdiction is not touched. We have the Consumer Affairs Minister here. The
consumers courts also will have jurisdiction with regard to the cases wherein some
people have a grievance.

There are many regulatory laws in the country with imprisonment provision
for three to ten years of imprisonment. Under the Securities Act, under the
Insurance Act, under the Pension Fund Act, ten years of imprisonment is provided.
Food Security Act has seven years of imprisonment. Electricity Act has provision
for five years imprisonment. There is imprisonment provided under Reserve Bank
of India Act also. It is not that I brought in that provision only. I am just reminding
them that there is a provision like this. Please be careful. That is the purpose of
putting that in this Bill. And that is compoundable also. The builder can exercise
these options also at that time if something goes wrong. But at the same time the
authority will decide what to do.

There cannot be a consumer without a developer and vice versa. There
cannot be a consumer without a developer. There cannot be a developer without a
consumer. So, they have to work in unison. And we have to protect the interests of
both. It is important for developers to mobile land. Land is a big issue. Madam, |
want to take a little time on this. Our projects for housing for all and affordable
housing, weaker section housing, low income group housing, all are in situ
developments also. All these things linger on the issue of land. Either the Centre

or the States, at the earliest they have to take a view on land acquisition. The land
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is acquired for affordable housing, for the poor man’s housing, for the common
man’s housing.
13.00hours

Nobody should create any hurdles with regard to land acquisition. If
somebody can give an idea that houses can be constructed without land, I will be
glad to receive that idea and will also be ready to study that wonderful idea. The
earlier Governments also have been constructing houses on land only, to my
knowledge. Now, this Government also wants to construct houses on land. If I go
to construct houses in the sea like in some other countries, my friend Shri Prakash
Javadekar will come into picture and then there will be the issue of environment.
There are also great people in this country who, without knowing the ground
reality, will be shouting from the rooftops about this, that and all. Development,
welfare and environment must go together. Some of the countries are developed
and they are trying to put so many regulations and are trying to teach us lessons.
India is on the verge of becoming a fully developed country. But at the same time,
we cannot afford to ignore the nature. Nature, culture and future should go
together. This is what the Government of India is doing.
SHRI K.H. MUNIYAPPA (KOLAR): It is a good combination.
SHRI M. VENKAIAH NAIDU: Yes, it is a good combination. Naturally, my
friends from Kerala are more concerned about nature because it is ‘God’s own
country’ and a beautiful place to see. People visit Kerala and they really enjoy. I
feel everyone in India must go to Kerala once in lifetime. They may meet Shri
Venugopal or they may not; that is a different matter. Kerala does not belong to
one person. Kerala is a beautiful country ... (Interruptions) Yes, it is a State.
‘Country’ means in that creation... (Interruptions) &= % =9 ®sd &l If you say
rajya, ST TR IS & AR AT TS T I Bl ool § el T giar g1 When

the term ‘God’s own country’ was given, that is creation. That was the idea. I
must tell Shri Kharge and other friends, even my friends from Kerala, that the

people who are in the Government are also concerned about the Land Acquisition
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Bill. They want some solution at the earliest because land is a major issue in
Kerala also and a lot of activities are going on. I am giving something, the State
Chief Minister is trying to mobilize something and together they want to go in a
big way for housing sector in Kerala. Keeping that in mind, I would urge upon all
the people concerned from different shades of political spectrum to please try to
come to some sort of understanding about the Land Acquisition Bill so that the
land is made available for the housing sector and we can really reach the goal of
Housing For All by 2020.

Earlier, I was referring to the option of imprisonment. It is the lowest
compared to all other regulations as far as the housing sector is concerned, and
that too, for ‘willful default’. Nowadays, the word has become very popular. It is
‘willful defaulter’ or as my friend Shri Tathagat Satpathy said, it is ‘skilful
defaulter’. But a defaulter is a defaulter. Some people have the skills and some
people do not have the skills. So, I appeal to this sector to understand the
provisions in that perspective.

The Government is aware that 40 approvals are required for housing project
and the important thing is that they should be given in time. I tell you it is an
issue that reminds of other people. For construction of a project at
Thiruvananathapuram in Kerala or at Anantapur in Andhra Pradesh or Medinipur
in West Bengal, people have to come to Delhi for approval for some projects. So,
projects are getting delayed. So, friends from the real estate sector, people from
CREDALI are all raising the issue, ‘Sir, you are putting all these regulations; we
have no problem. But at the same time, what about approvals? Approvals are
taking six months time, one year, two years or three years also. Cost escalation
takes place and you are now trying to penalize.” That is why, during the
discussion on this Bill, I appeal through this House to all the State Governments
and also urban local bodies to be proactive.

We insist on early completion and we must also see that speedy approvals

are given. [ am dealing with that separately. There are incentives and
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disincentives. The Government has come forward with new regulations for
AMRUT, Smart Cities, for the Housing For All and for all other urban
development related issues. We are telling them that there are incentives and
disincentives. You have to follow reforms. There is no other way; you
cannot perform without reform. Mere reform will not suffice without performance.
To perform and reform should go together. That includes speedy approvals.

You have seen how the Government of India is taking steps with regard to
ease of doing business. Some people call it pro-business. We have no problem.
Businessmen are also Indians; industry is also Indian. They are also needed for
the country’s growth. As we always believe agriculture and industry are like both
eyes of the human being. We need to protect their interests also. At the same time,
we have to see that the time prescribed is honoured.

I am happy to share with this House that to streamline such approvals these
real estate bodies CREDAI and NAREDCO met me; they met my officers. They
expressed their problems. So, this Bill has come after consultations at various
levels with various stakeholders. The States have been consulted adequately; the
real estate sector has been consulted adequately. Whatever has appeared in the
media has also been analysed. We had a stakeholders’ conference. My Secretary
took a meeting for a full day to hear the views of the consumers. A lot of
consumers came. They poured out. We also heard the NAREDCO and CREDAL
They also raised certain issues. All of them have been analysed.

I am happy to inform the House that I held seven high-level meetings with
the Minister of Environment, Forests and Climate Change; my senior colleague
Shri Ram Vilas Paswan, the Minister of Consumer Affairs; the Minister of Civil
Aviation; the Minister of Defence; and the Minister of Culture.

If you have a monument in your town, to get permission for construction
nearby a monument, it again takes time because you have to come to Delhi. If you
are constructing a project near an airport area, you have to come to Delhi. For one

project, you have to come all the way to Delhi. If defence establishments are there,
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you have to come to Delhi for permissions and all. All these issues were discussed
threadbare.

I am thankful to my colleagues. There were seven of them. Some of them
are senior. Shri Ram Vilas Paswan, for example, is the senior most among them.
All of them were very patient. They came with their Secretaries and answered
each and every issue which was raised by all these Ministries. As a result, we have
taken significant measures to ensure online and timely approvals.

I am happy to announce in this House that many of them are now ready for
online approvals and also timely approvals. People talk about the single window
approval system very easily. In phraseology, you can say, ‘single window’, but it
is not easy; you cannot put everything in a window. The meaning of ‘single
window’ is easy approval. Our idea at the end of the day, as the Prime Minister
feels, is that ‘man to man’ contact or ‘woman to woman’ contact has to be reduced
because I need not explain what will transpire if both hands meet.
(Interruptions)

Sir, first of all I have to explain so that you can support me.

SHRI MALLIKARJUN KHARGE (GULBARGA): Naidu Sir, I am sorry to
interfere. 8 fda P 9 H1 A& & MR MU g1 a1 Wi W €, because you do not
want to reply after the discussion. ... (Interruptions)

SHRI M. VENKAIAH NAIDU: I only think that if I present it, you apply your
mind and there will be no need for a reply afterwards because all the information
is supplied. ... (Interruptions)

SHRI MALLIKARJUN KHARGE: Already you have supplied the information
and we have applied our minds also. ... (Interruptions)

SHRI M. VENKAIAH NAIDU: What is needed after the information is
confirmation.

The Civil Aviation Ministry has made available zoning maps for 13 major
airports online. Nine more would be available by June, 2016. Automated ‘No

Objection Certificate’ approval system and height clearance are operational from
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6" January, 2016. So, you need not come here. It is supplied to all the
municipalities across the country. You can see what the height is. There is a colour
coding. So, you can understand where you stand and you get approval
automatically. If you file false information, your project will be liable to be
demolished tomorrow. We have taken that precaution. We know how it is about
simple self-declarations.

Next, the Ministry of Culture has notified an online NOC process; handheld
APP and heritage byelaws have been made.

In Defence, the review of ammunition storage policy is also taking place.
The area commanders have been given all the details. They have to share the
restricted zone details with the municipal bodies. They do not want to put it on the
website because Defence security related issues are there. If you are nearby a
particular Defence establishment, that information is given to the local municipal
body and you can access from the municipal body.

The CCZMs for four Defence airports will also be ready by April, 2016.
Defence Airports have a peculiar problem.

Model Building Bye Laws are being finalised by the Ministry of Urban
Development in consultation with the Ministry of Environment and Forests. We
are at an advanced stage. Once the Parliament is over, on any day, those bye laws
will be amended and will be announced for the public so that they need not come
to Delhi for environmental clearance for a project up to a particular level. That
responsibility is given to the urban local bodies. I think it is a really historic step.
The Ministry of Environment and Forests have agreed to integrate environmental
conditions and norms in building approval process and now include it in the
Model Building Bye Laws by the Ministry of Urban Development. It is now up to
the States to adopt these model building bye laws and there shall be no need to get
separate clearance from the Ministry of Environment and Forests for a project up
to 1.5 lakh sq.m. If you are going to construct a project up to 1.5 lakh sq.m., you

need not come to Delhi for the approval. You can get it approved there. That is



15.03.2016 119

one of the major steps taken by the Ministry of Environment and I am thankful to
the Minister because in the name of environment a lot of delays were taking place.
There was also a talk of some environmental tax.

There is a revision of National Building Code. National Building Code,
2015 is finalised after incorporating Urban Development’s Model Building Bye
Laws. Unless the building bye laws are modified and National Building Code is
amended, you cannot do it. So, you have to take care of these aspects also.
Revision of National Building Code is finalised after taking our suggestions. I am
happy to inform this august House that I will be announcing the model building
bye laws incorporating all these streamline procedure in a short time. Ultimately,
our target is to ensure that all required approvals are given in about a month’s time.
That is my wish. 1 would like to see that becomes a reality. The urban local
bodies and the State Governments should take a proactive role. I have an example
from the State of Kerala. Each municipality has to approve even the Central-
Government sponsored projects. So, the Kerala Government in a historic move
has brought in a legislation saying that if a project is approved by an authorised
architect there is no need for the municipal body to give permission. Such things
should really help in hastening the process of approval as also completion of
projects on time.

To ensure housing for all, the Government has launched the Prime
Minister’s Awas Yojana with an intention of constructing two crore houses for
urban poor. Keeping in view my request to give housing an infrastructure status, a
number of announcements regarding the concessions, whether they are service tax,
income tax or FDI, have been made by my colleague, Shri Arun Jaitley, in the
Budget. Without giving it an infrastructure status he has practically agreed upon
all the suggestions I have given. I will be further working with him. I would like
to see a day wherein the interest rates are further brought down. The only way to
bring down the interest rate is that the economy should grow. If the economy has

to go up we must have Bills like GST by which our economy can be taken to
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further heights. If you take the economy to heights you can bring the interest rate
down. That is the only way to achieve it. I have some experience of Shri Atal
Bihari Vajpayee Government where the housing interests were brought down to
7.5 per cent. Subsequently, they had gone up to 11 per cent. Now, they have
come back to 9.5 per cent or so but ordinary persons cannot afford it. For that also,
the hon. Finance Minister just yesterday announced interest subvention for which I
think, we have to make a provision of around Rs.15,000 crore. He had mentioned
about it yesterday. That will also go a long way. But I will be happy when the
interest rate comes down to 7 to 7.5 per cent as that will make the home buyers
very happy. They will be able to afford to buy a house and then will be able to
repay instalments. What I am trying to suggest to the House is that we have almost
incorporated a majority of the suggestions of the Standing Committee, suggestions
of the Select Committee and also suggestions given informally by various people.
Keeping that in mind, I would urge upon this august House to please
understand and appreciate the intent as also the objectives of this important Bill

and extend full support. This is what I want to appeal to the House.

HON. SPEAKER: Motion moved:

“That the Bill to establish the Real Estate Regulatory Authority for
regulation and promotion of the real estate sector and to ensure sale
of plot, apartment or building, as the case may be, or sale of real
estate project, in an efficient and transparent manner and to protect
the interest of consumers in the real estate sector and to establish an
adjudicating mechanism for speedy dispute redressal and also to
establish the Appellate Tribunal to hear appeals from the decisions,
directions or orders of the Real Estate Regulatory Authority and the
adjudicating officer and for matters connected therewith or
incidental thereto, as passed by Rajya Sabha, be taken into
consideration.”
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SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, I thank you for giving me an
opportunity to initiate the discussion on this historic Bill regarding real estate.

Madam, hon. Minister, Venkaiah Naiduji in his initial remarks has already
admitted that this is a baby of the UPA Government. I am grateful to him for
admitting that fact. Yesterday, the hon. Finance Minister while replying to the
discussion on the Budget criticized us by saying that UPA is claiming everything
just like Aadhar.

When Aadhar was introduced by the UPA Government, at that time, we
faced a lot of agitations from other Members including the Members from
Treasury Bench Parties. The entire nation was agitating against Aadhar. They
said that it is not good for the people. This feeling was created by some Parties.
But now everybody agrees that Aadhar is one of the important things.

The same thing happened when this Real Estate Bill was introduced in
Parliament in 2013. This Bill was referred to the Standing Committee and it has
given its recommendations. In the meantime, the Government had changed and
NDA came to power. The Standing Committee reported in February 2014
following which the Cabinet considered the amendments in December 2014. The
Bill was re-introduced in the last Budget Session with amendments by the NDA
Government.

In that amended Bill, some of the provisions which were incorporated in
the UPA Bill have been omitted. These provisions are crucial. That is why, there
is a demand from the Rajya Sabha for referring it to the Select Committee. I
would really congratulate the Select Committee which has done a good work
under the chairmanship of Shri Anil Dave. He has incorporated majority of the
views of the Members. This Select Committee has done a good work and this Bill
has been brought and we welcome it because this is the need of the hour.

Madam, to build a home is the dream of the people especially the poor
people. In our country, lakhs of people are waiting for constructing their own

home. We know that a lot of faulty practices are going on and a lot of cheating is



15.03.2016 122

going on in the name of real estate. People are being cheated. Somebody collects
money from them and then they divert the funds. In the end, their dream will not
be fulfilled. Therefore, this Bill is the need of the hour to protect the interest of
the allottees and consumers. Therefore, I welcome this Bill wholeheartedly as also
the steps taken by the Government for introducing this Bill.  This Bill was
introduced by UPA but now wisdom has prevailed upon the Government as it has
incorporated every suggestion to remove the problems faced by the poor people.

Madam, coming to the Bill, what are the key features of the Bill? It says
that all States and Union Territories must establish State level regulatory
authorities called Real Estate Authority within one year of the Act coming into
force. The Bill also proposes to constitute a Tribunal called Real Estate Appellate
Tribunal to hear appeals against decisions of the Authority. Each Tribunal will
consist of a Chairperson, and two members — one with a judicial background and
one with a technical background. If some issue is observed, it may also refer the
case to the Competition Commission. Thirdly, a Central Advisory Council
consisting of representatives from the Union Ministry, State Governments,
representatives of the Real Estate Regulatory Authorities, consumers and labourers
will be established. The Council will advise the Central Government on major
questions of policy and protection of consumer interest.

Madam Speaker, there are a lot of provisions in this Bill and the hon.
Minister mentioned some of them. One of them is, 70 per cent of the amount
collected from the buyers should be used only for construction. This is one of the
remarkable things that has been brought in. Now-a-days what is happening is that,
these developers are collecting money from the buyers and divert these funds for
other purposes. This kind of diversion will damage the buyers’ cause. That is why,
these days the people are waiting for a long time to fulfil their dream of buying a
house. Therefore, this provision has been brought in saying that 70 per cent of the
amount collected should be kept in a separate account and that should be used only

for constructions only. That is a very good provision which I have to mention.
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Then, the Bill requires that all residential projects with some exception be
registered. Promoters cannot book or offer those projects for sale without
registering them. That is also one of the key aspects of this Bill. But registration is
not required for projects that are less than 500 sq. metres or entail the construction
of less than eight apartments or entail renovation, repair, re-development without
re-allotment or marketing of the project. Here, I have a suggestion to the hon.
Minister. Earlier, the limit was 1,000 sq. metres. But now you have made it as 500
sq. metres or eight flats. I have a suggestion to make. Why are you going for
registration? Obviously, it is to protect the poor people. If they are constructing a
building of the size of 500 sq. metres, how can we penalise them? Being a poor-
friendly Bill, being a customer-friendly piece of legislation, I think, that provision
should have been avoided. There is no need for such stipulations. I think the Rajya
Sabha Select Committee have also given that suggestion to you. But that
suggestion has not been accepted.

There is also a provision stating that the real estate agents must also register
themselves. Now-a-days there are a lot of agents in the real estate sector and there
is no regulation for them. But now the real estate agents must register themselves
in order to regulate the sale and purchase of properties in real estate projects that
have been registered. Registered agents must not facilitate the sale of unregistered
projects nor can mislead buyers regarding services offered. This would also
provide transparency in this sector.

I would like to invite hon. Minister’s attention towards some
inconsistencies. Already AIADMK pointed out an inconsistency in this Bill. This
Bill already provides that the States can continue to apply their laws regulating
real estate. The States have the freedom to do it because land is a State subject.
The States can continue to apply their laws regulating real estate to the extent that
these laws are not inconsistent with the Act. However, several States have already
enacted or are in the process of enacting laws that have provisions that are

inconsistent with the Bill. For example, while the Central Bill mandates that 70
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per cent or less as determined by the State Government of the funds collected from
buyers of a project be used only for construction of that project, certain State
Governments have allowed for greater possibilities in this fund. The Maharashtra
Housing Regulation and Development Act 2012, for example, mandates that the
entire amount collected from buyers be kept in a separate account and be used for
the purpose for which it is collected. That is what the Maharashtra legislation is
telling.

Where the Central Bill mandates the establishment of statutory regulatory
authority, West Bengal has delegated this function to a Government Department.
While the Central Bill mandates something, the State Act mandates something else.
So, there is a scope for inconsistency. So, the Government has to examine as to
how to deal with that situation. That is my point.

Coming to the issue of penalty, according to the provisions of the Bill, the
penalty for the consumer is higher and the penalty for the developer is less. I think
the hon. Minister should note that fact. Developers have to pay only two to three
per cent in case of default but the consumers pay 16 to 18 per cent of interest for
their default. This is also against the suggestion made by the Select Committee. It
should be rectified.

The Rajya Sabha Select Committee in its Report pointed out that the
interest rate payable by the promoters as well as allottees shall be same eventually
for any default by either of them. Therefore, it is against the fundamental
recommendation of the Committee. My suggestion here is that both the allottees
and the promoters should pay the same interest rate for any default.

The Select Committee has also recommended that 50 percent made by
home buyers for real estate project shall be kept in a separate account and used for
a specific project only. It was changed. I am appreciating the Minister’s wisdom in
that area. He stated that 70 per cent of the amount should be deposited in a

separate account, as it was in the earlier UPA Bill.
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In addition to penalty provision up to three years imprisonment proposed
by the Government, the Committee has introduced an imprisonment clause for the
realtor failing to abide by the orders by the Appellate Tribunal. This
recommendation has been accepted by the Government.

About the registration of the company or association seeking to register real
estate project, redefinition of allottee should be changed in such a way that
wherein person agreed to be sold to must also be included. This is one of the
important points I would like to bring to the notice of the Minister. Here,
redefinition of allottee should be changed in such a way that wherein person
agreed to be sold must also to be included. Minimum size of the portfolio of the
project is required to come under the purview of this Act.

What exactly are we demanding? Earlier commercial real estate projects
should also be incorporated. This also has been included in the current Bill. But
there is an issue because 93 per cent belong to the housing sector. If you include
this commercial real estate projects also, then, there is also a scope for diverting
the things. In the earlier Standing Committee Report on the UPA Bill, it was not
incorporated. That is what my suggestion is.

The Bill has been delayed for sometime. Hon. Venkaiah ji has himself
pointed out that the entire House has requested for early passage of the Bill. A lot
of agitations are taking place throughout the country. Congress Vice President and
Shri Rahul Gandhi has raised the matter, and requested the Government to
expedite it, come with a very good law. At last, this law is happening. Therefore,
the speedy implementation of this law is the need of the hour.

The country is waiting for such a fruitful law. I was told that lakhs of
people are waiting for the passage of this Bill so that they can have their own
homes. Now a days, the real estate sector has a very great boom. After agriculture,
it is the second largest employer in this country. Real estate construction is the
third largest industry among the economy. It has a very great potential. Therefore,

we need to regularise it. The Government has come forward with this Bill. Shri
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Venkaiah Naidu has got the opportunity to introduce this historic Bill and pass it.
We are complimenting you for passing of such historic Bill. Shri Premachandran
has already pointed out that this type of legislation is needed for the country. We
need debates and discussion. The Minister mentioned about discussions in Rajya
Sabha. We are also discussing. Sometimes, here, we are passing the Bills. When it
goes to Rajya Sabha, they are giving amendments. Here, you are not accepting
our amendments. You are passing the Bill without our amendments. It goes to
Rajya Sabha. In Rajya Sabha, they are giving amendments. That is coming to
Lok Sabha again for approval. This is not a healthy democracy. Therefore, we are
supporting good laws; we are supporting good legislations. That is the way of
Parliamentary democracy debating.

Once again, I would like to congratulate the efforts taken by the UPA
Government and the present Government for bringing such a very good Bill in the
real estate sector.

Thank you, Madam Speaker.

HON. SPEAKER: The House stands adjourned to meet again at 2.30 p.m.
13.31 hours

The Lok Sabha then adjourned till
Thirty Minutes past Fourteen of the Clock.
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14.30 hours

The Lok Sabha reassembled after lunch
at Thirty Minutes past Fourteen of the Clock.

(Hukmdeo Narayan Yadav in the Chair)

REAL ESTATE (REGULATION AND DEVELOPMENT) BILL, 2016 —
Contd.
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TG HepTH IR o 81 59 foy Yot el A MR $0 B DI Teb ¥ &l SR Tl
g 3R 3ud forg § WReHR B 918 Gl AR 9§ W ve 7 oy 9, 98 Ui R aRis
Sy 3TavE R @ folY TR 8, i BT A of I8l §l SId e B A% ol §
@ gt o & fow g # agd IR A € AfeT 99 el R gedr o a1 @ gon
T & fog daR T B o1l AfT 39 BE @ S & AR T e ae @) e Sers
gl TwEIRE SmRf A1 fffad v ¥ IR & SrawR Wt Uar B AfhT g oar § 5
griferr o aga w1 §1 T 39 R BRI A 9gd W AWl B A b g Afp et A
URIGRT gAY &l ST ATE, Fifh SFH #AT St A U a1d Pal Bl AfhT gh q9
M Al 91 widl H el off B DI BT HBM B, AHA DI ABM © Al IH @IS Dl B
3 Sl oAl

39 BIC W A B W 39 BT H RIF e w6 39 yeR 9 efepfies a8
B FHdl gl QUM S, 3T PR & Wl &l § s <Edl g, dreMed T &1 Uh
ICH 59 o H T AT, @D BT AW H T o @ gl 9 Fed o fF I qromed g9 SHH
H g1 A TMESTel SR U 6l B U | VAT R @ S IS1 didl Ufha IR A ISHT T
gl IRIE g T § [P 3 BT D I B I I AChH Bl AN BIAUE 8 GG,
gD BT AT RR A ATed fora=r v {F e & 59 dRoi &1 oM 89 39 9ed H Sood
IR T T R R a1l @1 g A o) fean, # wEm R ag @ 9gd ugel & 9 @yl 9w
7 989 JH9E 3ol forn 21 3afey SHa! w_ute fohael o 2nfl, iR fovae W Ah &
IR 89 R Ui I8 B89 AR N & fo agd St 21 H 31U HiegH o HAl & e H U
I A AR gl A MBS W W 2l U ged! iR TSI IS BT 2| S SeE A8

TS T &, SADT el § HE @ & AT A Irdhel T8 wE @ 7l oot o=fy g w
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TRGN TORAT 9 S Hb g0 8, S99 A Wiefl HBMl &I Al @l § g1 o o 8
IpT 3rihel Wl # T RUIC A Ieeld PR @M gl Ja H 2 dRT 4 &R A & 8| TSR
A A D AU B, dgw H UP o W SAET B, QU ¥ 67 TR, OTs H 47 TR,
$TgE 7 35 BAR ©l ¥ AHM ol SUEl 7 99Q IR Wlell U9 gl o & AT A
ARG | Th TRE TRRAHE ® ol HHM Tl 2 iR O TR% 7H @lefl 08 gY &, 918
ag fooft wuffa & a8 IR Sufar &, HE T BE 39 WE B G B D fog oY g
SH AT WA SRIE] Bl of B ST AT

ORI, H A3 St A 3UE B b e Bl SMETEl s SATaT 8 b 9« BT P bl
2.3 ¥iaed SHF W g wferd srerel g1 98l 1R Sarer @i gl g9afey guel Ay Rk W uw
T HAT T H A | iR Wt g S wR A e gt aot & e e & ari
TWh Hd ol T 80 Tl AT SHIA Bl g BT W IS Iae™ g8 B Fbd &7 b
T =@RY, Wfh 6 W R &6v, # I8 A@EuH R U gqURl eI WRBR Bl Sl
el gl IR ad # A8 HEm S fogaa # ey e @t € S U T @1 6
fIeeRl &1 Ay B HHAIRAT & Fe7 7o fagn Wl Ig A GId | AW © B Wgered
JATRE MU TG, I IAHT fharaad HAT| o1 6 gan i W @8 w 9 % afeaw
A | AR T B 910 WRBR 7 B | AN IgT TR § 1 uforerd 3 fyeex @
G H ST HAT BT BEl I8 DigliSdey Al 81 81T, Tl TIUTe BT BT HH I
B, Bl 4 D! q&a DI BM Al TE| B, IAD A BSAF! Al T8 BT R D5 Bl
DIy VAT YTAET 319 &1 91¢7, Sl AR <% H I8 BT U W0 o 3R Yeb R A 3 A
g |

3 # # MU HEAl ATEdl g [ e BT e, o P AW FR UG,
s9d oy I F IR gad ¥ Fa@m & IR # W1 R faar gmm? @i 59 w9
IHSH T &, A1 g9 3R IHIA BT @Al IF W Hhae &, AT TS Wl © & B 98
38T 21 AU B A VIS Aol &1 399 f&ar & 8| gaferg #9 W gIRERT T8 B g
I P8 a1 W1 AR g9 & AGHT DI 8, Y 89 <l Tal A A &, SADI A HE D
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TEl R IR @ Tl o w9y fa, S foly gare| # WR&GR & 9918 ol g SR ITdhT
MR § b I8 BRI BT AT PR (31, A 89 9 qHI ¥ AU a1d Hg Y|
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14.43 hours
GOVERNMENT BILLS -Introduced
(i) The Regional Centre for Biotechnology Bill, 2016

HON. CHAIRPERSON: Now, Supplementary List of Business. Bills to be
introduced.

Dr. Harsh Vardhan.
THE MINISTER OF SCIENCE AND TECHNOLOGY AND MINISTER OF
EARTH SCIENCES (DR. HARSH VARDHAN): Hon. Chairperson, I beg to
move for leave to introduce a Bill to provide for the establishment of an institution
of national importance to be known as Regional Centre for Biotechnology and to
provide for matters connected therewith or incidental thereto.
- |AuEfa @ U9 I8 ©

"5 Tl SIg WENfiEt g THE AR B, AR AEd B AR R FA B v iR
A AT AT D ARSIl BT IuEY B ATl [A8ID P RIANUT BRA B

3rgAfd uer @t g "

IRAT W gatT |

DR. HARSH VARDHAN: Sir, I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 15.03.2016
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14.44hours

(ii) The Mines and Minerals (Development and Regulation)
Amendment Bill, 2016”

G WAt qn g WA (3 s RiE deR): AEen, § oA Rl g 6 | ek |
(e oiR fafeem) srfefem, 1957 @1 &R Weed o arel fAgad &1 qRRRnfid & &l

rgafer < |
A Ui e I8 ©

"fp @ iR @i (Rewa 3iR fafre) srfaf s, 1957 &1 3R deied & aral fagas
B RAMUT A B JFANT F&M H1 Sme "

TRAT W ot

Mt Wz Rig aR : A [dws &1 Rewenfia a=ar gl

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 15.03.2016
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14.46 hours
REAL ESTATE (REGULATION AND DEVELOPMENT)
BILL, 2016 — Contd.
SHRI R.P. MARUTHARAJAA (PERAMBALUR): Sir, I express my sincere
thanks to hon. Chief Minister Puratchi Thalaivi Amma for giving me this
opportunity to speak in this august House.

The Real Estate (Regulation and Development) Bill, 2015 relates to land,
which comes under the Seventh Schedule of this Constitution and is a State
subject. The Government of India seems to be introducing this Bill under the
residuary powers vested with it. The realty sector does not fall under the purview
of the legislative competence of the Union Government. It would have been a
better idea, had this been sent as a model Bill to the States, with States enacting
their own Bill to regulate the real estate sector.

It is the constitutional right and duty of the State Government to protect the
consumer in realty sector. How can we accept a Bill which eats into the powers of
the States? This is one more classic example of infringing upon the powers of the
State. The federal system of Government did not advocate this kind of
encroachment in the powers of the State. That is why, our Party All India Anna
Dravida Munnetra Kazhagam, spearheaded by the visionary leader, hon. Chief
Minister, Puratchi Thalaivi Amma, categorically oppose this Bill in toto.

This Bill would bring Government agencies like the Tamil Nadu Slum
Clearance Board, the Tamil Nadu Housing Board, the Police Housing Corporation,
Cooperative Housing Societies under the purview of the Act. The Government
agencies should be kept out of the purview of the Act since the Government is
responsible for the construction and will protect the interests of the consumers.

Section 3 provides for prior registration of real estate projects with a Real
Estate Regulatory Authority and talks about the area and number of apartments.
The power to modify the threshold limit should vest with the State Government
and should not be appropriated by the Central Government.
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The time period informed by the promoter should be co-terminus with the
validity of the planning permission issued by the competent authority.

As per section 4(2) (D), seventy per cent or such lesser per cent as notified
by the appropriate Government of the amounts realized for real estate project from
the allottees, from time to time, shall be deposited in a separate account to be
maintained in a scheduled bank and shall be used only for that purpose. However,
in the explanation, construction should be explained to include the cost and
including the amount spent on purchase of land prior to the commencement of the
project. It should also be made mandatory for the promoter to submit the accounts
for the projects to the Real Estate Regulatory Authority every quarter.

The Bill casts obligations on the competent authority to complete the
remaining development works. This is practically impossible. Revocation of
registration should be followed by appropriate criminal and fine/compensation
against the promoter. The competent authority or the Government cannot step in
at this stage to complete the project.

There should be penal provision, apart from the return of the amount and
compensation if the promoter fails to complete or unable to give the possession of
apartment or building.

This Bill will result in making homes and flats more expensive in India.
Affordability would be affected because of the various new additional costs. This
would make the projects time consuming and expensive. This would drive genuine,
small time marginal developers out of the realty business and MNCs would only
thrive.

We must strengthen, empower the home buyer, particularly, those who are
buying their first home, for whom that home is a life time dream. But this Bill may
derail the ambition of a common middle class family to have a dream house of

their own.
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The Bill is not strictly within the legislative competence of the Central
Government. Also, the Bill casts undue responsibilities and takes away the rights
of the State Government and the competent authorities.

We oppose the Real Estate (Development and Regulation) Bill 2015 in foto.
Thank you, Sir.
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PROF. SAUGATA ROY (DUM DUM): Sir, I rise to speak on the Real Estate
(Development and Regulation) Bill.

It is good that this Bill has come and there is unanimity from both the sides
of the House on this Bill. This Bill has been on the anvil for a long time since
2012. It was sent to the Standing Committee on Urban Development. The
Standing Committee gave its Report in February, 2014. This Bill has been on the
anvil ever since this new Government came to power. It is good that now this Bill
has come through the Rajya Sabha route, and the Rajya Sabha has passed it. So,
the Government’s allegation that the Opposition blocks everything in Rajya Sabha
has not been proved in this case. The Lok Sabha is to debate on the Bill, and pass
it now.

Sir, these are difficult times. That is why, unanimity is important. We have
elections in four States pending before us. These are times when sting operations
will be done. There will be efforts to turn this Lok Sabha into a theatre of the
absurd by pitting Opposition Parties against each other. This will be time when
names will be called and fingers pointed at. But if in the midst of all this we can
sanely discuss a Bill, legislation, then it will prove the efficacy of the
parliamentary system of democracy.

Now the Minister, with a lot of portfolios like Parliamentary Affairs, Urban
Development, Housing and Urban Poverty Alleviation, Mr. Venkaiah Naidu, our
good friend, knows that the realty sector in the country is faced with two types of
problems. On the one hand there is a total glut in the real estate sector. Sir, 18 per
cent of the built apartments are lying vacant. FDI in real estate has trickled down
to about six per cent. Even the built up flats of big builders of the country, DLF,
Unitech and Hiranandani, are lying vacant. They are not able to sell. The
Government must do something to push the real estate sector.

The second thing about the real estate sector is, there is a shortage of
houses to the tune of 19 million. The Government has promised house for all by

2022. So, unless we can bring in more investment, including FDI into the housing
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sector, the housing shortage will not be made up. But thirdly, the matter with
which I am most concerned is the plight of the middle class person who is seeking
a roof over his head. The biggest investment he makes in his life is in buying a flat.
Today this middle class person is subjected to the maximum amount of trials and
tribulations. Why? A promoter comes up with a project. He deposits money. The
project is not completed in one year, two year or three years and in some cases in
seven or eight years. He pays money for a project. But the promoter does not give
him what was promised. Even in case of total area, he calculates only the carpet
area. It means that the ordinary consumer is taken for a ride in most cases.

It is true that there is the Consumer Protection Act under which people can
go to the Consumer Court. But that Act is not a strong enough Act which will
provide relief to the affected consumers who are putting their life savings into this
sector. That is why I welcome this Bill, which will bring transparency in the real
estate sector. This transparency brought in the real estate sector will give a spurt in
the housing activities.

- [T 379 37T G BT |

... (cgaym™)

W, W W H Sl A BR G| § PO TRIG 9 T8l 9l I8 g, AT S § ... (aE)
AEAR QUG @ Ifh 39 G WR U9 BT B
... (cgaym)

W, | IR S 21 B 98 9N D o U A T8 aleldl A1 a1 IR W OSITbR

qreir 1. . . (@raem) The Bill has been well-thought out and it has several parts.

First is the question of registering any new project. But there the Housing Minister
has a point that he has limited the case of application to 500 sq. metre. I want it to
be reduced further because there are many places where only six flats are built.
Why limit it to eight? ¥4 1 HIg &l S FhdT|

The good thing is the total transparency. You have to put online all the

applications, number of flats, the background or history of the promoter —
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everything will have to be put there. A Real Estate Development Regulatory
Authority is to be created. In which a person experienced in housing business will

become the chairman and it will have another member.

- [T ;379 3T U I1d FHIE BT
... (cgaym)

o, W I GRS & e 9 1 g qErSTard ard groi|

Sir, the other thing is that there is a provision for a real estate appellate
tribunal where anybody who is aggrieved with the decision of the Real Estate
Regulatory Authority can go in appeal. That will have a judicial member of the
status of a High Court judge.

Third is the advisory council at the national level which is very welcome
because we need to form a housing policy for the whole country. Last, this Bill
envisages certain punishments for people who will violate orders of the
Regulatory Authority.

I would suggest some minor changes in it. The Bill is a well-thought out
one. It is good for the country. It will bring transparency in the housing sector. It
will give spurt to housing activities and it will protect the helpless and hapless
consumer. [ would like the Minister as soon as the Bill is passed to make it
apparent at the earliest so that the Real Estate Development Regulatory Authority
is formed; so that the appellate tribunal at different levels are formed at the earliest
and also the advisory committee is formed at the earliest.

Mr. Venkaiah Naidu has taken up many projects of urban development
though I am a little sad that he cut out the name of Jawaharlal Nehru from the

Urban Renewal Mission and has included Atal ji’s name.
AT [Tafcr: 39 AT FHTE DI |
... (cgaym™)

PROF. SAUGATA ROY: I have already said that I have no objection to it.
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15.00 hours

SHRI KALIKESH N. SINGH DEO (BOLANGIR): Hon. Chairperson, Sir, I rise
to speak on the Real Estate Regulation Authority Bill, a Bill which is much
required in today’s real estate business environment, both for consumers as well as
for promoters. The real estate sector is the second largest employer in the country.
It contributes to about nine per cent of the GDP. Ten lakh consumers buy houses
every year from almost 76,000 companies. The size of the real estate sector is
scheduled to grow up to 676 billion dollars by the year 2025 and the Prime
Minister’s vision of ‘House to All’ needs to be incorporated.

There was an absolute screaming need for regulation to be brought in.
Under the previous avatar, many laws and many authorities regulated different
aspects of the real estate business environment. I must congratulate the hon.
Minister, Shri Venkaiah Naidu, for bringing this Bill in. I think, it is a wonderful
start and a wonderful step towards ensuring and streamlining the regulatory
environment for the real estate sector. The excesses caused by the imbalance of
power during negotiations between consumers and sellers, as the hon. Minister
pointed out, were indeed extreme. In many cases, projects were delayed, changed,
charges were increased, rates were increased unilaterally and the buyers had no
recourse. As the hon. Minister pointed out, the courts take a long time to
adjudicate. Therefore, there was a need to set up an individual authority with an
appellate tribunal to address the concerns of the buyers and the promoters. In that,
I am happy, and I must congratulate this Government for doing so.

Sir, since time is limited, I am going to go straight to the real issues which,
I believe, have been left out in this Bill. Many issues have been covered. Let me
come to the first issue which Prof. Saugata Roy was addressing. The minimum
size of plot covered is 500 square metres or eight apartments. I understand that
going below that would mean that a lot of individual house-owners would come
into the ambit and create a burden on the authority itself, but, Sir, as the hon.

Minister would be well aware, all of NCR of Delhi and all of Delhi city has



15.03.2016 140

apartments built on 500 square metres. You have very big builders who do 20, 30,
40 or 50 projects — I do not want to name any builder — worth hundreds and
thousands of crores of rupees at one time, yet you are leaving them out of the
ambit of the Real Estate Regulatory Authority Bill. Sir, if I was skeptical or if I
was cynical, I would say that this Government has a nexus with those builders and
that is why, they are leaving them out of the ambit of this Bill. I would urge the
hon. Minister — I understand the concern of individual house-owners coming into
the ambit of the Bill — that at least those people who are registered builders - and
there are many whose net worth is over a thousand or two thousand crores of
rupees — their projects should be brought under the ambit of this Bill so that at
least they can be regulated. Otherwise, you will find that all of Delhi’s
construction, Delhi’s apartment buildings would be left out.

15.03 hours (Shri Konakalla Narayana Rao in the Chair)

Sir, my second point on this issue is, and the Minister clarified that, the
projects under development would be included. That is a bit strange. Please
imagine a project which is sold 40 to 50 per cent already under the super area
concept. Now, you are asking them to re-work the entire concept and sell it on
carpet area basis. The issue of carpet area basis needs to be addressed and it is
absolutely correct, but those projects which are already under construction and
already underway, I think, to include them would create a lot of confusion. My
suggestion to the hon. Minister would be to fix a date from whereon projects
seeking application or projects seeking approval would be brought under the ambit
of the authority. Let us be clear that the authority will take almost a year to be set
up and to be implemented. The State Governments have also to enact it. So, it is
not as simple as that. I think, the hon. Minister should clarify in his reply whether
the date which he seeks is a date in the future or there is a cut off date which he
has in his mind.

Now, I will come to my third and slightly technical aspect. I think that the

intent of the hon. Minister and the Government is correct when they said that 70
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per cent of the money given should be kept under an escrow account. It was 50 per
cent earlier and it was amended to 70 per cent in the Rajya Sabha. The intent is
absolutely correct because we find that the promoters take the money and buy
other land and are not able to complete the project. This will ensure that the sector
has only committed builders and that the rights of consumers are protected. But
there are two issues in it. Sometimes, the price of land may be more than 30 per
cent. So, money will be needed irrespective of the money kept into the escrow
account because you have kept a certain amount for construction. Sometimes, the
promoter can over-value the land itself and take out more money than he actually
needs for the land. So, these are contentious issues.

My suggestion is that you look at it a little more carefully. You allow the
promoter to put a certain percentage for construction separately and a certain
percentage for land separately, so that the buyer and the Authority are aware as to
how much money is going to go for what. As Legislators, we have to ensure that
sufficient money is there for him to complete the project before he can start taking
profits out.

I have two more points and I will take two more minutes to speak. In
Section 2 (n) (ii1), you have stated that : “the common basements, terraces, parks,
play areas, open parking areas and common storage spaces;” will all be part of
common areas, which have to be included in the cost of the apartments. But you
have left out covered parking and basement parking. Does that mean that he is
allowed to charge us extra for covered parking and basement parking? If that is the
case, then the whole concept of one-price for one flat remains depleted. You have
removed hundreds of extra charges, which come on as hidden costs to the
apartment, but these two issues still remain and they can blackmail you. Can you
imagine selling you a flat and then telling that you cannot get parking? They can
charge you astronomical figures. So, some regulatory input should be there on that

also.
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The final point, which I have, is this. In Section 2 (n) (i) common areas
mean : “the entire land for the real estate project or where the project is developed
in phases and registration under this Act is sought for a phase the entire land for
that phase;”. The problem comes when the project is developed in phases. This is a
case, which has happened in Gurgaon. A well-known builder and the building is
called ‘The Crest’. The Supreme Court has given a notification against it. The
builder sought an FAR for 100 acres. Let us say that he got 1,75,000 sq. f.
allocable space. He built on 50 acres. He was supposed to give the remaining 50
acres as common area to the owners. He did not do that. He went and got further
increase in FAR and he has built further on the remaining 50 acres. This kind of a
thing is happening. When the projects are done in phases what is going to happen
is that people are going to take the common areas away from the genuine
apartment owners and they are going to try and get a profit from it. I do not know
how you will manage to subvent that, but a case is registered in the Supreme Court
and the Patiala High Court has given a verdict against it. So, you may kindly take
this into account.

At the end, I would like to say from my side and from my Party's side that
we support this Bill but we seek further improvement on the Bill. I hope that this

process, which is an ongoing process, will carry on. Thank you, Sir.



15.03.2016 143

DR. SHRIKANT EKNATH SHINDE (KALY AN): Thank you, Chairman, Sir, for
giving me an opportunity to talk on this important Bill.

Let me begin by thanking the Government on behalf of the entire nation for
introducing the Real Estate Bill. It was much needed considering the fact that
though the real estate sector is one of the most important sectors of our economy
and though it provides direct and indirect employment to crores of people, yet it
also remains one of the most unorganized sectors.

The real estate sector is the second-largest employer in the country. It is
next to agriculture and it accounts for nine per cent of the GDP. The construction
sector supports 250 ancillary industries. Therefore, it was really the need of the
hour.

Nearly, 10 lakh buyers buy new houses every year across the nation.
However, they were completely at the mercy of builders and developers. This Bill
gives them hope as well as encourages the new buyers and even the foreign
investors who wish to invest in the Indian realty sector but chose to stay away or
were skeptical in the absence of any regulatory framework. It brings more
credibility to the sector through more transparency as well as accountability.
Making mandatory disclosures and registration may reduce black money
transactions, thus empowering buyers with the information they need.

The most important step in this Bill is that the developer will have to put 70
per cent of the money received from the customers for a new project in a separate
‘escrow’ account so that the funds are not diverted to start a new project. This is a
huge step to ensure that construction is completed within the stipulated time.

Earlier, in case a customer had any legal dispute, then he was stuck between
the promoter, the developer and the seller. But that is not the case anymore, as

proper customer protection framework will be implemented.
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There are many provisions in the Bill which give comfort to the buyers
against delay and fraud. It also takes care of the developer’s interest. However, I
would like to point out a few things that should have been a part of this Bill.

The Bill States that registration with the regulatory authority is required
only for those projects where land is more than 500 square metres, or if the
number of units is more than eight. I fail to understand the rationale behind this
ceiling. One thing which is also not clear is whether such projects will be out of
the ambit of this Act, or whether the home buyers in such projects will also be
protected by this Act. I think there is ambiguity in this respect.

This clarity is important because it concerns the redevelopment projects as
well. The Bill states that registration is not necessary for redevelopment projects.
So, is this law applicable to such projects or not? It is because there have been a
number of cases where redevelopment projects got delayed and the original
occupants were left stranded with temporary tenements. There have been
complaints against builders stopping payment of rents to these occupants after a
while and they have nowhere to go. Therefore, the interest of these occupants must
also be protected. So, I request the hon. Minister to throw some light on this aspect,
in his reply.

Although the Bill focuses on developer’s accountability, it should have also
brought the civic and other related bodies that are responsible for giving
permissions under its ambit. It will put onus of clearances or even rejections of
plans on civil bodies, and the same can become faster. This would, or rather
should lead to a provision of single-window and time-bound clearances as that can
reduce overall approval time, helping home buyers with more supply and choices.
This will also curtail the large scale corruption involved in the approval
procedures. All of this will effectively impact property prices and that too in home
buyers’ favour.

The sector is on the verge of a structural shift from the current smoky

environment to a more transparent environment and this needs to be strengthened
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further by plugging the loopholes. The intention of boosting home buyers
confidence and improving business environment for developers seems genuine
this time, and a few more steps in the right direction will keep it that way.

The regulator must regulate all the four constituents, namely, the customer,
the developer, the Government agencies and the lenders, if the Government really
wants the aam aadmi to get the benefit of this regulation.

In the Bill, the obligation on the promoter to correct any structural defect
without any charge is proposed to be only for two years. This is not a sufficient
time frame and it should be extended to at least five years.

The Bill has put the onus of the conveyance deed entirely on the promoter
or the developer of the project and the buyers have no say in the matter. There is
no provision for the deemed conveyance if the promoter fails to execute the
conveyance deed within the stipulated time. Ideally, there should be a provision
for the deemed conveyance to protect the interest of home buyers with respect to
the title. The Maharashtra Housing Act has this provision.

Thus the Bill brings in only a ‘regulation’ and not ‘strangulation’. This Bill
is not against anyone. The Real Estate Bill will revive investors’ confidence and
ensure timely completion of projects and create more opportunities. In this way it
will help in achieving the target of ‘Housing for All’.

I hope some of these concerns will be addressed satisfactorily. I once again
thank you for the opportunity given to me to share my views on this Bill. I support

the Bill.
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SHRI M. MURLI MOHAN (RAJAHMUNDRY): Mr. Chairman, Sir, I thank you
for giving me a chance to participate in the debate.

The real estate sector plays an important role in our Indian economy in
terms of GDP. It is also the second largest employer in our country after
agriculture. The Bill aims to regulate the real estate sector by bringing in
transparency, accountability, credibility and by protecting the consumers’ interest.
The purpose of the Bill is to regulate the residential and commercial real estate
sector and to establish State-wise Real Estate Regulation Authorities and Real
Estate Tribunals to review the decisions of the RERAs in order to boost the overall
consumer confidence in the sector.

While I fully support the need to protect the interests of the consumers, I
express my reservation and just concerns with regard to some of the provisions
contained in the Bill, which may adversely impact the progress of the real estate
sector in its onward march.

The frequent complaint against the developers is the delay in execution of
the projects. The delay in approvals is the single biggest factor behind the delay in
execution. However, the proposed Regulator has no powers to ensure that
regulatory and statutory approvals are given on time. There is no mention of any
accountability of public authorities or institutions which provide approvals,
especially in terms of timelines. There should be provisions for deemed approval
clause as contained in the Hyderabad Municipal Corporation Act, 1955 as it is
often observed that the public authorities tend to misuse their power despite
written commitments and they do not provide the essential services for years. It
affects the customer adversely as he pays higher cost because of project delays due
to delay in approvals.

The provision of keeping 70 per cent of the amount deposited in a separate
account for the prescribed real estate project is an impractical provision. Typically,
land cost is a big chunk of the project cost which the developer incurs long before

the project comes up for sale. Historically, the cost of raising capital for real estate
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developments has been enormously high. By denying the developer access to sale
proceeds, this provision would not only adversely impact the speedy execution of
projects, but would also squeeze the supply side of housing dwelling units, thus
adversely affecting the customer.

The real estate activity is governed and controlled by so many State laws at
present and the complaints of builders is that they are subjected to obtain a number
of clearances for development of projects. They are required to approach various
departments resulting in huge expenditure and causing abnormal delay on the part
of the bureaucracy. The Act should not become one more layer of bureaucracy
regulating the field and hence this Act should have an overriding effect on all
other State laws except the laws regulating granting of permits and sanctions.

The authorities under the State laws having power to grant permits and
sanctions for construction should also be brought within the control of the
provisions of this Act so that any abnormal delays or violations committed by the
permitting authorities shall be subject to appropriate action under this Act.

The proposed giving of retrospective effect to the present Act will not serve
the purpose and on the other hand, will result in failure of entire machinery. In
respect of the existing projects as on today, the permits were already granted, the
agreements were already entered, and the construction is already in progress.
Hence subjecting the pending projects to the provisions of this Act is not working
either technically or statutorily. Hence, the present law shall be made applicable to
only those projects to which permits and sanctions are to be accorded subsequent
to enforcement of this Act.

The requirement of deposit of 70 per cent of sale proceeds into the escrow
Bank account of the project will not yield good results and on the other hand the
appropriate authority may create hurdles from time to time in disbursal of funds in
exercise of various powers vested with him and which ultimately delays the
project. Further, out of the total price to be collected for apartment, 60 per cent to

70 per cent of the same only represents the cost of undivided share of land and the
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balance is only towards construction cost. Hence, making the builder to deposit 70
per cent of the total amount will not allow the builder to recover the cost of land
by a single stretch having invested huge amount for acquiring the land. Hence,
such requirement of deposit can be brought down to fifty per cent.

I have had the first hand information about the difficulties faced by the
developers in ensuring the completion of the project work in the scheduled time.
Keeping this in view, I would appeal to the Government to give proper
representation to the developers by nominating them in the National Real Estate
Development Corporation and its State bodies in all the Appellate Authority
Boards to represent the case effectively from the developers’ side also both at the
State and the Central level.

Similarly, my another submission to the Government would be that all
ongoing and pending projects till date be exempted from the purview of this Act.
In the interest of the real estate sector this Act should be implemented with effect
from 1-4-2016.

With regard to the provisions to set up an independent institutional
framework of the Real Estate Regulatory Authority and a Appellate Tribunal in
this Bill, the Government should ensure that there is uniform access in the country
in terms of Real Estate Regulatory Authorities, Appellate Tribunals and other
functionaries. Honest and efficient persons and persons having impeccable
character should be appointed for smooth functioning of the regulatory tribunals.

With these words, I support the Bill. Thank you.
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DR. BOORA NARSAIAH GOUD (BHONGIR): Mr. Chairman, Sir, today I am
going to speak on the Ghar Ghar ki Kahani. When 1 saw this Bill, I immediately
remembered the movie called Khosla Ka Ghosla. People who have seen that
movie would remember that a middleclass person who buys a plot had to face
police, face land mafia, real estate agents to his sapna of having a ghar. Today |
would like to congratulate hon. Minister Venkaiah Naiduji for bringing this Bill. I

know that he is a magician of the words. But I would to congratulate him with a

few lines in Hindi. T% & 37eHl &1 T i1 8, TR &Y URIR &I U8 2idT g1 I8 fad =)
® T Pl BPIhd H g5l H ASS Al &, UT8h Bl Uad o1 Bl I fe@rr 2l

Sir, the issues here are: (1) land, (2) competent authority, (3) developer, (4)
customer, (5) finance, (6) market condition, and (7) litigations. This Bill
effectively addresses most of the issues pertaining to the customer, addresses some
of the issues pertaining to the developer, but does not address the issues pertaining
to the most litigant in this entire complex gamut and that is the competent
authority who most of the times is the reason for delay and escalation in the cost.

I would like suggest that as soon as this Bill was introduced in the RAjya
Sabha I took the matter with our Chief Minister KCRji and told our hon. Minister
the utility of this Bill. Within one day, our Chief Minister had called all the real
estate developers and a meeting was held. And we have solved the main problem
giving mandatory permission within 30 days and large permission shall be online
only. That decision is being implemented now before we adopted it.

The second problem is with occupation certificates. After the entire thing is
over most of the authorities delay the occupation certificate because of various
causes. You know them, I do not have to deliberate. And our Government has
taken a decision that within first 15 days of the application by the developer, it is
mandatory to give the occupation certificate or else the competent authority will
be fined Rs.500 per day on the officer till he gives the permission. So, I would
request the Minister to include such classes so that both the developer as also the

buyer are equally responsible.
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The second issue I would like to raise is Chapter 2, Clause v, grant of
registration with regulatory authority with is granted 15 days. Rest of colleagues
Murali Mohanji has talked about the apprehension of adding another authority for
the list of the authorities which are there as stumbling blocks.

My request to the hon. Minister is that the registration with the regulatory
authority should be an on-line process without a human interface. We have
already got revenue authorities, municipal authorities, DTP authorities etc. The
moment we are having a human interface, we are adding one more authority.

Secondly, for a building permission to be completed there is water supply,
electricity supply, firefighting certificate and other certificates. I can tell you it is
very painful. Many times, people have to go to so many officers, not to pay them
to apply the rules, but to manage them. My request is that all these agencies
whether it is water, electricity or firefighting or urban body, should be a part of it
because the developer is going to charge huge amount from people for these things.
So, the developer is the customer to the competent authority. The competent
authorities should also be liable if they delay the project.

The next point is, there is a clause that the developer as a safety measure
has to keep 70 per cent of the project cost with the local competent authority.
What will happen if the land cost is 70 per cent of the entire project? I know there
is a clause that there is discretion for the Government to have its own rules. My
suggestion is that it should be subject to the local condition.

My next point is, we are now allowing the Real Estate Regulatory
Authority and Appellate Tribunal. Who is going to bear the cost? That clarity is
not there. I would like to know from the hon. Minister whether the Central
Government is going to share some of the cost which is involved in applying these
rules.

Lastly, there is rule of projects over 500 square metres. Sometimes, a
clever and skilful developer may try to circumvent the real estate regulatory

authorities. Kindly take care of it.
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With these words, & § M #R §& 3ma1l I wholeheartedly support the
Bill.
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DR. A. SAMPATH (ATTINGAL): Hon. Chairperson Sir, first of all, I may be
permitted to support the Bill because this nation was longing for such a Bill for a
long time. What happens in almost all the States is that people are queuing for a
shelter whether it is an apartment, a flat, a two-bedroom house or whatever it may
be. This is a nation where the largest numbers of families do not have a proper
shelter at all, I mean a home. There are realtors- they call themselves developers
and we call them real estate people. It has been in the media that most of the
unaccounted money in the nation is having the roots in the real estate sector. 1
mean the illicit money — I am not terming it ‘black money’ because I am also
black and I do not want to turn it into a racial discrimination between ‘white’ and
‘black’. So, most of the illicit money is having its roots in the real estate sector.
Last week also, while the Upper House was discussing this Bill, this point was
there.

With your permission, I may invite the attention of the hon. Minister that

we need certain clarification in some of the clauses.

Clause 2 (¢) of the Bill which has been circulated to us defines “allottee”. It
says:

[1XX3

allottee’” in relation to a real estate project, means the person to
whom a plot, apartment or buildings, as the case may be, has been
allotted, sold ... ”

Here, this definition of “allottee” may be improved. That is my humble
submission and request to the Minister. I was a practising lawyer. I have also
executed certain deeds for my clients. In any conveyance deed, both the vendor
who agrees to sell and the purchaser who agrees to purchase have a legal role to
play even though the sale has not been executed. Even though only the agreement
to sell has been executed, they have a role to play. In the Bill there is no mention

of a party called a ‘person who agrees to purchase’ or a party called ‘a person who
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agrees to sell’. I definitely bona fide believe that there should be some more
clarification and the definition should be altered to include that also.

Many of our learned friends have expressed that the Bill excludes a land
area of 500 square metres and there is exclusion on the basis of the number of
apartments it has. Large developers use, if not misuse certain local bodies’ laws,
certain municipal and certain corporation laws. In a small area, in a small land,
they construct this type of small buildings. But the number of people who are the
allottees and number of people who are occupying these apartments would be very
high. Why should there be a discrepancy or a difference between 500 square
metres and above 500 square metres? After all, it is an apartment; after all it is a
homestead; after all it is a commercial building; and after all it is a land where they
have done some development activity and people are going to occupy that.

I want to make another point. We all know that even though we say that
Bharat or India is one, all are my brothers and sisters, what we experience here in
India is that there is discrimination on the basis of caste, creed, religion, food
habits, colour of the skin and place of birth. There has been that type of
discrimination. Even in this House we have discussed the discrimination that has
been shown to the people from the North-East in the very capital of this nation.
This is my humble submission. There should not be any discrimination on the
basis of any of these. That is what the Constitution says. We are all below the
Constitution. We all bow our heads before the Constitution. So, if any of the
realtors or any of the real estate developers are making any difference or showing
any discrimination on the basis of caste, creed, religion, food habits, skin colour,
race, etc., it is an unconstitutional act. That should be punished because it is an
illegal act.

While starting, I said that I am supporting this Bill. We have been seeing
that delays up to seven years or even ten years have been happening. The delay
does not happen because of any of the acts or misdeeds on the part of the

consumer; it is all on the part of the developers. I would like to invite your
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attention to the fact that when we were going to discuss this Bill, there were
reports in the media that the industry welcomed the Bill with caution the grant of
infrastructure status, etc. In this, the industry is very cautious but at the same time
we have a responsibility in this House towards the people. ... (Interruptions)

We are for the people. We are elected by the people. I speak for the people.
You are also Chairing this august House for the people. The Minister is also
piloting this Bill for the people. So, the rights of the people should be preserved. 1
think, the Minister should add some more teeth to this Bill.

Thank you very much.
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SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): I thank the Chair
and my Leader Shri Jaganmohan Reddy for giving me this opportunity. In fact, the
hon. Minister deserves great appreciation and everybody has been appreciating
him. I also wholeheartedly appreciate him for bringing out a wonderful legislation.

It really protects the consumers, brings in the standardisation,
professionalism and so many good things. It also reduces the frauds and the
delays. The regulatory Authority will be statutory now. And, so many other good
things have happened. But it is silent on certain issues. For example, I think it is
silent if the promoter takes advance without registration and that needs to be
addressed. Sometimes people take advances without even registering either for a
plot or for an apartment.

All of us have been repeatedly telling that the discrepancy of the total area,
number of apartments should be avoided in the sense that the present one only
harms the small buyers. Therefore, the conditions of 12 apartments and above 500
sq.m. should be deleted. It requires balancing of the promoters as well as the
interest of the buyers. We have a target of house for all by 2022. If you put more
restrictions on the promoters, there is a scope that the construction growth may
come down. So, that also needs to be properly addressed.

We suggest that more concessions may be given to affordable housing, like
the tax holiday, less interest, etc. so that the middle class and the poor will also get
benefited.

Sir, I have a very genuine doubt. Will the National Real Estate
Development Council (NREDCO), presently working under the Urban and
Housing Ministry, continue to function despite the formation of the regulatory
authority because there is an overlap of the functions of both? Both literally attend
to the same that is protection of the consumers from the ethical point of view.

Therefore, the hon. Minister may see this aspect as well.
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Already lots of flats have been delayed by more than eight years,
particularly more than 3 lakh in the NCR itself. Is this aspect, which has been
badly delayed, also being considered by this Act also needs to be addressed.

Sir, whether housing should also be given an infrastructure status, is a long-
pending issue. Although, in the introductory remarks the hon. Minister has been
telling what all has been given for infrastructure literally has been extended to
housing also. But, I do not think so. As far as lending is concerned, definitely
infrastructure gets a better deal when compared to housing. In most of the banks
the exposure is extremely limited. Banks are not going beyond 5 per cent of the
total lending money. If that being the case, there is a huge rush for that little 5 per
cent of exposure and as a result the promoters have to pay very high interest rates
to the bankers. Perhaps it is high time as many other countries have declared
housing as infrastructure. This also needs to be addressed.

Sir, according to me the Bill is also silent on the repeated defaulters. If
there is repeated default by the promoters how we are going to handle it. There
are particular grades in the sense that there are very big promoters and very small
promoters. So, this aspect also needs to be addressed.

Definitely, we need to define the carpet area. Initially the builders used to
manipulate this carpet area. I am sure while framing the rules and regulations,
after promulgating this, the aspect of carpet area also needs to be addressed.

One important point is, those who are working either in the Regulatory
Authority or in the Appellate, either as the Heads or as Members, according to us
they should not be allowed to reemploy in the private sector. If this aspect is not
considered, there is a lot of scope to misuse it. Whatever projects have been built
by the builders in the last five years should also be reflected in the website of the
regulatory authority so that the buyer will have an opportunity to know the status
of the builder.

As regards 50 per cent amount, I am of the strong opinion that this limit

should be raised. More than restricting the deposit of the money, what is required
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is the monitoring of the withdrawals. It is equally important because even if there
is a small loophole, we are extremely capable of misusing it. Therefore, more than

the deposits, monitoring of withdrawals is required.

Lastly, the black money is the fountain head but it is really silent on that.

This also needs to be addressed.
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SHRI E.T. MOHAMMAD BASHEER (PONNANI): Thank you, Sir. This is a
very good piece of legislation and a much needed one. This Bill aimed to create a
Real Estate Regulatory Authority at the State level. This Bill ensures registration
and accountability of property promoters, buyers and agents. The Bill provides to
maintain separate bank account and the entire amount must only be used for the
construction of that project. This Bill provides to make all transactions transparent.
Establishment of appellate tribunal is also there in this Bill. All these things are
excellent as far as this Bill is concerned.

Here, I would like to highlight one problem. Various States have already
made legislations in this regard. The State Government of Kerala may be the latest
one. In Kerela, the Kerala Real Estate (Regulation and Development) Act, 2015
was passed in December, 2015 by replacing an Ordinance. The Real Estate
Authority was constituted in 2015 in Kerala. The functioning of this State
Regulatory Authority was done by the hon. Chief Minister of Kerala on 25"
February, 2016. On the one hand State legislations are there and now the Central
legislations are going to be made. I would like to know as to how the Government
is going to address the contradiction, if any, in between the State legislation and
the Central legislation.

The Bill provides that the States can continue to apply their laws in
regulating real estate to the extent that these laws are not inconsistent with the Act.
However, several States have enacted or are in the process of enacting laws that
have provisions that are inconsistent with the Bill. How can the Government
address this complicated issue? We would have to find out a workable formula in
this regard.

Sir, there is one more problem. As per the Bill, 70 per cent of the amount,
collected from the buyers, should be used only for the construction of the project.

In some cases the project cost may be less than 70 per cent and in some cases the
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land cost may increase more than 30 per cent. In this situation, how can the
Government find out a workable formula?

Sir, the escalation cost, arising out delays in various Stages such as
clearance of land titles, approval from revenue authorities and plan approval from
local bodies, etc., is another problem. There are certain other problems like that
which may also kindly be addressed.

As far as the regulatory body i1s concerned, I suggest that a representative of
the local body may also be included in that. Need for bringing small projects
under this Bill is an important thing. The same may kindly be examined.

The Standing Committee’s recommendations are vital. According to the
recommendation, the current Bill seeks to regulate only the residential real estate.
The Bill should regulate commercial and industrial real estate as well.  The
exclusion of projects smaller than 1000 square metre or 12 apartments from the
purview of the RERA could lead to exclusion of a large number of small housing
projects. This limit should be lowered to 100 square metres and three apartments.

Now, I come to the issue of the registration of real estate agents. All the
real estate agents should be required to register with this Authority and not just
facilitating the sale of projects are covered by this Bill. Single window system
should be introduced for clearance of various projects.

With regard to the definition of carpet area, the recommendations of the
Standing Committee are so vital. All these points may kindly he addressed.

Anyhow, this is a much awaited legislation, and it is very good. I, once
again, support this Bill.

Thank you.
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SHRI N.K. PREMACHANDRAN (KOLLAM): Hon.Chairperson, Sir, I rise to
support the Real Estate (Regulation and Development) Bill, 2016.

I also take this opportunity to congratulate the hon. Minister for having
admitted the fact that closer scrutiny of the Bill by the Standing Committee and
the Select Committee would give fruitful results. One more fact, which has also
been admitted by the hon. Minister, is that the demand of the Opposition in
referring this Bill to the Standing Committee or the Select Committee is not the
politics of obstruction but it is the politics of creativism. That is well proved in
this Bill.

Sir, this Bill was introduced in the year 2013. It was referred to the
Standing Committee and subsequently it was referred to the Select Committee,
and detailed scrutiny of this Bill had been done. As a result of it, he could bring a
very good and perfect legislation before the House. This is the actual legislative
process which is to be followed in almost all the cases. Unfortunately, it was not
done in other cases especially in the case of the Aadhaar Bill.

I am not going into the contents of the Aadhaar Billl, now. Last Friday, it
was passed in a very hasty manner; and it is having very serious repercussions and
ramifications in the society at large. You may kindly note that the Aadhaar Bill
was not referred to the Standing Committee. It was not scrutinised by the Select
Committee. Even the definition of ‘what is a subsidy, what is a benefit, what is a
concession’ -- nothing has been elaborated in the Bill. Out of the 59 clauses in the
Aadhaar Bill, the discretionary authority has been given to this Government on 23
clauses so that they can define, interpret and do whatever they like.

But in the case of the Real Estate (Regulation and Development) Bill, I
definitively approve that such lacunae are not there, which were there in the
Aadhaar Bill. It is a very perfect Bill. It is a customer-friendly legislation. Further
transparency and accountability are being brought in.

As far as the fraudulent developers and promoters are concerned, they can

be well controlled in this Bill. Why? It is because of the wisdom of Rajya Sabha,
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wisdom of Lok Sabha, wisdom of Standing Committee and wisdom of Select
Committee as a whole. So, we have to respect the wisdom of both the House and
also the Members of Parliament.

Sir, when I support this Bill, I would like to make two-three suggestions.
First is the green plan. As regards construction activities, we have to support and
grow the real estate sector, I do admit. But when the construction takes place,
there is rampant and continued destruction of land, trees and plants. My
submission is that a considerable area should be earmarked for green plantation
because the oxygen level is decreasing and the Greenhouses gases are increasing.
So, a big catastrophic atmosphere is coming up. We have to take care of it.

My second point is about the emergency services. As per the present
building and construction rules in the construction of the real estate properties, a
very little is being given in the name of emergency provision. So, I would
submit that a considerable space may be allotted for emergency services.

My last point is about the preservation and protection of cultivable lands.
It should be taken care of by the hon. Minister.

With these few suggestions, once again, [ appeal to the Government that the
legislative process should be followed in true spirits, and I do appreciate and
support this Bill.

Thank you very much.
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SHRI PREM DAS RAI (SIKKIM): Hon. Chairperson, I rise to support this Bill
and join my colleagues in thanking the Government, especially Shri Venkaiah
Naiduyji, for bring in the Real Estate (Regulation and Development) Bill, 2016.

I just have three points to make. The first point is that this Bill, as
everybody has noted, is something which is needed for the orderly growth of the
real estate sector. It is also a Bill, which seeks to ensure that home buyers and the
people, who are looking for homes, get a much needed symmetry in terms of their
negotiations with the developers and those who make the housing estates.

Sir, I would just like to make a point here that in my home State of Sikkim,
the real estate industry is at an incipient stage; it is just starting out. Therefore, I
would like to thank the Government that in the very nature of this Bill, it seeks to
see that there is Cooperative Federalism in its intent so that the Real Estate
Regulatory Authority, in each State, can be made through the decisions of the
State Government.

Sir, my State is a Himalayan State with many advantages as well as
challenges different from the rest of India. With the historical context and special
conditions of our State in view, the Constitution grants Sikkim a very special
status through Article 371F, the sanctity of which must be protected for the
welfare of the people of Sikkim. It is my hope that the autonomy of the State in
this matter related to land and real State will be maintained to allow for the
inclusion of special circumstances in each State, specially those in the Himalayan
region.

16.00 hours

The last point that I would like to make is that even though the Bill says
that it is for regulation as well as for development, development, I see, is under-
played and especially, in relation to these standards that may be set for the way in
which housing is built and the correct kind of standards are met. I do hope that

these will be rectified in future.
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With these words, I thank the Government for bringing this Bill and my
Party supports the same.
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ADV. JOICE GEORGE (IDUKKI): Thank you Chairman Sir for letting me to
speak on the Real Estate (Regulation and Development) Bill.

First of all, I wish to congratulate the hon. Minister for bringing this piece
of legislation to curb the unfair trade practices in the real estate scenario. This is
much needed and this is the need of the hour too.

The objective of this Bill to is to regulate and develop the real estate in our
country. I also join with the views expressed by my colleagues. I want only to
make certain suggestions. This Bill is providing so many measures to regulate
construction as well as selling of the real estate properties in our nation. A
regulatory authority is meant to be established also. In that regulatory regime, the
buildings having built up area upto 1000 square metres has been excluded from
the purview of the regulatory authority. This should be brought down to 100
square metres. No harm is there, if we bring down the entire area to 100 square
metres because the very purpose and purport of this enactment is to protect the
buyers from their unfair trade practices. If we can bring down this exclusion area
to 100 square metres, we can bring more people because the less privileged and
the small buyers can be brought under the ambit of this Bill and thereby we can
protect their interests too. The registration of real estate agencies is also very
important.

Yet another issue is the carpet area. Of course, there is a clarity between the
built up area and the carpet area but the carpet area is defined as the net usable
area. The very word, ‘net usable area’ is not defined and much clarity is to be
brought in, in this particular concept ‘net usable area’.

Another issue, which I want to bring to the notice of the hon. Minister, is
regarding the period of rectification of the structural defects. Two years period is

fixed in the Bill. It should be increased to five years.
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With these suggestions, I once again congratulate the Minister on bringing
this piece of legislation, and I support the Bill. Thank you, Sir.
HON. CHAIRPERSON: Shri M. K. Raghavan — you take only two minutes.
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SHRI M.K. RAGHAVAN (KOZHIKODE): Sir, I would like to support this
legislation and I congratulate the hon. Minister, Venkaiah Naidu Ji who presented
this Bill in this august House.

At least, some of the real estate promoters in India have been accused of
cheating the allottees, especially those from the economically weaker sections and
mid-income groups. In this context, this Bill is very important. I wish to place on
record the following issues about the Bill for the consideration of the Government
while promulgating it as law.

Apart from the Regulatory Authority, Advisory Council and Appellate
Tribunal, there should be a district level forum which will help small and mid-
level allottees.

Second, the constitution of the Appellate Tribunal under Chapter VII
should compulsorily have one Technical Member. Therefore, clause 45(2) should
be amended and paragraph-45 (3) below paragraph-45 should be added to have
one Technical Member also in the tribunal.

Third is about quality. The promoters should ensure that no sub-standard
materials are used as against high quality materials. The promoters should be
liable to pay compensation as outlined above in paragraph-6.

Regarding non-completion and compensation under Chapter-I11, paragraph-
18, the promoters should face stringent punishment if they are unable to give
possession of the apartment/flat/building within the contractual period. The
promoter should be blacklisted. The compensation should be at least 10 per cent
over and above the housing loans of banks and financial institutions.

The fifth point is regarding proper garbage disposal and waste management
within the project. People living in the housing complex should not be allowed to
dump their waste and garbage on the road or nearby drain, canal or sewage. There
should be a proper garbage disposal and waste management option within the
housing complex.

HON. CHAIRPERSON: Please conclude.
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SHRI M.K. RAGHAVAN : I will conclude now.

Floor or roof heights are decreasing day by day, and it eventually reaches to
nine feet or even lower now-a-days in most of the housing constructions. Such
kind of a low height is not healthy in terms of air circulation and other issues.
There should be a minimum height of at least 12-13 feet.

My humble submission before this august House is that the proposed law
must strike a balance so that it does not kill the investment in this sector but, at the
same time, ensures that the growth of the sector should not be at the cost of the
consumer.

With these words, I conclude. Thank you.
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SHRIMATI POONAMBEN MAADAM (JAMNAGAR): Thank you, Chairman,
Sir, for giving me this opportunity to speak on this very important Bill.

Sir, this Bill is important because it is aimed at regulating a sector, which
has a maximum growth potential, which is the second largest employment giver in
the country and which contributes about 9 per cent to our GDP.

First of all, I would like to congratulate our hon. Minister for bringing in
this Bill, which, as other Members also said, was long over due and finally putting
a regulatory mechanism in place to monitor and develop the real estate sector.

Sir, as the other hon. Members said, I would repeat the same - 8 AT &1

JuAT BT § 5 gRaR & A @ ') <A1 But, somewhere the way this sector was

going, this dream became a far fetched dream for a lot of people of our country.
This sector although has a lot of potential and has been growing very fast,
somewhere, of late, in the last few years, it ended up becoming very volatile and
this volatility stopped many genuine buyers from investing in a home of their own.
On the one hand there was volatility somewhere in this sector and on the other
hand there was mistrust between both the developers and the buyers. There was a

fear in the buyers {6 ®& 96 [ Sfad & 4ol o 98 A0 ¥ HATR ¥a A g, if

they invest it in a house, whether it will go waste; whether they will not get timely
deliverance of their own house; or whether the quality would not match up with
what has been promised.

The hon. Minister said it rightly that this Bill will actually implement
through the regulatory authority what has been promised in the agreement to sale
entered between the buyer and the developer. Whatever they promise, whatever
they commit, they will owe it to each other to meet up those promises.

HON. CHAIRPERSON: Please conclude now.
SHRIMATI POONAMBEN MAADAM: Sir, [ have just spoken for a minute only.
I will conclude in about two minutes. Sir, I am the only lady, I think, who has

spoken on this Bill. So, I request that I should get some special privilege.
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I think this volatility — a lot of hon. Members have voiced this concern —
was due to absent of any legal mechanism in place. The consumer would go to
consumer forums and civil courts. But that was again a never ending process.
Then, of course, the developer had an option of going to higher courts or higher
bodies in the form of an appeal.

HON. CHAIRPERSON: No doubt, you are speaking very will, but there is a limit
of time. Please conclude.

SHRIMATI POONAMBEN MAADAM: This Bill, as the Members referred to,
went to the Parliamentary Committee, went to the Select Committee and was
discussed in detail in Rajya Sabha. A lot of deliberations and consultations have
been done before bringing in the Bill here. So, this Bill will ensure that the trust,
the goodwill, which was missing in this sector, will be brought in again through
this Bill.

Somewhere a strong mechanism will be put in place.

HON. CHAIRPERSON: Now, I call the last speaker.
SHRIMATI POONAMBEN MAADAM: Sir, I will just give one or two
suggestions and conclude.

I would request the hon. Minister to give some relief to the existing projects.
I would also request him to reduce the approval time for developers required in
different phases of project. I think, maximum developers should be included in the
ambit of this Bill.

Sir, I support the Bill. I think, this Bill will go a long way. 37 39 & Sitad

¥ Sl YR BT & IABT U Red WRGR Bl © IR (MW s3I Ig Aadal g fb

ARTRIeM & AT | SHCY & A { I®! WRDHR STH! Gl & & § B,

including the financial investment in this sector. I think, this Bill will go a long
way in doing so. So, I congratulate our hon. Prime Minister and our Urban
Development Minister for bringing in a very detailed, a very well thought of and a
very pro-consumer Bill.

Thank you so much.
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HON. CHAIRPERSON: The last speaker is Shri Rahul Shewale. You may speak
for only one minute.

SHRI RAHUL SHEWALE (MUMBAI SOUTH CENTRAL): Sir, I thank you for
allowing me to speak on the Real Estate (Regulation and Development) Bill, 2016
which was passed by Rajya Sabha in the last week. I would like to suggest some
points which I hope would be considered by the Government before passing this
Bill.

I come from Mumbai and the real estate has been functioning in Mumbai
widely and a large population is affected by this trade. My main suggestion is that
real estate may be considered as an industry by the Government and it may be
given the status of an industry. The logic behind my request to declare real estate
as an industry is that the real estate contributes 6.3 per cent of Indian GDP and is
also responsible for maximum revenue generation of premiums and funds. Also,
as of today, the real estate industry attracts income tax, stamp duty etc.

HON. CHAIRPERSON: Now, please conclude. Your time is over. You wanted to
put only one question.
SHRI RAHUL SHEWALE: Let me give only last suggestion.

The Real Estate Regulatory Authority has, however, not been put at par
with other authorities, such as TRAI and other such authorities. While RERA will
only regulate developers, it should also be an authority which can grant approvals
for projects and monitor compliance. At present, a developer needs the approval of
the municipal corporation of the city and other government authorities in various
States. In Mumbai, it is required from BARC, RCF and NPC. In many cases, even
an approval of the Environment Authority is required. This causes a great deal of
uncertainty and takes a very long time and adds, therefore, to the cost of the
project, thereby making it very difficult for housing to be affordable.

HON. CHAIRPERSON: Now, hon. Minister may speak.
SHRI RAHUL SHEWALE: In Mumbai, there are several buildings having a

height of around 200 metres. Civil Aviation has granted permission in the past to
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these buildings, but now the same Civil Aviation has put a ban on constructing
high-rise buildings above 85 metres. One cannot understand that when the existing
buildings having a height of around 200 metres are not creating any obstruction to
the civil aviation, why this ban is being imposed now on new construction.

HON. CHAIRPERSON: Hon. Minister, Sir.
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THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Mr. Chairman,
Sir, 21 hon. Members have spoken on this important Bill. I am thankful to all of
them. Except one hon. Member, everybody has supported the Bill. That one hon.
Member also, I hope, after seeing the general consensus in the House, will join us
in passing this historic Bill.

He had a point. The AIADMK hon. Member, Shri Marutharajaa made out a
point that Parliament has no jurisdiction to pass this Bill. Initially, I had touched
on that point, but I will just explain in one line. The Bill is meant only for contract
and transfer of title. The land and other related issues are left to the local bodies.
Once he gets permission for all this, this is about a contract between two - the
builder and the consumer. The second thing is transfer. Then only, this will come

into operation.

DI HATST DI W 3 XBR A1 81 S= wel [ Wog Bl AfDR & 3R e
T SR Helgd & U Ul S sHGT THRAT I I 1 P ¢ el b Tg

qfeamie &1 gRAtsa= T 21 So, the Law Department as well as the Attorney General

have opined that the Parliament has jurisdiction because it is a concurrent subject.
So, keeping that in mind only we brought this Bill. The earlier Government
brought the Bill in 2013. As I told earlier, it was referred to the Standing
Committee. This Government came and it brought a revised Bill. Thereafter, it
was referred to the Select Committee and in the Select Committee also there was a
broad consensus that this Bill is the need of the hour. Hence, this Bill has been
brought in.

Shri K.C. Venugopal, Shri Prahlad Singh Patel, Shri R.P. Marutharajaa,
Prof. Saugata Roy, Shri Kalikesh N. Singh Deo, Dr. Shrikant Eknath Shinde, Shri
M. Murli Mohan, Dr. Boora Narsaiah Goud, Dr. A. Sampath, Shri Varaprasad Rao
Velagapalli, Shri Jai Prakash Narayan Yadav, Shri Prem Singh Chandumajra, Shri
E.T. Mohammad Basheer, Shri Kaushalendra Kumar, Shri N.K. Premachandran,
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Shri Prem Das Rai, Shri Rajesh Ranjan - my friend, Shri Pappu Yadav; Adv. Joice
George, Shri M.K. Raghavan, Shri Rahul Shewale and Shrimati Poonamben
Maadam. ... (Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): Is he only your friend and
nobody else? ... (Interruptions)
SHRI M.K. RAGHAVAN (KOZHIKODE): We are also your friends.
(Interruptions)
SHRI M. VENKAIAH NAIDU : Okay, Raghavan ji, thank you. I have a little
special liking for Shri Pappu Yadav because I think that after his wife I am the
next man to like him.

All these people have expressed their views and they were all ...
(Interruptions)

Yes, Shri P.P. Chaudhary could not express his views in the House. So, he
has expressed it in my ears. So, I am also thankful to him.
SHRI MALLIKARJUN KHARGE: He is a permanent lawyer.
SHRI M. VENKAIAH NAIDU : Shri Chaudhary is a good lawyer. He is a lawyer
with knowledge.

Chairman, Sir, I have also received a note in the form of a letter from Dr.
Kirit Somaiya, Shri Anil Shirole, Shri Sanjay Dhotre, Shri Adhalrao Patil
Shivajirao, Shri Arvind Sawant, Shri Gopal Shetty and other friends from
Maharashtra expressing some concerns that have to be taken care while dealing
with this Bill. I am thankful to all of them.

WH P AT SiiaT H W Bl § AR IH WH Bl ADHR B DI JLTHAT S 7
T P 2 ok 39 e § 89 3T 9 % | WUAl Bl AIBR BRAT 3R AUl Bl MHR &l
I ATHR BT A0 A & ol § Teb T R @l gl 39 Y 3ueht S wedi et e

g, 99 foly § Had! g=garg W o1 grean gl It is because it is everybody’s dream.

When I was moving out of my village on a formal basis, earlier I was
moving out of my village to study, go to school, go to college and then University

I used to move out of my village. But when I was moving out to Nellore along
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with my family I really was worried as to what type of house I will have in Nellore
because we villagers are used to live in little bigger area. The house may be small,
but area is big and it used to be good. So, I had a fear as to what type of house |
can have in Nellore. Later, we took a loan also from the House Building Society in
those days. So, I can understand and recall that anxiety in my mind.

Today also, millions across the country have the same anxiety because new
aspirations have come in and the new generation has come in. So, everybody is
concerned about having their own house be it an apartment, be it a villa or an
independent bungalow or even a farmhouse in whatever manner whoever can
afford it. But the question is about the genuineness, the promptness and the
timeliness of the house delivery. This is the major concern of the people. Keeping
that in mind, as I said earlier, the earlier Government has brought a Bill in 2013.
But in 2011 itself the debate was started, and from 2011 to 2016, for five full years
the country was debating this issue. The media was also debating this issue.
Political parties were also debating this issue. At the end, the Government led by
Shri Narendra Modi, has brought this Bill. Fortunately, the Rajya Sabha has
approved it and then the Lok Sabha is going to approve this today. It will be a
historic moment in the history of the country because we are fulfilling the
aspirations of the people by giving them the needed protection and also by giving
credibility to the realty sector. That is why I call this as a very, very important Bill.

Mr. Chairman, Sir, certain people have expressed certain concerns, for
example, what will happen to the State legislation. The Central legislation
overrides the State legislation. Let me clarify it in one line. That is the
constitutional position. ... (Interruptions)

3T BB fpTe QRVY, WD HRUT MY a1 IR I 91T @ &1 Sometimes, the

mike misleads us and we do not know how much noise we are making. Please take
care of that. It happened with me also. I was talking to my neighbour wearing the

microphone. I did not know that I was speaking in a louder voice. Afterwards only,
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I came to know of it. I always advise the Members that when they are talking, they
should remove their microphones. If they are hearing, they can use it.

Shri Venugopal said that the Bill is a baby of the Congress Party. Yes, it is
their baby which was left out; now, I am taking care of it. Secondly, he also
mentioned about 70 per cent of the money being deposited in a separate account.
SHRI MALLIKARJUN KHARGE: Leaving is different, and adoption is different.
SHRI M. VENKAIAH NAIDU: He also raised the issue about confining it to 500
square metres and eight apartments. ... (Interruptions)

SHRI MALLIKARJUN KHARGE: Do not behave like a step-mother!

SHRI M. VENKAIAH NAIDU: There is no question at all. We have our own
mother. Why should we be a step-mother? We consider India as our mother. &9 a1
T IRT AT B 9T B B §, AT $O AN BT 39 IR H A MRy T H 9D IR A
T By, I W TE Bl

Sir, a point made was why we should confine it to 500 square metres and
eight apartments and why we should not reduce it down. This point has been
answered by some of the Members. You cannot regulate each and every house as
it will become a little difficult. By experience we will learn further and then we
can think about it. Moreover, I have left it to the discretion of the States,
depending on the local situation. As some people rightly said, the land cost in
certain areas is very high; in certain areas, comparatively, it is less; in the rural
areas, it is less, and in the urban areas, particularly in some areas, it is very high.
So, I have given that option to the States to make legislation. I may politely
remind the hon. Members, initially, when the Bill came in 2011, it was 4,000
square metres and the number of apartments was not notified. From 4,000 square
metres, we have brought it down to 500 square metres. It is a major improvement
over the earlier proposal, which must be kept in mind.

Secondly, I have already clarified the point with regard to Central law and
State law. As per clause 2 (a), the rate of interest payable by consumer and

payable by builder varies. He said that in respect of some people, it is two per cent;



15.03.2016 181

in some other cases, it is 16 per cent to 18 per cent. It is not correct. As per clause
2 (a), the rate of interest payable by either party will be the same. If the consumer
pays a particular rate of interest, then the builder also pays the same rate of interest.
So, there is no discrimination whatsoever. I am the last man to put more burden on
the consumer and less burden on the builder. We will never do it also. Let me be
clear about that.

With regard to the definition of ‘allottee’ in clause 2 (d), it is very
exhaustive. He also said that the Congress Party is a Party that wants a speedy
clearance of the Bill. I am happy that they realised it. I should really acknowledge
it. They have not only said it here; they have said it outside also. The State
Congress President of Delhi, Shri Ajay Maken, former Minister, has written to me
because this Bill has a little history. I should take the House into confidence about
this Bill. The Real Estate Bill was introduced in Rajya Sabha on 14™ August 2013,
and the Bill was referred to the Standing Committee on 23" September 2013. The
Report of the Standing Committee was tabled in Rajya Sabha on 13" February,
2014. It was tabled in Lok Sabha on 17" February, 2014; 39 recommendations
were made by the Standing Committee of which 23 were accepted; official
amendments based on Standing Committee’s Report and stakeholders’
consultation were approved by the Union Cabinet, that is, our Government, on 7"
April, 2015. Then the 2013 Bill along with the official amendments was referred
to the Select Committee of the Rajya Sabha on 9" May. The Select Committee
submitted its Report on 30" July. As far as this Government is concerned, we have
brought this to the notice of the House for consideration and passing on 15™
February with three official amendments also. Subsequently, I have given notice
on 4™ of this month, then 7th, then 8th, then 9™ and at the end of the day, I could get
it listed in Rajya Sabha on 10™. I am happy to inform that it was approved. So,
there is no question of any delay on our side. Moreover, we have tried to hasten

the process after wider consultation.



15.03.2016 182

As I have said, the Real Estate Regulatory Authority is only for regulation
and not for strangulation. We are not against the builders. We want builders also
to be partners to build strong and stable India. I am willing to discuss with the
builders, if they have any problem. I have no hesitation in meeting them in day
time also. I can hold discussion with the builders. Some people feel shy. Some
people have some reservations about businessmen meeting in day time. We have
no problem. We are in the business of public service. We can meet them during
day time also and during evening time also. There is no problem on that count.
Why I am saying this is that builders also are integral part of the nation’s
development. We have to hear their views. Some Members of Parliament who
have some knowledge about the industry also spoke. I do not want to find fault
with them. The rule says that if you have any interest, you should declare it before
you speak in the House. But I do not want to invoke that rule. I want as many
people as possible to speak so that the others’ points of view also come before the
House so that we can take a corrective view. Whatever difficulties they are going
to face, those difficulties also will be addressed by me.

A concern was expressed by the hon. Member from Maharashtra vis-a-vis
their legislation and also on other issues. I am assuring them that we will consider
them during the making of the rules. That will be taken care of. I am very clear on
this.

With regard to the impact of this on property prices, some people are saying
that with this Bill, property prices will go up. I do not agree. I would say that we
would get more investment; we would get early clearances and the property prices
would come down.

My senior friend Prof. Saugata Roy has said that so many constructed
houses are lying vacant and all. Prof. Saugata da, I come from that part of the
country — South India. Any day, I see the newspapers, the front page is not of
news but of colourful advertisement, beautiful advertisement about launching a

new housing project. Shri Kharge ji knows it better. In Bengaluru, the front page
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advertisement means, how much costly it is. The advertisement is colourful, costly
and beautiful. But I want to make the ‘beautiful’ to be ‘dutiful’. They have to do
their duty. The very purpose of this Bill is that I am not going to interfere at all.
The Parliament is not interested in interfering in their activity. What they are
committing, what they are promising, they must fulfil it. That is the only purpose
of this Bill. What you are promising through an advertisement, what you are
promising through announcement of your project, please fulfil that. That is the
purpose of this Real Estate Bill and nothing more than that. That being the case, I
do not think anybody should have any apprehension at all.

With regard to the imprisonment clause, I had explained it in the morning.
Shri Khargeji said that I should leave something for the reply. I have covered most
of the points so that there is clarity and I get wider support. The imprisonment
clause is there in various regulatory authorities including the Reserve Bank Act,
Electricity Act and so on. In this, I am giving the minimum punishment because I
have a vested interest. The vested interest is of Housing for All by 2022. I know it
is not possible for the Central Government or the State Governments alone. Here, I
have done my duty. Now, the States have to do their duties. In this connection, I
would like to compliment the Chief Minister of Telangana. I want to put it on
record also.

The moment I mentioned this, this discussion started and the issue came
there in Telangana, he made it very clear that the permission has to be given
within 30 days. And he said, after 15 days, the officers who are responsible for this
will be taken care of. ... (Interruptions) He did not use the word punishment. He
has used a local word. And the Andhra Pradesh Government has also followed it
up. Some of the other States also are thinking. I am going to write to all the Chief
Ministers in this regard. We cannot enforce one-sided things. On the one side you
are saying conclude timely, implement what you have promised; and on the other
side you are holding up things for six months, nine months, one year, and two yeas

also in some cases. That is the responsibility of the respective State Governments
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here. Through this House I seek the cooperation of all States. Please take interest
and see to it, I mentioned the Kerala example in the morning, that all the approvals
are given within 30 days.

At the end of the day, land is still a State subject and urban local body is the
body to give permission for area of construction, FSI and other easing of
regulations, stamp duty, etc. Everything is with them. What is with the Centre?
Environment, defence connected issues, BIS, model building laws, Culture
Ministry connected issues, etc. We are going to take all that. We have already
taken care. I told you, six Ministers sat together seven times and we are taking
care and they would be announced in a week or two and they will be implemented.
From States’ side I seek cooperation because this law will be really meaningful if
the States come forward and then make those regulations and put the responsibility
on the officers concerned. There a lot of delay takes place. I am not trying to shift
the responsibility from the Central Government to the State Governments. You
cannot expect a Minister sitting in Delhi to take care of Coimbatore Municipality
or my own municipality. And the 73™ and 74™ Amendments also prohibit you
from interfering in local bodies. At the same time, I have told you that I have
found out a method of incentives and disincentives through which we are trying to
encourage the States.

If States take interest, you can do wonders. I have seen certain examples
like slum clearance in Tamil Nadu. Earlier also I mentioned the initiatives taken
by the present Chief Minister Madam Jayalalithaaji. ... (Interruptions) 1 have no
problem. I have respect for her and I have liking also for her. I am frank on that.
Whoever does something good, whichever party, deserves mention. I am going to
fight AIADMK in the coming elections. I am going campaign also shortly in
Tamil Nadu because it is my neighbouring State. At the same time, the work done
in a particular sector, subsequently followed up even by Dr. Karunanidhi also,
needs to be mentioned. This slum clearance is a model as far as Tamil Nadu is

concerned because they have taken steps. Similarly I am requesting all the States to
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please take a proactive role and see that these clearances are given at the earliest
so that there is no heartburn or there is no grouse for the developers also. This is a
very important thing and that is why I am saying this.

Raghavanji said that States should be given powers to appoint more
authorities. There should not be dual authorities. At the same time, certain powers
are delegated to the States. What Raghavanji said is provided in clause 20 in the
second proviso. Then coming to Joyce George, he said that the threshold should be
reduced. I have already responded to that. Then there is the point of structural
defects. The time limit earlier was two years. Now the responsibility of
rectification of structural defects lies with the builder, promoter, developer for a
period of five years. So, that has been taken care of. It was said that the carpet area
does not define net usable area. Article 2 (k) provides for an exhaustive definition
for carpet area. Clause 4(2) provides that the promoter shall disclose the following
at the time of making an application for registration of the project with the
regulatory authority, the number, type and the carpet area of the apartments for
sale in the project along with the area of the exclusive balcony or verandah areas
and exclusively open terrace areas abutted with the apartment if any.

For existing projects, a window of three months from the date of
notification has been given under Clause 3 for making an application to the
authority and to disclose the same. A future disclosure of the carpet area would
not affect the past sales. This was another worry expressed by many Members as
to what will happen to part sales. I cannot give it retrospective effect; I can only
make it prospective. While making it prospective, I am aware of the fact that there
are thousands of projects going on. So, I have to take care of those consumers also.
Keeping that in mind, we have asked for this provision. Future disclosure of
carpet area would not affect the past sales under the existing or on-going projects.
The limited requirement is to disclose the size in terms of carpet area of the

apartment. This has to be understood.
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Coming to the other issue raised by Shri Marutharajaa, I have answered in
the beginning itself because he raised a fundamental issue as to why a Government
body should be within the purview of the Act. There should be uniformity in
governance. You cannot exclude Government bodies so that if the Government
does something wrong, nobody can ask. King can do no wrong, that was past.
Now everybody is liable to be questioned. Whether it is king or queen, questions
will be raised and they have to be answered. There should be uniformity in
governance irrespective of public sector or private sector in support of the houses.
So, Government bodies should also be brought within the purview of the Act.

The Government bodies are collecting money and they are not constructing
houses in time. There are houses constructed which are not occupied. In Delhi,
22,000 houses were completed. For the last two years, I have been making all the
efforts to see people occupy them, but they have not occupied. In Hyderabad,
under Rajiv Awas Yojana, houses are constructed but people are not willing to go
because there are no pucca roads, no water and no other facilities. So, all these
things have to be kept in mind while planning. Simply because you are in the
Government, you cannot be out of this regulation. That is why we have also
included them. That is my humble response to Shri Marutharajaa’s point.

Shri Prahlad Patel said that there are a lot of vacant houses across the cities.
This Bill will reinforce the trust and promote sales. Prahladji, I can assure you
that the day this Act is notified, there will be a boom in the real estate sector and
people will purchase houses with more confidence. Private people will come and
invest more. Foreign investors are also looking for safe investment. They have
money, we have the opportunities and here is the regulation so that the people may
feel confident. Otherwise, if you don’t give confidence, people will not come and
invest. I can assure you that this point is taken care of. He also said it about the
States and I have taken care of that also.

With regard to the Government formulating a National Urban Rental

Housing Policy, the Government is in the process of developing this policy and a
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model tenancy law which will encourage house owners to let out vacant houses on
rent. There is a problem and the entire House and the political spectrum should
ponder over this. People are not willing to invest in real estate sector even if they
have surplus money because they are worried. The moment you lease it, you have
to forget and it will be leased, sub-leased and then further leased. The owner is
worried and other people are enjoying. They are more in numbers. The owners
are less in numbers and the tenants are more in numbers. We in democracy go by
numbers. That is a weakness in our system. Keeping that in mind, I am trying to
come out with a policy on model tenancy law. This is very difficult and very
challenging.

This real estate thing also is very challenging. I cannot explain in words
how many pulls and how many ‘recommendations’ are there. I don’t call it as
‘pressures’. In democracy, everything is a pleasure, not pressure. But people
were trying to bring a lot of these things and there was certainty. Why are people
rejoicing in a law? The moment it is there, it will be done. But people are
sceptical. Even today, some of the consumers had an agitation and a group has
been formed for passage of Real Estate Bill. It is because they are sceptical that
vested interests will thwart the Bill. So, the Government has shown its
commitment, its calibre and Shri Narendra Modi is the last man to get pressurized.
So, I am happy that our friends from the other side, from all sides are supporting
us. [ hope similar support will come to us as far as the model tenancy law is
concerned. It is difficult but it is not impossible. We will also work on that in the
coming days.

Coming to Prof. Saugata Roy, I have briefly touched the points he has
made. The Bill cuts across all sections; the middle income group consumers have
been facing problems and harassment. This Bill has been hailed by the consumers
as landmark legislation. The concerns of the middle income group are well taken

care of in this Bill.
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With regard to the points raised by Shri Kalikesh Narayan Singh Deo about
the threshold I have already responded saying the States can do it. I have brought
it down from 4,000 to 500. All the projects that have not received completion
certificate, when clause 3 is notified will come within the Bill and have to register
within three months. That is very clear. Open parking is part of the common areas
because we know people sell flat separately and car parking separately. So,
‘garage’ is defined in clause 2 (i) as a closed parking. So, that is also covered. On
land cost and construction cost, there is clarity. The land cost will be based on
some documents and can be established. Overall management will be possible
within this 70 per cent. There are practical problems. Some people give
advance but do not insist on voucher. What can you and I do?

Phase-wise registration, clause 3 explains, is also provided. Phase-wise
project is a major issue raised by some people. They have tried to deceive us by
taking up Phase-1, Phase-II, Phase-III and so on. A project could be declared and
executed in phases but for every phase these provisions will apply; 70 per cent
amount is the criteria applicable for each phase separately.

Dr. Shrikant Eknath Shinde said re-development projects which involve
marketing new allotment are not covered. In clause 2 (¢), there is clarity about that.
Liability for defects has been now extended to five years. The Bill provides for
five years’ liability. Under clause 14 (2), there is five years’ liability for structural
defects, not for other defects.

Shri Murli Mohan from TDP said that there is no provision for deemed
approval. I have said that this is within the purview of the local bodies. The local
bodies are given proper guidance from the Centre. That will impact the cost of the
capital. We come into picture after all those approvals are given; then only you
have to register with the regulator. Therefore, there is no question of borrowing
cost going up.

It has been said that the Bill should provide for overriding powers. The Bill

will apply uniformly across the country. On 70 per cent separate account, he said
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there were some difficulties but it is not impossible. In everything there is some
difficulty but we have to address those problems. Our ultimate aim is to serve the
consumers who are our masters. The need is to ensure timely completion of
projects. It is not required to take permission for withdrawal. You are withdrawing
and showing the expenditure; that is all. You need not take anybody’s permission.
There is no question of harassment on that count.

Coming to Dr. Sampath, the friend from Kerala, the definition of ‘allottee’
is very exhaustive. | have already explained it. The Law Minister has also vetted it.
Discrimination is another issue. It was made out earlier also. Some people have
given amendments also. Discrimination is taken care by the Constitution. Article
15 of the Constitution is very clear that you cannot discriminate on the basis of
caste, creed, sex, religion or region. Still, there are some practices in certain areas
with regard to letting the house on rent to vegetarians, non-vegetarians and all but
they are mutually agreed upon. They are not a part of this. Secondly, the day will
come when people have to cross even beyond that and make it open to all. The
Constitution is already taking care of it. That is why I have not made any separate
mention about this.

Article 15 of the Constitution protects against discrimination. The other
points which he has mentioned have already been addressed.

Dr. Boora Narsaiah Goud supported the Bill but said that permission by the
local authority should be time-bound. He himself has said about the initiative
taken by the hon. Chief Minister of Telangana. I commended the Chief Minister
as also all the States. Andhra Pradesh followed it up also. Other States are also
doing it. So, the States have to make a detailed order on time-line. That is an
important thing. From my side I have finalised the Model Building Bye Laws
which will be helping in time-bound clearance. This has to be followed by the
States.

Shri Varaprasad Rao from Tirupati, my village falls in his constituency,

said that promoters cannot sell without registration of the project to the authority.
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Yes, he cannot sell without registration. The very purpose of insisting on
registration is to make accountability as a fact. Obviously, advance cannot be
taken without selling to the prospective buyer. I appeal to all the home buyers
across the country not to give any advance because if you give advance and do not
insist on receipt you cannot enforce it tomorrow. So, keep that in mind. I have
already explained about the carpet area. Re-employment in private sector is not
allowed. It is for them to employ or not. After retirement as Members of the
Authority there are provisions in the Act with regard to reemployment. Normally,
it is not encouraged because there are suitable people available. NREDCO is not a
part of the Government. It is an organisation working for the welfare of the
developers. It is not a statutory body also. Hence, the question of statutory body,
as proposed in the Bill, overriding NREDCO does not arise. I would like to make
it very clear. We will take their suggestions because it is an organised body.

Another friend, Shri Jai Prakash Narayan supported the Bill. He made
general observations. Prem Singh Chandumajra Ji also extended support to the
Bill. Shri Kaushalendra Kumar Ji also supported the Bill. He has suggested to
include all cases below 500 sq.m.. That has been answered by me earlier.

Shri Mohammad Basheer from Kerala talked about the Kerala State law.
Kerala passed this Bill in 2015.  Central Bill will override the State Bill. That is
the constitutional position. He also said hat smaller projects also have to be
covered. I have already brought it down from 4000 sq.m. to 500 sq.m. He also
said that the Bill should cover commercial establishments... (Interruptions)

If a Member says something and I do not cover, it does not look nice. I
have a problem also. I have conveyed it to Shri Venugopal aifée 7 & &1 o= 04
A fe|

# wiferamic} st fifer g1 5w W H AR 991 | 757 |91 H S 9e RerR @
® g 3@ faars 81 & 21 As a Parliamentary Affairs Minister I am supposed to be

there. At the same time, since I have piloted the Bill I cannot leave the House and
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that is why I am trying to expedite but at the same time trying to address important
points raised by one and all.

So, he said that commercial establishments should also be covered. I would
like to say that this will cover both residential and commercial also.

Shri Premachandran talked about protection of cultivable land. The Bill is
paying 17 per cent contract entered into between buyer and the promoter. It is left
to the individual whether it is a cultivable land or not. The Government cannot
step into that.

Shri P.D. Rai mentioned about standards. Standards are provided in 3(2)
for promotional measures. Central Advisory Council is being proposed for
advising and improvement also. That also is in the offing.

Practically, to the extent possible, I have tried to cover all the suggestions
given by the hon. Members. I cannot say that everything has been covered but
certain things which are not covered here will be taken care during making of the
rules.

I have an open mind. I am there to take care of the consumers and also to
give the needed protection to the developers also because they are also partners in
development.

Before we finalise the rules, if the Members of Parliament have any
suggestions, they are also welcome to send their suggestions to us. We will give a
serious thinking to that also and take note of all that.

With this, I appeal to the House to pass this Bill unanimously.
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HON. CHAIRPERSON : The question is:

“That the Bill to establish the Real Estate Regulatory Authority for
regulation and promotion of the real estate sector and to ensure sale
of plot, apartment or building, as the case may be, or sale of real
estate project, in an efficient and transparent manner and to protect
the interest of consumers in the real estate sector and to establish an
adjudicating mechanism for speedy dispute redressal and also to
establish the Appellate Tribunal to hear appeals from the decisions,
directions or orders of the Real Estate Regulatory Authority and the
adjudicating officer and for matters connected therewith or
incidental thereto, as passed by Rajya Sabha, be taken into
consideration.”

The motion was adopted.

HON. CHAIRPERSON: Now the House will take up clause by clause
consideration of the Bill.
Clause 2 Definitions

Shri Rajeev Satav, are you moving your amendment?
SHRI RAJEEV SATAV (HINGOLI): Sir, it is regarding a spelling mistake and
the Minister can correct it. There are two spelling mistakes.
SHRI M. VENKAIAH NAIDU: They will be taken care of. I appeal to all the
Members not to move their amendments because there is a broad consensus.
SHRI RAJEEV SATAV: Then, | am not moving my amendments.
HON. CHAIRPERSON: Shri B. Vinod Kumar, are you moving your Amendment
Nos. 30 and 31?
SHRI B. VINOD KUMAR (KARIMNAGAR): Sir, I have given notice for some
amendments so that the clauses have more clarity. There are some grammatical as

well as spelling errors. I leave it to the hon. Minister. I am not moving.
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SHRI M. VENKAIAH NAIDU: Sir, I assure all the Members that all the printing
errors will be rectified.
HON. CHAIRPERSON: The question is:
“That clause 2 stand part of the Bill.”
The motion was adopted.
Clause 2 was added to the Bill.
Clause 3 Prior registration of real estate project
with Real Estate Regulatory Authority
HON. CHAIRPERSON: Shri Rajeev Satav, do you want to move amendment
No.9?
SHRI RAJEEV SATAV: Sir, I beg to move:
Page 7, omit lines 18 to 20. (9)
I am moving my amendment. It is regarding 500 square metres. This issue
was raised in the Rajya Sabha also.
HON. CHAIRPERSON: I shall now put Amendment No.9 to Clause 3 moved by
Shri Rajeev Satav to the vote of the House.
The amendment was put and negatived.

HON. CHAIRPERSON: Prof. Saugata Roy, are you moving your amendment?

PROF. SAUGATA ROY (DUM DUM): Sir, I have two amendments which the
hon. Minister has already dealt with. I wanted to include more smaller flats in the
ambit of the Bill. I do not press for the amendment but I would only quote Tagore
in one matter. He said:

“Etotuku basa bohudin mone chilo asa dharonir ek kone, rohibo
apon mone, dhon noi, maan noi, etotuku basa, korechinu asa.”

He says that my desire is that I will find a corner and I will have a house.
So I am happy that the home buyer is being looked after. That is why, I am not

pressing my amendment.
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HON. CHAIRPERSON: The question is:
“That clause 3 stand part of the Bill.”

The motion was adopted.

Clause 3 was added to the Bill.

17.00 hours

Clause 4 Application for registration
of real estate projects

HON. CHAIRPERSON : Prof. Saugata Roy, are you moving your Amendment No.
27 to clause 4?
PROF. SAUGATA ROY: Sir, through this amendment I wanted more percentage
of money deposited to be kept in an Escrow account and the hon. Minister has
responded to that matter. So, I am not moving my amendment.
HON. CHAIRPERSON: The question is:

“That clause 4 stand part of the Bill.”

The motion was adopted.

Clause 4 was added to the Bill.

Clause 5 Grant of registration
HON. CHAIRPERSON: Shri Rajeev Satav, are you moving your Amendment Nos.
10 and 11 to Clause 5?
SHRI RAJEEV SATAV: Sir, I am not moving.
HON. CHAIRPERSON: Prof. Saugata Roy, are you moving your Amendment No.
28 to Clause 5?
PROF. SAUGATA ROY: Sir, my amendment was regarding 20 days instead of 30
days for registry. The hon. Minister has replied to it satisfactorily. I am not

moving my amendment.
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HON. CHAIRPERSON: The question is:
“That clause 5 stand part of the Bill.”

The motion was adopted.

Clause 5 was added to the Bill.

Clause 6 Extension of registration

HON. CHAIRPERSON: Shri Rajeev Satav, are you moving your Amendment No.
12 to Clause 6?
SHRI RAJEEV SATAV: Sir, I am not moving.
HON. CHAIRPERSON: Prof. Saugata Roy, are you moving your Amendment No.
29 to Clause 6?
PROF. SAUGATA ROY : Sir, I had given this amendment for extension of time.
It should be nine months. But the hon. Minister has replied to that satisfactorily. I
am not moving my amendment.
HON. CHAIRPERSON: The question is:

“That Clause 6 stand part of the Bill.”

The motion was adopted.

Clause 6 was added to the Bill.



15.03.2016 196

Clause 7 Revocation of registration
HON. CHAIRPERSON: Shri Rajeev Satav, are you moving your Amendment No.
13 to Clause 7?
SHRI RAJEEV SATAYV : Sir, I beg to move:
“Page 10, after line §,--

add”(d) the promoter discriminates among potential allottees on the basis of
religion, caste, creed, ethnicity, gender, marital status, nationality, region of

29 9

origin, sexual orientation or food preferences, etc.”.
(13)
HON. CHAIRPERSON: I shall now put Amendment No. 13 to Clause 7 moved
by Shri Rajeev Satav to the vote of the House.
The amendment was put and negatived.
HON. CHAIRPERSON: The question is:
“That clause 7 stand part of the Bill.”

The motion was adopted.
Clause 7 was added to the Bill.

Clause 8 Obligation of Authority consequent upon
lapse of or on revocation of registration

HON. CHAIRPERSON: Shri Rajeev Satav, are you moving your Amendment No.
14 to Clause 8?
SHRI RAJEEV SATAV: Sir, I am not moving.
HON. CHAIRPERSON: The question is:
“That clause 8 stand part of the Bill.”

The motion was adopted.

Clause 8 was added to the Bill.
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Clause 9 Registration of real estate agents
HON. CHAIRPERSON: Shri Rajeev Satav, are you moving your Amendment Nos.
15, 16 and 17 to Clause 9?
SHRI RAJEEV SATAV : Sir, I am not moving.
HON. CHAIRPERSON: The question is:
“That clause 9 stand part of the Bill.”

The motion was adopted.
Clause 9 was added to the Bill.
Clause 10 Function of real estate agents
HON. CHAIRPERSON: Shri Rajeev Satav, are you moving your Amendment No.
18 to Clause 10?
SHRI RAJEEV SATAV: Sir, I beg to move:
“Page 12, after line 17

add “(f) act in good faith and shall not discriminate among potential
allottees on the basis of religion, caste, creed, ethnicity, gender,
marital status, nationality, region of origin, sexual orientation or

29 9

food preferences, etc.”. (18)

HON. CHAIRPERSON: I shall now put Amendment No. 18 to Clause 10 moved
by Shri Rajeev Satav to the vote of the House.
The amendment was put and negatived.
HON. CHAIRPERSON: The question is:
“That clause 10 stand part of the Bill.”

The motion was adopted.

Clause 10 was added to the Bill.

Clause 11 Functions and duties of promoter
HON. CHAIRPERSON: Shri Rajeev Satav, are you moving your Amendment No.
19 to Clause 11?
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SHRI RAJEEV SATAV : Sir, I beg to move:
“Page 12, after line 43,--
after “electricity”

29 99

add “, garbage disposal and other amenities and services”.
(19)
HON. CHAIRPERSON: I shall now put Amendment No. 19 to Clause 11 moved
by Shri Rajeev Satav to the vote of the House.
The amendment was put and negatived.
HON. CHAIRPERSON: The question is:
“That Clause 11 stand part of the Bill.”

The motion was adopted.

Clause 11 was added to the Bill.

Clause 12 Obligation of promoter regarding veracity
of the advertisement or prospectus

HON. CHAIRPERSON: Shrimati K. Kavita, are you moving Amendment No. 1
to Clause 127

SHRIMATI KAVITHA KALVAKUNTLA (NIZAMABAD): Sir, if he says that
he will make it a part of the rule, then I will not move the amendment. If a client
is misled by an advertisement, the Bill says that you should give the money back.

I am just saying that there should a time frame. At least, within 45 days, &1 @it
S o 912y <rgH WA WRithTg T8l fhar € A1 g 81 |ahar 2l If the Minister says that

it can be part of the rule, then I will not move the amendment. Otherwise, I will
move the amendment.

SHRI M. VENKAIAH NAIDU: Definitely, it will be part of the rules.
SHRIMATI KAVITHA KALVAKUNTLA: Thank you, I am not moving.
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HON. CHAIRPERSON: The question is:
“That clause 12 stand part of the Bill.”
The motion was adopted.
Clause 12 was added to the Bill.

Clause 13  No deposit or advance to be taken by promoter
without first entering into agreement for sale

St AT woagpaen: sad W AR A@g @1 srdew =iyl This is regarding
removing cash from the system. As an application fee, @RT 41 oid & a8 Wt &9 #

od gl I thought it would be nice if it can be specifically mentioned that the

demand of cash will not be accepted whatsoever.
SHRI M. VENKAIAH NAIDU: As per the existing system in the country,
beyond Rs. 20,000, you cannot have cash transaction. It has to be through cheque
only. I do not think there is any need to make it a part of the system. Otherwise,
in each and every transaction, you have to go on insisting it as part of the Bill. So,
I would appeal to the hon. Member to understand the present practice and it will
be as per the Government norms and rules laid down by the Finance Ministry.
SHRIMATI KAVITHA KALVAKUNTLA: I am not moving.
HON. CHAIRPERSON: The question is:

“That clause 13 stand part of the Bill.”

The motion was adopted.
Clause 13 was added to the Bill.
Clauses 14 to 18 were added to the Bill.

Clause 19 Rights and duties of allottees
HON. CHAIRPERSON: Shri Satav, are you moving Amendment Nos. 20 and 21
to Clause 19?
2t rotla Aaa TSRO HAT S 7 TET S TRTwi=eE o 8 A Radve gt i o ag

N O

RS STt 31eR YHENT # 3R wed # US 81 WY a1 I am not moving.
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SHRI M. VENKAIAH NAIDU: The Government is very much committed to
Swachch Bharat Mission. Be rest assured about it. Time and again, I have been
mentioning it here. I do not think it is required. Sanitation will be prominently
included as part of this programme.
SHRI RAJEEV SATAYV: But there should be garbage disposal also so that it will
become clear.
SHRI M. VENKAIAH NAIDU: Solid Waste Management is part of our
programme.
SHRI RAJEEV SATAV: Sir, I am not moving..
HON. CHAIRPERSON: The question is:
“That clause 19 stand part of the Bill.”
The motion was adopted.
Clause 19 was added to the Bill.
Clauses 20 to 26 were added to the Bill.

Clause 27  Restriction on Chairperson or Members
on employment after cessation of office

HON. CHAIRPERSON: Shri B. Vinod Kumar, are you moving Amendment No.
32 to Clause 27?

SHRI B. VINOD KUMAR (KARIMNAGAR): I am not pressing Amendment No.
32 to Clause 27.

HON. CHAIRPERSON: The question is:

“That clause 27 stand part of the Bill.”
The motion was adopted.
Clause 27 was added to the Bill.
Clauses 28 to 31 were added to the Bill.
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Clause 32 Functions of Authority for
promotion of real estate sector

HON. CHAIRPERSON: Shrimati K. Kavita, are you moving Amendment Nos. 3
and 4 to Clause 32?
SHRIMATI KAVITHA KALVAKUNTLA: I would not press for Amendment
No. 3 to Clause 32.

Sir, amendment No. 4 is regarding grading of the builders. You have just

said about grading of the builders. R IFD WU el ¥ < wdd g like the
parameters regarding the grading of the builders, it would be better.  The
parameters may be on energy efficiency, customer satisfaction, quality of legal
documentation and the track record. 3FR ! St &edl fb a8 wer # My a1 I would

not ask for the amendment.
SHRI M. VENKAIAH NAIDU: In the beginning itself, I said that all these
suggestions will be kept in mind to the extent possible while formulating the rules
and whichever comes under this definition of the Act, they will be incorporated.
SHRIMATI KAVITHA KALVAKUNTLA: Sir, I am not moving Amendment
No. 4 to Clause 32.
HON. CHAIRPERSON: The question is:
“That clause 32 stand part of the Bill.”
The motion was adopted.
Clause 32 was added to the Bill.
Clause 33 was added to the Bill.
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Clause 34 Functions of Authority
HON. CHAIRPERSON: Shri Satav, are you moving Amendment Nos. 22 and 23
to Clause 34?
it Tl |iad: HA SN T Wad Bl YA fhar 7, sty # qa T8 del
HON. CHAIRPERSON: The question is:
“That clause 34 stand part of the Bill.”

The motion was adopted.
Clause 34 was added to the Bill.
Clauses 35 to 42 were added to the Bill.

Clause 43  Establishment of Real Estate Appellate Tribunal
HON. CHAIRPERSON : Shri B. Vinod Kumar, are you moving your Amendment
No.33 to Clause 43?
SHRI B. VINOD KUMAR : I beg to move:
“Page 23, line 43,-

after “the Act”

insert “subject to a maximum period of six months”.”  (33)

Clause 43, sub-Clause (4), specifies about the Appellate Tribunals. 1
request the hon. Minister to insert the sentence “subject to a maximum period of
six months”. Here, if the tribunals are not formed by the State Government, the
existing Tribunal will function as an Appellate Tribunal under any law. The State
Government may not constitute this Appellate Tribunal. So, I request the hon.
Minsiter to insert the the sentence “subject to a maximum period of six months”.
SHRI M. VENKAIAH NAIDU: It is not possible because it has to be established
within a year. You know, we have to be extra careful. All this take some time. I
am not able to accept this suggestion.

HON. CHAIRPERSON: I shall now put Amendment No.33 to Clause 43 moved
by Shri B. Vinod Kumar to the vote of the House.

The amendment was put and negatived.



15.03.2016 203

HON. CHAIRPERSON: The question is:
“That clause 43 stand part of the Bill.”

The motion was adopted.

Clause 43 was added to the Bill.

Clause 44 Application for settlement of disputes
and appeals to Appellate Tribunal

HON. CHAIRPERSON: Shrimati Kavitha Kalvakuntla, are you moving your
Amendment No. 5 to Clause 447?
SHRIMATI KAVITHA KALVAKUNTLA: No, Sir, I am not moving my
Amendment.
HON. CHAIRPERSON: Shri Rajeev Satav, are you moving your Amendment No.
24 to Clause 44?
SHRI RAJEEV SATAV: Sir, I am not moving my amendment. I would only like
to request the hon. Minister that here it is written ‘to maintain the database’.
Instead of that, it should be ‘a digital and searchable database’. It should be taken
care of during formulation of the rules.
HON. CHAIRPERSON: The question is:
“That clause 44 stand part of the Bill.”
The motion was adopted.
Clause 44 was added to the Bill.
Clauses 45 to 49 were added to the Bill.

Clause 50 Restrictions on Chairperson or Judicial Member
or Technical or Administrative Member
on employment after cessation of office

HON. CHAIRPERSON: Shri B. Vinod Kumar, are you moving your Amendment
No.34 to Clause 50?
SHRI B. VINOD KUMAR: Sir, I am not moving my Amendment. The hon.

Minister has already clarified on this issue.
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HON. CHAIRPERSON: The question is:
“That clause 50 stand part of the Bill.”
The motion was adopted.
Clause 50 was added to the Bill.
Clauses 51 to 92 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

HON. CHAIRPERSON: Now, the Minister may move that the Bill be passed.
SHRI M. VENKAIAH NAIDU: I beg to move:

“That the Bill be passed.”
HON. CHAIRPERSON: The question is:

“That the Bill be passed.”

The motion was adopted.

SHRI M. VENKAIAH NAIDU: Chairman, Sir, I would like to thank all the
members from all the political parties for their wholehearted support which they
have extended to this Bill. I am sure that this Bill will live up to the expectations
and aspirations of the people. Whatever further improvements to be made in the
future, we will collectively think about them and then take it forward. Thank you.
SHRI K.C. VENUGOPAL (ALAPPUZHA): The Parliamentary Affairs Minister
should understand that the House has fully cooperated with the Government. They
should not take the Opposition for granted.
SHRI M. VENKAIAH NAIDU: Thank you very much for your cooperation also.

Let there be no separation in between.
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17.15 hours

CONSTITUTION (SCHEDULED CASTES) ORDER (AMENDMENT)
BILL, 2016

HON. CHAIRPERSON: Now, we shall take up Item No. 28 — The Constitution
(Scheduled Castes) Order (Amendment) Bill.

Shri Thawar Chand Gehlot.
o I SR ifdrmRar w3 (sht oameR 9 MEed) ¢ W #eley, # WRAra Rl
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SRR oY R Reifie B o <@ §) 5 i @1 e B awg 6 e §
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et #) @1 o el uiiey 8, 99 Bl X8 §, il [ Sy H g8 Sifa a1 srqqfud e §
afeferd @l o <& 2

H AT ARl A AT BRAT A 6 TR wihAr @ sfavid A ufehAtd qof e
& d1% 89 I8 [A99d s el faaRmef o o &R & foY IRga AR W ©l I TR
2 fop 3y wHele B ¥ U HRa |

HON. CHAIRPERSON: Motion moved:

“That the Bill further to amend the Constitution (Scheduled Castes)
Order, 1950, be taken into consideration.”

Shri K.H. Muniyappa.
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SHRI K.H. MUNIYAPPA (KOLAR): Hon. Chairperson, Sir, I would like to place
on record one thing that after the completion of 65 years of our Independence, still
there is an anomaly in respect of substituting and including certain castes in the
List of Scheduled Castes and Scheduled Tribes. Some small sections of the SC/ST
people have been left out.

After Independence, Article 341 has been amended six time. But there are
still some castes, which have been left out including Nomadic Tribes, Semi
Nomadic Tribes. Of course, a few States like Chhattisgarh, Haryana, Kerala,
Odisha and West Bengal have included and substituted some of the castes in the
List of the Scheduled Castes. Similarly, in Karnataka, in north Canara, there are
some castes, which have been left out. In southern Karnataka, there are 101
castes in the List of the Scheduled Caste. There are some castes like Nomadic
Tribes and Semi Nomadic Tribes, who are fully settled, now. But they have not
been included in the List of Scheduled Castes. For example, in 1950, only SCs in
the list, who are untouchables, make it one group 'A'. After substituted make one
group 'B' and give all facilities to them according to their population. Their social
conditions and all other things are same as that of the Scheduled Castes. So, I
would urge upon the Government and the hon. Minister that one time system has
to be evolved to direct the States that after a thorough study, they should send a
proposal about those castes, which have been left out. Then, we may include all
those castes in the List.

The dream of Mahatma Gandhiji, Jawaharlal Nehruji, Maulana Abdul
Kalam Azadji, Subhash Chandra Boseji, Vallabh Bhai Patelji and other leaders
who fought for the freedom of this country, was the freedom for the people of this
country, to make the last person in the country enjoy the basic facilities of food,
clothing and shelter, to have a social and economic liberty and to have a good
education. This was the main object as to why the Gandhiji had fought for the
freedom. But we were not able to fulfil the dream of our forefathers who fought

for the freedom.
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Sir, I would again urge upon the hon. Minister, Shri Thawar Chand Gehlot,
who is a dynamic person, to immediately write to the States asking for the
information on whatever castes left out, who could not get the facilities under the
Scheduled Castes and Scheduled Tribes category, so that they may also be
included in the List.

Sir, during the years 1994, 1995 and, 1996, I was also a Member of the
Consultative Committee of the Ministry of Social Justice and Empowerment. It
came to our notice that in the northern part of India, in the States of Madhya
Pradesh, Rajasthan, Gujarat, Uttar Pradesh, the percentage of girls education was
below three per cent. There was a Report placed before the Consultative
Committee. So, we had urged upon the Government and the Consultative
Committee had taken a decision to select 40 Districts in these States, which I
have just, now, mentioned and start residential schools there exclusively for the
girls.

I hope, while giving reply to the debate, the hon. Minister would throw
some light on it. But according to my knowledge, only 20 such residential schools
have been started in the northern part of India and 20 are still left out till today.
After 20 years, they have started the residential schools for the SC/ST people. So,
this is the state of affairs of the Scheduled Castes and Scheduled Tribes in this
country. [ urge upon the hon. Minister and also the Government to start Navodaya
school in each district of our country. We have 650 districts. We should start at
least one residential school for SC and one residential school for ST because the
SC population is now 15 to 18 per cent and the population of ST has increased
from 7.5 per cent to 10 per cent. Ultimately, if we look at the total population of
this country, the population of SC/ST is 30 per cent. What is the budget allocation?
In the earlier Governments, there was no proper budget allocation for the welfare
of SC/ST people. Had that been done from the right beginning, there would not

have been any caste stigma today. The dream of Mahatma Gandhi would have
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been fulfilled. There would not have been any caste stigma and untouchability.
Social status and equality would have been there.

Till today, no Government is looking at these things seriously to fulfil the
dream of our forefathers. I would urge upon the Government to at least start a
residential school for the SC/ST people in every district of this country, which will
give social status to them, in this country. I am repeating this because this is very
important for the welfare of the Scheduled Castes and Scheduled Tribes.

Minorities are also being neglected. They are 15 per cent in this country.
There are no proper funds in this Budget also. Shri Asaduddin Owaisi Ji is not
here. He mentioned in the Budget discussion that there is no proper money
provided for the welfare of the minorities also. They are the backbone of this
country. They are giving their blood and sweat for the development of this
country but they are totally neglected. I urge upon the Government to take care of
these minorities also. This is one of the most important points which I would like
to place before the hon. Minister and the Government.

There is another important point. It is very unfortunate that the former
Justice Rama Jois has filed a petition in the Supreme Court with regard to the
reservation. We are still including some castes in the Scheduled Caste category
because they belong to the below poverty line. He is trying to stop those
reservations. It is a very unfortunate thing in this country. This is what Baba
Saheb Ambedkar has said. Reservation is a fundamental right. Until and unless
the status of the people of this country particularly, the weaker sections and the
backward classes, becomes socially and economically equal to others, till that time,
the reservation has to continue. During the period of Pandit Ji and also during the
period of Indira Ji, renewal of reservation used to take place every 10 years.
When the Vajpayee Ji’s Government was there, there was a thinking to review the
Constitution.

You should have a proper study on this aspect. Till then, the reservation

has to be continued.
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Another important thing is the amount which is allocated to the welfare of
the Scheduled Castes and Scheduled Tribes. You take the model of Karnataka. Mr.
Siddaramaiah’s Congress Government with Mr. Anjaneya as the Social Welfare
Minister belonging to the Scheduled Caste community had taken a decision in the
Belgaum session last year.

HON. CHAIRPERSON: Please conclude.
SHRI K.H. MUNIYAPPA: Sir, I am concluding.

The population of the Scheduled Caste and Scheduled Tribe community is
24.1 per cent. Out of the total budget, 24 per cent of the money, Rs.16,000 crore,
is allocated to the development of Scheduled Castes and Scheduled Tribes.
Karnataka is a model State. You please understand this. You direct all the State
Governments to introduce the same Bill and to make provisions for all the States.
Even the Government of India has to take this as a lesson to increase the
percentage of money which is being allocated to the welfare of the Scheduled
Castes and Scheduled Tribes. You take this very seriously.

On development side also, you give priority. You are giving scholarship.
You are giving scholarship to the foreign going students. There are schemes. I
cannot say nothing is there. But a systematic development is required. That is why,
the fundamental thing is education. Education is the basic thing. Even if you give
basic infrastructure for quality education like residential schools of Navodaya and
Kendriya Vidyalayas, it will take another 20 years to recoup and to make them
equal in all fields.

Finally, the UPA Government has started so many welfare schemes for the
Scheduled Castes and Scheduled Tribes. You continue them. That is my earnest
request, and make a re-think on this issue.

Thaawar Chand Gehlot Ji, it is unfortunate. Look at the Ministers in your
Government. Half a dozen Cabinet Ministers were there in the UPA Government
under the blessings of Sonia Gandhi Ji and there were 10 Ministers of State. ...

(Interruptions)
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HON. CHAIRPERSON: Please conclude now. You have already taken more time.
SHRI K.H. MUNIYAPPA: How many people are here? It is not more than three
Cabinet Ministers and not more than six State Ministers. How can we expect
development? There is no proper representation. Dr. Udit Raj and Arjun Ram
Meghwal Ji are also thinking that they are capable persons. They are former IAS
officers. Shri Ramesh Jigajinagi is a five-time MP. ... (Interruptions) People are
there. No suitable person has been taken except Thaawar Chand Gehlot Ji....
(Interruptions) Shri Kariya Munda is there.
HON. CHAIRPERSON: Only two hours time has been allotted for this Bill.
Please conclude now. I do not want to call another speaker.
SHRI K.H. MUNIYAPPA: Mr. Chairman, Sir, I am only enlightening the
Government.

You give proper representation in the Cabinet. We are asking you to do
social justice. It is your Government. You protect your Government by giving

good representation to these people. Thank you very much, Sir. ... (Interruptions)

HON. CHAIRPERSON: Now, Shri Virender Kashyap.
... (Interruptions)

HON. CHAIRPERSON: I have already called him. This is not the way.
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SHRI C. GOPALAKRISHNAN (NILGIRIS): Mr. Chairman, Sir, I pray to my
lord Puratchi Thalaivi Amma for having allowed me to speak on this Bill.

The Bill seeks to include certain new castes, synonymous communities and
modification of existing entries in the list of Scheduled Castes for the States of
Chhattisgarh, Haryana, Kerala, Odisha and West Bengal.

I wish to record in this august House that the hon. Chief Minister of Tamil
Nadu Puratchi Thalaivi Amma has been continuously persuading the Union
Government, Ministry of Tribal Affairs, the Registrar-General of India and the
National Commission of Scheduled Tribes to include the Narikuravar, Badaga
communities in Tamil Nadu in the list of Scheduled Tribe in Tamil Nadu. They
should be accorded Scheduled Tribe status and the provisions of the Constitution
should be suitably amended and modified.

The hon. Chief Minister of Tamil Nadu Puratchi Thalaivi Amma
had written a letter to the then Prime Minister, Dr. Manmohan Singh seeking the
Scheduled Tribe status for Narikuravar community in the State. She wrote in the
letter:

“I write to bring to your personal attention a long pending issue
relating to a nomadic tribal group found in Tamil Nadu, known as
Narikoravan or Narikoravar or Kuruvikaran or Kuruvikarar
community who have been representing to the Government for
inclusion on the list of Scheduled Tribes in Tamil Nadu.”

The Tamil Nadu government has been repeatedly writing to the
Union Minister of Tribal Affairs regarding the inclusion of the
'Narikoravan grouped with Kuruvikaran Community' on the list of
Scheduled Tribes in Tamil Nadu.

In her earlier letter dated July 16, 2012 to the Centre, she had clarified to
the Union Ministry of Tribal Affairs regarding the spelling of the name of the
community in the colloquial and formal forms in Tamil, and the use of the names

Narikoravan, Narikuravan and Narikoravar inter-changeably to represent the same
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community. It was also clarified that Kuruvikaran is an additional colloquial name
of the community in Tamil Nadu.

The Government of Tamil Nadu had, in this letter, clearly pointed out that
the expert bodies, the Lokur Committee and the Joint Committee of Parliament
had recommended the inclusion of Narikoravar and Kuruvikaran on the Scheduled
Tribes list of Tamil Nadu.

Amma had said that the Registrar General of India had also agreed to the
proposal for inclusion of Narikoravar grouped with Kuruvikaran community on
the Scheduled Tribes list on the lines of the recommendations of the expert bodies.
The State Government urged the Government of India to take appropriate and
urgent steps for inclusion of Narikoravar grouped with Kuruvikaran community on
the Scheduled Tribes list of Tamil Nadu by amending the Constitution as
envisaged under Articles 342 (1) and 342 (2) of the Constitution of India.

Based on the recommendations of the State Government, the Union
Ministry of Tribal Affairs informed that the Registrar General of India and the
National Commission of Scheduled Tribes had also agreed to the proposal for
inclusion of Narikoravar grouped with Kuruvikaran on the list of Scheduled Tribes
of Tamil Nadu and the Ministry is in the process of preparing the draft Cabinet
Note for the inclusion of Narikoravar grouped with Kuruvikkaran on the list of
Scheduled Tribes of Tamil Nadu.

Nearly, fifty long years have passed ever since the Lokur Committee --
appointed by the Central Government -- recommended inclusion of the
Narikuravar community in the list of Scheduled Tribes. However, the members of
this ancient tribal community in Tamil Nadu have been struggling to get the ST
status for the past four decades.

The Narikuravars constitute one of the most deprived and
vulnerable communities in Tamil Nadu who are nomadic and extremely poor, and
deserve all the Constitutional protection by inclusion in the list of STs. Justice in

the form of inclusion of the community in the list of STs has eluded the



15.03.2016 217

Narikuravars for far too long. They urgently
need to be provided all the Constitutional guarantees envisaged by Article 342 of
the Constitution of India to enable them to lead a life of equality and dignity along
with other citizens of India.

The Tamil Nadu Chief Minister, Amma, had also urged the then Prime
Minister, Shri Manmohan Singh, to include the Badaga people, a
community of hilly Nilgiri region, in the Ilist of Scheduled Tribes
category. The issue had been pending for a long time and an
immediate action may be taken to consider the request of Badaga
community to include them in the list of Scheduled Tribes at the
earliest. Amma recalled in her letter sent to the Union Minister of Tribal Affairs
with a detailed analysis of various attributes of the Badaga community such as
primitive traits, a distinctive culture, shyness of contact with public at large,
geographical isolation, and social and economic backwardness to declare them as
a Scheduled Tribe.

In the Census of 1931, the Badagas were classified as a tribe. It was clear
that the broad characteristics indicated for classification of a community as a
Scheduled Tribe have been satisfied, thus making the Badaga community eligible
for qualification as a Scheduled Tribe.

Finally, in the same way, the fishermen community in Tamil Nadu should
also be recognized as tribal and accorded the Schedule Tribe status for getting
their rightful share in education and job opportunities. Thank you very much for

giving me the opportunity.
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SHRIMATI PRATIMA MONDAL (JAYANAGAR): Thank you, Sir, for giving
me the opportunity to speak in this august House on the Constitution (Scheduled
Castes) Order (Amendment) Bill, 2016.

Sir, fate determines one’s caste. One must accept it and live according to
the rules. ““You cannot really believe that! I do believe it. That man’s misfortune
is that he cannot accept his caste, his fate.” I just took a few lines from Libba Bray,
which was actually an explanation given on caste inequalities in India.

The Bill seeks to include certain new castes, synonymous communities and
modification of certain communities in respect of entries in the list of Scheduled
Castes for the States of Haryana, Kerala, Chhattisgarh, Odisha and West Bengal.
The Bill also includes the removal of area restriction for certain communities and
exclude entries for certain communities as in the case of Odisha.

It appears that due to non-availability of caste-wise data, it was not possible
to give a precise estimate of expenditure which might be incurred. I would request
the hon. Minister that Government should conduct a caste-wise survey in order to
determine such expenditure which might be incurred.

I would like to bring to the notice of this House that our hon. Chief Minister
has introduced a unique scheme named ‘“Shikshashree” for the welfare of
Scheduled Caste and Scheduled Tribe students, to encourage them towards
education as well as for their social and economic upliftment. The Government of
West Bengal has already issued near about 13-lakh caste certificates, and then
online procedure has also been introduced to expedite the process.

Sir, it 1s evident that with inclusion of more castes, the Government will
require more funds to make sure that every such member is enabled to access all
opportunities and facilities. So, I would like to request the hon. Minister that the
Government may consider it beneficial to revise the fund allocation meant for the
welfare of Scheduled Caste communities.

Lastly, Sir, I would like to extend my gratitude to the people who work

with regional communities at the grass-roots level and convert different empirical
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data into simpler forms for us to better understand the needs of the people, who

need the help the most.
On behalf of my Party, I would like to extend my wholehearted support to

the Bill. Thank you.



15.03.2016 220

SHRI LADU KISHORE SWAIN (ASKA): Hon. Chairman, Sir, I feel very
fortunate and proud to present my views on this subject. I represent a State, that is,
Odisha, which is an underdeveloped State where almost 40 per cent of our total
population belong to the Scheduled Castes and the Scheduled Tribes. Now, I am
going to share the views of my Government with regard to the present
Constitution Amendment Bill, 2016.

Sir, under the Constitution (Scheduled Castes) Order, 1950, (Part XIII), 93
categories of Castes were deemed to be Scheduled Castes in Odisha. The Bill
seeks to remove two such categories, namely, Barikis and Kummaris, from the list
of Scheduled Castes.

As compared to other States where this Bill will add or replace categories,
Odisha is a stand-alone example of a State which is progressing in the right
direction. The change is bottom-up. It is a matter of pride for our State that two
categories have been opted out of the SC category.

In Odisha, the estimated population of Barikis is around 25,000, while the
estimated population of Kummaris is around 12,000. Odisha is a shining example
of a State which has effectively worked on the advancement of SC category
citizens so much so that their sole survival does not rest on reservations, after
having assimilated with the general population.

The Government of Odisha had also in the year 2000 proposed exclusion of
seven tribes from the ST List. The proposal was later defeated by the opposition
in the Parliament. I am sorry to say that the State Government had also referred
many times for inclusion of some synonymous tribes but it is not being heard by
the Government of India yet.

In several States of India, we have observed as to how certain communities
strive to secure their position with the SC/ST categories despite having advanced
economically and socially because of very attractive package of social benefits

and facilities.
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Timely exclusion of categories is, therefore, necessary to accommodate the
needs of the really backward communities. Also, such exclusions are necessary as
inclusion into the SC/ST often operates as a stigma. Government of Odisha has
recommended so many times for inclusion of some communities like Kalar, Durva,
Duruwa etc. as Scheduled Castes. There are about 147 sects of tribes which are to
be included. I am sorry to say that it is not being heard properly by the
Government of India.

Many times, a lion’s share of the various benefits and concessions
earmarked for the SC/ST are appropriated by the numerically larger and politically
well-organised communities. The smaller and more backward communities with
the SC have tended to get lost in the democratic process though they deserve the
most of these special aids. Hence, I would request the Government, through you,
that the reservation of SC and ST should also be there for jobs in the corporate
sector.

Here, I may mention a happening which occurred in the aftermath of
Phailin during the month of October, 2013. At that time, every one lost their
houses including food stuffs and other essential items of a remote village in one of
the blocks of Ganjam District of Odisha. Relief items did not reach due to
negligence of the officers even after three days of Phailin. So, it was obvious that
the residents of that village were eagerly waiting for immediate help for their
rescue and rehabilitation and also for an assurance from the Administration. Our
hon. Chief Minister Shri Naveen Patnaik had declared 50 kgs of rice and Rs.500
for each family to be provided immediately. When the Tehsildar reached there, a
couple of college students raised slogans against the lackadaisical approach of the
Administration. They must have raised the concern before the officer. Instead of
repenting for the negligence of his duty and responsibility, the officer, being from
the SC community, filed a case against these college students in the name of
Prevention of SCs and STs Atrocities Act for which these students were put

behind the bars for 15 days.
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I just highlighted an instance with regard to misuse of power and position
by the officers belonging to the Scheduled Caste community. The most important
concern here is that there are instances like this where even senior Government
officials have been misusing their positions and powers. I have all sympathy to the
under-privileged, down-trodden and marginalised communities like SCs and STs
but not at the cost of the most needy within the community.

I once again thank you for this opportunity to share my views on the subject.

HON. CHAIRPERSON: It is already 6 o’clock now. What is the sense of the
House? Should we continue?

SOME HON. MEMBERS: Yes.

HON. CHAIRPERSON: Should we conclude the debate on this Bill now?

St e YW AgATA (fH™R): IR FRIGT, W9 dF Ag {1 Tl @ 8, IE DS & &
ST, A9 AP AR SHD a1 SN AR A oI Bl

AT AU : B9 &t drRIars!l ATd 99 db 9l Sl =

18.00 hours
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DR. RAVINDRA BABU (AMALAPURAM): Hon. Chairperson Sir, I thank you
for giving me this opportunity. On behalf of Telugu Desam Party, I support this
Bill. It is very fortunate that we are talking about this Bill at the time of
Babasaheb Ambedkar’s 125" birth anniversary. It is also very unfortunate that the
day before yesterday, there was a PIL challenging the reservations for the SCs and
STs in Parliament and Legislatures. It is very unfortunate that we still have no
reservation Act. On an ad hoc basis, we are extending the reservation every 10
years. I urge upon the most dynamic Minister Shri Thaawar Chand Gehlot that
even after 67 years of Independence, we are getting the reservations only by orders
of 10 years. Is it not high time that we should have a reservation Act? Is it not
high time we should stop the litigations in the Supreme Court by others?

There is a case which I would like to mention to you and I would seek your
support. There is a case of M. Nagaraj vs. Union of India in Supreme Court. The
Supreme Court has stated that whenever you give promotions, whenever you
observe reservations in promotions, there are three criteria to be fulfilled. The first
is the determination of backwardness; the second is inadequacy of representation
and the third is the efficiency of the organization. These three observations were
made by the Supreme Court. To nullify it, the previous Government in their
sincerity brought 117" Amendment which had been passed in Rajya Sabha but it
has not yet been introduced in the Lok Sabha.

18.07 hours (Dr. P. Venugopal in the Chair)

Hon. Chairperson, I request the hon. Minister to please bring out this
amendment to stop the litigations forever. In the Nagaraj case, every State and
everybody is facing a lot of difficulties in implementing reservation in promotion,
especially in the Central Government. There is a department called Central Board
of Excise and Customs falling under the Ministry of Finance. Under our own nose,
they are threatening, they are not giving reservations, and they are not giving

promotions on the ground that the Nagaraj case is coming in the way. The
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Nagaraj case has nothing to do with promotion. It is only a way to hoodwink the
reservation facilities provided by Dr. Ambedkar in the Constitution.

As a measure of social justice, I request the hon. Minister who is a very
dynamic Minister and who has got a lot of sympathies for the SCs and STs, to
kindly bring out the Constitutional Amendment so that no Court should accept
these challenges against the reservations especially in promotions. There is also a
threat to the elections of the SC and ST legislators to Parliament and Legislative
Assemblies which has come up yesterday in the Supreme Court. If that comes
through, there will be civil war. Let there be no such Court interpretations to
interfere with the Constitutional provisions, to interfere with the society of India
wherein they are challenging the reservations for the SCs and STs. Sir, a
dangerous situation is emerging out in the Supreme Court litigations leading to so
many complications in promotion and appointment.

I urge upon the Government through the hon. Minister to make a sincere
effort in making a reservation Act and to make sincere effort in giving reservation
in All India Judicial Service so that when it becomes Government Service, at least
the SCs and STs will become judges in Supreme Court and High Courts. At the
moment, it is very unfortunate that out of the population of 125 crore, we have
only 160 MPs in Lok Sabha and Rajya Sabha. We don’t have a single judge in the
Supreme Court except a few judges in High Court.

It is most unfortunate. We are celebrating his 125" birth anniversary. Shri
Tawar Chand Gehlot, you are a dynamic man. You are showing a lot of dynamic
qualities. It is high time you pioneered the 117" Constitution Amendment Bill to
put at rest all types of complications and litigations for SCs and STs.

Thank you.
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DR. A. SAMPATH (ATTINGAL): Thank you, Chairman Sir.

This is the month of March. ... (Interruptions)

SHRI BHARTRUHARI MAHTAB (CUTTACK): Today is the Ides of March, be
careful! ... (Interruptions)

DR. A. SAMPATH: Yes, I was very well aware. Most of us have read
Shakespeare’s Julius Caesar. As the hon. Member has just now said, ‘The Ides of
March, beware!” Then the answer of Julius Caesar to the soothsayer was, ‘The
Ides of March are come’, to which the soothsayer said, ‘But not gone’. It was on
March 15"

Here what happens in our nation is that the rights of the poor people, the
landless people, the toiling masses, the Scheduled Caste people, the Scheduled
Tribe people, the minorities, and the other backward classes are being trampled
upon.

In the Parliament here we hear quite a lot of speeches, speeches and furious
speeches but what happens? We all know that one million vacancies are yet to be
filled up in various Government Departments and Public Sector Undertakings
including public sector banks and insurance companies. Anyway, these poor
people are not at all responsible for the non-performing assets. They cannot leave
India. They do not even have passports.

Why has the demand for reservation in the private sector come up?
Nowadays, we hear about public-private-partnership, privatisation of public sector,
disinvestment, etc. I fear a day will come when the disenfranchisement of the
poor people may also happen where the economic power would be grabbing away
the political power of the people. I ask this because some of my hon. friends just
now stated about the Supreme Court decisions and pending cases before the
Supreme Court.

If the founding fathers of the Constitution did not have that much of a
vision can we say that in this House so many SC and ST Members would be there?

Now, it is 125. If the founding fathers of the Constitution did not envisage
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reservation what would have been the sad plight regarding representation of
Scheduled Caste and Scheduled Tribe people? What is their representation in the
High Courts and the Supreme Court even after so many years since Independence?
A boy or a girl who was born in the year 1947 or later is still not seeing a single
person in the many High Courts or the Supreme Court to address, ‘My Lord’ or
“Your Honour’. Just because they are from a Scheduled Caste or a Scheduled
Tribe, do they not have merit at all?

It has become a practice that those who are deadly against reservation, who
propagate self-immolation, who encourage to commit suicide against reservation
are now coming and demanding reservation. Even the propertied class are also
coming. We have the National Commission for the Other Backward Classes.
Unfortunately, the National Commission for the Other Backward Classes does not
have any constitutional status at all. It is working just like a post office. We are
sending some complaints; they are sending some replies. We are sending some
appeals; they are also sending some replies. It has to be given constitutional status.

I am supporting this Constitution Amendment from my heart and from my
brain. [ am in the same wagon with the Minister. I am in the same boat. I express
my solidarity.

It is mentioned here in page 2, clause 2 (b). ... (Interruptions)

Sir, I will conclude within two minutes. This is concerned about Kerala.

In Clause 2(b),:

“in Part VIII.—Kerala, for entries 36 and 37, substitute— "36.
Malayan (in the areas comprising the Kannur, Kasaragode,
Kozhikode and Wayanad districts)

", ”»

37. Mannan, Pathiyan, Perumannan, Peruvannan, Vannan, Velan";

Here, some of the words we use just because ‘ma’ becomes ‘va’ and ‘va’
becomes ‘ma’. Thousands of people are denied the fruits of reservation. Unless

and until we are duty bound to ensure that the fruits of ... (Interruptions)
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HON. CHAIRPERSON: Please try to conclude now.
DR. A. SAMPATH : Definitely, Sir, I will cooperate with you. I am going to
conclude.

In this year’s Budget also, as some of our hon. Members have just now
pointed out, the SC sub-plan in real terms has come down. The ST sub-plan has
come down in real terms. It creates a lot of ambiguity among the minds of the
people. We say that you are included in the SC category and at the same time they
are denied the fruits of reservation.

Last but not the least, what is the stand of the Government regarding
implementation of Justice Ranganath Commission Report? What about the
Ranganath Commission Report? That Report has to be implemented. That is the
stand of my Party CPI(M). I also would humbly submit before you, Sir, it is high
time that Justice Ranganath Commission Report should be implemented. It is a
matter of opportunity. It is a matter of affirmative action. It is a matter of social
justice as enshrined by the Constitution of India.

Thank you, Sir.
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SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Thank you, Sir, for
giving me this opportunity.

Sir, in principle we have no objection for this but I want to bring to the
notice of the hon. Minister the philosophy for which the categorization has been
done. Originally, some castes from SC/ST had been put into the List. The reason
was those communities had been ostracized from therest of the communities.
They were treated as untouchables. For several centuries they were oppressed and
suppressed. They were not given the human dignity. Therefore, to compensate
whatever injustice had been done to them the Constitution had included some
castes in SC/ST List. It is very improper. We keep on adding new communities
into the List for the simple reason the existing communities themselves have not
come up. Secondly, we are not too sure that the communities that are being
included now whether they underwent the untoucahbility, ostracized from the rest
of the community or whether they were kept out of the community habitation.
Therefore, in the long interest, to do justice for these suppressed and oppressed
people, new communities need not be added to the List of SC/ST at least in future.
I am saying this because after the formation of 16™ Lok Sabha this is the third time
that new communities are being added to the List.

I will give you a classic example. For example, we have one community in
the category of ST in the State of Rajasthan. That corners nearly 80 per cent of the
reservation posts meant for the STs. That means, by any chance one educationally
forward community is included in that List, the rest of the existing communities
will greatly suffer. Therefore, the Government should keep in mind that whenever
new communities are added to the List the existing communities will greatly suffer
because they have not come up very much. Secondly, Ambedkar has been
repeatedly saying that social democracy has not been achieved in India.

Political democracy has little value unless the social democracy is also
achieved. Just as my earlier speakers have been mentioning, kindly think of

giving income generating assets to the SCs so that at least in future, they can live
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with dignity. Atrocities are increasing day-by-day. New kinds of indignities are
being poured on to the people belonging to SCs/STs. The only way is to uplift
these people by providing some income generating assets to them.

There should also be reservation in private sector. Otherwise, we can never
come up at par with other communities. If they really want to uplift these
communities which are suppressed for centuries, no new communities should be
added. Whenever a new community is added, the quantum of population is not
being mentioned here. At least, the Odisha Government is so grateful that they
have removed the developed communities from this list. So, if the quantum of
population that is going to be introduced into the list is not given, the existing
community will seriously get affected.

Therefore, these points may be kept in mind by the Government. The hon.
Minister is very senior. He should take at least two initiatives. One is that he
should ensure during his tenure that they get proper representation in the Supreme
Court as well. Secondly, the reservation in private sector should also be
considered if social democracy is to be achieved which is being repeated by this

present Government.
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"SHRI SHER SINGH GHUBAYA (FEROZEPUR): Hon. Deputy Speaker, Sir,
I thank you for giving me the opportunity to speak on the Constitution (Scheduled
Castes) Order (Amendment) Bill, 2016. Sir, I congratulate the hon. Minister Shri
Gehlot who is piloting this bill in this august house. This bill seeks to correct
certain anomalies and will give the Scheduled Caste people their due.

Sir, in several states, several Scheduled Castes have been added in the list.
This is an important step towards providing social justice. I do not want to dwell
at length on this issue. However, in Haryana, there are several castes like Aheria,
Rai Sikhs, etc. which have been provided the status of Scheduled Castes now. It
was a long-pending genuine demand of these castes in Haryana. They had to bear
this injustice for a long time. The Rai Sikhs were already in the Scheduled Castes
list in Punjab. But, better late than never.

Sir, some communities have been given different status in different states.

The same caste has the status of backward caste in one state and Scheduled Caste
in another state. For instance, the Rai Sikh community is also found outside
Punjab and Haryana.
They are there in Rajasthan, MP, Gujarat, UP, Uttarakhand, Delhi, West Bengal,
Himachal Pradesh, Andhra Pradesh. Their social and financial condition is similar
to the Rai Sikhs of Punjab and Haryana. So, I urge upon the hon. Minister Shri
Gehlot to provide SC status to the Rai Sikhs of all these states.

Sir, there are other castes like Naik, Dhobi, efc. These castes too face a
similar predicament. These castes should also be granted the Scheduled Caste
status.

Hon. Deputy Speaker, Sir, rampant discrimination in employment
opportunities is the harsh reality. Whether it is the judiciary or other higher posts,
the SC students are discriminated against. Sir, there is paucity of time, otherwise,
I could have explained at length. For instance, the SC students are deliberately

given very less marks in interview.

* English translation of the speech originally delivered in Punjabi.
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HON. DEPUTY SPEAKER: Please wind up.
SHRI SHER SINGH GHUBAYA': Sir, so much weightage should not be given to
the interview for a job. If the SC student has secured good marks in written exam,
he should not be deliberately given less marks in the interview.

In the end, I again congratulate the hon. Minister for piloting this bill in the
Lok Sabha. I wholeheartedly support this bill and hope that this bill will benefit
the Scheduled Castes and given them their due.
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18.36 hours
BUSINESS ADVISORY COMMITTEE
28" REPORT

SHRI ARJUN RAM MEGHWAL (BIKANER): Sir, I beg to present the 28"

Report of the Business Advisory Committee
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18.37 hours

THE CONSTITUTION (SCHEDULED CASTES) ORDER (AMENDMENT)
BILL, 2016 — Contd.

it T AT BeIRAT (IFaTaT) ¢ AT qHIURT ARled, H |ArHTioG SifeamTRar #1 gRT o
TR 39 AE FeNed & 8h A dl B oY @Sl §oll &) 91 A O AP s ARl Sff @
IJ@ H UASIY B ARHR &1 7, 99 F S UM &1 auf § Hig W AEHT Q91 @ 2 99 gferat
& foIT @8 T T SR T B T HA S 7 I8 Pl fh SN WRPR deed R
JRISHR GRI T T WA & AR il | Sfd =i+ I8 Del [ AR <2 & qdl A1
R HIYH Ugll §b TG b1 BN, q9 < H YA NI bl drer 819 o7l i dael Ueb i fagy
& oIy & < & SAAPRI B a1 B I

JATART ARG, TS 39 WelH ¥ad # # O 3R ¥ $B &R ®I Had g¢ Gl &
2| IRYAUH WG ®I dea1 aredl 2l S ofed IRl are:ft St &1 =W forar &
Iei HAHM WRMET & T UR Sferdl D &P VI DI DRI Bl

JHTIT HRIGY, § STYP! & qQMT a8l g [ AR 3R AY URAR &1 el 75 aui |
AT ¥ G A ey @ 2 WY uiadi fidt ofe WY B 3feRk BTH BN W@ 2 AR Siidd H
3TTST 6 Qe &0 WY QT & MR, 51 & S WeHId BT W™ BT 811 Sefel T A% &
@l 2 fh O UR I $B HidEE ed 3R $o A¥ ardell e R s figsdr o
T B, IS I IR HARI SFEHR BT ATl MG B Hs e Aensii § gaie B
TEd 2| 197 AT WIRE FESHR & AW DI 96T BT d1ed ol aad § Ry aw g P
gIP guSl daTReG gRT | A1 A6 BT ST @7 2] UFSIY ARBR Sl Had ol &1 6, A
IRl AR YT 81 R 2| 89 afeld Aidal &1 ufiHfd dead g aR 78 afep 9 ar - fEgear
& Sferd TSl @t fegad IR FARITY Sexeiid yemiat St 9 fiaax S9a a9e 3@ g& &
ITD! Th & d1 Bl B P Had IO/ S &l o] T 68 el DI IMSIal H IS deb 1l
ATed WIHRIG TSHR & U a1 g1 Ao fosdt 1 fopan fa=n v=iv 3 fopam 87
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SHRI R. DHRUVANARAYANA (CHAMARAJANAGAR): Sir, I thank you very
much for giving me an opportunity to participate in the discussion on the
Constitution (Scheduled Castes) Order (Amendment) Bill, 2016 introduced by the
hon. Minister of Social Justice and Empowerment. In this Bill, new castes have
been added in the States of Haryana, Kerala and Chhattisgarh. Some castes have
been excluded from the State of Odisha and modification has been made in the list
of West Bengal.

At present, 1,206 castes are included in the Scheduled Castes list.
Karnataka alone has given 101 castes under this list. Castes of my State are
included under the Scheduled Castes list. The main criterion for inclusion of the
Scheduled Castes is untouchability. = Those communities suffering from
untouchability stigma should be added in the list. Every year, we are including
some communities under the Scheduled Castes list. My humble request to the hon.
Union Minister for Social Justice is, you please enhance the reservation. At
present, the Scheduled Castes reservation percentage is 15 and Scheduled Tribes
reservation percentage is 7.5. So, I would request you to enhance the reservation
percentage according to their population.

My second point is regarding Scheduled Castes Sub Plan (SCSP)
and Tribal Sub Plan (TSP). Based on their population, adequate amount is not
allocated for SCSP and TSP by the present Government. For example, in our
State, Karnataka, the hon. Chief Minister Mr. Siddaramaiah has allocated Rs.
16,000 crore for SCSP and TSP. The present Union Government has not allocated
as per the population. 1 would urge upon the Union Government to allocate
adequate amount for SCSP and TSP.

Regarding residential school, especially in our State, Karnataka, in each
block we have got five residential schools for Scheduled Castes, Scheduled Tribes
and Other Backward Classes. The hon. Union Minister of Tribal Affairs is very
much here. He started Eklavya Residential Schools for providing education to

tribal students. The Union Ministry of Social Justice and Empowerment do not
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have any residential school for the Scheduled Castes. Like Eklavya, you may start
residential schools for the Scheduled Caste students also.

Sir, there are thousands of posts vacant in the Central Government
organizations; backlog vacancies are there. During the tenure of our late Prime
Minister Shri Rajiv Gandhi, he had taken a decision to fill up the backlog
vacancies and started special drive for filling up backlog vacancies. I would urge
upon the Central Government — there are thousands of posts vacant in the Central
Government organizations — to conduct special drive to fill up the backlog
vacancies.

Regarding scholarships, pre-matric and post-matric scholarships should be
enhanced for Scheduled Caste and Scheduled Tribe students.

Thank you very much, Sir.
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N FEes AR (ATeET) @ AFEHRE [EER S, SO g9 |EE S i ey
ey fAds 2016 W Y AR @Y &1 Ae far 8, sud fog § snuye g=arg <@ gl

ARIGd, § AMINE ARBIRAT #31 S PI 9415 <1 g b 39 59 [ &1 e I@i
odx MY Bl 39 I & T8 R A S & PEd | § W 99 @ dfad A g,
STHT T DT AT 21 TRBR U TSl MR BT Bl w9 & & forg a8 fadas we
# o 2l wlaTe, R, @, fifeen ok uf¥aw et @t go Sl &1 dees fadas
1950 H TRATAd ST T WM HRA BT 78 IRaTd &2 g

JHIf Sft, 87 fIeR & od €1 39 W & # RE Ho b f[er I 4 ft o
6 TRTd I ARBR - B B Aol & Ol Afd | S $B Afaai- a1 Aoalg &, 18 o,
ISR Bl, 9T, Tad 3R g Il & S AT 99 gY 8 ! ATell 8o arg e W
J B AT SNfYE W W B, D degiell B M e &1 wRa # A A S A S
e €|

HEIqy, T8l R R F =al g8 € 3R Wa) o9 gferd &1 9ra et ® 1 99 W H
<. WIRIE FSHR S Al BT ™ forn S §l =@ fUwsT 81 A &fod @, & @ forg
S 3N §g+ T AT 91T gl ATST U H S & b 919 db qHI &1 3\ aafay i
T TS U W 8, N9 db SHDT D™y TEl BN, d9 qb T A7 Bl b1 B SR |
<9 BT fIhrT BT 89 TE™ AN Bl 39 R faaR & & oend 2l

3T fd8R gol WMeyl B8R ¥ Sexvfiy =dr Aidilel $AR S Bl WBR ad &l 2
WA Sferd <IN S Fwt @t <ifw ufed & @ € a1 aferat € 9 9wl @ W @,
uIgde Wpdl A W BT Whol [98R H 21 3 I fqbry 81 @l 2l 3T § el favary
feeran g o6 a8l o1 Afge &1 ReleT o1 @1 8, AME.0.99. BT Rolee 3f @l &, § A9h! qaqrT
TEd g P so-as SONFEART ok #fieda # 89N afod & d=d oSl o % ©l § faerR &
q WAl A S AR S Bl q8Tg ol aredl § [ [d8R 3 qHl {9 81 wehar & o
TS @ Sifom dfaa 7 Jor afe e wvm, 3 fIER @ wRaat Bnf ik o @ dwRaat
BT § A HA St | FeA1 arg {6 S uie-9 Sifodi-Hedls, A1, A9, 91 sl
=1 Sfal &1 s8I BT 889 U9 o1 8 S9 W oMY 39 e ¥ e < | g=yare|
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SHRI PREM DAS RALI (SIKKIM): Thank you Chairman, Sir. I rise to participate
in the Constitution (Scheduled Castes) Order (Amendment) Bill, 2016.

At the outset, let me just say that I and my party support the Bill. However,
the reason I am speaking on this particular Bill is to actually give a sense of what
Sikkim was before 1975. The reason is that there is a historical element which
needs to be taken in when we fashion out of how certain communities, which need
to be protected and their interest needs to be protected, will have to be seen in that
historical light. It was in 1975 that a historical referendum was undertaken in
Sikkim through the Government of India because Sikkim was a protectorate of
India. We had a king and we were the subjects. That is why, from 1961, when the
Census was conducted, there was a concept of ‘Sikkim Subject' and if your name
was in the ‘Sikkim Subject’ Register then you were a Sikkim Subject. There was
no difference in a subject from one community to a subject from another
community.

However, through the 36" Constitution Amendment, Sikkim became the
22" State of India. Today, we are a proud State of a proud nation and we are fully
respectful of the Constitution of India. We continue as the 22™ State in its 41°
year.

Sir, there has been reservation in Sikkim Assembly and there have been
further reservations as Scheduled Tribes as well. But the Scheduled Tribes who
were reserved earlier is not under Article 332 of the Constitution of India. It is
only two communities — the Limbu community and the Tamang community —
which got the reservation in 2003 through a Constitution Amendment.

Today, the State Government is pressed with the idea that we would have to
give the same kind of reservation to 11 other communities — Dewan, Gurung,
Mangar, Khambu Rai, Sunuwar, Bahun, Chhetri, Sanyasi, Jogi and two others —
thereby making the entire Sikkim subjects, all Sikkim subjects, as tribals in the
State of Sikkim. This is the demand which we have forwarded to the Central
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Government, and we would like to see the light of the day in this particular
demand.

Sir, it is a historical imperative. We constituted the B.K. Roy Burman
Commission which gave its Report. Under that Report, the entire process through
which this historical imperative concerned had been documented.

Thank you, Sir, for giving me this opportunity.
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S, 7S IRAT (S¥ieh-ieqR):  Aelqd, 9 fad o1 § 9w owar g e siid
oIl S BT B T3l St PR B &1 39 fadl & d8d FaE &1 dfd aif bl Sireq &1 &E fhar
ST @1 21 Sl AT A8 B RS ¥ [P A AReR 17 a1 B, SN g€ v @l @ o SR
It WV § R T W F, 9 fAER A 9 Af ST @ = g &1 9™ T8 o1 3R 9
FEH W Fol QI H g9 TG H DT AhT g (b IV 2014 F O F ARG WBR 35 7, MG
ST @7 & A WR YA AT db B | o fhAr ifed sa9 99T & 91g it 39 9 B
fU S 7 dad @ & srelal $o T8l [Ba1l e ve dle 96 & IR W 8 afod 3iR
Fac B & forw B fearl o e @& &7 8, IR & &5 7, AR @ o9 @ o
BIATT Bl 10 & 3= aferd a7 & AR R R die I & forg sxmrer fhan| 3wl a8 =
g & I qEM WU A dod Bt piaar W e et €1 $evg W S Wi WewTd A S
o1 offh # T & AT T FhT g b WT IRAR | ORI DI =l A W A8 Al q
WHR H AW & Iga-A Ao a8 K gford @il &1 o R W @l 8 & s
AT U Py WHIRT S dR Bfied Be W orad 6 sfod dm uig o vug | uie

BHIS BUT dh b dTR Hficad TS Hd ARAN & Y di IAX BN Jhdl g 3N YT

TN ST PR FHdl § JAT D I B IO Alb o Tl a9 Febal 3

S IRE W SR EER St Bl 91 HY a1 B 1 161 A1 & fog o 78
SIfep AT WRBR A< H A & qraT qied Bl 12547 S A8 3R 20 W, 2015 DI
ST WSl Hexk & W H 200 BRIS BUU Bl AN A g9 B forv e fopan e iR
PO I T8 21 AE BT &l HIH G FSHR St 7 A A ot off, g8 | dRre wudl B
NI & SIS FIRG 26 AR A$ W M o1 I8 2| Al AhR 98 WHR § I gferd
T & fog, gfea @ & forg 9= foa 9 Al © ofR 4 fawary &=ar g 6 ool & sam
aul a1g S Sl DR & et 8, 9 Al el 3R ST e g% 2l
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it g Rig (WEIR) . Ul #EIey, Ariie <y w3 S o1 |fqer denes e das
Mg & H IqHT FHIT IR g AP o7y H o@t rggfad sl e wfrd ae @
foU a8 98 a1 @ €, # S aeT &_ar § 6 STk Uawr W, WaR WY A & Hare!
4 P W oIl € - i, fiure, dR, S RearRal gav yeeil i foeedl, wieg yewr 4
g 3R 9 argqfaa Sifa # Wi €1 9 9red & 6 ST W1 Srgegfaa St 3 <nfie &) forn
WY 3R I8 IThT DR W g # AHTiIeh = H3l S A AT BT §, b d9 H MRa
@ Ufa iR qEIfIs = & 9fT 59 ke &1 d&1 8, # IT! AfdRa W | W S g,
safely fdes R @ gl

UF I HE B A A I A BTl 59 W 39 I8 I 989 G9E H Y il 7 Al
SR & PO N H Uh I 8 T B, B B AT & [ AT Wh A Hg b1 T oy
9T SepT AT AT E BT §1 6 SAUehIRl AR R BT AE §| TANDI AR
q UH IR B AT, 99 I8 T I Add A° B TP HRIGA § M0 o AR I8 F9re & a4l
T ® AN BT TP Ui § 90D WK Y <] AT, T8l d3bR Sl W Wl WR, I [HY
IB HEl oA 6 SR AT Bl aa1 U, A & AR DI qa1 a1 6 Iy @ Jad d9
R AREIRA® & Al STANBTY TRV Ueh BoR IAT ARG 2| IH & H B1H DI alef,
S faaRl & g9Ifad 819 arel ol VAT ded © 1 g3 Tel WS 37l ¢ fb A A fh e
& FHISIAIE BT UIS U ol T8i 907 drel I=okar Sff 7 U IR Hel o fh <o § 919 WawT
Uer BT A1 g WR™T 8 R B A W AR AT W Wb FY W b I WX A Gebracl
FHE DY, I A DI HR B B ddd T TG AqHh GG 3R 4RI B A1 7 B

JHIfY wEled, § s ArewH W fded R Ged § 6 o |l Bl IS @l
Hadh WG b IV A 98 9 81 # fHAE B 921 g iR I W qad 9 B Rl g,
# ITH O DI UG W R GHE B R W T W I89 I D oY AR g H [T AR B
AR <1 g 5 et ft 959 oo 91, e 989 R o | IS0 W9 WA ¥ T 9E &
9l qut |, fpami © eF A, oy © &7 H, e & &= ¥, sfordl & a7 4, Al
& & # R I® 9 &M a1 g, 31 &1 98 999 991 W6 Bl 39 e ¥ Rierd ad
H AT W WqDH FH DI T GG T8l PR Fhd ol G T 0 W M@ § B H Iy
w3 HadH HH BT HrIH gl
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S A UTeel (SrFTR-amn): 9T 7816y, M 931 39 9 W dre @1 dlar &,
9@ oy § e e St gl

JATIT HEled, H A HA Sl Bl g=are <1 Al e i Sifa & folg
g fd oga fpan g1 § 59 Rd &1 queda oxal €1 # gwyare <1 Al o & e
AR T A St @, =M waet a1 iR wadT f[Je™ &1 IR <d g7 wE el & 9
Tt & fJer & fod § o™ B © 6 9t @ or 961 98 91e g o 81, are st
T 2, =R o B, W & BE N 7 B, @t & R F Fm R w 1 A gamn g, #
BRINTG Yo% A Il €, a8 W FgYfad Sifd & o &l U yqg@ Hi g1 A fewwr,
2011 BT BAIG I ARBR 1 G S & SMREAV DI 16 TIerd | BrhR 12 HfRra
R fog1 21 SIREV ¥ & Q1 BRU gAY Y 8| ISl HRY, Iy Yo AfAfTH, 2000 &
IRV H BRGNS AR H JATAT| Gdacd] ALy JeT IS Pl &l =37l AT - HeT
Tee 3R BRI oAl ¥ ie far T g
19.00 hours
ST q1ged dTel AfABIeT foTel #e U J9¥ BT AN 8 Y| IRV BTG o 3
S ST &1 AT 1991 B SIIUFT & JJAR 2001 H AURD w7 A 15.17 gfierd |
HH PR 11.6 RRIG &1 TS|

3 H U PRU A ARG Bl BTG AT DI AARI B Jgad A9 wdl H
ST Sl & foy HioEr SiReor 12 gfiRid 81 39 UhR Sfd Setadl R 3
fest ot & fog e @t A wae: 32 e &R B wfoe g1 S<aan Ty &
= ol & AR 9 WERT & U o e IRerur & AT 50 iR 3 affed
el 81 Wb |

HEIGY, SWRIG QI DRI & [EY H Hel d1edl [ BAIG A DT AT 2000

H AT 3R 2001 BN STIUFT & YHIRE & Aceblal dla AT HAREV 2001-2002 H Y T8l
fopam TR | AT JIRETOT AT WU W 2011 H fopar R, S R SHEorET 9y el s’ St
H ggfaa Sl & g | gfg 8IdR 8,55,587 B S| §9 UbR 2001 H I 11.6 Hirerd
D! SMMETE! off, g8 TohR 12.82 URR B TS| BTG USd & MBI e S
g FoTel #e w9 H S & dre |l agl ST Sifal o W § gig g% 81 WRDR gR
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TR SO BT TehIeE 8l & IR, 3R 98 & MY a1 Af¥ad w0 4 397 ufaerd # 3R
gfg Bl

#eIey, e IR Sa 78 8 & wRur srygfud Sfa & SifdiwTer T o weE
¥ TR AR 90 2, Ol g9d) T SARETE 5T | A8 81 U7 W& 21 8N Tgl Siferehier
G ST & AN ST 3 (U1 ¥ 75 AT Fa=M 3ifhd R &, o ga fedt
argfea o # =18 & urg 2

AEIGY, BRI SJYad ST a1ged &3 § SHfalg g3l 9 Aed 9 wR arer & foy
oSl 3R FHT | RE0T § &l & gAY HRY 98 W § 5 wie d R wwan
BIeTod H J99 & o7 3R ARBRI Aardl & oy 73 SARET i 58 UiIRI 1erT AR S
SN.ALAL, T R AL & fU AR §RT Yo & s &l rgfad Sfcrdi & SiReror §
IR IfI9d Hedt 81 M W gd GauTfae T2 Hodrol I8l i g9ifad 8 &l 2l 3P
AT T 31 Siigs 1R T TR q9Td g$ R8T 81 3T 1 [RAfT # seiieg g 4 58
vfcrerd armReroT @awRn g, e IR ufvea srfa snfa & forg eraen 21 4 witea srggfaa
ST & STRETUT B FTIhR YH: 16 TR @1 I I B ARGV AR ol 62 T
BT 3rd: # WRPR ¥ AR BT § [P ARgH & R SEE] & IR W BAIE Bl
ST STl 1 STReor § Bl AT 4 Uirerd Il 1 a9 o §Y JATad 16 e k@
Pl IRBR HRATS B
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31, Sfea o (STR-ufeaw faeel) @ 9wUfa #EGy, # oMue HieW | WG HH ARIGT &I
gdTe Bl § b S/ PO AN DI TS 341 & ded A d & oy da 4
[EERCACIE]

AEIqY, Yo Ok A STl 1 89 SMEdel 341 3iR 342 & q8d UMMHSA B S I8
g, Safh R TWE Boil Afcihde, S 15 § 20 WAC &, & AER W AHY ofd o B 2
& RE I 89 PO SATAl DI SMChHel 341 H SMRI H T & TP gAY A STRETVT Pl
A4 59 AN A Bl dWihl F SIR[E AT O @1 gl U Wigc &, o] # ggarse el
Tredl g b fbw qRe & AREUl SRS 81 &1 &l 11 71 Bl G DI BT SToHC 37T
GIH BIC B I Sopic B 11 s T8 g b g § Reded & sfive § a8 aféae g
YSYcS DBRE Bl T4 1A A & Al ASYes PR DI Sd q1d AR & A =Argurferp AT Al
S RIaT® § Siode ot ® a1 T fSharsd ot 2 fh 89 o8 sefthaR &l &Y
TH 21 I8 A AR B @ 2l o a8 § onfEwa 341 & dga Sifdit wnfia @ o & g,
IT 3MYR TR AREVN BT URACS Wl qQRT ST AMSY| a9 2001 & AAH & AJAR 16.2 TRT
ASYee BIE AN Bl UIYeIe R off 3R 7.8 URWC Ucs gIgsd Dl UMgeie 3l off|
R IR ¥ UIYe 961 &, 99 JURH & Z9E 4 89 Al &1 RSde qerl 91 a1fey|
fep it dp S WR faaR & fepar T

WRHR & 769 I8 ¢ 6 91 cdi-gaeh wnforat € < wmifies ik dafors w7 9
fUe<t g8 € STl SUTaT A SATaT Jeiifthe faar Y| 89 <l &1 g9 9gd Saral YT 78 ©
fop d9 @t Snfa @1 Meprenm SU 3R B A ST BT @ S| 39H RRER SR 3T
SIEAT B T T AR TE N 2, TS HIHTT BR ASges DHRE AR T BT BIR
UScS ¢esd Pl O d% AT E BT 8, O9 qb Al WA & BRil &l g o
fefy ot W § 5 P oifal Redem & wife a1 & Wi g dfea 9 Sfet
IETe w0 A ot T8 g1 afe difefede Tl & sa1 &R 3 o =81 %&T © & I8
eI BT WY b Ppo Sifaal St f&oid T8 Bl €, b1 Mebren A1 S =EY| Iw
3TTST &1 FHRAT & 8, IE ISl & 918 | deil 37 W& Tl $o ik fawdwfoat ft € 99 &5
Ueh @D S 8 Sl SR Yo H o1 fd Sifd | il 8, <ifh1 sty wawr oiik Herrsg, 4
T8 IR H ol Bl BRT TH & B, I ifegueE ff Ue & 7 SaT Aiirietied,
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Gl oTehel WhTsel MR UL TUh & 8, i faff= ot # Sqa1 fafir deiRrsore™ gl
9 IR H U AU ISl Bl A1fey| H 37ues Hewd | HAl S W ARG HRAT Aredl g b
Tdh YeRICRIE 3R I we! B @Ryl & 1 favad # firen 8 e 9y At 9@ ggea
DI T, SABI B A Sleal Slb el PR Ahd ol I§ ARt R 81 W e, <Hfp !
aft T R TE BT 1 |1 )l BN WRBR gD R B, I§ H IFIE BT g SR I
fea # @8 U wed §, fomret # qHeS dan gl
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2 BT A (FSSTUeet) @ [UIURT HEIGY, MU Gl 984 ol & d1a dlel I Hiepl i,
ud forg # 3ueh! 9gd-9gd g=gare ol g Dr. Babasaheb Ambedkar is the Father of

the Indian Constitution. Today I am here because of Dr. Babasaheb Ambedkar and
my leader, Shri K.C. Rao ji. Babasaheb Ambedkar fought for social democracy in
this country. Till 1935, we were not allowed to get education and employment, do
business and own properties. In the Indian Constitution he provided reservations
for SCs/STs people of this country.

FHH BAN AT 9eTE HA, S A AG St 7 dal o1, we have regards for Dr.

Babasaheb Ambedkar. S¥ifoy qramaed sredy @i 125d1 99 UMEWR) 89 9gd om0
T ¥ 741 I 21 If you have regards for Dr. Babasaheb Ambedkar, I would like to

bring to notice of the hon. Prime Minister that there are several demands from the
people of SC and ST communities of this country. They want reservation in
private sector. There is also a demand for reservation in judiciary — the High
Courts and the Supreme Court. We request you to implement it.

Many atrocities on SC and ST people in this country have been taking place
after NDA Government came into power. Recently we have Rohith Vemula
incident in Hyderabad Central University. There is an organisation which says that
we should review the reservation policy. Why should we review it? f&dt Y
JMATSOIRM W WRGR dqTell I Tal B, I 9gd WIRIH I T 3R (BAN Bl ard W 5l

Sy ofd # |wrafa Sft § I8 we aredl § 6 919 O 39 <9 &1 94 J4 Uh
Sford a1 € RN, 99 q% 39 99 H Ol 39O €, 918 98 Infedrdl @1 ', &fera @1 ),
AENIRSS BT 81, d9 I 39 THRAT BT A ol 2| o9 e fAfRex aegq ded 9,
g3 A7 A T WS AE SN & - &b DAY, Y S| A a1 SAE BRI 8, B B
f TE B | ey # FE P @red g 6 afe mw Ell, T & smfvedT & oy,
gAIREN & Ifafotedi< & oy, 993 damR & forv HRTTN & o & fow IR @
dl Y yrgde daed § Rofdes argd &R R YRRt 4 Redeia osd |

S W@l & WY H AU T FHK DR g gaTa |
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St. fhRe @, Aicie! (sEveEE) @ A9 Jeled, U o1 Afaa STRifed Sl sew
g fagaed, 2016 W e @ AN D, $HD g § MUl gyare ar gl # a7l
WHR 3R AR ARG = 3R If¥amiRar #30, st omar dg gald Sff &1 9gd-d9ga
3T T § b MTST IIaTTEd SFEedR B 12581 S Sa=il &I a4 9 & & IR I o
F g AR S @ 2 S 96 H WREHR 39 T BT AR M 7| S STgfAd St & A
g O IfYpRI ¥ dfud 8 T 8 IRPR S© Sired &l fdd oAdr M8, d sUD folv IRBR
H 3R #A S 1 Iga-agd AfveeT wear gl ari-endt sIN o i 9d w9 5 sw
WRER & 3 & q1& AJG(ad AT 3R STAANTA] TR JATAR 98 I8 ol § T a1 arsar
g {5 S Wed ¥ iR I {1 H Srggfud Sfodi 3R Soiiadl R Geiers &1 f9d 9
HRBR 7 UIRA a1 &, 59 foly § WRBR BT AT B gl

TE rfi-enft B AT Vel 7 9l € fF 39 WeR & M & 915 Roded
uiferfl 1 R AT @1 a1 HE o B 8, # Dl dredl § b I8 a1d Taambed! & dR R
AR $B AT iR HF & fEl gR1 o o1 & 21 3% a1 o1 =1 g 6 g9R vae
A, Al A= 918 A St 4 ®s IR dlell 8§ S g$ 74 9 9l 8, Sweid wed § il §
5 Rorder wifereft &1 Reg 81 fpan s, Redem wifer® &+t 7fi| 519 J& sreafafedt
g, Rorder urfereft o=t <&eft| oy SR, S8l db TSIy WRBR &1 aldl 8, JUFNUT off,
U] AT <Ted § b ST8f Ib UASIY DI WRBR 1 qald 5, 9d 30 el [qerdl arordt
S 9, ATYHI B Bl ARBRI 7 AT S B foly B & {1l sied St Bl ARbR &
g Sggfad Wfd &R orgfud S & fofg uie U sy oMy ¥, 9 Steiew
RUADBT B aofg A AN o, YT A & AN & FT = B drell AT I qad
3T S B WWBR 7 9 JATCR DI §9 TG § UIRA B & SFG(ad S & AW Bl
=y & o1l &1 ey, JAUD! 9 Al WHR W, TR U AR U9 & fE 7 98
LAY AT PR AT S SR SIS & ARN Dl =AM T8I (AT ATl S8f qeb BN T8
HA S BT HaTel B, Sei AfagH & A arer e sidedr iR Wfee & ufa S
g 918 8, S9 WR ¥ad H al fo =dl & 2 iR 9161 9red sidsd] bl O avE |
aictell & & # i & Al I At aredn § P A AlGl St Bl DR W&l B IWBR g,
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TG A S B WHR Sferdl B TRBR gl H A & AT TR B (T 91 DI FHG
PRAT § 3R ABR P Igd-agd AaT bal g
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M MR PpyEE (WadR): wuHlsr Heled, # ol WHIfSh < Ud sMfeeikar w3
3Rl oTeR &g Teala St §R1 @Y ¢ 59 A8 & q@eq # @ g 3R o1 {6 g
gee #2 N A St H AR - FEDHT A1, qEhT e iR e & wad dfad ot d@
ARG =T UgaT @1 AT Iei Heddl Bi oA, 89 F9ed & I8 fA9ued S9 faen 3§ Agcayol
HEH | W DY H T HA Sl A Y8 el AR b 89 IR Y& A YAd Sfid bR 3§
3R AR IR Y™ 4§ HIH! &A1 & 17 SRl &1 s Sifa # AMiie 1 & oy amar
AT BT @ 21 UB DI WRBR I ©, g8 IR FGHTSEEN Uit B W WRBR oA, I Tl
qorrm g St 1 I8l wRarg i WS o, olfdh a8 # AN dTell WRBR A IHDI b B
T g1 Uy dE Ted B 39 Sifadl § W R TP SIfd b1 § SUeT SR S
T 6 TR gdf IR 4 # U gueR o 7, et Rfd sy sfa & off w8 o
Tl 919 IS A g &) R o IRt € @ 9 @1 AR R @ €, o1 oAt T
gl 39 e B! IR & 1P ol & 60 ATt a1e Wt U Wi <1 & ofer &, e o
qEH U1 IMfBR Tal e B gafely oM 8H Aad & AIIH o AT #301 S o I8 7T
B € fp IR yew b1 17 Sl B W srggfaa Sifd d Mie BR B IThT 8 < Bl
B T T Al Db G H AU A FATG H §Y 9 [ B qHT HRat g
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2 BICAA (IACHIA) @ AU HEGd, Y TG U SR SIS I dRiied
faar &1 # W Fxar g ofR wo-we A #A S B § qurg W <ar € P sw ddy b
AT Je #A ST BT MU e} e R W HY 9 fora o, A JE S @l ag uA e
AT| Qb STSTE & a8 I Ul Had & i SId 92 Y™ AT 3R TATHAT B SRl |
Shel g HIRA Al B1E W& off A AN Q¥ B HIFDN, @GN SHardt Rdfedi 7 59 aq+
B TAIG TR IMFIMET T TR S S Pl IMAG HRAN, Td F A dP I 69 AT B
MY §, ol anfaaredt aford 9, &9 Faa AN I3 T WY 3R UH S U1t & W 50
AT b AR IS fby, g9 drasje H1 o qfad Sifd, SEoifd @& @Rl &l Braar T8l
ferar ury, omRevr FE ferar WYl SiEt 9% SR US¥ BT 9ard ®, 98 oonta gid el §
ERAR A BT BN Sl & 3R 13 [fell § Te, ARATSH $M 3R HDHR BER DI Bel Sl 8|
TEl W PADR, PR, WAR TP &l &, olf$p g8l 94 I &1 9l § 6 I8 F9aw &, I8
TRAR 2| AT A 40 WA Ugel T1a § ey T80 o1, i & Ror 6l 7 WRAR B,
DI VAR HEl, Plg HADR, VAR Hgl, DIg IS HEl, HIs e HEl, D (g & oKl
T TeIREAT g8 € 3O e fhar WYl B, 9N, THER BT SO BT golt AT A
B S St 9 ¥E AT o € 5 T v 9 SR USw IRaR BT 39T e fhar S|

gqrg|
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St AT ARIUT Aed (WRR): WEIRd, # AFE HAT S gRT IR I8 S Afdgs denes
fagrres g wfaam (srggfaa i) ermaer (Fees) fadae, 2016 &1 wwlH oxaT gl 3 It |
TE @ v T RgEm # U dew wR onfat € S e oI ge TS, s9et fRafa
Igd TTed W& BRfl, W) a8 ge 8 off A1 IWHT MU e FH BM R I §, s fog #
3maesT AT ff e g SiR smudy gurs o T |

AR A SN, U A AY e H A8 A e A § [ A8 < o /@ © 6wy
Sfl Ot €, T U 9ER W U S Ao P W forRe fohar § 3R gEr weR # S
AR # AR e B H Ul U Wi @ R H qarar g1 o BN FEl U s H, A
TRAETS I AN § To@Us | U A1 § 9K SN & 1T T&f MR 99 1Y & a0
AT 984 1¥® 2| TRl J Ife TGl ©§, 9afh 9 |alGd o ©, gD JIYfAd AT b
SN 8, I@! A= TR BRI H §l B9 S MG &fd dE Whd gl I SN SHR T STl
TR A AU W A1 9 BE e A b YA & b 89 a8l W MY, el a9 MY &, olfhT gHp
39 fore § 781 SireT o1 @1 21 # QU STRIY o B SH! SieT Syl A A o,
S UHR A AR T AUdT FE fasrer rh, Wioret e 7 i sufa S g 98 erggfia
ST & et & WIUTel & € fhalleicy §9 oR® 31 SgY, o1 gl 39 Nd # foree ox faan
T B H S WHS e U1 T g A MU PEAT 8, ST I 9Tz Ifd IS o pE w o B
gD BIg IS AR W LMo 1 a1yl a8 # MU Hedl gl

AT A SN, # Qe a1 SR AT HEAT AT g, MY AP A1 U AEbTRa
T € 39 S A TP SR HHRA 991 B, TS FHIE BR A, § oy g FEl g
¥ SO Prs aRadd T8 BxAT dEdl, W $9 HHIYE B Y Fdu=h ool o <€ wife
ST Y MRS & | S T BT T, W B YO dTell @l | SHH R TSI T,
IqDH! DIy IB, WG T8l ol ol I8 A A R Bl BH a1 A1 9gd AT, AP FT
3Tl AT HER ATeAehR qRT BR <l |
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#it s area (Fer) : HEIGY, 31U Hel dra &I AlDl fQAT, $9 ol 89 ATYD! g9d18 o
g1 AT H43 S A8 1 fdel g €, SWhT B9 (U Ul Bl AR W I IRE A qHIT DA ©,
Wftes W1 St 980 STHE 21 IBANT 9 a1 & © {6 99 2004-05 & SMHUTH 94 A
AT S IR UG D A ¥, IoM IR TS B 17 Sferdl, [ sfoRi @ Rafa sferat
I gk 8 S 17 SNl T Y1d 9Rd IR DT A o7 fh g8 Jhds 4 cfordi & wnfire
fpar SIQ| a8 gra Af € TE WS o, 984 JfeAT b qre, 9gd YISVl B a8 S9 WOl o],
Fifr ST@ R 980 Iear Bl (@r@um) oy JHY o FL, 3y g T8 @ ... (raum)
ay 2005 H, O S, § TET H q0Q @ BT g H RER A 6 dRal gl (Fag) Jag
B AHR Al, IH THI TG WA AT| IRV A1 S I qHIT &HA! A1 F B W
A & SRexaal @ foy gaiy, Ueie 3§ S8l diedn gl | Bl 7 et B g, arg Uiy
B AT AT Y, ST A DX, IFDb aR H BH FATS AR S D AR Bl | AR =i
St A U IR S WY WOl AT| I YRGB S GHI B U ARBR A WHR T8
fhaT| I 16 ITR UG B AR dgol FHISl U] Dl ARBR I, I WHR 1 IF TG
& amus forarl.. (@) # 9 @ g, My giHe @ FE .. (TagH) g9 |wifa wEed |
qrer BT HichT T € iR 39 AT f&ed R 8 8l | q9UT o, qgSIT FHIST UIel Bl ARBR o
I YT DI 9 foaT| S d1e Ofd 99 2012 H MRty Rty Ared off SR YT b
Al a1, A R a0 © 918 S R 17 Sl @ &fadi § e s &1 I
1| B9 q9T 3B 8, § T 3fiR Hids IR AT HAT Sl U4 ared @l fopar ol

A S A ST § U8 e AT o b IRVRER IR B U 39 d)g Bl bIs WY WA
cifed <€l 81 g1 el Al b #= St &1 wedfa | MRER Foiy o § A1 37t |weafd &
faT & TR DI a9 B <d §, I8 A1 31U S, 3MMUd AU &I FHRIT 21 Afdh IR Jadl
P WBR 7 WOl AR 3MTH RRER SRl 1 SAD! R HRap g 91 feam| et off #
HEAT g, [P IR TS Bl ARBR AR YR 8 [ I 17 Sfrdl &1 aferai § wnfdre fapan
Sy o onfoal § yg w9 fde dears, g, wwgu, €1WR, gomufd, OMR Afed SR
Tee @ 17 Sfoat g AEEE w5 St o AT A 9 € A1 S9H STR UG &7 99T
AN Bl # G @ o1 b oMU Ut & W IHM Gl 7 gqd! AN B g H A gErSara
Tt B IR W 3 91 B YRAR AT BT B b IR U B 17 SR BT S IR AR
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WHR DI AR FASEG TSl B ARBR WOl @ &, 39 UG DI 3T WHR BN |
R oy it HRY wifes S 17 Sifaal @) Rafy efaal @ 9 geav 81 gl efordi &
IR 8, & dBdS B A 3MT THM SIfAAl B Sied Tl off 38 & iR afordl & sfeR i
ST ST ATl §, SIb! T8l WS I 81 DA A DB Gl 27 BIAEl dbaS DT AR &, IS
ff X T 9 RIS & W@ gl 3oy A A FE S 9wl € R SR wew @y 17
ST B /IR B AR, IR YW Bl GRBR Bl AR B AT I 17 STl bl
T AU BH AN W DT [ROIR FHIT B, FEART W Sl Afhd 91 BRI Bl
g 5 el & oy #3990 €, R e 7 Ul sa wWeie faAr 8, 99 ySw Bl Wil B
SULT THIAT TE TRBHR HT & 2| IR I F SRV FHoRrl o T8T 93 2| IR 9 Bl
UG TR TUh! ARBR HY V&1 8] TR Y& ARBR Bl e A &, SR Ja= Bl Sl
H S AR E, A1 gole B, A N B W SREH 8, W e W IR ;T B S e
3T PR W &, I8 IR Y DI SIAY qaed T8 B, I8 § WHR § 93 ANl 4 el
Tredl gl U IR 5 & oo ordt Y &R & $ 17 Sfoli & fow AT v g1 g2 SEie
o WRPR 39 R AR Bl 987 9gd g=yare|
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|edt Wi a1 Bol (TERE) ¢ A G ARIGE, MU I Ao & WY {331, 39D
fay & SMudT MR Frad HRA gl S A @ F A dA OTaRE< gdd ot &1 W
MR e ST § Sl SaT <l fde ofdhr 3y 21 39 fdd &1 ¥Aee &< gy # dHadl sa
g ®el a@Ed § b ol WM |idal gR1 U8 HEl o @ © o sryfua sl # SiiR
Sl @1 wfie &R Afgl # w@ra wxdt g 6 iR Sfoal @ erggfua sfaat | wnfie
PR A oIfp SR SRl BT el BT A USel 3T (I ST DT IAREV[ BT bl
aar Ao

AN U W qET Wi . AR SfdS@R S 4 1950 H STfad S 3R ggfad
SRl & {22 girerd SRer fear orl Wfhe 22 uied SiRevr | AT 19 wiiRe
3RV Al I S DI et &1 &, a1t it aa o] a1 fovan wan| a8 Rufa s
SRl @t 2 e fay 27 afie e ar] 8, 9Ra & dfdas # g, df 93 5 ufea
3TReT0T fUres! Sl 1 el &1 &, 22 IR SR B urel & @Rl o SRR i o
TE fHAT? Dadt g TAR < A e Bl G| AR 8 Al Jggfad ot st Sfa, S
B Al AP §H ¥ W 9 B §, b AN GHTS & ANl Pl a1 fear 87 # s
et § 5 a7 |ed MR sidsaR St URA &1 Hfige M # eve &1 afee @1 g
Ifeh BIUF Uil & AT 91T WIed Bl g9 FRIMEl W od e, de1 qred Bl H geiwd TE@l
Tl 50-55 AT AP HIUA UIET 1§ < H S (AT Afp qrardred & gfemn @ <7 |
FHEl TE A | SR AR N B B B T fFA § A1 Wi S el @ A
TS AIQ St A fhar 1 918 S@T SR B, el S 3 W gam & AT il
I SefT oft, AW ST 91aT Ted of. HiRa SR & IR Tl L (sraure) # A Ud
e o et gl

e Sl WA 3fdShR St & WHM H HRA Q¥ Bl ITSlEl B 68 Al a1
AR TR5HTs AGT Sft 1 ol 991 H fJeel |5 el aaTdied &1 @ fhar gl R4
& Afagr o1 e fHar 21 Ife srggfaa Sfa &1 fhdfl 9 @ e fhar 8 @1 IRdg S
urct 7 fhar 81§ U AR D HIH | WAIG BRAT TSl gl S STfad St #, S a7l
FATSATE TSl & W 91 %2 ¥, § 39 g9y fqgras off, # we @redl g 6 i e 9

TG SRR & AT H FITR FR I 8, I8 SR IS Dl ARBR AR &9 AT PR
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W gl .. (eEgE) T W dlem & v @S gl L (F9uE) A A & dhd el
gl ... (erag™) 18 HiIv uret @1, arg aAreraTe) uret @1 L (SFauT™) # 3R B A | HEel
Tl g 6 ol e 9 SeR oo, @1 Bl e 9 SR Sid, B B, S A ARy
AT g, T /AT H R ol § O B Al |l # faRlg w21 L (Sgaem) & e
H AT HUW i, Al B THT § QU1 b, T QA W F\q |, T HI Fib T |l
S | ... (FauT) g8l UGl & A ARG AT8d B elad bl 1 gfoy .. (@agr)

ST Ul B W § 3HHT FHIT B Y ST I T Bt g
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#it arora s St (W) ¢ e [TafT wEley, § SNYeh! gRidTe ol § b S q dre
D1 AR T | AT =1 SR SADIRAT H3 B GRT AT S WA e, 1950 AT
AT B, W i USR B HB SRR B Sggfad Sifa &1 &9 o & forg anféawa 341 &
e W B fHar T gl MivEd W W R S @ onferi, St i wofad iR
Aferes WU A Uss T off, T@ IR-GR ITH! UgAM BRIl & Al 87 AN gL S Bl gl
S 8 R T SR I FHIS DI R S DI T GR1 H A DI B ARBR Bl 6l

3ITST U™ UaRll 1 $B Sl Bl AMEH 341 B AEAH A AFARI MG AT AR
arferepTRar #3 St =1 Jggfad S &1 a1 &7 D1 B fhar gl § ITH A-Ag 9 &
3R TR U B d1d AT A gl AN T8l AR St Ui €, feg o, de, qfsar ok
R, 3 St VAT S O @1 aTAdn e 8| i, oo, Afae iR enfie W
¥ ¥ fUssl g8 wifial g1 WReR gR e »R Ay f[ftad 5 e gR1 ueer & IRBR
Ip! RIEIRY &Rl & Il B Bl DR ITD! Tl ol g1 7 aRI Sl Bl Gr=al B
fU ®75 @1 ABR T YW DI DR 4 Y8 WS AT 8, AT I« B ARBR SHID
DR A 37 ST B e S &1 go 7 A 01y, 39 HROT RABIRY T&l 99 &
2l ... (aur)

# A HqE SN @ WE-AY gy qun dredl g 6 @ 9 e Ay § dwnes
BT BT B A ? BRI A F Fees wa AT I ARBR b aF THI B AR A
RABTRY &l ASKA 2 1 R Bes ARBR I8 B B (b U9 WRBR b1 ABIRS 7 3 &
qra9e AR a8 ST s & a1 S0 Sgfad Wi &1 <ot | U # # g wieier awar §
6 AR Aep Qw1 & & dre, i, &g, IO SR ARl @1 ST A 1 gl < bl

BT B, IgA-9gd gIdIG|
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HON. CHAIRPERSON: Shri K.H. Muniyappa for clarification.
SHRI K.H. MUNIYAPPA (KOLAR): Sir, before that, I have to correct my speech.
First of all, I would like to place on record one thing. After attaining Independence,
the first Prime Minister of India Pandit Jawaharlal Nehru on the suggestions of
Mahatma Gandhiji, Prof. N.G. Ranga and Shrimati Sarojini Naidu appointed Dr.
Baba Saheb Ambedkar as the Chairman of the Draft Committee. So many people
are talking on this issue. Let it go on record that this is the Indian National
Congress that has done this. It gives the Constitution for the whole country.
Another correction is, hon. Minister, whatever is done in the last few years,
you are not able to complete this one. You keep it in mind. I have only one
clarification to give. In 1950 when the classification of Scheduled Castes was
made - as Udit Raj and Varaprasadji and well educated people have mentioned —
there was a clear-cut social stigma and untouchability at that time. Those were the
sections which were taken into consideration as Scheduled Castes. After that,
subsequently many States had recommended for inclusions. We are not objecting
to that. They are also economically and educationally backward. Make it two
groups - Group A of real Scheduled Caste people who suffer untouchability and
Group B who are not untouchable but are equally economically backward - and
give them all the facilities. This is my correction in my speech. Thank you very

much.
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o I SR ffreRar w3 (it omeR d@e WEed) @ AW |Quafa weed, ol 28
HAAT Gl 7 39 vy R oo faeR erad fhd €1 oPR # I8 &g & off vy 2 S
= agd A A W SR €1 ST qY gl § 6 R § S /Wl ardl Bl SR g AT Sl
fagge A HIfed € 9T SR g7 980 AR A FER| 7 4 Tl BT [STICIDRU DR bl
AT IR BT | H Araan g {6 I8 [ 31 DA DI MaWIHAT o1 2l Ry, § AT SR Pel
= b SreRviy Jwr St 5 ==l Bl Yoord b, 98 ofd GHI W TH WA b AFAIY
e 8, 98 we-wifa s 2 6 feh Snfa @1 ergfaa snfa # fiem @1 @ e g
IR 3MTST Bls ST 9H AN & R I 39 I1e% Bl 8 dl SAB] FT dNIbT 87 I I8
A SR {6 I8 SFgYfaa SRl e a9 1950 H &N gafTl 5ig ay 1950 H S STl
HI gl 9 A 95 Ara-AaR BB 9 GG B AR @1 /i @, I 4 Sl w1 S
JHUTSS T, I MIR W I8 sy Ress foaw faen f6 9 amfoe gfe & st €
Yerfreh gfte | el 8 anfde gfe & o) € 3R S7e |y gaitgd &1 d1draRel 8l &l
ITHT AT BT Tl QAT 3R 9 s 341 H fores 81 M| aTeus 341(2) W WHI-THT W
S 39 UHR Bl Pls 91 M g, d 89 R [TaR-faqs oxa doed & &1 AfddrR ot
Tg PI f3A1 g1 99 1950 & 918 ¥, A IR, O IR, IR IR iR 3nft 9 R 9 @ v AR
I GYMEF Y 8, W YR W ¥ o R SHH GET gY 2

39 M 98 99 T, iR IE R oSl &9 A, VAT 79l g, ay 1950 H Srygfud
ST 3Teel SR g3l a1 9 FHY Sl WRepR Al, IF1 99 917, I d16 3R AN W
ST, I M aRBRR & SR S I aRRR 8, 98 VAT b 3R ST Bl WRBR Bl Al
I HB HNYT DHRAT 2 A1 98 biorgdl I | | a1 gar 2 b fhfl 57 B WbR
fepefl ST o1 SrgRyfera SiTfer § fyerrn 21, Sr_pfed Sionie 3§ e 8 Aar et # A
& A1 98 UG B O g8 IR BRal & SR e o @ gt § Affifer war @l
BH SERATYAd IORGR TRA AT $ISAT, 1950 B R SIE-S1d HeNET gAT, I A Sl
BT RePrS 3R THUSS G 8] SfF fhul o0 A IR AT 8 Al ARSI JhUSS B
YR W I A BT b dial 8, by prerar & f6 = 3 ve sRiR¥efeai g onfa
& W gl RS2 val & b g, 3 aRfRufdal € a1 a8 39 &R <1 &1 Sfd AIReiieng A
HAT € AN BH GO BHIRM DI WO ol THAl HHIEE W I SMER W SIE-USdrdd hRab
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I fr=py MepTeran 21 Ife a8 1 49 &R ol € A1 89 89 (aR A © SR g A
dM 2| WEe B FeAld & 9 89 B Wt Sfa @1 Sirs T8 Aehd, R W Sfa @1 wer
T8 Ghd| ga9T & T8, R I9H UHfehd fed € Al I9 W) S TEl Y "ahd, 3R
TG e 8, I S Bl AW 8, I W Sieb e Y webd | U aRfRAf # o e g,
IA WRHR 941 g 2

STel db g Uih Al B Mferdi - A Ugel € g far b siReiteng 7 Al @
off, THRll SN o Wedld < &, fddt a1 f&n, amues 9mH 89 S9 Widid & oy oy Bl
T ff w1 Jedl 7 oo faaR @ 6y €, ST wed 59 fAgae & qwel fhar 51 #
S Ul AT el Bl Blfced gade Dl g

g wred, 3 el fh v Sifaal gl 8, S8 AT Bl 1iey | e S
I WY ST ATl g$ep, S 39 a1 Sl BT feh far ol g8 3iiR S deled Bl g

H R D 19 W &Sl ©l T8 JATeRS! 21 U A Bl § W A AEHN AR T8 IGH
JATeRS! |fHfrd §l MUY gA=] S &1 gl | gaw] S & R § Idd ARbR 1 g
P d o & IRAT H Te AT ST fHAT B SET SO S IMANT B [eTeT B, AU
g ORI IUS WS Tl Al e e WX Y S¥ & BI-bI H gHGR g S 3
DIF-DIF AT 8, FMP ATl ORI 89 gA<] AT A ©, 98 Dol Gl H &, del AT
H g, BEl gl H W gl Sd dHUSS B AR B B (Y Ig AN B IR & Bl
SN Ugel W UdH START &1 o, TR S MM TR Tehlele WRBR 1 PIg Hraare! Tal o
R go A SAUfaA @1 Saa & g e 1 Uik gl oic 7 oy e
o AT TS B BT Srew fear of| a8 A fdhar g1 SHd Rurd &Y yehlen g1 w9 Rard
Uit 1 [fFaq v 9 &7 S9 Sfadt o Y fhw Sof § o 8 ST e SR U
e AT | <ifep # anuep! I8 faearq fe wehar € b 89 99 W SeRAYdDh HRIATE HReD
S |l fed ARETUT BT B T DI B B

I U W D PBIs YT ALl T 2| sfIY gH fIaR E BR UT % 21 Uh-31Y AT

HER < Pl A [ YT A &1 U= Sl URKATd MY WY & A1 A7 AT ARSNSAE | HA1 DR e
IR IR ROSME 7 A9 B foar @ wft A9 9 $hR & fear| fFam o g8 © f g0
HHRIHAD I BT & AHR A9qH & W § ol Fhal §, Tai dl Jal o Gbal| # it 3R
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feR & aX H W qAR| $B AT SR 7 Bl [ I WHR 3R PIg YKIG T8l A
@ T A B S FISY AT AT § AT [BT UF fAgHR g AN BN A8 W@HE WRA
e @ waEl & SPpd el gl As W ThEn ¥ SR IS & o e 3R AfER E,
IS A, B Al SR GEAdl g g1 89 S G bR BIs gwd HN B Rafaq H e
gl Aias # PR 9 UBHR &1 TR N A1 89 O/R $B 7 $© Al U gl & fofg
3T AT fqemery 3R gReel &1 7 B 5 39 Sd & 6 390 ddg d ff I8 W
YR WO 8, XY WRBR KA Worell & 3R 8 S WIpld od & # AU BHE qebell g
oo aul # R srEE™ a1 AEE el 1 Waial gg 8l SU9 69 39 WBR
& AR TRl g8 Tl TN U S ) URATT ST § SN B o e 71w =t A i Rufa
g [ g Wiofd © & ok 91 < faan afes SuAifiran womor o =181 o 21 oo Il |
UTE e 3T B BT QT AR 1 IS 31 s 57 A Q4T A1ed § A1 oY I ¥ U
[ESEISICIICES I CEINERS

SHRI K.H. MUNIYAPPA: I have to ask for something from the hon. Minister.

This is what I am requesting.

You start Navodaya model schools all over the country in 650 districts for
the Scheduled Castes and Scheduled Tribes. Shri Jual Oram is also here. In the
name of Ekalavya also you start Navodaya type residential schools, which will
give good quality education in each district. The Government of India has to do it,

not the States. This is my request.

2 AR °Q TEA ¢ H WETHD W0 A U ASHA § olfeb GaRT [1aaT BH_AT aredn g b
AT femery a1 BRed 8 IS oy URdTd jISg ARBR & gRI AT 1Y AT oAl &
e | AT Y| GERI, AU TAIed (e 1 aoi R Hel 8, XS Alal ol & "ded H AIRd
HI TN ARBR 7 T BT 7 F gde el § Tdleg fAemery 8l o2 @1 SEl & 68
AT 916 | 62 frel U0 € S8 Tarey faeney 8 € 39 R 9oic § yraae fhar T g 8k
ol forar a2 6 A av d 99 62 Rell § &l oy fdemey T8 g 99 i # f
Taey e &) RTUAT B S| $HG A1 AU RET0T & dX H T4l dl, 89 Udh aR
& 3P R PHE b © fb WG Sl YISl SHE & F0Y A HA/THS AR AR B
JMRETUT Y UeTerk ofY, ¥ 3fR ufasy & Y @, S9H fhdl YR &1 dig IRadT &R & faaR
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T B aTal B U faeT 7 5 39 vy R Teawedt dar ave e @i & Al @
DI DI DI T B Al <@ B Y THA FI-wA DI G Bl o IqDb aR H Bl
aredl § f5 2012-13 & sfids WX TN AN § TR S YW Hw T @ 7-8% A SAET UEA
S TE BT ATI 2014-15 H 119 W IR A1 1, 50,000 IS TAAT Fa-wii § faar o
Ifep fUBel AT SOH AT offs oft QiR a8 99 & goU i &1 T 7| 39 99 S9H Y
A IR BIPR 38-39 BOIR HRIS JYY &1 A SN gl &1 fUwel Arel SN W garm o,
SHPI U W BROT 7| 98 I8 T [ WRA WPHR 1 dlggd (9 AR B RUe @& e
fAdl re-dic & WHR fHar 3R T BT =i & W4 F 1 U8t 32 GRAC fyefdn o1, a8
42 TR ¢ 1l oibel 9IS 1 5 T¥ie ifaRed fear| ot I @raven & foiw Se-a
wRAe faRed &1l 39 @8 9Rd & d=iel ¥ 17 ge AR g==ifd A1 1 & | g9
I 3UeT BT b SMUBT R SATeT el @ 8, 3WR 3T T/ AEwl{ § Jeriadl &, dl
FHUT BRT | T AT AT A, I9 H s A (HIeT & | .. (Sraer)

st it Argg ;. Mg T ot T W iR W M T w €I L (@um)emT Had i
| ... (TaE) MY T R T I 87 ... (TIY) ' R T fn| A9 i g wd R Q)
SH WA B Q, A1 Iod ARBRI B R7 AT @ WY L (@raer)

HON. CHAIRPERSON: Nothing, except whatever the hon. Minister says, will go

on record.
... (Interruptions)...

St AR S MEA ¢ SRV AUTA PO S 7 {9 fIAR R B gU Pal [ A
B TAGRAR S DI THAT AT H &S A1 AMMeY| R § 0 (e e =g & asi
¥ Sl UG AW B, 98 YHS ¥ Afffed i @ oy 21 3AR el Sud 3iRM |ied S¥
T H AfRfd B @ IR ¥ faaR &) W 2 9fos § 59 ) oM o Y dRarg Bl 99w
3ITYHT I HRIAT ST

At gfqwr Hea St 7 SIfddre © Sfihs Bl A BEl gl 9 S B SAER W
Ugel IS Al 88 &, IR D 3Mibs USRI 8 &l 9 3fibs ¥ TP UHIRE el 8l I

*Not recorded.
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g 35 fied W, erF-ee a9 € e aRo 9 98 & 1 Ry ISR T AR @ 7
3R Ffeaa w0 ¥ 9 W AN HRATg Bl

STEl d ST FHIO-UF B A gl ST JHIO-UF 9 ST &6 SMYBR &S BT ARTA
| foremeter areriq Helaey, THSIUA 3R JedldeR dad & @ SU a9 | 3R Hel

Bl Aeithbe g9 & df 9 R & &l AJfTBR A el doldex & U &1 2l 59
TR B Sd Wi BAR U RbrId Al 8, T4 89 HRATg DX & AR DI 077 W BRI g
b B IR 10-15 AT 25 AT d1€ AHBRI Al Tl ST Hotdex Hoil TH101 U AR B
P PHRATg BT &, Al 98 DIc A T o Al &l IR 59 JHR B! AT TARI Holl Al hehe
 EfT B ey for YRT & Q- oAt § ag Sarer g1 § 99 9N H 9gd warer a9

HRAT Sfod el AHern|

5 ey [HeR WE WET 7 NS WIR & TWE & AR R $Y AF DI
gl ... (cxagm) Sp gl ... (TaeT)
2 WER AEAE (HTH) ¢ HA O, BH G D (AU 90 2| AN & IR H Sl g2 I3
T8, S AR A A qargd|
it ST UHTe AR ATed (IehT) @ MY TR f98R & ax # Wt qa1 qfRgl ... (sFaem)
St oTER dE MEAd ¢ ST YHIY SN, MU AT @ oY 5 faER @ gEnd anfe st @
sggfaa Sy & gl A wive fea om, @ Y % T g U faEwee T8

2l ... ()

HON. CHAIRPERSON: Nothing, except whatever the hon. Minister says, will go

on record.

... (Interruptions)...

St AR A9 MEAI @ oMU Ig 4§, [9ER W dgdel HER Sfd @ WA ST o7l 98
BRSBTS 7 Ugel & v &x fear on| aifeen ¥ s a8 o1 a3 o1, a8 9@
IReNas o ARed &Y faar o1l ool &1 akg | NI @ Ue Sifd Wi §, S v
HATE & U AR 81 89N U g9 JfTal iy W grg {6 W 57 w1 U T8
g1 IOTe 39 St ¥ 984 a1 Pl 8, Al anfl 98 sl el § gAY § $B Bl Sfud T

*Not recorded.
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AT §| DIl PAR S A Sl Feird (AT 8, ARSHSATS SR TRl BT 7 ugel & R
B A1 Bl oMuds T-T BT Teh ATHA SRR Tl BHIZHE & U TIT 2 ST JTRSHes = F741
fopar, 899 S URATdl IR ¥ WRBR I e A w7 Tt 8 99 g 3wt 99 99 R hridral
BT |

AT ARES ot 9 S 910 R, HT oS! AATS B Bel 8, Iod IRAR I DS
UYATd 8l 8 D BRUT 39 T8l R qhd o Moy dg g S, S/ Uabrer St 5 | &1
off, o/ # TR U &1 fAwy sarer ==l | A8 A Aredn g, § Yob a1 d e Aredl g (o
JE STt |UT 3R 99T & T YTed & 9 § B s B, 9 3 & o R BR od © 3R
TR A § @ R B S .. ()

HON. CHAIRPERSON: Nothing would go on record except the statement by the

Minister.
... (Interruptions)...

S AR TE MEAT : O RS R Pall 2 3R B89 S W o & U U5 FIER
I & A DI W T AHIBR B MMt T, (Fragr) dAeHt AR S A G qATST Dl
qd w8 2 H HEa @ed g B S & ome yal § ue onfa a1 Rl # gesit 7 g g
TR el # Tadl # el ¥ 3R o el # NERf # & ... (Frawm) VT R I H g,
WU § 21 SId TP 1 IRATG 1Al T8l 8, 99 & 8A AR w & RRafa § 78 21 e
s St 9 S A B g, Sudt it I8 (Al ©l

3 AR Wl A S AR @Y 8, S9N H H gar fam gl # o & &
=redl g b Sggfud o @ & |l & | =Y YSH B Bl gite A gE Al had

Q3T 2| YfId Sf g Sienfa iR farer sifdfes § sl gar e 7 ok

HOR G BT B bl gl S 4B g$ &, brell §8 &R f&d1, S &1 8R vy faur, e
IS AT T, T Ugel I St § g AW A ¥, 319 gAHT Waw fHar W ¥l S|
AT I 3B F drel I U $HH el AW ¥, 3 W W Sirs fr gl g fava ad ©

5 &1 ST R =TT AT | 57 |1 Sl AT SR B, Ieh! ol (TG |

* Not recorded.
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STEl qPh SASHR Sl DI a1 31 &, § MUY a7 Bl gU Hel dledl § d g

A U W D G g T W AGDh FTbR <l A1 SIT&l 3P o, e A H a1 8T
g, S/ B9 YT IoPR AR qIRE H W &, UId: TR0 U Wi Bil 8, 99 Ued B SuH
HereAT Wt Sft, Wi g off, SAfiEr %ol, SF SR S, W HEYRSl Bl M ofd gl
THIHAT AT SH JRIP BT M 8, AT U8 of| § a9ue A rsdr il B a9 gl d 9Rd
& Afagr b1 W THE BRAT | TAR S D AFAE JEEEA S Sfg YORT & g 9,
IR Bl BT FOTHY WRA & e HI AT AT Fprelt off| SN Wd WRA & e
& FHE H JRe TR | d4 fhelidier qe deet aran & ot
20.00 hours
3T WY § Ig HEl ATl g b rsdR Sl Bl Hailte WM R bl o fhar § 3R &g
HAT 2 Al BAN TR & AN B 81 # S7UDh] ISRV <1 AT, S B ATG B 18
1989 Th IHSHR Sil DT o Arel Bfel # TSI o0 o7l F &1 o oa1? e bt or?
TAG AT B AU SADI R I A FHIT 781 foar ol fopast b1 ean? ofydy R T8l
BRAT MY AT? AT PRAT AMRY AT <Afp AU g el [parl § el g &6 § wey
ye &1 it € ok 78 @ 125 f5. M. R =/« gl

1990 W o) 1992 & dr H Uedl Sff e Al av| # IH oy HAl o7| gedr iy
7 Bel b ISP Sl BT THRIS A & T3, I SHIA DI WRA WRDR A AL Y= IR
& A BB | g8 WIRS A0 SR g9 e § b gear St @ wveR | Fofy fern sk
e faBl Aoyl St 1 ARBR < 14 3 1991 B AT BRI &1 Y gor fHar| sard
WRPR Sl dre & BRUT TR 1992 | Tell TS| 1992 W IhR & Al db JMMUdH! ARBR
G| Uh s WY T BT BT MY AN A el [BAT 918 § 99 IO B WRGR g4 3R
R (g it g w341 991 a1 14 TS W W TR g8 W WIRG 9| fUsel 9 |1
{ TE1 IFISHY HEIHH AT BT B AARIN AT S B ... (FALH) 3T AW 7 FISHR St
B T DI | FSHR St & FHE & dN H I bl § g1 =78 8T &, (Faur) 9 a1
e g 1 W A ST B B B (BAT 8] TS Y S oW WBR Wi ©, a8 Al
HERTE, Bl WRBR A AT g978 3iR < & T HAI R AlGl St 7 SThR 350-375 HAS
JUY B AN W BIRD 1 BT 3R 9 a1 Hdll B 98 F TG 6] TR F o
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H S fHaAT Tl srdeax Sft &1 S8 a9 1956 # 26 eigR As # garm 1l a8 fyoit wwafy
off| I¥D 918 MU WIRD g1 BT DM T8l fharl 3l St 1 g H3l k& gy S99 frofl
TRl B Bl T H WA R e H WRS Afvd fmar el g fofy foran 2 fr <<
WM R Al IS B B AN A A TR IRT ST AR A8 Sl 21 ARG AT & B,
AT TE HA Sl ST YA GO DR arel ©f H MY A B AT A < g1 oy
ST 15 SIYY BHRT FESHR RIS 192 HRIS BUY Bl AN W TNSHY ST !
AR g D1 (o foram| wers w31 St & gl ¥ S/t Y gor A W, i srl g
@ Tl <@ of| 3mueh a1 gel B A1fey | 3@ BN foh & B offhd o1y o S l... (1aeT)

ISP Sff 1921 3R 1923 & 19 H g H Uagd U | R, B WRPR + oA g+
H 98 W ¥, IFDT WA AR IADT ISR FIRSG AT fohar 3R <21 & e #3 Sft o
PR IADT ABYYT ATl &9 7 a1 © 6 srasax Sl 9 |aled S 5 I 8, 3]
B 49 e b W H [Aefid B I 21 ! 12541 quiic H PR I8 & SAH 12541 aNia
T @1 ol 8 o g €1 98 BRIH 89 SN a) I 21 omud i # Ry wear g fh aw
I H W T8 B ATl Bl A I HRIEAE W W wiwford 89 a1 991 Hur Bl

3T ¥, H we1 aredl § {6 P & oY A1 980 TV © AR P BT oA H & qhdll

g 3R 98d PO B8 W Thd1 gl oifhd  “Aqh! AT I fAdb4, qab! T, Faebl I
FHEHY H ST qd wHT T g1 orNfa onfa, oNdRf ok e o & Al & fRdl @&
fog WY gA oM@ AISHIG 9918 21 S ISR BT oW SR 39 Al Dl RIGRT H AT 6
BT HAT AR FFTSDHR i ST el A7 b <R H FHRAAT BT 1AraR0l g991 <1y, 89 I8
B HAT| 39 TP foTU AMIBT FEATT AT 2l

$N = qrea: GUMIRT SN, AT G2 S 9 ol @redl g b T IORER SHRel B &l
WRHR B D 3R T B TN g8 PR A IR 27 3R WHR I 417d 81 @ 11 Rived
IHD AR BH Al & IR I ad T8 2 a1 Red § 98 IR a1 Sl 2., (raer)
M a1 gl... (@agm)

DR. A. SAMPATH (ATTINGAL): Sir, we have been patiently listening to the

reply of the hon. Minister.
Now, I would like to get a clarification from the hon. Minister because I

am a Member of this House who has demitted my residence. I was allotted 12,
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Rajendra Prasad Road and it was the residence allotted to me. It was surrendered
back to the Government for the construction of Baba Saheb Ambedkar Memorial
in Delhi and the CPI(M) is also very much happy to have done that.

My humble clarification which I would like to seek from the hon. Minister
is like this. We are discussing the Constitution Amendment to include certain
categories of Scheduled Castes. In my State, and in many other States also, the
husband of a family may be from a Scheduled Caste and at the same time
following a particular religion. The wife may also be from a Scheduled Caste
following another religion. There is no problem in the household. There is no
problem among their children. There is no problem in their family life also. ...
(Interruptions) Please allow me to speak. Why should you suffocate me when I
speak? 1 am seeking a clarification with the permission of the Chair. Do not
impose your majoritarian rule upon me. I will not succumb to any majoritarian
rule. ... (Interruptions)

Why is there a delay on this matter? Is the Government willing to have a
discussion on the Floor of the House on the Report of Justice Ranganath Mishra.
This is my question. A clarification may be given by the hon. Minister.
sit SrTefeT are (SARETNSN): AT Heled, § ofud HIggH ¥ A HA S 9 Uh
WEETRROT ATedl gl HAT S 7 39 fAgue # S ol & vy # 9gd ARt @ | e
STell & 3R IRBR gRI fhy 1 I8 BT U4 a7aT A1eq Fshr & R 3 W TWR & Farn gl
d #30 Sft 4 S ArEa § 6 e Isg # ve Rrega A snfadt eifd gt 81 ofR Brs
Sifer fepeft o A Srggfua onfa # e § A 99 R IS H g S @1 gl e
g, fhd IR U< H e o &, Oy fdll Sug # dpas & 9ot § <@ g, foes
3 SUE H ggfud Sffa @l SN H @ WA gl S 99 Wi i bl g el |

[N

I S T woTgs A e 8, offehd Rigrei R § S g8 yHoaE T8l e

2l ... (craar)
A omER dE TEAT : G HEIGd, # Ugel W a1 gaT § [ Ue o Ue Yew § A Rl
#UF Ho H E g Rt # ol e # T iR o el § Al e H g W w
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T H 21 OE # Ugd 9d1 gl g ofR SuH uRady & & i W # 91 gt gl 99 ad
ST RPN TG 7 B, RS W A 7 ¢, Tl HHIYH 311 Fgqfd 9 ¢, 8H
PR AHhd ©| S8l qb T s HAHE IR TAN gHiaatadl I Sggfud S & gl & B
Hald 8, IRA ® AfAgH H W Ioord © [ qgedw 341 # &1 yawE fHu M g 9
AT, 3T SR AefOrd [TeSuT ® BRUT 3R Gared dI AR & HRU & gax gql d
GG A Bl A1l T8l 2] 39 UbR DI fear-faqsl a¥ 1948 # gaf, 1952 # 1 §3f, 1956

H Al goN, U IR &, 3P IR 3N, W] U TAG 7 AR Ahlei TRBRI - IFDI R
fhaT| vep IR TTEl, 31T IR YU BIC H AFA TAT, GUH dre 5 9 ol foar fe gqi=aRa
U A, S 9T &l O 3R gR g9 H @el Y, $9 RO A ST YA AN BT qoll
TE a1 S qbdl Bl WDHR B Al W qq & 6 gwiaRa U o, o f2wg a9 Breax 3
Al &9 & =el Y €, AP BTG DI AIERY GW@H DI @ (AT §, AT BH ITDI
e STfa 1 &Sl o @) RAfa § <&l 2. ()

it et area: HAT St 9 SR UQY & IR H TS qqrnl. . (Faem)
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HON. CHAIRPERSON: The question is:

“That the Bill further to amend the Constitution (Scheduled Castes)
Order, 1950 be taken into consideration.”
The motion was adopted.

HON. CHAIRPERSON: The House would now take up clause-by-clause

consideration of the Bill.

Clause 2 Amendment of Constitution(scheduled
castes) Order,1950
Shri Adhir Ranjan Chowdhury — not present
The question is:

“Clause 2 stand part of the Bill.”
The motion was adopted.

Clause 2 was added to the Bill.
HON. CHAIRPERSON: The question is:

“That Clause 1, the Enacting Formula and the Long Title stand part
of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and the Long Title were added to
the Bill.

HON. CHAIRPERSON: The Minister may now move that the Bill be passed.
$Y e T TEAd : AU wEIey, # URdTa R §
'fop g wika fwan smol’

HON. CHAIRPERSON: The question is:
“That the Bill be passed.”

The motion was adopted.
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20.14 hours (Shri K.H. Muniyappa in the Chair)

HON. CHAIRPERSON: Now, we take up "Zero Hour’.
MOHAMMED FAIZAL (LAKSHADWEEP): Thank you very much, Hon.
Chairman, Sir, for giving me this opportunity to raise a very important issue which
is alarming in my constituency, Lakshadweep. On the last Sunday, the 13" March,
2016, at around 4.30 p.m., the Chairperson of Agati Village Panchayat, Shri
Mohammed Nazar has called me up for an emergency situation concerning a lady
named Salina. She has been airlifted from my native place, Andrott for expert
treatment to Agati Island in the Rajiv Gandhi Speciality Hospital. After taking her
to that hospital, after carrying out a thorough examination by CT scan, it was
learnt that it was internal bleeding due to hypertension and that hospital was not in
a position to treat her. They insisted that the patient should be immediately
airlifted for further treatment in Kochi. By that time it was five o’clock and the
pilots, who were flying Pawan Hans helicopter which is meant for medical
emergency evacuation to Kochi, were not in a position to fly as the rule says that if
the destination is not reachable by sunset, the helicopter is not supposed to fly. In
that situation, I was left out with no option other than talking to the hon. Defence
Minister for his help to instruct either the Navy or Coast Guard to provide
helicopter to lift this patient. I am thankful to the hon. Minister that he has
extended all the help. But unfortunately, I got a call at around 9.30 p.m. in the
night from Rear Admiral Phillipose saying that they were not in a position to come
and land in Agatti because there is no night landing facility available in Agatti.
This patient was in a very critical condition and if she was not evacuated
immediately, it was sure that she would die. So, we were praying to the God the
entire night that God should show mercy so that she can be airlifted to Kochi at
least the next morning.

Sir, the issue is, the Home Ministry had taken a meeting with the Navy and

the Pawan Hans to make night landing facility available in Lakshadweep.
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HON. CHAIRPERSON : Please conclude now. I am calling the next Member. In
‘Zero Hour’, you should not take more than two minutes. You should make your
submission very briefly.

MOHAMMED FAIZAL: Sir, it is a very important issue. I am concluding. Please
allow me.

Sir, this matter of providing night landing facility in Lakshadweep is
pending before the Home Ministry. I met the hon. Prime Minister also regarding
this matter. So far nothing has been done in this regard. This is a very alarming
situation. Therefore, I request that the night landing facility is provided at the
earliest.

HON. CHAIRPERSON: Dr. Manoj Rajoria and Shri Rajeev Satav are permitted to
associate with the issue raised by Mohammed Faizal.

#t B IGYA (FHEETE) : U S, A AR &7 HHEEE H & 9% gg deRerd
g, el so-facer & ufafes dast ot e § el @it ok wiedt &1 smarmE g B
fp a8l araTa @ B A R IR AT TG B DI I8 A TISH] DI BIHI
HiSATgAT BT FHAT BT TSdl 2| Boddie B Fdhe IR Heg Yold B Nold T g1dT 1equ
S Y, S AT PR M b A W ou-faqy H a8 A gl sue sifdRed ds
TR dig deRera dfehar W gt wed & Mide Bl 39 ¥ A1 GodlaIe-gedl-3iR]
3R AYRT B Y BORA [ISIHEN db Pls e o &l §l SHD! goig A TACH] Bl BIb!
FAGR AF-SIET TSdl gl 31 TS ATRH A X HA off A TRY ¢ 6 mogee-dTq1-
SSA-IATRI-AYRT Bl U Ueh YT o BOIRd [ISIer T <ells ST 3R §9 o Bl A
AT PRI G TR g7 SMY| 39 < & o= o e A, edl, AmaiRal iR Sfv e
AT BT Srarmre H gfagr 8 Ahdl qon wg) ST wR B drel q@1d Bl A fHar o
HH |

HON. CHAIRPERSON: Shri Bhairon Prasad Mishra, Shri Chandra Prakash Joshi

and Kunwar Pushpendra Singh Chandel are permitted to associate with the issue

raised by Shri Mukesh Rajput.
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SHRI A. ANWHAR RAAJHAA (RAMANATHAPURAM): Mr. Chairman, Sir, I
would like to raise the matter regarding the pathetic situation and the burning issue
of our fishermen living in the coastal area of Tamil Nadu.

Our Indian fishermen from Tamil Nadu face death and threat to their
livelihood every time they go for fishing. Last Sunday, five fishermen were
arrested at Rameswaram, three country boats with 23 fishermen were also arrested
on 12" March at Pamban and totally 28 fishermen and four boats have been taken
away by the Sri Lankan Navy.

Our Tamil Nadu Chief Minister, hon. Amma has been writing repeatedly to
the hon. Prime Minister to take immediate steps to release the poor fishermen
through dialogue with the Sri Lankan Government.

So far, 82 fishing boats and 96 fishermen have been taken away by the Sri
Lankan Armed Forces. The main reason for this harassment is the ignorance of
the traditional fishing rights enjoyed by our Indian fishermen around Katchatheevu.

According to the 1974 and 1976 agreements, Katchatheevu was ceded to
Sri Lanka without our Parliament’s approval. The harassment started against our
Tamil fishermen only after the Katchatheevu agreement. So, retrieval of
Katchatheevu alone can be a lasting solution. For this, our Tamil Nadu Chief
Minister, hon. Amma has approached the Supreme Court.

Our Tamil Nadu Chief Minister, Amma is of the view that minimizing
fishing activities on the Palk Strait and retrieval of Katchatheevu can be the
permanent solution. In order to facilitate the deep sea fishing with the
infrastructure development at a cost of Rs. 1520 crore, the permission and the
funds have to come from the Centre.

Sir, Sri Lankan Navy often attacks brutally and violently our innocent
Indian fishermen. Even though our Indian Navy and Coast Guards are stationed

near Rameswaram, they have not protected our fishermen even once.
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Hence, I urge upon the Centre to take immediate steps to protect our
fishermen and their traditional fishing rights.

Thank you, Sir.

HON. CHAIRPERSON: Shrimati V. Sathyabama is permitted to associate with
the issue raised by Shri A. Anwhar Raajhaa.

DR. SHRIKANT EKNATH SHINDE (KALYAN): Thank you, Chairman, Sir. I
wish to bring to the notice of this august House, through you, a very burning issue
that has currently grappled the jewelers of this country. The jewelers of this
country are facing a very bad situation. The hon. Finance Minister has proposed
in his budget to levy one per cent excise duty on non-silver jewellery. The
jewelers across the nation are on indefinite strike since 2" March. While I
appreciate his efforts to raise the additional resources to meet the ever increasing
needs of the country, it is pertinent to note that this particular measure is going to
bring a lot of hardships not only to jewelers but also to lakhs of karigars or
artisans that are involved in actually manufacturing the jewellery.

Jewellery making in India is mostly dependent on human skill rather than
machine. Most of the karigars, though at top of their skills, are hardly literate.
Therefore, it will be difficult for them to maintain records as it will involve a lot of
paperwork. There is a fear among jewelers that it will lead to the inspector raj,
confiscation of gold and other precious metal and loss of jobs to lakhs of karigars.

So the collateral damage of this proposed tax is huge as compared to the
gain that we are expecting from it. Therefore I request the hon. Finance Minister,
through you, Sir, to find out some other means to raise the resources he is
expecting from this one per cent excise duty. I am sure, the jewelers would be very
happy to contribute to the nation's cause and would not mind if they are made to
pay by some other way which is less troublesome and seamless.

Thank you, Sir.
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HON. CHAIRPERSON: Shri Ajay Misra Teni, Shri Bhairon Prasad Mishra, Dr.
Manoj Rajoria and Shri Rahul Kaswan are permitted to associate with the issue
raised by Dr. Shrikant Eknath Shinde.

sit YW TEA dlERt (RMR) : Ui 786y, WX dAld 99T & F Il H ARG SRR 6 UH
yfise gasel 2l fUsd &3 aul | asdl & Haigd HHamRdl &1 99 1997 ¥ 2008 O
& e, URIR Ud o Wl H YIAE Al O el B Ul Bl $B qdrgd dHard
fafrcr @ svma § FR MU iR onft St 98d 9 g AaIgd HEant € a8 99 & omwma H
SATS &l H=aT U1 I3 21 9gd ¥ U Ha1Hgd HHATREAT BT 9 DRI F S §WR 81 T[T 2l
9 aN ¥ Byuely aral g8 off, RRe e ug & A, UEsdl & 9dRAd 3R IR @
1A @ dr U AT 3T b ghran YA HR feAr S, we 3l 9 ST g
YA T8 R g, 9@ 5 fa W et ok Tui ey, 39 W A @ f5 g
S Al g1 B, IABT YA BT AN H $9 Y H qR-GR WRBR DI €T IMThIN Bl

T € AR o1l T g I T fhar T gl

T SO T 2 o O TRg SaRal 7 oo EF-1i | vasdl &1 A T ik
U AT @M H AT AN e B, R Sl &1 |, It gahrn AR B e @ G,
IR T Sriarfera © 3iR agl &t Y IS a1 fidie 8 Ahal 2l g=are|
HON. CHAIRPERSON: Kunwar Pushpendra Singh Chandel is permitted to

associate with the issue raised by Shri Ram Tahal Chaudhary.

#t Taita R (qferm) :

“AN @1 ST 99, U gfzar
g b & I® St SHM eMHI

T R A A S8 U], DI Wel Bl Hal”

|URT ARG, H 984 G & A1 TSI §3AT §| AT U 3 [HgRT FHSH< et oTepv
on ¥ €1 99 e # o o/ & axan, S siaur 78 € ag RRm ToarT weud wEd
@ A | dIC el < FHATl BH AN S IS & Arord™ 8, et W a¥e 70 99 ®, 9
39 fdd & o ¥ dlc &7 9 dfe@ @1 S|
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HEIGd, § U AT Wl §... (Fag)
e w3t (st weeR ul¥aR): #RIqy, U7 faa &1 Awen g oy 9 # Qe smar 71 99 faa
Sl |HT 3 3T SR, I9 THA 9 AMcl B Io1 T ¢
HON. CHAIRPERSON: Let him speak.

... (Interruptions)
$it AR aRa @ 9 ol og 91 9 goiead fhar a1 €, S19 A8 e WHT W 37T SR,
IH I R ATNGA AR P $Y Hedl ¢ d 98 g 9dd ol ...(9g™) 98 @ qgf
foxmem & 8 TS MM AT §, TS SN SH WHI Al BR Ahd =l It T@l A BT Bls
SIECISERS
N vgee g e (eWE) : 39 W T4l YISTA § I B IH 2l
N Iaa R 3T IR 8F R AR W T, MY B 8 A 8P ARA dTel, § By fSpeA
&l D @1 gl ... (Faum)
st wAer aex @ S faal =0 99T § M 8 Ofd I8 Al T H IMAT, I WHI §H W
EEUER
HON. CHAIRPERSON: Let him speak.
... (Interruptions)

2 Ya-ita Rig : weiey, g4 U agd 981 WaNl &, Hifd R g9 U agd & died od gl I%
T 9EIgR St | feeell # oot wrered fpws forg 1, fewgenl @ forg < <iewd, SR a1d &t
Sy 6 g 7 waw wEh oA B A g @ e St 7 Riee @S wwa eavmal &
foTg S oI’ ST PR fhaT o7 S ITaT BHRI €9 AleH 1 81 bl o

gl A MU IR B, FIfH T8 A HH HIC § o 3RA ¥ 9 @ 2
e+ I8 da fhar gam & {6 Sia qob gefde w8l 81, a9 b GWH HIc H Hel T8l sl
Tgl W S TEouRy IS € Wadhs Wigd, 98 Sfdiell ad, dordl @ A T8l W Bl 9%
G DI BIRMA ... (FAYF) B DI YRS Tl & (b AL 8, offh I 84 A |
gl..(@raum) 4 U A WSl g, a1 H g T8 g AT g9 R Hedl? 98 W A8 DA ©,
Sl bfesT BN, ST golaM ofsil, a8 Ry 81, SFaenl 8, «ifd are &1 JIffdr 8ad
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TE B ARY| .. () HA S, 7 IR-9R R W B @ ol 3T FI R @ 8, 3D
Pl 3T SX1 DI 91 7Tl Bl
2 AAEY ISR ¢ B9 Tob TS IRART Sl X8 & S e 3 arel 8, 99 wHy =l Y|
37t 319 ¥ A (fHMR): T8 R B B [ 2
HON. CHAIRPERSON: When his name is there in the Zero Hour list, I have to
allow him. But I can understand the hon. Minister’s view point. He said that the
Bill is in the Other House, the moment it will come here then only a proper
discussion can be made.

Now, Shri Rahul Kaswan.
N g FE (F®) 2 IR TRIGT, F I G &7 TH B AR dedial Ae], WIS,
GOITe, WA, W6, TRAR G G 4§ ATl I F §Y AR JHAM Bl IR NPT
HAT AT WX GAST & Bl Sl 80 UfA¥ Hi¥ W IeRd 21 S 80 Uirerd i
SEIT H ¥ 87 e A Rk a9l W R a1 R R # ARG a9 W) 9 s
RE DI IRRAT 31 Sl &, STef Serdfte gidl ® <l fhaml IR Sl qgd 9N 3R Tl ¢l
HEIGH, A AT &7 TR & g] PfY & 37l I ISR T Bls Agd T8l gl A
IR I gall, fha qafdl @ &R W uga 17l § MU FE TRy HIAT et g o
HE WHR T TH W IR & dgdld § IqHT AUGTS o, Fd B R @l 7 7 fomami
DI ITehT H3rasl fegr S|
HON. CHAIRPERSON: Shri Bhairon Prasad Mishra, Shri P.P. Chaudhary and Dr.

Manoj Rajoria are permitted to associate with the issue raised by Shri Rahul
Kaswan.

#t e Aea (9R) : FHIURT HEIGd, # 3fUd HIETH ¥ WRBR ¥, ¥ H F99 F9! a6 9,
U & Uesi & IR H Fai HA1 Aredl 5 3 A T8 69 1931 B SAIUEI, SOl & q|
FASEICA] & Foy & qre, R0 Adr Sff 3R I A AR & Hedl © 9% 9 ®
3fax 27 WAl AR DI STREA0T e & B Tl U el 3Md el W fUssl & |1 3=
2| 3R 3MREVT el 1 A U8 Il oI & Aedd § SD] A & 11§37 fpar 2|
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Y 3T 7 YW Rl aRE, Us T Y, ST BT oR¥R b U AT o o fh I 3ma & A8
UGN | 5 q18 AW e H ST SOET OR Tl gg | S SO 6 aR H qRT e
Th oA, offhT § S GHY B AU WHR B AW g1 6 AN ARBR 7 SRET S0
TE B Q| FHIf wEIed, e U B, AT TASIY B AT IR W A 32 @, fUesl & A
HEHTG 3R AT AR B3N &1 AT A IR TS & IR AT UG DI AR < Al < &
sffrepier fawmii # fies @1 &1 deE SR I T & aid H i del A1 J9 GRSl
A SR Bl fawm # €l €1 9ga AR faurT €, S8l SR Bl €1 vd 8 vhsiRe! fAftRe”
9 Uh Fald ® o § qaqr b 9w b iR gneRl @ Rl daa fqeafdere 6 ars
B 2 ag gafoy € 5 w0 afafa @ RreRen, dea smam ok aam <t Aief € 39 Al
& FRE B St e 8, 98 I fUwsT o S & SR §1 B9R Q¥ BT S I
fUroer @1 ST & I9d U BIs i ddurfe iR T8 g1 Bol TISIRS! H3 7 §9 ded
TE PR 3T B H AU HEl dredl g 6 PO HIY AT 7 S, <91 & st aif s
DI YD SOl & ARG, FIBT FEl DR BT §AOH, AR DI Tl B BT SAH <% Bl
Bl & SMANT B N <Afps o9 b ST a7 JR-NT Bl FagTHes aoll T8l <, q9 b
fresi & Wy =g & 8 Fhar 2l A N & 9 IR A B 2@ St dwes § H <
R & P g 6 d®as dlfll @1 & TR AR I8 &1 B & TSI Bl AvbR W
T8 PR @ 2l JUU B WRBR T A el DI 8 ofl, TSI Bl WHR W AT TE S @

2l ... (aur)

HON. CHAIRPERSON: Shri Laxmi Narayan Yadav, Dr. Manoj Rajoria, Shri Jai
Prakash Narayan Yadav, Dr. A. Sampath, Shri Ganesh Singh and Shri Jitendra
Chaudhury are permitted to associate with the issue raised by Shri Dharmendra
Yadav.

SHRI GAJANAN KIRTIKAR (MUMBAI NORTH WEST): Hon. Chairperson,
Sir, I thank you for giving me an opportunity to raise the issue of irregularities that
took place in the National Institute of Industrial Engineering, Powai, Mumbai in

the last few years on the floor of this House.
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Sir, I would like to mention a few irregularities that took place in the
Institute — recruitment scam, illegal foreign tour, illegal MoUs with foreign
universities, nepotism and rampant corruption by the Registrar. He has made
excessive payments favouring certain individuals causing loss to the exchequer.
Though I have written letters to the Director, NITIE as well as to the Minister of
Human Resource Development giving the details of the irregularities, I am yet to
get a reply from them.

The Director of the Institute is not accessible and does not give any
appointment. She is adamant and acts with vendetta against union leaders and
staff of the Institute.

I would, therefore, urge upon the HRD Minister to look into the matter
personally and take suitable action against the erring officials so that it can act as a
deterrent against the officials who want to adopt dubious methods and run the
Institute according to her whims and fancies. Thank you.

HON. CHAIRPERSON: S/Shri Sharad Tripathi, Kunwar Pushpendra Singh
Chandel, are permitted to associate with the issue raised by Shri Gajanan Kirtikar.
SHRI K.C. VENUGOPAL (ALAPPUZHA): Hon. Chairman Sir, I would like to
invite the kind attention of the Government to the concern raised by the students,
teachers and parents regarding the recently concluded CBSE Class 12"
Mathematics examination. The Central Board of Secondary Education’s Class
12™ Mathematics examination on Monday, that is, yesterday, has reportedly left
students in tears. Most of them claimed that they could not complete it on time as
it was very lengthy, unusually lengthy. Teachers and students complained that
unlike last year, when the whole paper was from the NCERT syllabus, this year,
maximum questions were outside the NCERT syllabus. The students found it
difficult.

Sir, it is also reported that the questions were not only tricky but also
required elaborate steps. The students said that they could not answer the

questions of 20 to 25 marks. Concepts such as Linear Programming and Matrices
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which have generally got easy questions over the years had tough questions this
time. Every question was tricky, as a result of which many of the students found
it tough to finish the paper on time. In fact, many students including the top
scorers in schools were crying after the examination.

The successive Governments had adopted many measures to avoid
unnecessary competitions and examphobia among the students. The performance
in a single examination is not a criterion of intelligence. This sort of tricks and
toughness has to be avoided to ease the tension of the students. Why is the CBSE
creating such types of tensions?

I would, therefore, request the Government to look into the concern of the
students regarding the recently concluded CBSE 12" Standard Mathematics
examination and take necessary actions to remove their anxiety and concerns.
Thank you.

HON. CHAIRPERSON: Shri C.P. Joshi, Kunwar Pushpendra Singh Chandel, Adv.
Joice George, Dr. A. Sampath Shri M.K. Raghavan, Md. Badaruddoza Khan, Shri
Anto Antony are permitted to associate with the issue raised by Shri K.C.
Venugopal.

2 TAGAR AN (P& ) : Weley, MU Hir fon, swe oy smuet g=garg|

eey, I % 4 fFe 30 Ads &1 fawg B s9d fou & oy vedid # faee R
o g

HEIGY, 3T # 39 WeM Wad &I &I SRATUN # §Y 99 WeR &l MR el = gl
o a1 9w 9 e d9e & HRIAE Td I 8, Weg 90UF0Y0 W, SRRSE W al
AR T R AT AT B BRIATE AbT B IRT IR K &, W ool & [Toper word
U<E, B-HY BRATOT BT IUSTAAT o AREAV B S H BT, eule d ol ol el
PRIA PR P Y BT 3, b T ARl &1 Ty T BT GHr IR &A1 21 B dA
9 wed # oft 9@ @ forr gl oMy W A WS & wiem | <wr B 5 Asas,
SISOR @ 3 SRl W ATSAEE dd I RN aal &I ghMi, TR BT ey = 1241
39 IR H 9 HEM llbdd Bl 94 I UH Mars] W T8 SoTs T8 | ITe &l R qdTel &Sl
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AT fquer b1 B BT B, URg fAuer S8l Qg Q! 991 J9 8, g8l W Fd b4 @l I8 gufl
3T 3MUH U 98 2 Eerl) g omead afhd v arell 21 S HRT ot § a9 g} WA |
3T Gl BT I A ARN B W31 I FaTd BT aredl g

el I dTell 91 I © 6 AR GIAF dic 7 Usdl N ERER gR IS
oS a1 SAINT & IR & ARG SR QU Y SIREvT &l sy aIfva fhar o1 A+
3fETeTd BT B b IS S@Td 1 QHTTDh gq/d & iR o7 AR IHD! I e |
Q@ Bl ATaLIHT At |

R AT BT TS W YTl qHATh, A1 q Ioiifes THIYd BT GUATT B §Y
g 3o ot warelf & IRT grex S faRiy WeAi §RT U AIoiag i | STREI0 B TS
# eure g HH! B &1 O Wd Well T, S9a fe LT @l i faafi & wem
H AHAT ISNR AT 2| BRATM & A ASHITD & Tl B TS (A2 & HRIGATA gRI
Al SHBR eUTe DHRAT 3T MY H Teh I RISTIeID TSI B URATDH &
HON. CHAIRPERSON: The names will not go on record.
M IAGAR AN TR FEIGT, T I B B IO AeaTdiany & SR & Sricrer
® T W gs & H MY ARl &1 81, AT, Jeule & 37aral Agarsi © Iis Bl
HRU g, faH TR Ry & war 99 oriae gl ¥ Al Bld) edT g Sewg Hel
T HE U B I AT B JHAM UgAIHR TS Bl FAGG IS B ABR B ARR BT
o7l .. (TaeT)

[T AEe, H fUBel BBl AHA | AT HEA1 AT @ g (B AHID R e
IR ¥ s 9t & forg fag U 27 gferd omReror | A UhR &1 wsBrs 7 &1 | 3R
3R BSBTS Bl & 8 a1 SAaT d8ax ad e b 100 wfcrera smReror w+ft siiferdl # ifosra
T & AR R Fic <1 MY | AR SIS g AT GIH IS S AR 9 I User
T FHI AT & T o1 O W H e ft drw g L (@aeT)

W TAE D Al dArs WS T[T 8 I ANl 7 ARG GHA DIC D IS DI
afSeral IS §Y MU IIEael DT WANT ) §U &R AR IRE o & 99 Ry ofR faeeht
BRATOM H T & & 3R g1 M A AR o & eafhal giifed & SRt 81| afe sa7a1

*Not recorded.
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faRrg fedt oft o ifae ol @ |Arfore el g1 fham T giar a1 orel I8 fad 7 <@
gsdil ... (@ggm)

HON. CHAIRPERSON : Please conclude.

i TAHAR A ¢ HBIGT, S AN WG AR & SR H gs 341 & RieR gU SR e
PRIAR M@ & R H Jaid 8 T &, I9h] AGH oM & (oY A1 I & A9 d ds
AR U A € b I YU WRBR DI A SSH YATAT Al & Sfias & gAfEior & forg
SIS W STET WA Y| A1 & B 8§ AW GUH PIC gRI B g [wofl & JgAR
USR] B AURKRT DI Pb DD 39 JHAT DI UG BRIs W¢ G AT & Rgars 4=
IoHfiw g9 & U MfTad aug i # 9 9 9% dRarg i Sy L (@raeT)

HON. CHAIRPERSON: Shri Bhairon Prasad Mishra, Kunwar Pushpendra Singh

Chandel and Shri Sharad Tripathi are permitted to associate with the issue raised
by Shri Rajkumar Saini.

T Toot (TR BXE) ¢ IHURT AEIGY, MU ST WK AR H alel & AT 3 g
I9d folg # YT g=raTe HRAT gl TS 5T B ard], SRA U ATl qHard dl
AT ST H ST SIS GHard H aRads $RA B AU B He U Afdd H#eiy
JrHfE el 78 do AT MR @ @ B, SIS o idd fUss arar e §
B BT oAT| 3 39 FHATT PI TN ¥ H A ad SAeia # wmfder fham s =ty
1956 ¥ UEH Y U A ST ® AMA AT FY&TT DI (e ST SO & w4
aIfa fpar T o, AT <fiy Uo¥ 5T B Mo B UEN I8 ST 3Y UG AR TSl
I & w0 H Bicl Tl 91 B IR SR & gl a1 G B Ao I5g H iy
TR TR | SISl T, Safh MY UG I & ST & I 319 ddb i1 FHa Dl
S i wgar sl 1411 917 Qe 6l Sl 3,36,349 8 el sggfud Sifa
R | SISl 7| T 9T H Hega R fSRgae © Sl @ H g oman gl 39 e #
3fbel B AT IS DI ST 2,50,696 2| T ISd A W G qHerd A &
fee 2 qen wmfoie SR nfde w9 | Udhed sl gor &l 39! Siiad & ®R R g
BT B 39T T AN it WY AW & # o fUws gy € e famr foft e & &
qedd & U d@l W e @A §U § Bvs WHR W AU HO 6 59 TR DI TS
RIS GIENES IR IS IRECIRS I
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HON. CHAIRPERSON : Hon. Members, whatever you want to say, please put
your demand directly to the Government. It would be difficult for me if you
continue for a long time as many Members are there to speak.

SHRI T.G. VENKATESH BABU (CHENNAI NORTH): Sir, recently the Union
Government has decided to discontinue the scanning of food products from Japan
as they run the risk of being contaminated by radioactive substance.

Even after five years of the Fukushima nuclear disaster in 2011, reports
indicate that food products from Japan carry the risk of radioactive contamination
that leads to various forms of cancer. Various countries like US, Germany, Turkey,
Russia, are still following a strict mechanism to keep a check on Japanese food
products. There are also strict checks on radiation for vessels and containers from
Japan but the Indian Government feels otherwise. In March, 2015, radiation was
found in the sample of green tea imported from Japan to the US. In a study by the
US, it was stated that freshwater fish and ocean bottom dwellers around
Fukushima are at a higher risk of radioactive contamination compared to most
other types of ocean fish in the same area.

HON. CHAIRPERSON : Please conclude.
SHRI T.G. VENKATESH BABU: Sir, you have not even given a single minute
time. Please give me some time.

The Imports Division of the Food Safety and Standards Authority of India
(FSSAI) under the Ministry of Health has recently issued an order saying that the
advisory dated 15.03.2011 issued regarding monitoring of food articles imported
from Japan for radioactive contamination issued earlier as a temporary measure in
2011, is hereby withdrawn.

The abrupt end to the practice has, however, alarmed the experts. The
Indian Government should not have stopped the screening because the kind of
nuclear disaster that happened in Japan can still have its effects. As the cancer

scenario in the country is quite alarming over the years, I urge upon the Union
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Government to reconsider the decision of lifting the scanning of food product

imports from Japan in order to save the life of common man. Thank you, Sir.

A |l @ S S ISR S8R AR qus g gd @ sf dLSfdsew 9 gm
IO Y A9 & A1 Hag B DI AN T Bl St 2
2N Srefa®! e (SARATTS): S qeiey, # MUl sr=l M9 g b 3o g9 b
3 Al Agd & IR Alhiield T W A1 Ao &1 R fa gl 59 vy w® 4 smuas
AR W WRPR DI LM AP HRAT @real gl fag #3 Sit 7 o qore & R 9 4
TID A A B ST B G IR T B S WG AR &, S {4 14 o= A gsara w®
J, ITH! TR B Ugd B §Y, D! TR & FHAEN & oy I U I T
P | I=BI BT AT, Wifp v A1 v 99 &1 RAfY a1 81 7 oft| S v wRic varates
SIS AIISS TeS AMHSH W o &I ad off, A1 39 W Uh 99 4 U ssdld I gs,
e SR T B AT DI AEI-{AdTE B FHY GBI dQ BN D DR IS AN Bl S
o H AT A B e § Bfos 8 @ Bl 99 ey # fa 73 S ¥ war of fh R 12
FRIS WY A IR AT BT e 3faR 8hm, a1 I¥h! U Wie Bl UasS Sl ol arfl|
U Sl AT B8R U ATART 8, a1 A1 § 12 BRIS ®UY BT e 3MaR 781 8, S SR
9 TRE P DIg YAATSS SYCI T8l ol Bl AN A A1 Hel Mg ol A dlS Iih
TRATgS Us dheeH fSurcHe 9 fh 39 dag H B &l ucliwrs fhar Sgl I8 d% we
T o fF e i WY, S ursde Rers 8, 98 W 39H WeR fRar S S uRus
& oy 3R St e &1 d¢ &1 Rare 8, 39 3¢ & Rare &1 ff Wiar fHar sme|
e & fag S e g, N 0% ferd Wee g, Sua! Wt Wiar e
SITQ, <ifh 59 qrac[e d1 3fel W <9 § gsdd 9t @l gl WRAWG B, S0, GHARINS
IR USY B B 89 AN B 3HB G4 ¥ 99 QU WU | 39 Gy ¥ MUy Aewy | H
WBHR A ARl § 6 97 o Rafd Sraed HRo1 I8 gl aa & 8, U )W fad #30 Sff
IERAYASD ... (Fag) IBiM I8 W IR QA7 & 39 A9y H b 9 fofic & IR &

Ig Bl ... (¥9gm)




15.03.2016 287

AT [HTART ¢ badl W] ST I S Y a1 Rebrs H S|

... (Interruptions)...
A |uMa @ sAdT Rens ot 3 ™m ® SHefder urel sl The hon. Minister has
replied during the Budget discussion. Why are you taking such a long time?
.. (@)

AW wwmfa s fLd e st R v By, o) eRe Bl R gus ' g, S
g s, Sf AT ISIRAT BT 41 SHRRST I §RT I01¢ Y v & a1 dag T Bl
AT UaM B I Bl
o faw) Tare I (TAR]) @ FETART SN, H SUd! gaTe o § S g9t dTer BT SR
feml § sruet srgafd @ IR ST B UH AfT HSAYUl fANT BT IR Bl § IO =Tl
2l SRS TT & God & 16 A 379 qP 950 U AfYP Al BI BIoRT & RT & PR &
TS| UPT FIH BRI I ¢ fp IR & faaRor &1 S ST Bt €, S S8 & B 8l TS|
AT AE B b BT gRT ANN &1 7 Badl 8T B S & € dleh I BAai Bl I Fdig
fpam S R@1 8, S9! AUl 1 §dig fHar S @1 gl I8 9% I MM W B @ © SR
TRES I & fo U wHr 99 gt 21 Ot aRRIfT # 9 favmr R et 9 & eilRr
DI W BT B DX 6T &, d a8l [l Bled 3ik Jed Bis+ BT ¥ aX B ol Tt aRfRafa
H I YT AADI DI AU DI FAIDAT B

H G & A1eH F AEHR GITER0 HAl S A SR HRAT AR § (b IRES I H
BRI & 3fcd | gwIfad widl 3R Farfaal &1 gRem & foly vep fawqgqa Ao 918 o,
et St Sfted, Uiy 3R BEal Bl ddiq B A FErl S A | VAl A & 3
g Al ® TR TR IS I Td SRR B Sdrs N $as B SAR a9 O
Gl W) I & S Bl AaIhAl Bl gD Wi & WA § g W AT Ha1 § b oA
M arel AN & URARI, B8 qdig 8 dldd [harl 3R HURT Far arel ARl Hl g
qarrgT fean S| a=rare |

* Not recorded.
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HON. CHAIRPERSON: S/Shri Sharad Tripathi, Bhairon Prasad Mishra, and
Kunwar Pushpendra Singh Chandel are permitted to associate with the issue raised
by Shri Vishnu Dayal Ram.

ADV. JOICE GEORGE (IDUKKI): Thank you, Chairman, Sir, for allowing me to
bring to the notice of the Government a very important issue regarding hardships
faced by retired Central Government pensioners, MPs and ex-MPs from Kerala.
The issue is regarding the Central Government Health Schemes dispensaries. We
are having only one dispensary at Thiruananthapuram. The people from the
northern districts of Kerala like Kasargod, Kozhikode and Kochi have to travel to
Thiruananthapuram for getting admission in hospital. More than 200 to 300
patients are attended everyday at dispensary at Thiruananthapuram. But the
dispensary is not sufficiently staffed. There is no facility to attend such a large
number of people. We have been raising this issue for long but no dispensaries are
being set up at Kochi and Kozhikode.

The number of CGHS empanelled hospitals is also not sufficient. So, there

should be more CGHS empanelled hospitals. Huge amounts of money are due to
the private hospitals which are empanelled under CGHS scheme but they are not
giving medical treatment to the pensionaries and other personnel, who depend on
the CGHS facility. Hence, I urge upon the Government to intervene in the matter
and establish new CGHS dispensaries at Kozhikode and Kochi. Thank you, Sir.
HON. CHAIRPERSON: S/Shri Kaushalendra Kumar, Jitendra Chaudhury, C.R.
Chaudhary, Dr. Manoj Rajoria and Dr. A. Sampath are permitted to associate with
the issue raised by Adv. Joice Georg.
SHRI M.K. RAGHAVAN (KOZHIKODE): Respected Chairman Sir, thank you
for giving me this opportunity. Sir, I want to highlight the plight of an ancient
industry exclusively handled by the Vishwakarma community in my constituency.
The industry once flourished is now facing crisis.

Sir, Uru is a seagoing vessel made of wood, similar to the Arab Dhow and

made with high quality wood by highly skilled carpenters at Beypore in Calicut,
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Kerala, which falls under my parliamentary constituency. Since ancient times it
has been used as trading vessels. Good seaworthiness, durability and fine
architecture of Urus have made them popular as seagoing passenger vessels also.
These vessels are aggressively marketed to Qatar and other Gulf countries as
luxury yachts. All the work, right from sawing logs of wood to launching, is done
by hand in which around 35-40 people complete the work in about 24 months.

The Beypore Uru is the largest single piece of handicraft afloat. The vessel
is moved to Dubai for outfitting and upholstery as these facilities are currently not
available at Beypore. Sir, an Uru of 1000 tones will cost about Rs.8 crore to build
the hull at Beypore. An equivalent amount is required at Dubai for outfitting and
upholstery. If these activities are done at Beypore, each Uru could fetch Rs.16
crore in foreign currency. Falling under the unorganized sector without any
corporate or government backup, it is very difficult to raise funds from financial
institutions. Urus could be promoted as luxury yachts to rich, seafaring countries
such as UAE, Brunei, Singapore, South Africa, Australia, New Zealand and
Europe. A focused and dedicated promotion effort through Indian Missions in
these countries could win orders.

Sir, it is requested that manufacturing of Urus should be brought under
Make in India banner which can help obtain loan and facilitate for better
marketing abroad. Secondly, in order to promote manufacturing, they may add the
latest technology and also retain the ancient tradition. In this regard, a study
should be conducted by the Government of India by constituting an Expert
Committee.

Being one of the oldest manufacturing units in the country, Beypore should
also have a museum on the evolution of Uru.

Thank you.

HON. CHAIRPERSON: Adv. Joice George is permitted to associate with the
issue raised by Shri M.K. Raghavan.
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#it veele g wed (qiE) @ 99Ul HEled, WRT YIS WRBR & oy &H ded & oy
el 21 B4R & e & U A e & qA DI 89 Fa Sl TR AT AR AT J@aRI
H off ger Bl A U Wi B, § fhil WX SIRI g o T Argar| SRR WRd HIGT B ol B
el ol fewfora e o1 fFraifad 9ew o (@agr) g3 Ul SrRidrs! &l s 8§l
# e @ Wy % a1 HE aredl § 1 MUt & SR DI Holed fhd a1d @
SO ST B, AT MU o Aen 81 ofhe SFR oMU 9IRA AT @t o W Y o
B, B AR AW DI a1 DA A1 G T © [P S Bl IHAT DI HrRENI &l Iq9
HE SAE WARATD ¢ {6 89 e B FATET DI P8l bR o % ¢l 3R H (B g &1 #ran
g 3R 9% 39 919 &) goloid T8l ST 1 9&d § ©S BaN G I I WAl & A1 HE
MY MM T8 AT T DR b b S< T8I W e B AADR © AT el Jgi a7
Tiféal & |1 93 §Y 2| IO B B FID! Be gl SI9 TS AT 7 qeT S | 3R BH
T DR 8 dl 89 beay H TSI HIAT dMfey| d IFRT, WRAERT 8, fhal &9 &1 Sdharl 78l
2| AR Py FFAM Bl A ATl BHR &, Plg sARI I AT dTall Ad © 1 89 G D

A1 I YR BT T B | 3T U AT T8l IS Fehcl | 3HD 3Tl Dy Hg (b &4
freft ot {5l S & €1 oFR g™ @ 91d F SR T A qa BT W ST @R
FHAT TSI fF AR H Y B AN | AT q9 3y enifRverd gErs T8 < dahd | saforg #
3MAY T AT AT § fF F a1 39 SMER W Wed # 8 el a1yl 98 BIg 6eT @i
{2 Al # SMUA YAl B, U8 IAER SfUd T8l §l SR WRBR WA § Al H IqY
T B 6 HE T BEl DI WA AR A A1 | WRBR Sd6as T8l ©, I§
AET SAEGE Bl ... (Faem)

HON. CHAIRPERSON: Nothing will go on record.

... (Interruptions)...
it vgete g weot: § Wt § wel wwar €1 soferg #9 @t € fF I weR @ vy 798 §
I8 YU TRE Wed DI qAQT BT [aTe ol Al AT SR AR DI ASA H AU A1 WL BHRAT
IRy dIfs TF 81 | & My Afde & #3iar ®I A9d 2. (Faeg™) e e & 9T
fea, sae foy # armuet smurd gl (caer)

* Not recorded.
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A At ;@ st oty g, s oror fysm o, s AR uwe fysn, st @ e, st ged
frsm, s iRl AR <9, <. gQue (g, 2 eRe Bordl, <. @9 woiRan st @
SRl T ok gu {8 g<dd Bl Al Jede g ued g\ SOl U ANy & A1 dag
XA D AT Y& Bl el 2l
... (Interruptions)

HON. CHAIRPERSON: It is not going on record.

... (Interruptions)... ”
SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, I am an Indian. I also
love my country. I also say ‘Bharat Mata ki Jai’, but it is improper and unfair to
politicize an issue like how I address my mother.
HON. CHAIRPERSON: No, it will not go on record.

... (Interruptions)... *
SHRI K. ASHOK KUMAR (KRISHNAGIRI): Sir, in my constituency,
Krishnagiri, there is a government Women Arts and Science College in
Anginayanapalli village at NH 46. There are about 1,200 girl students studying in
this college. These students are coming from Bargur and Krishnagiri which are
five kilometres and 25 kilometres away respectively.

The girl students have to cross the national highway for getting bus to go to
their destinations from both the sides during college days. About 1,000 vehicles
are moving on both sides of the roads. The students meet with accidents,
sometimes by the speeding vehicles. Since there is a dangerous curve in front of
the college, the speeding vehicles are not visible when they cross the highway.
There must be constructed a foot over bridge or an underpass which is required
over there. It is also essential to construct a bus bay with shelter on both sides of
the road.

Sir, I would urge upon, through you, the hon. Minister of Highways to take

necessary steps. Thank you

* Not recorded.
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HON. CHAIRPERSON: Shri Sharad Tripathi and Kunwar Pushpendra Singh
Chandel are permitted to associate with the issue raised by Shri K. Ashok Kumar.
21.00 hours

SHRI S.R. VIJAYA KUMAR (CHENNAI CENTRAL): Thank you, hon.
Chairman, Sir.

The CBSE Class XII examinations are going on. The Mathematics paper
was held on 14" March, 2016. To the shock and dismay of the students, the
Mathematics paper was tough like the last year’s one. Many 6 mark questions
were based on multiple concepts from different chapters leading to consumption
of 15 to 20 minutes for each question. Many 4 mark questions in this year’s paper
were of 6 mark category during the previous years. ... (Interruptions)

SHRI MANOHAR PARRIKAR: Sir, the issue has already been raised by an hon.
Member.

SHRI S.R. VIJAYA KUMAR: Across the country, numerous students felt that the
paper was lengthy, many questions were asked out of the NCERT prescribed
syllabus and thus could not complete the full paper within the time. The worst-hit
are the poor students from the rural and semi-urban areas.

In a nutshell, the unprecedented tough Mathematics paper in more than a
decade has put many students to worry about their marks and consequential effect
on their admission to professional courses as mathematics score would have a
direct impact on their cut-off.

I would, therefore, request the hon. HRD Minister to consider the plight of
the worrying students and direct the CBSE to take note of the issue and correct the
Mathematics paper with liberal valuation and award of grace marks. Thank you,
Sir.

HON. CHAIRPERSON: Shri Bhairon Prasad Mishra and Shrimati V. Sathyabama
are permitted to associate with the issue raised by Shri S.R. Vijaya Kumar.

2 BT PAR (ATEQ) @ U A1, FFARI R B Al A el a1 o RE 4§
AT 3T H3 St 1 &SP HRIAT AIRdl &) B4 Udl ol B [ rgeldieg db @
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fAoiiaur fear S @1 21 ESHdiens d wTh! R 2 3R 3! e W B, 39 ol TH
17,000 HHAT T| 3R ATSSIGIBMS 9 PI FSBR0T H= A1 Foll gl § o7 1 I 2 al
AR #A S 9A B B BN H MUT HRal g SIS §6 & By HHaN N
U SR el A1 S RN 99 9 X H qam 1 8 g9 gell, WRBR deEdl § IR 9
& JITHA HEd © [ dad @Y wa@t e Bl At wwar g 6 onsdidiens 9% &
1Y VT Bis BH A fhar U R rsSidians §6 & HHarl © iR I8 Sl diol-9<d &
STH! FT BT B AR #E S 90 g¢ 8 # o axan € 5 @ v aw A fea
SN R SR d% & wHanRal &1 sifzd & Sl

AT waTafY s it Oed, S vawa, st o dleR, st Aieeie aesee @ eIk
S ST YT TRMAV ITed bl & DINels AR §RT IO ¢ A9y & A1 dag B D

JTIART e @ Tt B

Now, I want to tell this to the hon. Members. I can only give one minute
each or else I have to adjourn the House if you do not understand the problem.
There are 45 Members who wish to speak. Please understand the issue.

SEVERAL HON. MEMBERS : Yes, please allow for one minute only.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, to protect and preserve the
coastal areas including human habitations from natural calamities, mangroves play
a vital role.

The coastal area of Bhitarkanika and Mahanadi Delta are the second largest
mangroves of our country. Three coastal sites like Bhitarkanika, Mahanadi Delta
and Devi-Kadua Estuary have been approved at the State-level Steering
Committee, but only two Estuaries have been sanctioned, namely, Bhitarkanika
and Devi-Kadua during 2015-2016. The sanction of Action Plan in respect of
Mahanadi Delta for this year, that is, 2015-2016 has not been done.

Therefore, my demand is that the Central Government should take
immediate steps as the Government of Odisha has requested in view of the fact
that the mangroves play a vital role in protecting and preserving the coastal areas

from natural calamities. The money should be released as quickly as possible.
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I hope that I have not taken more than a minute to complete my submission.

HON. CHAIRPERSON: Thank you very much. You are always helpful.

SHRI BHARTRUHARI MAHTAB: Thank you, Sir.

HON. CHAIRPERSON: Shri Sharad Tripathi and Kunwar Pushpendra Singh
Chandel are permitted to associate with the issue raised by Shri Bhartruhari
Mabhtab.

SHRI PREM DAS RALI (SIKKIM): Sir, thank you.

The Supreme Court has directed the Government of India, through the
Ministry of Home Affairs, to resolve the matter related to the reservation of seats
in the Sikkim State Assembly for Scheduled Tribes, specifically, of Limboo and
Tamang Communities within 4 months from the date of order, which is 4" January
2016.

They were granted ST status in 2003 by an amendment in the Constitution.
Under Article 332 (1) of the Constitution of India, they are mandated to be given
reservation in the State Assembly, but so far this has not been done by the
Government of India.

The Government of India, till date, has not taken any action in respect of
the point mentioned by me above. In view of the special and very sensitive nature
of this issue, the Central Government may initiate action as recommended by the
State Government on a number of occasions, which is in alignment with the
Burman Commission’s recommendations, as it 1s known.

A Committee of Secretaries of both the Centre and the State may be
constituted immediately to resolve this issue without further delay. The
Government of India may inform this House and the State Government about the
population of these two communities as per the 2011 Census. This matter is urgent,
sensitive and important. Hence, the Ministry of Home Affairs may take up this
issue, as mentioned above by me, without any further delay. Thank you very much,

Sir.
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SHRI PRAKASH B. HUKKERI (CHIKKODI): Mr. Chairman, Sir, I would like to
bring to your kind notice that five days ago, the Crime Branch of the Maharashtra
Police seized Rs. 3.07 crore in Bethlehem Village, Miraj Taluka, Sangli District.
The Maharashtra Police has arrested one person by name Mohiddin Mulla. During
the inquiry, he had informed the Police that the money belongs to a Member of
Parliament from Karnataka. He has even accepted that he stole the money from the
MP’s personal car.

In this connection, the Sangli Police visited Chikkodi Taluka and conducted
an investigation, but it is quite surprising that the Karnataka Police had no clue
about this investigation. Therefore, I urge the hon. Home Minister and also the hon.
Finance Minister to seek the details from the Governments of Karnataka and
Mabharashtra, and to conduct a detailed inquiry as early as possible. I8 ToUT AR
IS YR H 14 AW BT A7 & [ ‘Bl & CHd & ared d 41 man &)

BN i UIfEATHe &3 H I8 URAT 31T 81 =i Yoy &l &al & {6 9 3 s 7

dRg TU HAed A DR T B ... (FIU) D! SHE™ Bl A1y | ... (@1ae)

HON. CHAIRPERSON: You can approach the appropriate authority.

2 THE T, TFOA : HACD YA Bl O AH ol | HERTSE DI Yol Hlced H IMHR
TR Fdl ¥ TN el 7 5 Al Bl WY g ot @y 5 e et g
PIF A AR B, hel A AT ST, DY S, S dN H @1 AMRY| ... (FAUE) SHD
$HRIR B ARy . (ragm)

HON. CHAIRPERSON: You have already mentioned it and it is all recorded.

3t gRvas g (RSNY) :  #B8RI & & galle] H AN AR HI HHI Bl a9 I
99 & U B FHART TR S @ 2] 99 dF $9d [ $B lfeesifed T8 felm a9 d&
Jg W B T8 BN FEERY b AR W Al dre} S wiic 9gd & 3f<el dled gl

=g # orfl T el SRifere wire 3R fireR SRifere wiie (IR &1 1T B 99 Wi
& U 98 I8 W o 2] SR AIIS SR FRISATS] &1 Ul g H WA 81 HERTS § 9gd
ART AT fRRT 2
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T A HIEH A ARBR 4 [l 8 (& i gwg & ey v SRfeHe Wie g
T, A ARS B dATRI SR HSRERT BT U a8l SR 99 Wi &l 9l s 9 e
TSThe ATRB-ARSATS] H Ul & [l ey 81 <&l gl Ig ol i+, Wl 3R &N & forg
fl FmRie Bl a8 T SHIarel gl 918 ¥ U8 Wic deaadd gl ¢l afs gEs # U
e 9 T A1 ARIS-FRISAET & Ul & FHRT gl & S|
sit orer g (Wae) @ |QWid ARG, H ofue HIEH W WRA WRGR & I8 WAl a1 HiY
HH St @ e W WY W IR fREEl @ hEd W8 @ SAegfe 9 gy Wi
JHaE B 3R e amsar g A S 3= S 7 o ol § Sl W9e H 8 W) 989
® GRM FeRMAT P gU o A g AW Il | WIV0T A o1 Iooi R B I | 5
S FHY HEl o [ HeF yew H 260 U@ S US ¥, SHD (Al 14 TRIG Dl HADR
semgfe g5 2, forad ax el & 124 g gwifdd gu €1 g0 TR d&iid 14, PIe?
Jedldl § 23, YAR U dedid H 13, fRREEgR dedid § 14, SO d8did 24,
3FRUTST Tedlel 3§ 9, #ex dedldl H 27 W@l &AMl & A, I, Sf@l, AYR, AR, WS,
AR, TR, WS, g B BEel [ IR 4 I 8 T 21 9l Wdl 4§ affgel & IR
el AR 2l .. (raer)

H HRT ARBR A Thlel Drsid AT gl Aol S AT fhar=i 1 g AR & Bl

AN BT B

HON. CHAIRPERSON: Shri Bhairon Prasad Mishra, Kunwar Pushpendra Singh
Chandel, Shri Sharad Tripathi and Dr. Manoj Rajoria is permitted to associate with
the issue raised by Shri Ganesh Singh.

3t wofta wraa (melt) @ awmfa i, wifar &k <faar 6t sfeeal #§ 59 # oo Wy &
T @ fEell, ST iR gt & 95 W WHT & & Rredsa g3 fiet| fise 10-12
& I o I8 9 IIWT g €8 8 9 SR s '™ H wnfeat € S 9gd W @
E 2| $HD ITATd WD &F WRAT ATATRT BT Fad 7oiqd IR Jgg &7 T, 39 &3 ¥
BRISl ARM BT AR AT 81 I8 S0 BT J-T 9ad g9 & & Sy a1 o e
T 2 3 & R afew <o @ srfarawn § Ud A wRiS IUY I H ANEH § @ 2
T M At © fh b WRAT BT Sl A1 I R T AT B, 9 ATH HRAT ARy 3R
ARBR DI ¥ 39 IR § HRATS BT @My |
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it @t et (urell) : wHIfy wEgy, § e e # el 91 HTe B |

HeIGd, T B: AIE qd WIPIId SMUal ¥ HEal & 30 Ued WRE B W & &
TaSl H ORI WRBR GRT YA fHAMT DI Jamaol & oy 11,886 HIS WU B G
B AN RA WPR § B T fY, o s 7 1378 TS 30T B gRINT & oA
HRHR DI a¥ 2015 H IfEfed & WA o, S 6 gwifdd HeaeRi B WRA TWHR &
THSIIRUG AR & AR fAdRa &t o1 gt g1 39l 8Tl & § [eH=1 i bl rederdl H gs
STARRIY HHS Bl 40 H Y JHIAA &F1 DI AU Ye& He H goIer arrdfea o T,
T ISR ST BT 1193 BRIS B Bl FRIN SN B AT | ISR TSR B oY AR
BT 3ded ) Y grat Bl IS T, s9e AfaRaa fUive IwE ¥ R Ji9 & R S
e ORI & Al B e dae 8 AT 8| ufTed oRe § g3 A & HRor
H¥el e B T §l

3d: e & HIEgH W AR AR B B Soq A Seq JHAM Bl bl B B oIy
S T WS SMY TAT ORI WRBR BT THRT AR @ A1 IIA SR rafed w
B HUT DX i [P BT ATYST Fdg= 7S § G4 eIl Aol Feb | g=udra|
HON. CHAIRPERSON: Shri Bhairon Prasad Mishra and Dr. Manoj Rajoria are

permitted to associate with the issue raised by Shri P.P.Chaudhary.

1. AU g (SrTud) @ 99U 7RI, ¥ @1 RTHI 65 TR SRl HiY iR 39
HeEd gel IR R 81 Y B Scurashar B4 8 SR SMRBT # & 9T A 1 frerar gl
AR & B U HH &| TIHT I 91 HRU I ¢ 6 AR Q9 # It 3R Begg § oTwA
75 R AF-UiidheaiRe A HiY AT &1 fSHss d g1 SAfIY IR WREHR 9 A AW
2 & Sieg 9 Seg ol Sfean wilideer Afdd g% @1 SMY| s9a fog AarTg &9, Iy
P RN, FRBINAT AN UG RHa=eT U HHEM o g0 RBIRe Bt 7 3R 97 FHT 1 g4
a1 AR UIRG fpar 81 7€ #x1 (de 81 a=yare]

HON. CHAIRPERSON: Kunwar Pushpendra Singh Chandel is permitted to

associate with the issue raised by Dr. Satya Pal Singh.
SHRIMATI V. SATHYABAMA (TIRUPPUR): Hon. Chairman, Sir, the excise
duty for man-made fibre should be made as zero. This will help to increase of

usage of man-made fibre. The production of garments will ultimately help to
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increase the export of man-made fibre garments, as the global market is available
for this garment throughout the year.

HON. CHAIRPERSON: Very good.

SHRI JITENDRA CHAUDHURY (TRIPURA EAST): Sir, I come from a very
hilly terrain State. There are some institutions like the Kendriya Vidyalayas and
the Navodaya Vidyalayas. They play a very pivotal role, not only for education
but also to bring the national integration. Though Kendriya Vidyalayas and
Navodaya Vidyalayas are supposed to be one in each district yet in my State there
are no Kendriya Vidyalayas in the districts like South Tripura, Gomti, Khwai,
Sepoyjala and North Tripura and there are no Navodaya Vidyalayas in the
districts of South Tripura, Sepoyjala, West Tripura, Unakoti and North Tripura.

I would request the Government of India through you and especially the
Ministry of Human Resource Development that Navodaya Vidyalayas and
Kendriya Vidyalayas are established in these uncovered districts of the hilly State
Tripura for the children of this State as also to bring national integration.
st oA (AFR) ¢ w9 wEey, H S HiemH { ISR BT Uh 9gd Heedqul
o2 afues ATHT IGAT AT g Uergatell UTSIRUG & d8d (Ml © aR W A8 a1 g,
fpaml & aR # ugal Wl qIdrn o, R B JHAE BN D GHY § Wl & TR AP
AT &A1 ST &1 # 9IRA WRPR A AT DRAT A8l g, Riich [P DI U Bl A
fReaRor BT Sua g1 A7 78 g UaR ff upfa @ ' # g gafey Suat deaR @ o9
3MeTgiee AT il SR A JHAM 8 el & Al Dael &l SISO AP D (BTl Dl SHHI
Hraer f3ar SITar 21 Q1 2FesR | RTE aret S 7egH #oft & fHe € they do not get any

benefit. It is my humble request to hon. Prime Minister, hon. Agriculture Minister

and hon. Home Minister of the Union Government of India f fami &1 a1 gdcsr

Bl IO TR BIFCIR T JI;ATaoN A1 SMY| A qEIHE] IO DR T oI

PR 7 fFaeT fHar 8 {6 IR aesR I g faan S|
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HON. CHAIRPERSON : Shri Bhairon Prasad Mishra, Dr. Manoj Rajoria and
Kunwar Pushpendra Singh Chandel are permitted to associate with the issue raised
by Shri C.R.Chaudhary.

SHRI BHEEMRAO B. PATIL (ZAHEERABAD): Mr. Chairman, Sir, Telangana
cricketers from the Districts have been orphans ever since evolution of Cricket in
India. Opportunities in Telangana region to learn, play, administer Cricket and
pursue careers were given to only the city based elite with influence. Telangana
Cricketers need justice in terms of equal opportunities to represent higher
standards and to build careers through sports.

Comparative studies reveal that sportspersons from rural backgrounds have
more focus on their goal than city boys who are distracted by many extra-
curricular activities. But the boys and girls from rural Districts of the State were
never considered to be groomed in the city based and city confined Hyderabad
Cricket Association history.

There are a number of irregularities, frauds, breaches of trust in Telangana
State. The Telangana Cricket Association is a State level cricket association
operating and developing cricket in the entire State and it speaks the language of
transparency, responsibility and answerability that the BCCI is speaking of late.
The Government should encourage it with timely help and support to build careers
through sports at an early age. That will create a successful life path to youngsters
to that they can become responsible citizens of India rather than being ignored and
become disturbed elements in the society.

Therefore, we urge the Minister of Home Affairs and the Minister of Sports
and Youth Affairs to look into the subject and do the needful for Telangana cricket.
2 qawg Al (FETYR) : g=Udie GHIR FEied | 991 I8l | diel B gAfd & g

#EIey, NfEem #, fvax #X TRAT # IR TR & Whd BT ¥ - TaTHE Whdl, WTgdT
Wpdl, i Ui AR TaHS USS Il | Ta-HE Uss Whpol H Riard Ael &1 $B Uic & &
JTATAT IR BIs T T8 gl TEY TIRIRS! AfFRer I Radve &1 off fh b SHhReFR
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SaaTie & forg ffl TR &1 3IS g @ et 8 9 Wed 9 fiert g T f5ft s
S ¥, ey f7 TRE ¥ TaHe &pdl Dl IR A SHRCIR sadqie & foy %o
SIHIRCEFAR IR B Wb | TAN T8 ¥pell H YA Felris 81 &

"SHRI R. K. BHARATHI MOHAN (MAYILADUTHURAI): In my

Mayiladuthurai parliamentary constituency, there is a urgent need for doubling of
railway line between Thanjavur and Mayiladuthurai section. Thanjavur,
Kumbakonam and Mayiladuthurai are the ‘A’ Category railway stations that fall in
this route. Four Express trains, 2 Janshatabdi trains and 10 passenger trains run on
daily basis in this rail route. Moreover, 6 weekly once Express trains, 4 fortnightly
once trains and 2 tri-weekly once trains also pass through this route. This single
line section witnesses 33 passenger train crossings on daily basis apart from goods
trains which cause inordinate delay in travel time. I therefore urge the Hon.
Minister for Railways to allocate adequate funds for doubling of this railway

section between Thanjavur and Mayiladuthurai at the earliest. Thank you.

* English translation of the speech originally delivered in Tamil.
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N srfde wrda (qws sfdmn) : 9y Feiey, U Aewyyl vy a8 2 6 Jas # ¢ 6 I
AT 75 ARG AT AT B 8, STH A 30 TR A AT AfRAY BT B GHIIEE 3R
BT BTG & T WRIBY ARG # S19 g1 HRAT 8, MAT &1 o & 17 v ot &
R # wfgemall, WaR Ue Afgera vd vors Afeesil & grerd 9gd 99 &1 Skl 8, o
¥ S Al T8 AR Gl R I W1 BT Bl A S 7IerH ¥ X JATed | AT 2 6
Y DI S Alhdl o 5, ITH Afedll el & foly W Sheic & qawl & I8 AT 4
3TUe AEH W R @ g g

$it IR s (Reren) : Qumafd S, BREE S99 gae 1980 ¥ I¥ <1 3 @ gl fafv=
I WRBRI GRT NTA-AT J<21 H FSDhl B (A0 ST @1 81 A8 a9 3w B a1 &
o feama uew 3R o= Ugrs! ISl § 9 B Hold9d Ude bl dolg ¥ TITaNol &l A
B Bl ASDhI Pl Tah! ASHI H dael I HAT fHaAT O @7 2l 3fa: A 3MUd HH A
B WRPR A ATE ¢ [F Hedl ASHI DI Udh! TSHI H qal @ oY $H B Pl 41 4
7 31 fear Sy

HON. CHAIRPERSON: Shri Kunwar Pushpendra Singh Chandel, Dr. Manoj

Rajoria and Shri Bhairon Prasad Mishra are permitted to associate with the issue
raised by Shri Virendra Kashyap.

DR. A. SAMPATH (ATTINGAL): Hon. Chairperson, we are all thankful for the
services of the nurses. We all appreciate their sincerity, honesty, faithfulness and
love also. We are all here either because of a male nurse or a female nurse. But
when it comes to payment of salaries, allowances etc., there have been so many
complaints regarding the discrepancies shown to them. Even in the 7" Pay
Commission, I understand that the male and female nurses working in
Government hospitals, especially under the Government of India including AIIMS
have been complaining that their discrepancies have not been looked upon by the
7™ Pay Commission. So, my humble request to the Government of India is that
their salary should be at par with other Government employees. Their allowances
should be increased. Their interest free loans and their advances which are

charged with some interest also, should be increased. Their workload should be
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reduced. This is my humble request. The hon. Minister of Defence is also here. I
think that his brain and his heart are also with me regarding the issue of nurses
under the Government of India because our armed forces are also having
thousands of nurses in military hospitals. So, when we implement the 7" Pay
Commission’s recommendations, the salaries, allowances and other pecuniary
benefits of the Government nurses should be at par with their counterparts.

HON. CHAIRPERSON: Adv. Joice George, Shri Jitendra Chaudhury and Shri Md.
Badaruddoza Khan are permitted to associate with the issue raised by Dr. A.
Sampath.

DR. KULMANI SAMAL (JAGATSINGHPUR): Hon. Chairperson, the Disaster
Management Committee under the leadership of Ministry of Home Affairs visited
Odisha during the period of cyclone Phailin. They allocated Rs 399 crore to
address the situation. Out of that, only Rs 99 crore has been allocated and Rs 300
crore is yet to be allocated. So, it is my humble request to the Ministry of Home
Affairs to see that Rs 300 crore should be immediately sanctioned to address the
situation in Odisha.

St IR T (HISY) : FaulT Sff, # A GEET &F § AT gl I8 &F <9 H aFhd B
fee & gAY TR W oTal gl 98 Wreed daril & oy £.99.8M8. §N a¥ 2009 ¥ TR @lE
# v AfSHA Bt iR IRYAT Wie &t S on g8 oft| $.UH.3ME. §RT 1,000 BRI BUY
Y PRb HISHA Blefsl & Farerd o AT B A0 9 q=1 AR forar o1l Afs oo
AT aNT & 3R R e § 7 A1 ASH Dlefol Gal AR 7 & ATt | AY FqarT & 7 i
ST &5 A § 3R d81 AT H & 7el % Usdl ol $9 SR 98 & Aol bl e,

dSNTe AT feecll ST Usdl 2l AN WRAR ¥ JE & fF R 9l ) Afsha et iR

Tl Ae el S|
HON. CHAIRPERSON: Shri Sharad Tripathi is permitted to associate with the

issue raised by Shri Ram Swaroop Sharma.
SHRI R. GOPALAKRISHNAN (MADURAI): Hon. Chairperson, thank you very

much for giving me this opportunity. I would like to raise the matter regarding



15.03.2016 303

rejuvenation of the Vaigai river of Tamil Nadu. Madurai has the famous
Meenakshi Temple. The Vaigai river runs through the city of Madurai. It is the
lifeline of the city. It quenches the thirst of lakhs of people of the city of Madurai.
There is a need to protect and preserve the ancient river.

Hon. Chief Minister of Tamil Nadu Puratchi Thalaivi Amma understood
the need of Madurai city and the importance of the Vaigai river. Amma has been
insisting upon inter-linking of rivers associated with Vaigai river for a long time.
Amma lends her support and voice for this cause. The Central Government should
prepare a detailed project report on Mahanadhi-Godavari-Krishna-Palar-Cauvery-
Vaigai-Gundar link. The National Water Development Agency had completed a
feasibility report long back in this connection. On the course of interlinking, the
Vaigai river could be rejuvenated. The Vaigai river can have a new lease of life.
Lakhs of people in and around Madurai city and the surrounding districts could be
benefited through this.

It merges with the sea in Rameswaram, a holy and religious place near the
Palk Strait. It is the main water source for drinking and irrigation of these districts.
Every year, the famous religious ‘Kallalagar Festival’ is conducted on the River
Vaigai. The River Vaigai is the identity of Madurai city as well as its surrounding
districts. Therefore the efforts of hon. Amma’s Government to protect the River
Vaigai from pollution, garbage, dumping, etc., shall have to be supported and
complemented by the Central Government to the maximum extent possible.

Therefore, I urge upon the Central Government to initiate immediate steps
for rejuvenation of the River Vaigai by providing clear cut budgetary provisions as
has been done in the case of the River Ganga. I am sure, under the leadership of
our kind hearted hon. Puratchi Thalaivi Amma, rejuvenation of the River Vaigai
would not be a tough task, provided the Central Government extends sufficient

budgetary support.
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On behalf of the people of Madurai, I would assure that the people of
Madurai would extend necessary support for this noble cause of rejuvenating the
River Vaigai.
3t IRe Bt (Jd iR TR):  [EUlT HEiey, § oMU HIKTH W WRGR BT g8Ts <A1 AT
fep TIET BT AN q@T U B B (AU R <« F A FOR S-aiey fqaRer gar ada
Bg WRBR 7 Wie BT o1 foram 8 399 oM 81aT @ {6 89 IR R TNIET BT 9xdl T
g qa1 U TR & forg fhat iR g1 W & W # Srot WReR @ 39 91d & oy
 qgrg G 5 ame Wi VA qarell @1 qar R o & dgd MEiRa dRA @1 B 6 g
FRRY TRIGT BT ST I AR Gd1 U Bl Wb | offh H 3Uah AeqH A WRBR A 377UT
HRAT IR b SN 311 Al qargdi Dl qd1 FRIF0 qoF & SR § AR AT 8, 89 W A
RN SR g ey TR SERAT S Ha, TIsEdt 3R ged 0 I G&iRd S gargdi §,
I8 TWNE DI FRIT AR o et g | g=1argl
HON. CHAIRPERSON: Kunwar Pushpendra Singh Chandel, Dr. Manoj Rajoria,

and Shri Bhairon Prasad Mishra are permitted to associate with the issue raised by
Shri Shri Sharad Tripathi.

it @i WY (3ETErE) ¢ qUIRT 7EIed, H JAUET MW € 6 S J31 drer &1 Al
fe|

HElqy, diveliee H fawgell @ g &1 Ryafier S 21 fisd fdaR &1 ue #feR 4
gHPR AL ANl A U 50 a9 3 YOI SIeaR /1T Bl Tl HIehR T2 T R &l |
ST AN el & <diiSt 9U el § §U 59 89 H a #glq il ge 8 Y 91 $9 "el
B RRER gwllfe axAuedl S¥afie e 1 o ol g 9e & & SR JAETd
WIS & gRI a1 11 I8 usell BHe ©l olfdhd $Ud ygel Wl Iy ¥ f3gel W Py ar
ghel fory o go € o foman @1 fawa B A wed & wremw | Ay faqe $ &k A
T8 w41 Sft 9 oRY 7 {6 98 IFaey WReR ¥ §9 ¥l WX 39T W YaNIl 9IdTg, ATef
B Iy WRBR I d8f W8 B 10 Ui fog aRaRl &1 Y& Favell Gge e o dchlel
AR HH ISU WU dIfs WAy # IS UG 3T Fiei g1 iy | Uit geq1 &
IRERT 7 2
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HON. CHAIRPERSON: Kunwar Pushpendra Singh Chandel and Shri Bhairon
Prasad Mishra are permitted to associate with the issue raised by Shri Chandrakant
Khaire.

3t G Rt (W) A8iey, fHaml & FHRT S H1egH | ARBR D FHe I
AT TS G| HY & AR JAT AU & & H [P IS WA § WIS I | 3MIPI
&= BT fep w1 fasT A TSt 1 wig v vud Ui fhell b T o, Wik ot AR e H
Uie-8: W AR el &1 9 g1 SWHhT BRI & [ ARpR [ o1 = T8 e §
3R gt w3 &1 W 2| TEfdh Wax e & Rieq # A Waea & gat 21 A fdeT 7
5 IR fHam & f&a A ok ufeerd & o # =rel &1 @lig w1 fhare &1 A Ifa
o el 3R M <elehR TSI BT 391G 7 8l 3R IHDI HSRYT b1 ST Feb | H ayen #egH
A WHR ¥ eq &=ar g 6 39 R e f&an syl

HON. CHAIRPERSON: Shri Chandra Prakash Joshi and Kunwar Pushpendra
Singh Chandel are permitted to associate with the issue raised by Shri
Sumedhanand Saraswati.

SHRI MD. BADARUDDOZA KHAN (MURSHIDABAD): Hon. Chairman, Sir, I
am a Member of Parliament from Murshidabad Parliamentary Constituency,
which comprises 100 kilometres of Indo-Bangladesh border area. There are
various types of problems in these border areas. The Madhugari Mouza at
Karimpur Block under Nadia District, West Bengal, which is a border area is
facing regular threat of Bangladeshi goons. They are cultivating crops in their own
lands but could not harvest because Bangladeshi goons are looting their crops
regularly as there is no permanent B.S.F. Camp. After 5 p.m., those areas are the
free zone for the Bangladeshi anti-socials. No Indian can go there after evening.
Sometimes, Bangladeshi armed robbers come to our border villages and loot the
cattle and other valuable materials. In such a serious condition, I would request
the Home Minister to provide a permanent B.S.F. Camp at Madhugari Mouza at
Karimpur Block under Nadia District, West Bengal to save the Indian people and
their properties.
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SHRI G. HARI (ARAKKONAM): Sir, Sholinghur is an ancient Temple town
known for Lakshmi Narasimha and Yoga Anjaneya temples. It has a railway
station which about 13 kilometres away from Sholinghur in a place called

Banavaram.

In recent years, Sholinghur is emerging as an industrial town with Brakes
India and associated companies operating from this town. It also houses the TVS
Motor industrial production unit which employs more than ten thousand
employees. Apart from this the school going children of these employees, people
of all walks of life have to travel in trains every day to reach their destinations.

Many pilgrims from all over Tamil Nadu, are visiting Sholinghur.

There is an need for introduction of shuttle train service between Chennai
and Sholinghur. If all the Express trains passing through Shoiinghur could halt for

two minutes at Banavaram Station, it will benefit train passengers immensely.

I urge upon the Union Government to introduce shuttle train service
between Chennai and Sholinghur and create stoppage for all Express trains at
Sholinghur Banavaram Railway station.
it oo fAsm et (W) : 9ufa w28Igy, 9y 2011 # WG AMd AaT AN g1 Rafde aden
B ARMID WeT 3§ A=A BT YT U A1l M1 A7| S Y2 UF DI Joig | I &85 b
S BN e, weredi 9, 9 3Bl B o ¥ R YA Y& § WM Bl IAD Al 37.77
e o, 98 Heh] 2.6 UING 8 AT AT AGRM AR I FRadR HHE & gRT U
FEIT IS fh W U U5 B TG Hb AT I FMAhIgT & a1 Sy ik 98 fovan
TRAT| <ffeh $9H Hewqul 927 I8 2 b A" Al |aT AT 7 Ugdt 1 1979, 1992 3R 2013
H gaarg fAY 9 iR I qearral & DR O el o1 wwa el gor o1, I AfaRed
e e T g

AT SO 3R & b 59 dra A O wdenfl & aR sradr @9 ¢ 8 H 3fud
IR W IWRPR A AN HRAT § 1 ISWIch IR & HeToR H-Ae Bl IRel & BRI
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JHIfI IHNGAR &, P! I IR 3aER 99 2016, 2017 AR 2018 H ¥ SMY| g=yarg]
HON. CHAIRPERSON: Shri Bhairon Prasad Mishra and Kunwar Pushpendra
Singh Chandel are permitted to associate with the issue raised by Shri Ajay Mishra

Teni.

SHRI Y.V. SUBBA REDDY (ONGOLE): The Ministry of Urban Development
has undertaken an ambitious plan of constructing 2 crore houses by 2022 to
achieve the goal of housing for all under Pradhan Mantri Avas Yojana. As a part
of this, Ministry has allotted 1.93 lakh houses to Andhra Pradesh in 59

Municipalities and Corporations.

The procedure is that Municipalities and Corporations enter into an
agreement with the Ministry to implement the project. But, the question is who
will identify beneficiaries - is it the State Government or Municipality or
Corporation? It is not clear. With my little understanding, I think, the beneficiaries
are going to be identified by the State Government. If the entire power of
identifying the beneficiaries is given either to the State Government or
Municipalities or Corporations which are otherwise under the control of the State
Government - there will be discrimination in identifying beneficiaries. There is
every possibility - and it has become a norm - not to give importance to MPs of

the opposition parties.

So, I would request the hon. PM that MPs be given some percentage of
houses for allotting in their respective constituencies so that nobody feel
discriminated and houses are also distributed equally among all the sections and in
all districts/constituencies.

#it W g @t (gien) @ {9l wEId, IX 99 H |9 1975 W STt ol AT T ol
I SRM < WX H AMBad AL ST MU B BT fRE PR @ ¥, S W g6 JATAR
P TR AT| 99 W S IR SMHR I7e Sfddl H d8 PR QAT AT AT| Alpial AT bl
B T8l dfcth I IR URaR qm Rederl &1 W SifSa fovan o1l sfdear am &1 av &
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HAT STl | @ ¥, e 3 aRaRT 4 o e w8l foum e en| 39 R AT sfierad &
THI SN IS 7 AR Y &, I ff et AR fBy T A1 g8l AN B AT,
qURT bl geleldl SATST 84 gudl 3Tl el 8 3R drpe= f7ar ©l

3 W WRBR A N 8 6 g7 W) =1 GuH & A0l bl Hifd = g
Jraamd < ¢ vd b HAeArMl & A1 Yo S & U D A1 Neld H ATAT TG AGAT B
&g e < &t pur
HON. CHAIRPERSON: Kunwar Pushpendra Singh Chandel is permitted to

associate with the issue raised by Shri Bhairon Prasad Mishra.
AN g el (T Sf&T wea) @ qUlT wEIRY, WX A & Jas WISy ol H e
TSl feurcie & wy fawr fRrd gl g9 9MT veifie Red Ak § gu 4 & 4200 S0 U
U & BEINRE! Bl URIC IR YATSH oAl 48 R (A7 AT 8| I8 VTS I BHINRS Pl
frear & S gu W H BRRT 8, WY O & ITh1 ARE FHITE Bl 8, Tl Uersd dq a
foar Sar 21 A ade & |t fauT § BRikd BEIRRE & IR ¥ B dd- AT RiwTR
AN B & 918 I8 vy SLALuA. § Sorn ATl SLELUA. B 15.03.2012 HI 3391 Hifew #
ol foram T 6 IRiT AR TASH 39 99 HHAIRAT BT QU SIY S gu <1 a1 3 9 dARe
I 1R 4200 ¥ Ye U W YU § § yHIC B 2l Fg W ol gen fh R Rt g a8
dg B! WY IR RpaR TAKSE 199 ¥ fHa1 QR 15.03.2012 & 916 I 341 b LA UH.
& Aot 1y gl fohar T gl

3MUe AIEH A R H3l A AR AR & [P Dol WPR & [l [AuEl faerwes
TR H PRI BEIRRE BT 4200 0 & I & # AR 99 W WHIC §U &, S
SLALTH. & MU & SR URic SR YA Jare fhar S|
ST, AES M qUSy (T|Net) ¢ [EURT qEIGd, # SUd! AN W I8l ¥ arer T dredr gl W
GG & Walell qAT TS & RO, IeiyR, AR U J9M qaiad & forell # &7 @t
HA H AIST JMed AING g8, 98 A 15 W 18 T o fIaka & s gl 9 faaRer § off
TR WHR & ASIRAT 7, SAN RT H VP HeEad del ol © [ 3fer e ¥as), o
TEIH-UEAM X <, SU @R Sor Wil Uit WUl & AN & $Hed W $ @ fHami o
e, 9 foam omw a% dfud gl war, RIfT @' & 5 A Al St @ aRerR A
Pl & IR A A oW B fBU g AfhT I AR & SUTHD WY A 4 Hhadd
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fraf=a 78 & w 21 370 9d & ga € Al 9% @ wed T8 & o7 & 2 HW Fed €
6 4 81 8, Bl Ped © 6 F-i 4 T8 8, 99 6 URa PR 1 9| W A g, ST uw
PR W {371 © 1 57 s [ 4 oy wd BTG, 89 Iqd! U BT DI dIR
g, olfhd 9 PR 8 % §, fhar qifsd €1 arar, a1 SR (e § fh Ryt B T g8
2, ITHI Jaraen A A 3R e WHR A § I8 Faed HA1 =@mEdl § 6 I IR B
JUETHD I H IR Y B (B Dl qardT SY qAT I7D] & 3R Feg & Q|

HON. CHAIRPERSON: Kunwar Pushpendra Singh Chandel and Shri Bhairon

Prasad Mishra are permitted to associate with the issue raised by Shri Mahendra
Nath Pandey.

$it If¥a it PR A (TRR) : ABIGY, < & Ps I, fRIVAR R # IR 99 &
IR, MG, fGART Afed 16 Rl # a1, AR, ANTAR Td = S8l IR WY UISTdd Bl
Hepe faed 8 AT 81 Ul 1 WR SHIN | DIB! A S b HRU U Fgd 8 A el
T 2| BRI ATaTdhe AR d8 g1 gall 2 3R f9gR WRaR pwadft far § 498 g8 gl o
U A & f Pl ¥ O %8 ©l I8 I {6 BN & W, FeNqR | Ul 6 9gd Sarel A
H IRIP 3R FARISS MM B HRUT AR Al oflay, $aR AR 3 fiRay & afia 81
g1 I8 U B 3= AT H AT BT ]2 2| H MUD AEH H IUT HRAT A B AN we TN
a3 9 HY HA B H 105 PIS ST H IR B FEAYR H oFEr B HE A fmar e
DET H T AT| TS b g8 f[d8R ARBR &l o g & D5 AWhR & e R &
IT® TSI A 98 A & g off| sHe IfRed AN &F WRM H WY e §8 %,
fpar datE B W1 81§ MU MU He B Siedl |ae S AW @R Al @l Sfea
HRIAST | AT H g Hhe el 2

SHRI P.R. SUNDARAM (NAMAKKAL): Mr. Chairperson, Sir, thank you for

giving me this opportunity. I would like to proudly declare here about the launch
of a new round-the-clock Amma Call Centre in the State of Tamil Nadu under the
leadership of our hon. Puratchi Thalaivi Amma mainly to ensure quick delivery of
government services. The Call Centre with the latest technology like computer
telephony integration and Voice Logger System, the centre will initially handle

upto 15,000 calls a day with 138 operators recruited for this purpose.
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Already a Chief Minister’s Special Cell is functioning successfully
addressing people’s issue by referring petitions and letters to the Departments
concerned. There are various issues in the Central Government Departments to be
notified to the common citizens about their petitions and appeals.

Taking this example from the State of Tamil Nadu, I would like to request
the Central Government to establish such Call Centres in every State capital in
order that it functions as a Central Grievance Redressal System. Thank you.

PROF. RICHARD HAY (NOMINATED): Sir, it is shocking and disturbing to see
that the BJP workers in Kazhakootam, near Trivandrum, Kerala were mercilessly
attacked by, in this case, CPI(M) workers yesterday evening and night as per
newspaper reports. These are glaring examples of intolerance and violence. The
BJP workers were peacefully protesting against the irregularities in Municipal
Draft Master Plan. The former BJP State President, Shri V. Muraleedharan and
20 members are hospitalized and the condition of one party worker is very critical.

As the State elections are nearing, I urge upon the Government of India to
intervene and convey the concern and angst in this horrendous incident and ensure
a peaceful, democratic and healthy election in the State of Kerala.

HON. CHAIRPERSON: Kunwar Pushpendra Singh Chandel is permitted to
associate with the issue raised by Prof. Richard Hay.

#it fae@ av= wEdl (TRIER): Jeigd, MU q HidT oA, $9e foy # afue! gware <t
g IRETE H I ARNfEe SR (TEensd)) M@y, SRR H Bl R wrRika
HHAIRAT B I HdATDIel B QAR Db JJ 8 S & d& b oTHI 50-60 AT
PN T 2003 W AGY AT TP ST & IMIR W fgadd 781 frar w1 21 ot 39 |
FHHARAT & T IRIR SR HF AN Wi R B & 7d il & IR W U5 0 &
3R ITa! AT 987 TR Tl ol 9% 98 & A Ududs & gN Mfad & 3 P18 o
Ugd TTEl DI S @ Bl

31 # 3Mue HIETH ¥ A WA S A6 eRan g o o uRar’i @ fRufa @
& Y Sl Afder FMgfeRt R & 3aedd HIRATS B Bl HUT Bl SY| ggarg|
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"SHRI A. ARUNMOZHITHEVAN (CUDDALORE): Hon. Chairman Sir,
Vanakkam. The East Coast rail project proposed along the east coast of Tamil
Nadu, from Cuddalore to Chennai via Puducherry, Marakkanam, Mahabalipuram,
and Velachery, has been kept pending for long. Keeping in view of the increasing
passenger traffic in this route this ECR Railway Project should hence be expedited.
Particularly, Cuddalore is an ancient town which has high density of population.
There is heavy traffic between Cuddalore and Puducherry. Puducherry railway
station is 23 kilometres east from Cuddalore. In the east coast railway project, in
the first phase, this 23 kilometer stretch of rail route between Cuddalore and
Puduchcherry should be laid immediately. Puducherry-Kanniyakumari Express
(Train No 16861) passes from Puducherry to Cuddalore via Villuppuram. If this
23 kilometer stretch of railway line is laid, it could save rail travel time up to a
distance of almost 80 kilometers besides saving money. Therefore I urge upon the
Hon. Minister of Railways to issue orders for laying railway line between
Cuddalore and Puducherry in the first phase of implementation of east coast
railway project, besides expediting the extension of same line up to Chennai via
Marakkanam, Mahabalipuram and Velachery. Thank you.

sft STea st (fan) @ wEiy, onue @Ry foun, sHe oIy el g=ydaTe| wed U™ H WR

aMemgfee g8 21 w1 frataq e dar #§ daei 7ia el & gwifad gy 21 39 ugat WY wiaw
T B g ¥ X 7 3 Y iR W B mdd g@ T8 21 S ft oS)-agd wae 418 TS
off, 98 39 INafe & qAT & T8 2| AL USY WK ¥, WRA WHR 7 AN & q&d

SOy T S5 AXPR H R 2 6 A1 & Ted Sl A AogY 8, 98 Hoigd
feeg SY e sfiemgfte &1 effded & & foly WRA WRAR & 3R A dard 3T T
O B HUT B WY | g=1a1s, S 2=l

* English translation of the speech originally delivered in Tamil.
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HON. CHAIRPERSON: Shri Bhairon Prasad Mishra and Kunwar Pushpendra
Singh Chandel are permitted to associate with the issue raised by Shri Janardan
Mishra.

*SHRI K. PARASURAMAN (THANJAVUR): Hon. Chairman Sir, Vanakkam. I
bow before Hon. Chief Minister of Tamil Nadu Puratchithalaivi Amma. 1 urge
upon the Hon. Minister of Human Resources Development to take necessary
action for setting up of a Music and Fine Arts University in Thanjavur. Tamil
Music (Tamilisai) is 3000 years old. There are some important grammar books on
Tamil Music like Kalaria, Virai, Muthunaarai, Muthukurugu, Isainunukkam, and
Panchamarabu. Tamil Music (Tamilisai) is very ancient which is 3000 years old.
There are seven notes in Tamil Music such as Sa, Ri, Ga, Ma, Pa, Tha and Ni. No
one is able to find the eight note till now. Pann in Tamil is called as Raaga in
Sanskrit, The word Alatti has a Sanskrit equivalent called Alapana. Isai is called
as Sangeet in Sanskrit. This traditional and ancient music of Tamil Nadu should be
preserved and passed on to the youth of this country. Hon. Puratchithalaivi
Amma has been taking continuous efforts in this direction with a foresighted
vision. Government Music Colleges in Chennai, Tiruvaiyaaru, Coimbatore and
Madurai; Colleges of Fine Arts in Kumbakonam and Chennai; Government
College of Architecture and Sculpture in Mamallapuram; Unaided Private
Colleges which teach Music, Drama and Fine Arts could be brought under one
umbrella i.e. Music and Fine Arts University. There could be Under Graduate and
Post Graduate courses on Music and Fine Arts offered by these institutions. I
therefore urge upon the Hon. Minister of Human Resources Development to set up
a University for Music and Fine Arts in Thanjavur with 13 full-fledged
departments to teach Vocal music, Veena, Violin, Nadhaswaram (Nagaswaram),
Thavil, Ghatam, Mridangam, Kanjira, Morsing (Mukharshanku), Flute,
Bharathanatyam, Nattuvangam and Folk Arts. Thank you.

* English translation of the speech originally delivered in Tamil.
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ST, WA IONRAT (HA-EeqR): F2gd, H MU & JIORAM H UMl DI HHI B 3R
e =medr 1 ORI TS JuT waw ® SR d & urh oiR Rt @) areeit & fag agt
T B 9gd B 2l e Ioremd onfde W | W FHWR B, ofd: § 3fud WierH ¥ HRd
WHR A FaeT w1 argm 6 e @1 Ry Wiifas sk @1 <@d gu iaed
IR Rgars Arommsil &l quf R & {7 10 BAR HRIS SUY DI U (AR Jabsl TSR &l
fear g

A wTafa: s IR aarE s, o gurs AR 9w gd A 9 g SRl @1 S /e

GIRAT §RT I3T Y AT & A1 Hag B DI AN I&H Bl el 5l

SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATTI): I am a Member of
Parliament from Tirupati constituency of Andhra Pradesh. Before becoming an
MP, I was an IAS officer. A few IAS aspirants have represented to me,
particularly with rural background that in 2011 CSAT, the Aptitude Test has been
introduced, and it was continued up to 2015. Earlier the selection was 40 per cent
from the rural background, it has come down to 10 per cent. During that five years
time, those IAS aspirants from rural background who faced CSAT exam have
badly affected. As they lost five chances, I urge upon the Government and the
UPSC to give all these IAS aspirants who have appeared between 2011 and 2015
three more free options so that justice is done to the IAS aspirants with rural

background.

£t WY wara R oot (Srelie) @ qwmaf S, AR |l AT &3 STTelie TRIST WIHIYR & il
U SHUYE ST @1 a8l A6 @ Ifdid U9 gl & U # f3fesr WRerR & 99 4 tah
HRE qiE I AT o1 R fhami b1 {arg & St fear S of| R © 9w o9 I8
gie MARTFAT BRAT & Al ST UHT BRIg 100 Tial DT Y9Tfad Heal &l 39 T el I S
Tt fwed 8 a8 g TR & = 7 F Fedar g1 @ ff a8 9y SiRwel S ® Al
ffTad w0 W 39 &9 H 916 BT WU o oidl 2] SS9 918 B W Bl dolg W TR & Al gqifad
B T 3R & fPaml & Bad T Bl 2l
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d S HEW ¥ B WRER W AN HAT Gedl g 6 FiRgd @ B TR 9 S
HST AT eberal €, Wb ABIS Bl Y| A & WA IqH A g GIHAd A febrern S
Fo O IF@® MU & aTdl fHarEl &l F9m1 S ¥, TR & ARINGT & SIH-ATd D
R DI Sl Heb AR S-G9 DI B Bl q@rl o Fb A 9 AN (U Bl Dl a2l T
3R G8f TR & ST 37T SIH-9Te &1 &l B T |
A |t s AR g e vl R qus e @wd @1 Al wrg aa g amt gR
3BT Y fI9T & A1 Hdg H Bl AN U&H HI Sl 5l
2N doe] Rig (botmae) @ qurofa off, s9R &= WolEE § ©: quiy 1Tl & A GRER THY
W YT gRT A= 7 o & DR B3Nl & IHD HRU G¥ BAEIE H DI 8, ST Afale e,
TANT &RAT UG R 32 21 UGY WRHR & HR I DT [A%ard I AT 8 39 ANl B A7 7
5 SN SURrel 18 ©C 91e W Il B B H A D qrq ARWIR §IAT 2, I AU bl g
BT B IS WHR B @ & VAT 9T A1 g

ITBT AT B, B AR A W gl Bl foran 8 6 25 o Wy S9d! WerEr &
ST AR &l S BYIg ST, <ifhd fA9arg 7 89 & RO AUD JE0q F brg WRAR I
AN AT 2 [ s WRBR I W ST Slel AR I JqRiel & Raerrs g 81 3R I HolR
{ HoR v el Ud I 25 g @1 Ferar el |

OB AT B A1 bg WeR A W faed g 5 afe dwa &1 @t ol v @ s3@r
FT FEEAT & Y| A A S @ gRI S gH= AT Qo1 Fers off W& g, 1 T 68
BOR WY ST B Bl e fear 8, fad 21 WIel 18 S9D! |6 6 g HUY, AT
AN 19 98 F=t 8 Al I el [ | a1 & g9 MY FaeT SR o, garg|
A |wmate: s AR g e iR AR qu g ad @l A e g gNT SeY g
v & e dag B B AN Y& B SR B
SHRI P.R. SENTHILNATHAN (SIVAGANGA): Mr. Chairman, Sir, Indian

Postal Service is an ancient, traditional and largest postal service in the world. It
had 1,54,866 Post Offices. The traditional service of mails in this Department has
now been reduced due to technical advantage like mobile, courier, e-mail, internet
service and introduction of delivery of mail through bus services at selected places

under urban areas by the State Government. In spite of developed infrastructure
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and efficient man power, the Department needs to be strengthened by the Central
Government with innovative ideas. To extend the service to rural areas, gas
subsidy payment may be arranged through Post Offices and Branch Offices so as
to increase money transactions. All the subsidies provided by the Government of
India under various welfare schemes, particularly the payment of wages of
MGNREGS, may be made through Post Offices and Branch Offices at villages.
The service of Media Post, Direct Post and Logistics Post in the Department of
Posts may be utilized by the Central and State Governments instead of others.

The Prime Minister introduced the Jan Dhan Yojana in which every citizen
of the country is encouraged to open Savings Account in Nationalised and Private
Banks, but the public are not encouraged to open Savings Account in Post Offices.
The Central Government may utilize Post Offices as a model for banking
transactions. The opening of ATMs at select Post Offices after more than 150
years of postal history is appreciable. However, this facility may be provided in all
Post Offices and linked with other banks for the convenience of the people.

In order to achieve the dream of the Father of the Nation Mahatma Gandhi,
the interest for all savings scheme in Post Offices may be increased by offering a
little more interest than what banks offer, as was the case earlier. This may be
done so that middle class people and weaker sections throughout the country in
every nook and corner may be encouraged to inculcate the habit of savings for
their better standard of life in future and also to increase the revenue at all Post

Offices in the country.



15.03.2016 316

$it gew fRsm (smawdt) @ 9WMRT SN, oMUY H{ST die @ SfawR faan, g\ forg # srmuet
gdTe ol gl BN AfEe § aRefis], Sriurferd iR =qriferedt dibd— & i 9™
TR AN Y g1 AT WH RSS! SARG WIS I Aoigd A 8], $Areiy I 3R WSAT Bl
AIBa B Y R B AT & TS B

FHMTRT S, § TS ATEH H AT A& 3R WRBR BT & IR T2 DI GHTSATE]
Ut Bl ARBR H UH D AT 3R THBRI W Bl I Seldl BHell b FUR S ATHE BHRAl
ITEdl §| BAN A &3 D OIS qoRMR & [Jrads s H v 7 S\ ad 3l <l
T g B ARE o B 12 IO 99 U Alell eIl W #AGH R b [y 3fTs, g8
W HIGE Y9 ARBR & Yeb HAT I3 gRT SUDH] STaRai| Wi PR AU AT &b A1 of S
S, DT UL R DI JAN fBAT| a8f W HIG[E T AHR & Yferd 3R g
SN heed R TAREN a7 R T8l W HIGE TABR 7 0 S Pl 918 DI §¢ oG
SHD HaXSl DR BT A [HAT, BIUTH! R HSAUH! BT B BIRE B a1 I8 F31
3 P AFER ORI AR TFHRI & FUR Ioiv SAeldl g9l didl faan, o T uadbR
TR W W G Yl SHh UM GYA ©, Bil ©, difSAl §, $9d d1ac[a W g8l bl R
TfeT 3Tl I 1 YHRATSIR GOl B I8! © AR 7 PIg DHRATg PR @l ¢l I8 9gd THR A
gl TABRI 3R U B ATSMG D IR eHell &l # 37U Aedd A DR A AT Bl § b
e 97 @ AT T B oy EReR Fd & <l L (@EgE) § I & Raos w9
HSl HRATS B AT DA §| Igd-9gd ggars||
AW wamafa s TR TR Ay ol PR qu iR I @1 it g5 fisn gn Serw g
v & wre dag B B AN Y& B SR B

SHRI C. MAHENDRAN (POLLACHI): Thank you Chairman Sir. First of all, I
thank my leader Hon. Chief Minister Puratchi Thalaivi Amma.

At present, the Union Government is importing palm oil used for cooking
purpose. The Union Government has also permitted to import palm kernel oil by
the private companies which is commonly used in commercial cooking because of
its relatively low cost and remains stable at high cooking temperatures and can be
stored longer than other vegetable oil. Ninety per cent of the imported palm kernel

oil is adulterated and mixed with other cooking oils and they are selling it for
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higher rate. If we use these oils continuously, it will create adverse effect in the
body.

Chairman Sir, coconut oil is good for health. So, the Union Government
should take immediate action to ban and stop the import of palm oil and palm
kernel oil.

So, I request the Agriculture Minister and Commerce Minister, through this

august House, that the import of Palm oil and Palm Kernel oil should be stopped
or import duty of these oil should be raised and steps should be taken for
supplying of coconut oil through Fair Price Shops across the country, so that the
coconut farmers life and their income will Improve. Thanking you.
PR s e a=d (FIRR): |9fa Fe8qg, 91 oMUY T &I # ala &1 widr &,
9 U # SNue! g=Iae <dr gl # U 9gd Aeyul [Auy wed # oM e gl gag &
& ToT W i) T A D S IO ST I 8, B9 AN 39 I D (oY TgT W vb o b A
HHST &7 B 170 I ATl JE J F918 81 W & § §eoEs &3 § g9 B 3T gl SRR
HHIT &3 b FHRYR, PRI, WRRMl, FARYR, HIGel, VS, Holyers, IREN, Feld], TR 3fTh
ThEl, @ &F & &, TAR T8 W 10 FfiRrd oS B uri oft, Sue ) fhur 7 fd
THR A AT B WSl B ofl, ITD!I QA B 3Nl Ie F qaig 8l T

# 3MYe AW W WRA WRDPR A TdeT HRAT 918dl § [P gaads & A fUwet 10
et 21 frami @ g 78 i € AW 9Rd SReR ¥ e ® f6 adwe | agt S
[T BT AT BR, IHDI 3Mher b WY fHAMl & Wi § UF1 Uga™ &1 B fHar S,
I IR U Bl ARBR, 3T AX GG &3 Bl Bbis ft U1 a1 8, Siaf UBell IR &t
AT 5 B AP Hell BNl TAR T8 IR IY DI ARBR B IS BRI gl A arel
fAETRI4T AT D! <A §Y TaW Bl ADR dgl (BTl & A € HR @ 2l 39 W A9
R fpar SR, I8 31 3o fag fae 2l
#it oA YW FEATd (fHR): AU HEIGY, TR @ HAT Sfl, A Ud By AT Ao
FET H Id 10 I91 IP IUMRT I3, 39 Ay § o ¥ P g=9a1Q ol §, AIE Hed 8H
S R d% e H SufRIA 7 B ... (awm™)
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- |qTaf: g ot Wed ¥ SufRd 8, s9d forv # snuset Y a=yarg|

... (cTaeT)
2 IS T AT ¢ H UIASUSIGHSD &l & SR qH! AT Al Dl Hl g=are ol
gl
HON. CHAIRPERSON: Okay. The House stands adjourned to meet tomorrow,
the 16™ of March, 2016 at 11 a.m.

21.58 hours

The Lok Sabha then adjourned till Eleven of the Clock
on Wednesday, March 16, 2016 / Phalguna 26, 1937 (Saka).



